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 LOK  SABHA

 Wednesday,  April  29,  959/Vaisakha  9,
 88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr  Sprarer  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Mr.  Speaker:  The  House  will  now
 take  up  Questions.  Shri  Rajendra
 Singh.

 Shri  8,  MW  Banerjee:  Sir,  I  have  been
 given  priority;  my  question  No.  225
 (re-numbered  as  2089-A)}  has  been
 given  priority.

 Mr.  Speaker:  Oh,  yes.  Shri  Banerjee

 Sarvey  of  India  Party  in  Nepal

 t
 Shri  §.  M.  Banerjee: ४०

 रू  Shri  Tangamani;
 Will  the  Minister  of  Scientific  Re-

 search  and  Cultural  Affairs  be  pleased
 to  state;

 (a)  wuether  it  is  a  fact  that  No.  25
 Field  Party  of  the  Survey  of  India,
 Dehra  Dun  is  now  in  Nepal;

 (b)  whether  two  workers  of  that
 party  are  reported  to  be  missing  and
 two  Others  have  lost  their  legs  and
 have  become  permanently  disabled;

 (c)  whether  this  was  due  to  the  fact
 that  no  adequate  protection  was  given
 to  them  against  snow:  and

 (d)  if  so,  whether  any  inquiry  has
 been  instituted?

 The  Minister  of  Scientific  Restarch
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 90  (Al)  LS.D.—i

 २3979

 (b)  and  (c).  Two  Nepali  porters  died
 and  one  Survey  of  India  Khajasi  was
 frostbitten  on  the  night  of  30-3ist
 January  959  when  coming  down  from
 an  observation  post  at  5000  feet  after
 their  tent  had  collapsed  as  a  result  of
 heavy  snowfall.  it  appears  that  the
 sudden  accident  in  the  extreme  cold  so
 numbed  them  that  they  left  behind
 their  warm  clothing  in  the  tent  and
 the  two  porters  would  not  even  res-
 pond  to  the  appeal  of  the  Khalasi  to
 take  shelter  in  a  nearby  cave.

 (a)  Yes,  Sir.

 Shri  M.  Banerjee:  May  I  know
 what  types  of  equipment  were  provid-
 ed  to  the  employees  of  the  No.  25
 Field  Party  and  whether  different
 scales  and  types  of  equipment  were
 provided  for  different  classes  of  em-
 ployees,  that  is,  for  class  I,  class  I,
 elass  IIT  and  class  IV  employees?

 Shri  Humayun  Kabir:  To  the  first
 part  of  the  question  the  answer  is
 that  they  were  each  issued  with  two
 blankets,  one  posteen  coat,  one  ground
 sheet,  one  water  bottle,  one  chisel,
 one  pair  of  gloves,  one  Balaclava  cap,
 one  pair  of  putties,  a  pair  of  socks
 and  a  pair  of  Bhotia  shoes,  besides
 equipment  and  utensils.

 About  the  other  part  of  the  question
 T  as?  for  notice.

 Shri  M.  Banerjee:  I  want  to  know
 whether  the  Ministry  of  External
 Affairs,  in  their  letter  dated  17-4.55,
 have  prescribed  rates  of  special  daily
 allowance  ta  these  employees  who
 are  working  in  foreign  territories,  that
 is,  in  Pekistan  and  Nepal,  why  these
 were  discontinued,  whether  the  unions
 and  associations  have  represented  m
 this  behalf,  ang  with  what  results,

 Shri  Humayun  Kabir:  Sir,  this  does
 not  arise  out  of  the  question.
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 Shri  M.  Banerjee:  Because  they
 are  running  a  risk.  The  hon  Minister
 replied  previously  that  they  always
 run  a  risk,  same  as  the  other  people
 there  in  the  area.  But  they  are  work-
 img  in  8  foreign  territory  and  because
 they  run  a  risk  they  should  be  gven
 the  special  allowance  It  does  arise

 Mr  Speaker:  The  hon  Member  will
 table  another  question  so  far  as  that
 matter  is  concerned

 Shri  Prabhat  Kar:  What  compensa-
 tion  will  be  paid  to  the  disabled
 persons  and  the  dependents  of  the
 displaced  persons?

 Shri  flumayun  Kabir:  It  will
 depend  upon  the  degree  of  disability
 So  far  as  the  Khalas:  3s  concerned,  he
 has  been  discharged  from  the  hospital
 and  he  is  now  able  to  walk  After
 the  extent  of  disability  is  known  he
 will  be  given  disability  benefits
 according  to  certain  schedules  which
 have  been  laig  down

 oft  wer  द्शत  :  माननीय  मत्री  जी  ने

 इसके  पार्ट  डी०  के  उत्तर  में  बताया  है  कि
 इन्क्वायरी  करने  की  व्यवस्था  की  गयी  है  ।
 में  यह  जानमा  चाहता  हू  कि  कौन  अफसर

 कह  इन्क्वायरी  कर  रहे  है  भौर  कब  तक  उनकी
 रिपोर्ट  आने  की  श्लाशा  की  जा  सकती  है  ?

 श्री  हुमायून  कबीर  इसमें  हमेशा  कोर्ट
 झाफ  इन्क्यायरी  बैठता  हैं।  and  it  is

 also  laid  down  how  the  Court  of
 Enquiry  is  to  be  conducted

 Shri  H  N.  Mukerjee:  In  regard  to
 the  workers  in  this  area  who  work  in
 hazardous  conditions,  may  I  know  if
 without  discrimination  adequate
 security  arrangements  as  well  as
 special  precautionary  provisions  are
 made  for  the  class  I,  I,  III  and  IV
 employees?

 Shri  Humaysn  Kabir:  In  these
 matters  there  35  uniformity  of  treat-
 ment,  and  I  can  add  that  in  this  parti-
 cular  case  the  porters  and  the
 Khalasis  had  been  given  explicit
 instructions  that  if  there  was  heavy
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 snowfall  they  should  immediately
 come  down;  and  the  Khalasi  who  sure
 vived  reported  that  he  had  asked  the
 porters  to  come  down,  but  the  porters
 refused,  saying  that  the  weather
 would  improve  the  next  morning  and
 that  they  did  not  want  to  climb  back
 again

 Shri  Prabhat  Kar:  In  reply  to  Un-
 starred  Question  No.  1433  the  hon.
 Minister  replied  that  the  Survey  of
 India  staff  working  in  the  field  are
 not  subjected  to  any  special  risks.
 In  view  of  the  incident  which  has  hap-
 pened,  how  can  that  reply—that  the
 Survey  of  India  staff  are  not  subject
 to  any  special  risks—be  justified?

 Shri  Humayun  Kabir:  I  do  not  have
 that  unstarred  question  before  me  at
 the  moment,  but  I  can  reply  all  the
 same,  This  particular  party  is  not
 part  of  the  normal  work  of  the  Sur-
 vey  of  India,  and  that  reply  must
 have  referred  to  the  normal  work  of
 the  Survey  of  India  This  party  is  a
 part  of  India’s  aid  to  Nepal  under  the
 Colombo  Plan.

 Semne  Hon.  Members  rose—

 Mr  Speaker:  I  am  not  going  to
 spend  away  one  hour  on  this  one
 question;  it  is  enough  that  I  have
 given  it  priority.  Next  question.

 College  for  Dethi  Villages

 +
 Shri  Ram  Krishan  Gupta:
 Shri  Rajendra  Singh:
 Shri  Naval  Prabhakar:
 Sbri  E.  Madhusudan  Rao:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  is  considering  a  proposal  to
 start  a  college  for  the  benefit  of  the
 residents  of  the  Delhi  villages;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  ef  Education  (Dr.
 S.  L.  Shrimall):  (a)  No,  Gir.

 (b)  Does  not  arise

 o700.
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 i  might,  however  inform  the  hon.
 Member  that  the  University  is  caon-
 sidering  a  proposal  which  has  been
 made  to  them.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  its  cost  has  been  esti-
 mated?

 Dr.  KB.  L.  Shrimall:  No,  the  details
 have  not  been  worked  out.  The  Uni-
 versity  has  sppointed  a  committee  to
 consider  this  request  and  to  examine
 the  possibility.  The  details  will  be
 worked  out  when  the  proposal  attains
 certain  maturity,

 eft  war  wit.  यह  जो  विद्यालय  बोलना
 जा  रहा  है  क्‍या  यह  सीधे  सरकार  के  अाशीन
 खोला  जा  रहा  है,  या  विश्वविद्यालय  इसको
 खोल  रहा  है,  या  कोई  दूसरी  संस्था  इसे  खोलना

 खाहती  है  ?

 Sto  wre  wro  भौसालो  :  दिल्‍ली  में

 यह  व्यवस्था  हैं  कि  प्राइवेट  संस्थायें  कालिज
 खोलती  है  यूनीवरसिटी  उनको  रिकागनीक्षन
 देती  है  ।  और  जो  कास्टीट्यूएणप्ट  कालिज  हो
 जाते  है  तो  उसके  बाद  यूनीवरसिटी  ग्रांट्स
 कमीशन  से  उनको  सहायता  मिलती  है  ।
 रूरल  कालेज  के  लिए  जब  दिल्ली  यूनीवरसिटी
 से  लजवीज  भायेगी  तो  उसको  सरकार  सहायता
 देने  पर  विचार  करेगी  |

 सेठ  गोबिम्द  दास  :  यह  जो  देहातियों  के

 लिए  कालिज  बनाने  की  बात  है,  इसमें  शौर
 जो  इस  समय  के  कालिज  है  उनके  पाठ्यक्रम
 में  क्या  कोई  प्रन्तर  रहने  वाला  है,  भौर  भगर

 रहने  वाला  है,  तो  पह  किस  प्रकार  का  शाद
 कालिज  बसाया  जाने  वाला  है  ौर  क्या  इसके
 समान  और  स्थानों  पर  भी  कालिज  खोले  जा
 सकेंगे  ?

 Dr,  K.  L.  Shrimali:  As  far  as  I
 understand,  the  proposal  is  to  start
 colleges  in  the  rural  areas.  They
 sre  not  going  to  be  very  different
 from  the  colleges  in  the  urban  areas.
 Wo  do  not  want  to  have  two  separate
 types  af  colleges  in  urban  and  rural
 areas.  In  fact,  rural  areas  themselves
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 ate  getting  urbanised,  especially  in
 Delhi.

 Shri  0.  हू,  Bhattacharyya:  Will  Gov-
 ernment  consider  the  feasibility  of
 Opening  colleges  in  areas  of  the  town
 itself  removed  far  away  from  the
 University?

 Dr.  K.  L,  Shrimalf:  That  proposal  is
 aiso  being  considered  by  the  Universi-
 ty

 National  Institute  for  Audie-Visual
 Education

 +
 f  Shri  0.  Samanta:

 Shri  Sabodh  Hansda:
 Shri  Ram  Krishan  Gupta:
 Shri  A-sar:
 Shri  Pangarkar:

 andar  Iqbal  Singh:
 Will  the  Minister  of  Education  be

 pleastied  to  state:

 (a)  whether  the  proposal  for  setting
 up  of  the  National  Institute  for  Audio.
 Visual  Education  has  been  finalised;

 (b)  if  the  details  thereof;
 (c)  whether  Indian  staff  has  been

 recruited;  and
 (d)  its  estimated  cost  and  steps

 taken  for  setting  it  up?
 The  Minister  of  Education  (Dr.

 हू.  L.  Shrimaii):  (a)  Yes,  Sir.
 (b)  to  (d).  A  statement  is  laid  on

 the  Table  of  the  House  [See  Appendix
 VII.  annexure  No.  77]

 Shri  S.  C.  Samanta:  May  I  know
 how  much  of  the  provision  for  this
 vear  will  be  spent  for  building  and
 for  equipment  ang  other  purposes?

 Dr.  K.  L.  Shrimali:  Well,  Sir,  I  do
 no  have  the  break-up  with  me.  But
 [  can  tell  the  hon.  Member  that  a
 sum  of  Rs.  0  lakhs  has  been  provided
 for  the  current  financial  year,  Out  af
 this  sum,  Rs.  4  lakhs  have  been  pro-
 vided  for  the  running  of  the  Institute,
 and  this  will  be  spent  on  various
 items.  Rs.  6  lakhs  have  been  provid-
 ed  for  the  adjustment  of  the  value  of
 the  equipment  received  under  the
 TCM  aid  progeamme.

 “2i6.
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 Shri  S.  o.  Samanta:  What  will  be
 the  estimated  recurring  expenditure
 in  future?

 Dr.  K.  L,  Shrimali;  I  have  already
 answered  this  question.  I  said  Rs.  4
 lakhs  have  been  provided  for  the
 cunning  of  the  Institute.

 Shri  Basappa:  May  I  know  whether
 there  are  a  sufficient  number  of  train-
 ed  teachers  to  man  this  Indian  Na-
 tional  Institute  of  Audio-Visual  Edu-
 cation  in  the  country  and  whether
 foreign  trained  people  are  there?
 What  is  the  number  of  teachers  re-
 quired?

 Dr.  K.  L.  Shrimali:  The  Institute
 has  just  started.  A  Director  has  been
 appointed.  The  remaining  staff  will
 be  recruited  in  course  of  time.

 Shri  Basappa:  What  is  the  number
 of  teachers  required?

 Dr.  K.  L.  Shrimali:  I  do  not  have
 the  details  with  me  at  present.

 Shri  Subodh  Hansda:  May  I  know
 whether  services  from  foreign  ex-
 perts  in  audio-visual  education  has
 been  offered  and  whether  it  has  been
 accepted?

 Dr.  K.  L.  Shrimali:  From  T.C.M.  one
 has  been  appointed  and  I  expect  a
 few  more  will  be  appointed.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  training  will  be  start-
 थ्ते  this  year  and  if  so,  the  number  of
 students  to  be  admitted?

 Dr.  है,  L.  Shrimali:  These  details
 I  do  not  have  with  me  at  present.

 Shri  Assar:  May  I  know  whether
 the  Government  propose  to  guarantee
 employment  to  the  persons  who  pass
 out  of  this  Institute?

 Dr.  K,  L.  Shrimali:  There  is  no  ques-
 tion  of  the  Government  providing
 employment  to  these  people.  The
 Institute  of  Audio-Visual  Education
 has  been  set  up  to  provide  post-gra-
 duate  training  facilities  to  trained
 teachers  in  theory  and  practical  audio-
 visual  education.  I  have  given  the
 objectives  in  the  statement  laid  on  the
 Table  of  the  House.  If  the  hon.  Mem-
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 ber  looks  into  that,  he  will  find  that
 it  is  not  a  question  of  providing
 employment,  but  giving  training  to
 people  who  are  already  in  service.

 Mr.  Speaker:  Next  question.
 hri  As-ar:  May  I  ask  one  question?

 Mr.  Speaker:  I  have  allowed  so
 many  questions.

 Requirements  of  Foreign  Experts  for
 Bhilai  Steel  Plant

 *2102.  Shri  Ram  Krishan  (चक:
 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  the  requirements  of
 foreign  experts  for  the  Bhilai  Steel
 Plant  have  been  assessed  and  finalised;

 (b)  if  so,  the  details  thereof:  and

 (c)  the  nature  of  the  arrangements
 made  to  secure  them?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)

 and  (b).  According  to  the  main
 agreement,  the  Soviet  experts  are  to
 be  appointed  from  time  to  time  as
 mutually  agreed  upon  consistent  with
 the  needs  of  the  Project.

 The  following  are  the  Soviet  Experts
 at  present  employed  by  the  Hindustan
 Steel  Limited:—

 Rs.
 One  Chief  Engineer  at  4,500  PM

 35  Leading  Special-
 ists  at.  2,850  P.M.

 23  Specialists  at  2,400  P.M,
 274  Technician«  and

 Leading  Fore-
 men  at  2,200  P.M.

 53  Interpreters  at  7,950  P.M.
 7०१  Foremen  &  Ad-

 justers  .  at  1,800,  P.M.
 468  Other  Technici-

 ans  .  at.  1,500  P.M.

 ‘OOr

 In  addition  there  are  66  Soviet
 Experts  who  are  doing  the  work  of
 consulting  Engineera  and  are  paid  by
 the  U.8.S.R.  Government.
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 (e)  Appointments  of  the  Soviet
 Experts  ate  made  on  the  recommen-
 dation  of  the  Soviet  Chief  Engineer
 according  to  their  qualifications  and
 experience.  The  duration  of  stay  of
 these  Experts  ranges  between  6
 months  ang  36  months.

 Shri  Ram  Krishan  Gupta:  May  I
 know  to  what  extent  the  Russian
 Government  have  agreed  to  meet  our
 vequirements  in  this  respect?

 The  Minister  of  Stee],  Mines  and
 Fnel  (Sardar  Swaran  Singh):  The
 agreement  has  already  been  settled.
 All  the  requirements  so  far  as  Soviet
 experts  are  concerned  have  been
 agreed  to  be  met  by  the  Soviet  Gov-
 ernment.

 सेठ  गो  विनय  दास  रूस  के  इन  विशेषज्ञो
 के  साथ  क्या  वहा  भारतीय  विशेषज्ञ  भी  रखें
 जा  रहे  है,  भौर  यदि  रखे  जा  रह  है,  तो  जो  काम
 स्प  के  विशेषज्ञ  करते  है,  वही  काम  करने
 वाले  भारतीयो  का  क्‍या  वेतन  है  ?

 सरदार  स्वर्ण  सिह  :  इसका  बहुत  लम्बा
 जवाब  होगा  ।  ज़ाहिर  हैँ  कि  जो  हमारे  हिन्दु-
 स्तानी  भाई  वहां  काम  करने  हैं,  उनकी  तन-

 श्वाहें  न  से  बहुत  कम  है  भोर  यही  इरादा  है,
 क्योकि  वे  एक  दूर  देश  से  आए  हैं  और
 वैसे  भी  यूरोप  में  उनकी  तनल्वाहें  ज्यादा  हूँ
 झौर  मेरे  ख्याल  में  दोनो  तनस्वाहों  का  मुका-
 बला  करना  वाजिब  नही  होगा  ।

 Shri  Dasappa:  May  I  know  why,
 when  Rourkela  and  Durgapur  have
 not  more  than  200  foreign  experts  to
 work  in  each  of  the  factories,  in
 Bhilai  we  have  got  nearly  10007

 Sardar  Swaran  Singh:  I  think,  the
 information  of

 |  =
 hon.  Member  with

 regard  to  the  fi  for  Rourkela  and
 Durgapur  is  not  correct.

 Shri  Dasappa:  May  I  say,  I  have
 Only  the  information  through  the
 reports  he  has  given  to  me.  I  have
 got  no  other  report  to  rely  upon.

 Mr,  Speaker:  What  is  the  total
 umber  of  experts?

 ,
 Shri  Dasappa:  In  Durgapur  and

 Rourkela,  it  is  not  more  than  200  each.

 Sardar  Swaran  Singh:  In  Rourkela
 alone,  the  number  would  be  anywhere
 between  800  and  1000.

 Shri  Dasappa:  Foreign  experts?
 Sardar  Swaran  Singh:  Yes,  foreign

 experts,
 Shri  Dasappa:  It  is  not  stated  in  the

 report.  It  is,  in  Durgapur,  I  remem-
 ber,  180,

 Mr.  Speaker:  Why  does  he  mix  up
 Durgapur  with  Rourkela?  The  hon.
 Member  puts  one  question.  It  is
 intended  to  refer  to  the  other.  The
 other  is  also  mixed  up.  It  may  be  800
 in  Rourkela  and  200  in  Durgapur.
 The  hon.  Minister  has  said,  800  in
 Rourkela.

 Shri  Dasappa:  I  do  not  remember.
 I  remember  definitely,  in  Durgapur  it
 as  180.

 Mr,  Speaker:  Why  did  he  not  put
 that  question?

 Sardar  Swaran  Singh:  In  Durgapur
 the  number  would  be  anywhere  about
 200  now.  But,  the  tempo  of  work
 there  is  developing  and  the  number  is
 hkely  to  increase.

 Shri  Ranga:  Is  it  not  a  fact  that  in
 Bhilai,  foreign  experts  have  been
 training  our  people  more  energetically
 than  the  other  two  areas?

 Sardar  Swaran  Singh:  It  is  very
 dificult  for  me  to  enter  into  these
 comparisons.  I  think  all  have  been
 doing  their  work  in  a  satisfactory
 manner.

 Shri  Surendranath  Dwivedy:  The
 Parliamentary  Secretary  told  us  that
 the  requirements  of  foreign  experts
 would  be  reviewed  from  time  to  time.
 May  I  know  whether  there  is  any
 programme  to  train  up  our  *own
 citizens  for  the  jobs  so  that  the
 requirements  of  foreign  experts  would
 not  be  necessary  and  within  what
 period  it  is  proposed  to  be  done?
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 Sardar  Swaran  Singh;  The  hon.
 Member  ig  quite  correct.  We  have
 a  programme  for  training  our  own
 technicians.  A  large  part  of  these
 technicians  are  on  construction  work.
 Obviously,  as  soon  as  construction  is
 over,  they  will  go.  In  the  mearfitime,
 our  construction  experts  at  various
 levels  have  been  associated.  It  is
 hoped  that  in  our  future  expansion
 programmes,  our  reliance  upon  for-
 eign  resources  of  technical  personnel
 wouta  be  very  much  reduced.  It  is
 very  difficult  for  me  to  indicate  ag  to
 what  would  be  the  exact  duration  of
 time  during  which  our  staff  will  come
 up  to  these  standards.  Progressively,
 the  Indian  complement  is  increasing.

 Shri  Tridib  Kamar  Chaudhuri:  May
 I  know  if  there  are  any  foreign  con-
 sultants  other  than  Russian  in  con-
 nection  with  Bhilai?

 Sardar  Swaran  Singh:  The  main
 work  ig  done  by  Soviet  experts.  But
 overall  consultation  in  certain  specified
 matters  is  provided  by  a  British  firm
 also,  the  I.C.C.

 Shri  Bose:  I  want  to  know  whether
 all  the  53  Interpreters  are  foreigners
 and  whether  any  attempt  is  made  to
 train  Indians  in  order  to  reduce  the
 number  of  foreigners?

 Sardar  Swaran  Singh:  This  ques-
 tion  relates  to  foreign  interpreters.
 The  question  was  about  Soviet  ex-
 perts.  We  have  got  some  of  our  own
 boys  also  who  can  do  this  work  of
 interpretation.  But,  to  get  the  maxi-
 mum  advantage  out  of  these  techni-
 cians,  it  was  considered  necessary  that
 the  number  of  interpreters  should  be
 adequate  to  meet  the  requirements.

 Shri  C.  ».  Pande:  In  view  of  the
 fact  that  these  steel  factories  will  be
 completing  their  work  of  construction
 shortly,  will  the  Government  consi-
 der  the  feasibility  of  creating  a  com-
 मानातों,  cadre  of  steel  experts  so  that
 they  may  took  after  all  the  three
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 Plants  and  thereby  save  a  large  num-
 ber  of  experts?

 Sardar  Swaran  Singh:  The  cadre
 of  experts  would  be  evolved  as  a  natu-
 ral  process  when  these  experts  are
 being  recruited  and  put  on  the  Job.
 According  to  the  terms  of  employ-
 ment  of  the  various  entrants  into  ser-
 vice,  they  are  employees  of  Hindustan
 Steel  and  not  the  employees  of  any
 particular  project.  When  all  these
 people  are  there  serving  in  various
 capacities,  the  Hindustan  Stee)  will
 nave  on  their  cadres  a  fairly  large
 number  of  people  who  are  expert,  at
 various  levels.

 Centract  System  in  M.E.8.

 *2108.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  steps  that  are  being  taken
 to  eliminate  or  minimise  contract
 system  in  M.ES.;  and

 (b)  the  value  of  work  done  through
 contract  system  and  departmental
 labour  separately  in  1957-58  in
 M.E.S.?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Under  the  ex-
 isting  procedure,  the  execution  of
 works  is  undertaken  depar.mentally
 as  well  as  through  contractors  depend-
 ing  on  the  nature  of  work.  Govern-
 ment  is,  however,  giving  overall  con-
 sideration  to  the  problems  relating
 to  construction.

 (b)  Through  contracts  Rs.  8°62
 Crores.

 Through  departmentally  employed
 labour.  Rs.  5°0)  Crores.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  value  the  work  done
 by  contractors  has  cme  been  reduced
 in  ‘1958-59,  and  if  so,  to  what  extent?

 —
 Sardar  Majithia:  I  have  not  got  the

 figures  for  1958-59.  The  question  re-
 lated  to  ‘1957-58,  and  the  figures  for
 that  year  have  been  given.  If  the  hon.
 Member  gives  separate  notice,  I  shall
 give  the  figures.
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 Shri  S.  2B ०  May  I  know
 whether  it  is  within  the  knowledge
 of  the  Minister  that  the  corruption  in
 the  MES  is  mainly  due  to  the  contract
 system,  and  if  so,  whether  Govern-
 ment  would  consider  elimination  or
 minimisation  of  the  contract  system
 in  the  larger  interests  of  the  defence
 establishments  as  such?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  If  the  hon.  Member
 wilj  put  down  a  question  next  ses-
 sion,  it  might  be  possible  for  Gov-
 ernment  to  tell  him  what  process  of
 reorganisation  is  going  on.  I  am  not
 prepared  to  admit  all  that  he  has  said
 about  corruption.

 Shri  M.  :  Krishna:  May  I  know  the
 total  amount  spent  annually  on  maun-
 tenance  and  minor  works  by  the  MES,
 and  what  portion  of  the  work  is  done
 by  the  MES  itself?

 Sardar  Majithia:  I  have  not  got  the
 figures  with  me,  but  if  the  hon.  Mem-
 ber  puts  down  a  separate  question,  I
 shall  give  those  figures.

 Mr.  Speaker:  Hon.  Ministers  must
 stop  at  the  earlier  portion  of  the  ans-
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 *FRYo¥.,  भी  भक्त  बहग  :  क्या  बेशा-
 निक  ग़जेबणना  बौर  सांस्कृतिक-कार्य  मंत्री  २८
 नवम्बर,  १६५८  के  ताराकित  प्रइन  संख्या
 २६४  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  नई  दिल्‍ली  में  मारतीय  सास्कृ-
 तिक  सम्बन्ध  परिषद्‌  के  लिये  भवन  के  निर्माण

 में  इस  बोच  क्‍या  प्रगति  हुई  है
 ?

 बेज्ञानिक  गवेबणा  दौर  सास्कृतिक-कार्य
 मंत्री  (भी  हुमायूं  कणिर)  :  इस  इमारत को
 बनाने  के  लिये  जो  टेष्डर  आए  थे,  उन  पर
 विचार  करने  के  लिये  २०  अप्रैल,  reve  को
 इमारत  समिति  की  एक  बैठक  हुई  थी  ।  ज्यों
 ही  समिति  किसी  ठेकेदार  को  ते  कर  लेगी
 त्यो  ही  इमारत  बनाने  का  काम  शुरू  कर  दिया
 जायेगा  |

 श्री  भक्‍त  बर्षान  माननीय  मत्री  जी  के
 उत्तर  से  यह  स्पष्ट  है  कि  ब  इस  भवन  के
 निर्माण  के  खर्चे  का  भ्रन्दाज़ा  लगाया  जा  चुका
 है  ।  में  जानना  चाहता  हूं  कि  इसके  ऊपर
 कितना  खर्चा  होने  का  भ्रन्दाज़ा  है  ?

 च्ी  हुमायूं  कबिर  :  मेरे  ख्याल  में  इस
 सवाल  का  जवाब  मै  पहले  भी  दे  चुका  हुं  t
 ७  लाख  Yo  हज़ार  रुपया  इसके  लिए  मजूर
 किया  गया  है  t

 aft  भक्त  बदाम :  क्‍या  माननीय  मंत्रों

 महोदय  ने  इस  ब्यत  का  झनुमान  भी  लगाया  है
 कि  देर  से  देर  कब  तक  इस  भवन  को  बनाते
 का  काम  शुरू  हो  जायगा  भौर  कब  तक  खत्म

 हो  सकेया  ?

 थी  हुलायूं  कविर  :  झभी  मैंने  बताया  है
 कि  जो  काम  शुरू  होने  जाला  है  बह  यह  है  कि
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 जो  टेंडर  भा  गये  हैं,  उनमें  से  चुनाव  करना  है
 झौर  जैसे  #ष्टुक्टर  को  चुन  लिया  जाएगा,
 काम  शुरू  हो  जाएगा  ।  जहां  तक  खत्म  होने
 का  सवाल  है,  मेरा  ख्याल  है  कि  झाइन्दा  साल

 के  दिसम्बर  तक  बहू  होना  चाहिये  |

 श्री  भक्त  दर्शन  :  मैं  जानना  चाहता  हूं
 कि  ब्या  इस  काउंसिल  का  काम  इस  बीच  में

 इतनः  ज्यादा  फैल  गया  है  कि  इसके  लिए

 बढ़ी  मारी  भवन  को  बताने  की  आवश्यकता

 पड़  रही  है  ?

 की  हुमायूं  कबिर  :  काम  जरूर  फैल
 गया  है  ।

 सेठ  गोविस्द  दास  :  इस  मवन  के  निर्माण
 का  जो  मानचित्र  इत्यादि  तैयार  किया  गया  है,
 कया  उसमें  इस  बात  का  खयाल  रखा  गया  है
 कि  इसकी  स्थापत्यकला  कुछ  भारतीय  कला
 के  अनुरूप  हो  ?

 Shri  Humayun  Kabir:  I  would
 draw  the  hon.  Member's  attention  to
 the  reply  I  gave  to  a  similar  question
 on  22nd  April,  1959,

 झन्दमान  शौर  निकोबार  होप  समह  में  विकास
 कार्य

 #+२१०५.  भरी  विभूति  मिथ :  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  १६५६--६०  में  घ्रन्दभान  प्रौर
 निकोबार  द्वीप  समूह  में  विभिन्न  शीर्षों  के
 झन्तर्गत  विकास  कार्य  पर  कितनी  घनतराशि
 थ्यय  करने  का  विचार  है  ;  भौर

 (&)  उपरोक्त  द्वीप  समूह  कब  तक  पूरी
 तरह  से  विकसित  हो  जायेंगे  ?

 सुह-कार्य  उपमंत्री  (भीसती  झाल्या)  (क)
 एक  विवरण  सभा-पटल  पर  ह « 2  दिया  गया

 है  (रिखिये  परिशिष्ट  ७  झनुबन्ध  संस्या  ७२]

 (ख)  इस  बारे  में  कोई  निश्चित  समय
 बताना  मुमकिन  नहीं  है  ।

 की  विभूति  भिन्न  :  इस  स्टेटमेंट  को  देखने

 से  पता  ्ब्लता  है  कि  कुल  १२७.०१  लाल

 इपये  खर्च  होते  हैं  अन्दमान  भौर  निकोबार

 द्वीप  समूह  के  विकास  पर  ।  इसमे ंसे  कृषि  पर

 ६१  ६८  लाख  रुपये  रखे  गये  हैं।  मैं  जानना
 चाहता  हूं  कि  कृषि  के  ऊपर  जी  इतना  खर्चा

 हीता  है,  इससे  कृषि  की  कितनी  पैदावार

 होगी  ?

 Shrimati  Alva:  On  the  agricultural
 Programme,  it  has  been  pointed  out

 “that  Rs,  61:68  lakhs  are  being  spent.
 But  then  a  new  scale  of  experimental
 farms  has  been  started  for  growing  of
 Pine-apple  and  other  fruits,  coconuts,
 Pepper  and  227  that;  and,  therefore,
 this  expenditure  is  necessary,  to  begin
 with,

 श्री  विभूति  मिथ  :  प्रध्यक्ष  महोदय,
 भरे  प्रश्न  का  उत्तर  नही  दिया  गया  ।  मैंने  यह
 पूछा  है  कि  इतना  जो  खर्चा  किया  जाता  है,
 तो  कितनी  पैदावार  होने  का  प्रांकड़ा  प्रापके
 दिमाग  में  है  ?

 Mr.  Speaker:  What  is  the  estimated
 income  that  is  expected?

 Shrimati  Alva:  I  have  not  got  the
 figure  with  me.

 aft  विभूति  मिस :  काफी  रुपया  अंदमान
 और  निकोबार  द्वीप  समूह  के  विकास  पर
 खर्च  किया  जा  रहा  है  |  लेकिन  वहां  पर
 मलेरिया  बहुत  होता  है  और  जो  ाद  प्राइटम्स
 दिये  हुए  है  उनमें  मछेरिया  को  दूर  करने  का
 कोई  जिक्र  नही  है  |  मै  जानना  चाहता  हूं  कि

 वहां  पर  मलेरिया  को  दूर  करने  के  लिए  क्‍या
 इंतिज़ाम  हो  रहा  है  ?

 Shrimati  Alva:  Malaria  is  under
 contro]  un  the  Andaman  and  Nicobar
 Islands.

 Shri  Dasappa:  May  I  know  whether
 Plywood  is  included  in  the  list  that  the
 hon.  Minister  has  laid  onthe  Table  of
 the  House,  and  also  whether  coffee
 and  rubber  are  includeg  in  the  agri-
 cultural  programme?
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 Shrimati  Alva:  Coffee-growing  is
 being  tried  out;  plywood  is  also  under
 consideration.  Rubber  also  35  in  a
 very  infant  stage  of  experimentation.

 Mechanised  Piongh
 Shri  Barman:

 “2106.  <  Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  mechanised  plough
 manufactured  in  Cossipore  has  been
 tested  for  its  utility  in  small  fields;
 and

 (b)  what
 power?

 would  be  its  bullock

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,  Sir.
 These  are  being  tested  at  a  regimental
 farm  and  modifications  are  being  car-
 ried  out.

 (b)  Prototypes  of  two  types  of
 two  wheeled  ploughs  have  been
 manufactured—one  with  3°56  HP.
 engine  and  another  with  a  2°56  HP.
 engine;  on  the  basis  3  bullocks  being
 one  Horse  power,  these  engines  would
 be  equivalent  of  70  and  7  bullocks,
 respectively.

 Shri  Barman:  In  these  experi-
 ments,  what  4७  the  smallest  plot  of
 land  im  terms  of  acreage,  in  which
 this  has  been  tried?

 Shri  Raghuramaiab:  We  are  trying
 to  test  it  on  both  small  and  large
 farms,  and  on  various  soils.  We  are
 still  finding  out  whether  any  improve.
 ments  can  be  made.

 Shri  Barman:  May  I  know  the  fuel
 cost  that  is  involved  in  the  experi-
 ments  that  have  been  tried  out  so
 fax?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  fuel  cost  in
 these  engines  iy  very  small.  It  is
 about  the  size  of  a  small  motor-
 bicycle  engine;  but  they  are  con-
 Structed  to  put  in  heavier  engines,  if
 necessary.

 Shri  Barman:  Though  it  is  in  an
 experimental  stage,  what  is  at  present
 the  average  cvst  of  the  plough,  and
 what  would  be  the  probable  cost  when
 it  will  be  produced  on  a  commercial
 scale?

 Shri  Krishna  Menon:  With  respect,
 I  may  submit  that  in  reply  to  a  simi-
 lar  question,  Government  stated  the
 other  day  that  :t  would  not  be  correct
 to  give  costs  from  prototypes,  because
 it  would  be  a  commitment  in  Parlia-
 ment  to  reduce  it  to  cost,  and  we  are
 not  permitted  to  do  that  But  the
 idea  is  to  try  and  approximate  it  to  a
 cost  which  35  much  less  than  the  cost
 of  the  bullock  power  provided.

 Shri  RB  0.  Bose:  May  I  know  the
 price  at  which  the  farmers  will  be
 abie  to  purcnase  it?

 Shri  Raghuramaiah:  As  has  already
 been  ment  oned  by  the  Defence  Minis-
 ter,  at  the  prototype  stage  it  would
 be  misleading  to  give  any  price.

 eth  Govind  Das:  Has  it  also  been
 experimented  and  known  as  to  how
 much  land  this  plough  would  be  abie
 to  cultivate  in  eight  hours’  time.

 Shri  Raghuramaiah:  We  have  not
 got  figures  of  the  type  required  by
 the  hon.  Menber.  We  are  experi-
 menting  on  various  soils.  And  the  ex-
 Ppeisments  are  tot  completed  yet.

 Scientt@e  Civil  Service

 *2107.  Shri  D.  C.  Sharma:  Will  the
 Mumister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques
 tion  No  ३3480  ou  the  i5th  December
 958  and  state  the  further  progress
 made  with  regard  to  the  creation  of
 a  Scientific  Civil  Service  in  the
 country?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  There  has  been  no  further
 progress,  as  the  approval  of  the  Chair-
 man,  Scient  tc  Fersonnel  Committec
 has  not  yet  been  received,  and  he  &
 being  cemitidod  :n  the  matter.
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 Shri  D.  C.  Sharma:  Who  is  the
 Chairman  of  this  Scientific  Personnel
 Commuttee  that  he  is  able  to  resist  the
 pressure  of  the  hon.  Minister  so  much
 and  so  long?

 Shri  Humayun  Kabir:  I  will  take
 the  second  half  first.  There  is  no
 question  of  any  resistance,  but  some-
 how  we  have  not  had  the  report,  and
 we  have  now  reminded  him.  He  35  a
 distanguished  scientist—Prof.  Maha-
 lonobis.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  State  Governments  and  Universi-
 ties  have  been  sounded  about  the  pro-
 priety  of  the  scheme,  and  what  are
 their  reactions?

 hri  Humayun  Kabir:  The  State
 Governments  have  been  addressed  and
 replies  from  some  of  them  are  still
 awaited,

 छल  Ram  Krishan  Gupta:  May  I
 know  whether  any  meeting  of  this
 Committee  has  been  held  so  far  to
 consider  this  matter?

 Shri  Humayun  Kabir:  A  number  of
 meetings  were  held  when  they  pre-
 pared  a  draft  report.  The  draft  report
 was  actually  prepared  and  submitted
 in  October,  1958.  As  I  said,  I  regret
 the  delay  and  I  am  not  trying  to  have’
 the  report  finalised  ag  soon  as  poss)-
 ble.

 Misappropriation  of  Rice  in  Tripura

 °2068.  Shri  Bangshi  Thakur:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ea  to  state:

 (a)  whether  it  is  a  fact  that  one  of
 the  food  carrying  contractors  of
 Tripura  Administration  has  musappro-
 priated  about  4  thousand  maunds  of
 rice;

 (b)  whether  it  38  also  a  fact  that
 the  contractor  concerned  is  not  alone
 who  has  committed  such  misappro-
 priation  but  there  are  some  more
 persons  who  are  connected  with  him
 in  this  affairs;  and

 APRIL  29,  950  ०. अ  Answers  33948

 (c)  if  so,  whether  Government  have
 made  an  enqwry  or  propose  to  do  so
 to  find  out  who  are  involved  in  it?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (c).  Tae  information  ws  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Shri  Bangshi  Thakur:  If  a  judicial
 enquiry  had  been  made  some  other
 cases  of  this  nature  might  have  been
 detected.  So,  may  I  know  whether  a
 judicial  enquiry  was  made  in  this
 regard?

 Shri  Datar;  Enquiries  have  been
 started  to  my  knowledge,  but  the
 Getails  are  not  yet  before  me.

 Shri  Bangshi  Thakur:  May  I  know
 the  total  cost  of  mce  that  has  been
 misappropriated?

 Shri  Datar:  The  hon.  Member  will
 kindly  wait  until  I  get  the  information.
 I  have  called  for  the  information
 immediately.

 Shri  Panigrahi:  The  amount  of  rice
 missing  is  4,000  maunds  Are  we  to
 understand  that  the  Government  has
 no  information  im  its  possession  till
 now?

 Shri  Daftar:  Government  have  some
 information.  Government  are  check-
 ing  3  up,  and  we  have  requested  the
 Chief  Commissioner  to  let  us  know
 what  the  present  position  is  in  all  its
 detanls.

 Mysore  Gold  Mines

 *2iLl.  Shri  Wodeyar:  Will  the
 Mimster  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Government  of
 India  have  decided  to  acquire  at  the
 official  rate  the  entire  production  of
 the  Mysore  Gold  Mines  which  has
 hitherto  been  allowed  to  be  selq  in
 the  free  market;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance
 Morarji  Desal):  (a)  Yes  Gir.

 (Shst
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 (७)  The  Government  of  India  have
 decided  to  acquure  the  gold  to
 strengthen  the  country’s  reserves
 The  gold  is  paid  for  at  the  inter-
 national  price  as  under  the  Articles
 of  Agreement  of  the  International
 Monetary  Fund  of  which  India  is  a
 member,  the  Government  of  India
 cannot  buy  gold  at  a  higher  price

 Shri  Wodeyar:  What  is  the  amount
 of  Mysore  gold  hitherto  sold  m_  the
 free  market  and  at  the  official  rate?

 Shri  Morarji  Desai:  I  do  not  know
 if  any  gold  has  been  sold  by  Mysore
 m  the  free  market,  but  what  we  have
 received  so  far  up  to  6th  March,  959
 was  3,54,8ll  tolas  and  I!7]  grains  of
 refined  gold  valued  at  Rs  (2,21,75,746-
 79nP  at  the  ternational  price,  and  a
 further  consignment  of  16,708  tolas
 and  82  grams  was  received  by  the
 Bombay  Mint  on  20-3-1959  This  was
 valued  at  Rs  0,44,27I-52  nP

 Shr]  Wodeyar:  Do  the  Mysore
 Government  get  any  profit  by  the
 Union  Government's  acquisition  of  the
 entire  production  of  the  Mysore  Gold
 Manes  at  the  official  rate,  f  so,  what
 is  the  profit,  xf  not,  the  reasons  for
 the  Union  Government's  decision?

 Shri  Morarji  Desai.  It  35  also  prob-
 lematical  7  the  Mysore  Government
 can  sell  at  a  rate  higher  than  the
 international  rate,  but  the  production
 cost  of  the  Mysore  Government  is
 higher  and  that  is  taken  into  consi-
 deration  when  the  Government  thinks
 of  giving  @  subsidy  m  some  ways

 Shri  Ramanathan  Chettiar:  May  I
 know  what  was  the  practice  before
 the  nationalisation  of  the  gold  munes?

 Shri  Morarji  Desai:  Then,  they
 were  not  bound  by  these  rules,  Gov-
 ernment  are  bound

 Shri  Dasappa:  As  regards  the  sale
 of  the  gold  mines  at  KGF,  Mysore
 State,  was  at  not  the  usual  practice  to
 sell  it  in  the  open  market  in  Bombay
 all  these  years  ever  since  the  mines
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 Shri  Merarji  Desal.  That  35  what  the
 companies  can  do,  but  Governments
 cannot  do  it,  because  they  are  bound
 by  the  International  Monetary  Fund
 Rules  We  are  a  member  of  that
 organisation

 Shri  Dasappa:  May  I  know  whether
 the  rules  suen  as  quoted  by  tne  hon
 Minister  preclude  the  Mysore  Govern-
 ment  from  selling  this  gold  in  the
 open  market,  and  if  that  is  the  view
 of  the  hon  Minister,  has  any  legal
 opinion  been  taken  to  buttress  that
 position?

 Shri  Morarji  Desai:  4  am  not  talk-
 ing  without  legal  opinion  And  then,
 whether  selling  in  the  market  or
 selling  anywhere,  the  same  _  rules
 apply

 Shri  Dasappa:  I  can  understand  the
 tute  relating  to  the  purchase  of  gold.

 Shri  Morarji  Desai:  Also  sales  of
 gold

 Shri  Dasappa:  May  I  know  whether
 there  is  any  rule  prohibiting  any
 Government  in  India  from  selling  it  in
 ‘the  open  market?  Will  he  point  out
 that  rule?

 Shri  Morarji  Desal:  Notice  may  be
 given

 Shri  Dasappa:  If  that  position  is  not
 as  yet  sure,  and  the  hon  Minister

 Mr  Speaker:  What  is  the  good  of
 arguing  this  matter?

 Shri  Dasappa:  I  am  not  arguing
 Mr  Speaker:  Hon  Members  are

 not  entitled  to  ask  for  legal  opinion.
 Shri  Morarji  Desai:  I  have  there-

 fore  said  that  it  is  doubtful  if  they
 can  sell  it  That  is  what  I  sad

 Mr  Speaker:  The  hon.  Member
 can  refer  to  some  legal  expert  as  well
 as  the  hon  Mnunister

 Shri  Dasappa:  In  the  meantime,
 pending  the  examination  and  coming
 to  a  firm  decision  on  this  point,  will
 the  Mysore  Government  be  allowed
 to  sell  its  gold  in  the  open  market?
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 Shri  Morarji  Desai:  We  have  no
 quarrel  with  the  Mysore  Government.
 The  Mysore  Government  has  no
 quarre]  with  us.  I  do  not  know  how
 the  hon.  Member  is  quarreling.

 Shri  Dasappa:  This  is  a  matter  on
 which,  Sir,  I  seek  your  protection  and
 your  ruling.  Does  it  mean  that  if
 any  Government  in  India  does  some-
 thing,  it  is  not  open  to  an  hon.  Mem-
 ber  of  this  House  to  question  that
 action?

 Shri  Morarji  Desai:  I  have  not
 questioned  his  right.  I  only  said:  why
 should  he  have  any  quarrel?

 Shri  Dasappa:  I  am  not  quarrelling.
 I  am  asking  a  question,

 Mr.  Speaker:  Order,  order.  This  is
 a  business  between  a  Government  and
 a  Government.  The  hon.  Member,  no
 doubt,  is  a  very  important  represen-
 tative  of  that  State,  but  it  is  the
 Government  for  the  time  being  there,
 that  has  been  put  in  there  by  the
 majority  of  the  people  in  that  State,
 that  has  to  deal  with  it.  Therefore,
 it  is  only  that  Government  that  can
 sell  it.  If  that  Government  has  not
 made  any  representation,  and  is  in
 agreement  with  the  suggestions  made
 by  the  Centre,  all  that  the  hon.
 Finance  Minister  asks  is:  how  does  this
 gentleman  come  in?

 Shri  Dasappa:  It  is  well  known
 that  the  local  Governments  are  not
 able  very  often,  not  always,  to  with-
 stand  the  pressure  of  the  Centre.

 Mr,  Speaker:  I  am  not  going  to
 allow  such  a  kind  of  insinuation.  That
 Government  is  as  much  representative
 of  the  public.  I  am  sure  the  hon
 Member  is  not  the  only  representative
 of  Mysore  State  here  with  courage  in
 his  heart  and  conviction.  There  are
 equally  goog  men  there;  they  are
 representatives  there.  It  is  no  good
 casting  aspersion.

 Shri  Dasappa:  I  am  not  casting  as-
 persion.

 Mr.  Speaker:  I  am  terribly  afraid
 that  if  we  create  a  precedent  of  this
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 kind,  if  one  Member  in  one  legis-
 lature  casts  aspersions  on  another
 legislature  or  another  Government,
 we  must  be  prepared  to  hear  from
 4  States  in  this  country  abuses  every
 day,  day  in  and  day  out,  about  what
 we  are  doing  here.  Therefore,  with
 all  respect  to  the  hon,  Member  who
 has  got  parliamentary  experience,  I
 am  not  going  to  allow  this  kind  of
 question.

 In  future,  hon.  Members  may  note
 that  if  the  local  Government  does  not
 take  the  initiative  where  it  is  its  duty
 to  do  so,  hon.  Members  here  cannot
 take  advantage  of  these  questions  and
 force  the  local  Government  07  this
 Government  to  change  their  views.  It
 is  open  to  the  local  Members  there  to
 ask  the  local  Government  to  change its  view.  This  forum  would  not  be
 open  to  hon.  Members.

 Shri  Dasappa:  The  other  day  you

 Mr.  Speaker:  If  I  did  anything
 wrong,  it  is  wrong.

 Shri  Dasappa:  The  other  day
 you  were  pleased  to  rule  that
 with  regard  to  the  Mysore  Iron
 and  Steel  Works,  though  the  Mysore
 Government  were  in  favour  of  a
 corporation,  for  some  reason  or  other
 the  House  was  unanimous  here  in  not
 having  a  corporation.  That  was  your
 ruling.

 Mr.  Speaker:  That  is  all  right.  I
 only  said  what  I  found  to  be  the
 opinion  of  various  Members  here.  I
 did  not  put  it  to  vote  and  then  force
 the  other  Government  to  take  steps in  accordance  with  our  resolution.  I
 only  observed  that  a  number  of  hon.
 Members  seemed  to  be  of  a  different
 opinion.  Hereafter,  I  will  not  express
 even  that!

 Shri  Jaipal  Singh:  Arising  out  of
 your  ruling,  I  hope  you  do  not
 mean.....

 Mr,  Speaker:  Why  does  he  think
 I  do  not  mean  what  I  say?  It  is
 wrong.  I  stick  to  the  ruling  that  I
 have  given  ‘that  if  a  matter  in  the
 State  List  is  settled  by  the  Govern-
 ments  concerned,  whatever  might  be
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 the  considerations,  whether  after  con-
 sultation  with  the  Central  Govern-
 ment  or  not,  I  am  not  going  to  allow
 hon.  Members  here  to  persuade  the
 Centra]  Government  and  say  that  the
 Central  Government  have  got  the
 approval  of  the  State  Government  by
 duress  or  coercion  or  some  other
 thing,  that  the  State  Governments  are
 weak  and  so  on.  This  is  absolutely
 irrelevant  and  it  does  not  contribute  to
 the  growth  of  a  federal  Government
 in  this  country.

 hri  Jaipal  Singh:  I  am  not  in
 any  way  obstructing  the  growth  of
 the  federal  structure  m  this  country
 What  I  am  trying  to  point  out  to  you
 is  that  I  can  accept  your  ruling
 subject  to  your  meeting  the  require-
 ments  of  the  Constitution.  The  main
 point  we  are  trying  to  make  out  is
 that  we  here  may  not,  should  not,
 ever  say  anything  about  a  State  Gov-
 ernment.  Now,  may  I  point  out  that
 under  the  Constitution  I  have  a  right
 to  criticise  a  State  Government  if  it
 has  not  done  certain  things  which
 have  been  issued  to  it  as  a  directive
 by  the  Centre?  I  am  now  talking  of
 the  Scheduled  Castes,  Scheduled
 Tribes  and  other  things.  I  can  quote
 the  article  if  you  like.  So  the  ruling
 you  have  given  does  not  cover  that.  I
 hope  it  does  not.  That  is  all  that  I
 wanted  to  point  out.

 Dr.  Sushila  Nayar:  May  I  submit
 that  the  hon.  Member  may  discuss  it
 with  the  Speaker  outside?  The
 speaker’s  ruling  cannot  be  challenged
 on  the  floor  of  the  House.

 Mr,  Speaker:  There  is  no  question
 of  directive  here  by  the  Centre.  This
 is  simply  a  question  of  price,  at  what
 price  they  should  sel]  and  so  on,
 whether  this  matter  cannot  be  left  to
 them  and  they  may  not  be  allowed  to
 do  so.  The  hon.  Minister  has  replied
 that  there  has  been  no  such  sugges-
 tion  or  demand  from  the  State  Gov-
 ernment.  Therefore,  I  did  not  want
 to  allow  any  hon.  Member  further  to
 pursue  the  matter  whether  in  spite  of
 what  the  State  Government  is  pre-
 Pared  to  do,  the  Centre  is  not  going

 Orat  Answers  33934

 to  allow  them  and  ask  them  to  do
 that.  My  rulng  is  confined  to  that.
 If  other  matters  arise,  if  really  there
 is  a  directive,  whether  the  directive
 can  be  given  or  not  or  has  been  pro-
 perly  given  or  not,  whether  it  ought
 to  be  enforced  or  not—all  these  are
 matters  to  be  decided  there  and  then.

 Allotesent  of  Grants  for  next  Olympies
 +

 Shri  H.  N.  Mukerjee: *2l22.5  Suri  Prabhat  Kar:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  in  regard  to  the  allotment  of
 grants  for  the  purpose  of  our  partici-
 pation  in  next  year’s  Olympics  in
 Rome;

 (b)  whether  grants  are  to  be  made
 to  the  Indian  Olympic  Association  as
 well  as  to  the  various  national  sports
 federations;  and

 (c)  whether  the  All  India  Council
 of  Sports  has  made  any  recommen-
 dations  in  this  matter?

 The  Minister  of  Education  (Dr.
 K  L.  Shrimali):  (a)  No,  Sur.

 (b)  Does  not  arise.

 {c)  No,  Sir.

 I  might  inform  the  hon.  Member
 that  the  Sports  Council  will  consider
 the  proposal  when  it  comes  before
 them.

 Shri  .: a  N.  Mukerjee:  In  view  of  the
 demrability  of  ensuring  correct  selec-
 tion  of  our  representatives  as  well  as
 of  avoiding  wrangles  which  sometimes
 happen  between  the  Olympic  Asso-
 ciation  and  other  national  sports
 federations,  may  I  know  if  Govern-
 ment  is  taking  special  care  and  is
 giving  special  instructions  to  the  All
 India  Council  of  Sports  to  see  that
 such  things  do  not  happen  this  time?

 Dr.  K.  L.  Shrimall:  We  have  already
 reconstituted  the  Sports  Council,  and

 am  doing  my  best  to  get  the  best
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 people  in  the  sports  organizations.  If
 I  have  the  support  of  the  Members  of
 the  House,  I  think  we  can  make  our
 sports  more  effective  and  can  also
 produce  better  results  in  international
 Olympics.

 Shri  Prabhat  Ear:  In  view  of  what
 has  happened  in  the  last  Olympics.
 ४४०३  would  say,  it  created  an  unhappy
 situation.  May  I  know  whether  before
 final  steps  are  taken  for  the  next
 Olympics,  the  proposals  will  be  placed
 before  the  House?

 Dr.  K.  L.  Shrimali:  The  hon.  Mem-
 ber  is  probably  aware  that  the  Gov-
 ernment  does  not  interfere  in
 Olympics.  They  are  free  to  make
 their  own  selection.  All  that  the  Gov-
 ernment  can  do  is  not  to  give  them
 grants,  but  I  do  not  think  that  will
 be  desirable  to  do  in  respect  of  our
 boys  who  participate  in  the  Inter-
 national  Olympics.  The  hon.  Member
 att  also  aware  that  sometime  back  I
 had  appointed  a  Committee  to  go  into
 this  question  and  submit  a  report.
 Government  has  more  or  less  accepted
 the  recommendations  of  that  Com-
 mittee.  Now  we  are  going  ahead
 with  the  implementation  of  that
 Report.  I  am  gure  it  is  a  long  process;
 I  cannot  promise  that  in  the  next
 Olympics  our  standards  would  be
 better,  but  in  course  of  time,  they  are
 bound  to  produce  better  results.  I
 would  also  like  to  make  this  submis-
 sion:  let  us  not  judge  always  by  the
 number  of  medals  and  the  number
 of  athletes  who  won  those  competi-
 tions.  After  all,  some  people  win  and
 some  lose.  The  whole  purpose  is  to
 build  up  sports  in  this  country.
 towards  which  we  are  striving.

 Shri  द  F.  Nayar:  In  view  of  the
 fact  of  India  having  held  the  Hockey
 Gold  Medal  ever  since  1928,  and  of
 having  lost  it  in  Japan  in  the  Asian
 games,  have  Government  any  scheme
 whereby  to  select  the  national  hockey
 team  sufficiently  early  and  give  them
 practice  so  that  we  can  win  that  event
 in  the  next  Olympic  games?
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 Dr.  K,  L.  Shrimali:  All  these
 matters  are  being  considered  by  the
 Sports  Council,  and  I  am.quite  sure
 that  they  will  take  necessary  action
 in  this  matter.

 Dr.  P.  Subbarayan:  May  I  bring
 to  the  notice  of  the  Education  Minis-
 ter  that  even  the  Sports  Council
 cannot  interfere  with  the  autonomy  of
 local  associations,  though  they  could
 make  suggestions,  and  it  will  be  wrong
 if  a  day  comes  when  Government
 comes  to  interfere  with  sports  organi-
 sations?

 Shri  Jaipal  Singh:  The  hon.  Minils-
 ter  has  been  good  enough  to  say  that
 there  are  some  good  men  in  the  All
 India  Sports  Council.

 Shri  V.  P.  Nayar:  Like  him.

 Shri  Jaipal  Singh:  I  think  he  is
 quite  correct.  May  I  find  out  from
 him  what  he  is  dong  to  ensure  that
 equally  good  men  are  also  in  the
 Indian  Olympic  Association  and  the
 National  Federation  of  sports  asso-
 ciations?  Is  Government,  either  at  its
 own  level  or  through  its  good  offices,

 2  4  re  e  for  &
 am  concerned,  the  whole
 matter  in  the  hands  of  the  Sports
 Council  and  they  will  do  whatever
 they  can  to  improve  sports  in  the
 country.

 Shri  M.  gz  Krishna:  May  I  know
 whether  schemes  have  not  been
 received  from  coaches  like  Shri  Rahim,
 who  is  the  football  coach  for  Andhra
 Pradesh,  for  training  boys  who
 are  participating  in  football  in  the
 Olympics?

 “*e*Expunged  as  ordered  by  the  Chair.

 ra
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 Dr,  K.  L  Sarkmall:  I  could  answer
 that,  but  the  question  dees  not  arise
 out  of  this,

 2८

 wee  :  भ्राल  इंडिया  कौंसिल
 ाफ  स्पोर्ट  सके  चेझरमैन  महोदय  भौर  एक

 दूसरे  महोदय  ने  जो  यहां  पर  राय  दी

 है  तो  क्‍या  गबनेमेंट  यह  उचित  नहीं  समझती
 कि  जिस  देश  का  प्रतिनिधित्व  वह  प्रोलम्पिक
 में  करते  हैं  तो  गवर्नेमेंट  खुद  उनका  सेलेक्शन
 करे  या  गवर्ममेंट  का  कुछ  नियन्त्रण  होना
 श्राहिए  ?

 डा०  का०  ला०  ्  माली  जी  हा,  उसके
 श्रोलम्पियस'  का  जो  कांस्टीट्यूशन  है  उस

 कांस्टीट्यूशन  में  यह  है  कि  किसी  प्रकार  भी
 सरकार  का  हस्तक्षेप  उसमें  नहीं  हो  सकता  है
 शौर  सरकार  किसी  भी  प्रकार  की  देग्वले
 ननके  काम  मे  नहीं  कर  सकते  है।  यह
 इंटरनेशनल  आोलम्पिक्स  का  कास्टीट्यूशन
 ऐसा  है  जिसमे  हम  कुछ  नहीं  कर  सकते  हैं  ।
 में  समझता  है  कि  इनक  द  वल  दिये  बिना  मी
 बीरे  जीरे  हम  यह  कोशिश  करेंगे  कि  जिम्मेदार
 नोंग  ओर  पअछदे  लोग  स्पोर्ट्स  में  आयें  ताकि

 हमारे  स्पोर्ट्स  ज्यादा  भ्रच्छे  बन  सके  और
 उसका  पपिणाम  भी  झच्छा  निकल  सके

 Reservation  for  Backward  Classes  in
 Engineering  Colleges

 +
 Shri  Ayyakanna: ue

 {  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 considered  the  question  of  reservation
 of  Seats  for  Backward  Classes  in
 Engineering  Colleges  and  Technical
 Institutions;

 (b)  the  present  position  and  what
 changes  are  proposed  to  be  brought
 about;  and

 (c)  whether  this  question  was  con-
 sidered  by  All  India  Council  for
 Technical  Education  and  if  so,  what
 advice  has  been  tendered  by  that
 body?
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 The  Minister  of  Scientific  Research
 and  Oultura!  Affairs  (Shri  Humayan
 Kabir):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.

 STATEMENT

 The  State  Governments  were  advised
 m  November  054  that  20  per  cent  of
 seats  Im  educational  institution  be
 reserved  for  Scheduled  Castes  and
 Scheduled  Tribes.  The  Universities
 were  similarly  advised  in  December
 ‘1955.  This  advice  applied  to  technical
 institutions  also.  Subsequently  the
 Backward  Classes  Commission  recom-
 mended  a  large  increase  in  the  per-
 centage  of  seats  to  be  reserved  for
 Scheduled  Castes,  Scheduled  Tribes
 and  other  Backward  Classes.  The
 recommendation,  in  so  far  as  it  applies
 to  reservation  in  Tecnical  Institutions
 is  under  consideration.

 The  All  India  Council  for  Technical
 Education  discussed  the  matter  at  its
 last  meeting  held  on  the  13th  April,
 959  but  desired  full  information
 regarding  the  reservation  made  by
 the  State  Governments  and  institu-
 tuons  for  various  categories  of  students
 at  present  and  its  effect  on  the  stan-
 dards  before  tendering  fina]  advice  in
 the  matter.

 Shri  Ayyakannu:  There  is  no  refer-
 ence  in  the  statement  to  one  of  the
 major  recommendations  of  the  Coun-
 cil,  namely,  that  special  training
 should  be  given  to  Scheduled  Caste
 students  before  admission  as  well  as
 during  ther  course  im  the  college,
 Have  Government  accepted  that
 recommendation?

 Shri  Humayun  Kabir:  The  hon.
 Member  is  giving  information,  not
 asking  for  it.

 Shri  Ayyakaunu:  I  want  to  know
 whether  this  recommendation  has  been
 accepted  by  Government?

 Shri  Humayun  Kabir:  That  recom-
 mendation  is  under  consideration  along
 with  other  recommendations.

 Shri  Ayyakanmn:  The  Ministry  of
 Home  Affairs  has  recommended  to  all
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 the  Universities  to  give  special  train-
 ing  for  Scheduled  Caste  students,  but
 none  of  the  Universities  has  accepted
 it.  In  view  of  that  fact,  are  the  Minis-
 try  of  Education  considering  making
 the  acceptance  of  that  recommenda-
 tion  as  one  of  the  conditions  for  giving
 grants  to  Universities?

 Shri  Humayun  Kabir:  I  can  inform
 the  hon.  Member  that  once  the  Sche-
 duled  Caste  and  Scheduled  Tribe  stu-
 dents  are  admitted  they  do  quite  well.
 And,  I  was  very  happy  to  learn  from
 the  Director  of  the  Institute  at  Kharag-
 pur,  which  is  one  of  our  best  institutes,
 that  after  admission  hardly  any  dis-
 tinction  is  observable  as  between  these
 and  other  students.

 Shri  Kodiyan:  May  I  know  how  far
 the  directive  issued  by  the  Central
 Government  to  the  various  institutions
 to  reserve  20  per  cent  of  the  seats  for
 Scheduled  Castes  and  Scheduled
 Tribes  and  Other  Backward  Classes
 students  has  been  implemented?

 Shri  Humayun  Kabir:  It  is  imple-
 mented  as  far  as  possible.  Along  with
 the  directive  there  is  a  qualifying
 clause  that  certain  minimum  standards
 have  to  be  maintained  and  any  stu-
 dent  of  the  Scheduled  Castes  or  Sche-
 duled  Tribes  who  conforms  to  that
 condition  is  given  every  facility.

 Shri  C.  K.  Bhattacharyya:  The  word
 used  here  is  ‘Backward’  classes.  May
 I  know  whether  the  Government
 maintains  a  list  of  the  ‘Backward
 Classes’  for  this  purpose?

 Shri  Hamayun  Kabir:  Yes;  there  is
 a  list  of  ‘Backward  Classes’.

 Shri  Ranga:  May  I  know  whether
 Government  have  enquired  whether
 there  were  any  complaints  at  all  that
 some  of  the  candidates  belonging  to
 these  classes  and  castes  have  not  been
 given  seats  even  though  they  have
 satisfied  the  minimum  qualifications?

 Shri  Humayun  Kabir:  I  have  not
 received  any  complaint  that  any  stu-
 dent  who  satisfied  the  minimum
 qualifications  was  refused  any  seat.
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 Shri  Jaipal  Singh:  May  we  know  if
 the  spirit  of  Government  in  this  parti-
 cular  regard  is  anyway  applicable  to
 the  private  institutions  (Interruptions)
 as  the  Institution  of  logy  near
 Ranchi  which  makes  हर  caret issions  more
 or  less  on  an  all-India  basis?  Are
 directives  of  any  sort  given  to  such
 private  institutions  or  is  the  spirit
 confined  to  Government  institutions
 only?

 hri  Humayun  Kabir:  The  recom-
 mendations  were  made  to  the  Univer-
 sities  also  which,  for  this  purpose,  are
 private  institutions.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  Backward  Classes  Commis-
 sion  recommended  a  further  increase
 of  reservation  af  seats-—more  than  20
 per  cent  and  whether  that  has  also
 been  taken  into  consideration?  Have
 any  of  the  States  implemented  it?

 Shri  Humayun  Kabir:  It  is  true  that
 the  Backward  Classes  Commission
 made  a  recommendation  that  70  per
 cent  of  the  seats  should  be  reserved.
 I  do  not  think  that  this  is  practicable.
 We  find  that  even  the  20  per  cent
 which  is  now  reserved  is  not  always
 filled  up.  Our  objective  is  to  try  to
 fill  up  this  quota  and  work  in  a  way
 so  that  after  about  5  or  20  years  the
 question  of  reservation  no  longer
 continues.

 ॥. ह  Sonavane:  Sir,  may  I......

 Mr.  Speaker:  The  hon.  Member  is
 too  late  to  rise.  Can’t  he  make  up  his
 mind  to  put  a  question  early?

 hri  Sonavane:  Sir,  the  other  Mem-
 bers  of  Parliament  were  given  a
 chance.

 Mr.  Speaker:  The  hon.  Member  is
 also  a  Member  of  Parliament.  Yes.

 Shri  Sonavane:  May  I  know  whether
 it  is  a  fact  that  in  Bombay  State  some
 of  the  Scheduled  Caste  students  seek-
 ing  admission  to  technical  institutions
 were  not  admitted  because  the  reser-
 vation  was  full?

 Shri  Humayun  Kabir:  If  the  reser-
 vation  was  full,  then,  they  have  to
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 and  the  arms  with  them?  I  want  ्
 kfow  whether  the  ्थ्फप्राछ  Collector
 had  any  arms  with  him.

 that  the  number  would  have  been
 Ordinarily  sufficient.

 Shri  A.  Mehdi;

 ‘Will  the  Minister  of  Home  Affals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 30  armed  Naga  hostiles  attacked  an
 Assam  Rifles  outpost,  28  miles  fram
 Ukhrul,  on  the  night  of  I2th  April,
 32909  and  there  was  heavy  exchange
 of  fire;

 {b)  if  so,  the  detaiis  of  the  incident
 and  loss  suffered  by  Assam  Rifles;  and

 (c)  the  steps  taken  by  the
 MEnt  to  meet  such  situation  in  future?
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 .Amam  Rifemen  and  repulsed.  While
 .there  was  no  casualty  amongst  the

 in  the  thatched  structures  due  to  fhe
 strong  wind  blowing  at  the  time.

 (c)  Necessary  security  measures
 have  been  taken.

 Shri  P.  C.  Boroosh:  May  I  know  the
 number  of  violent  attacks  made  by
 the  Naga  hostiles  since  the  transfer  of
 the  ,  Naga  Hills  from  the  Assam
 Administration  and  the  formation  of
 the  Naga  Hills-Tuensang  area  under
 the  Central  Administration?

 Ghri  Datar:  J  have  not  got  the
 information  here.

 Shri  P.  C.  Borooah:  May  I  know  if
 the  self-styled  Naga  National  Govern-
 ment  is  still  functioning?

 Shri  Datar:  The  hon.  Member  is
 asking  a  general  question  here.  The
 question  here  was  with  ‘respect  to  a
 particular  encounter.  I  have  given
 all  the  information  that  I  have  in  this
 respect.

 Shri  Liladhar  Kotoki:  In  view  of
 the  unabated  activities  of  the  Naga
 hoétiles  may  I  know  whether  Govern-

 t  has  got  any  proposal  to  review
 Or  re-examine  the  whole  situation  80
 as  to  find  out  some  more  effective  and

 |

 Shri  Datar:  I  think  it  has  bean
 Pointed  out  that  one  person  has  been
 killed.  This  is  all  the  information  that
 I  have;  I  have  nothing  more.

 Assessment  of  Technicians  for  Third
 Five  Year  Pian

 217,  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  i42  on  the  i8th
 December,  958  and  state  at  what
 stage  is  the  question  of  assessment  of
 requirement  of  technicians  for  the
 Third  Five  Year  Plan?

 The  Minister  of  State  in  the  Miuis-
 try  of  Home  Affairs  (Shri  Datar):  The
 Working  Group  on  Technical  Educa-
 tion  for  the  Third  Plan  is  now  look-
 ing  into  this.

 i2  hrs.

 Mr.  Speaker:  There  is  one  Short
 Notice  Question,

 Shri  Dasappa:  Sir,  may  I  refer  to

 of  Iron  and  Steel)?  There,  it  says
 definitely  that  there  were  80  British
 experts  and  technicians  by the  contractors  and  eight  by  the  con-
 sultants  at  Durgapur.  Agamst  this,

 are



 Whoever  gets
 will

 invested  and  the  persons  in  charge
 say  it  is  autonomous  even  with  res
 pect  to  matters  which  are  of  serious
 moment.  They  are  to  be  cleared.  The
 Ministers  must  take  care  to  see  that
 as  far  as  possible,  public  opinion  8
 satisfied.  It  is  for  that  purpose  that
 a  unique  opportunity  is  placed  in  the
 hands  of  hon.  Members  here  by  why of  Question  Hour.  Therefore,  every possible  effort  must  be  to

 0
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 Mr.  Speaker:  I¢  may  be
 something  else.  Why  should
 such  =  difference?  It  requires
 nation.

 £
 th
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 Shri  Ranga:  In  two  months,  hes  the
 mumber  increased?

 Sardar  Swaran  Singh:  So  far  बढ
 these  figures  are  concerned,  it  should

 i  :  ed, i  ;  8  द्छ report
 earlier  date  and
 should  be  accepted.  He  can  at  the
 most  ask  it  as  a  separate  question
 because  I  have  given  detailed  infor-
 mation.  The  number  of  foreign
 technicians  in  Bhilai  today  is  1001,
 The  hon  Member  is  quoting  the  figure
 860  given  in  the  report.

 Shri  Dasappa:  I  am  not  referring  to
 Bhilai.  But  talking  relatively,  Durga-
 pur  has  got  only  80  technicians.  .
 (Iinterruptions.)

 Mr,  Speaker:  Order,  order.  All  that
 they  want  to  say  is  this  There  is  a
 big  difference  between  80  and  1000.
 if  there  is  some  margin  there,  some

 That  is  what  they  want.

 Sardar  Sweran  Singh:  That
 requires  a  little  explanation.
 explanation  is  that  in  Bhilai,  there  is
 not  only  construction—construction  also
 at  an  advanced  लिटच---फिएई,  we  have
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 >  (Me  =Spenkeg:  This  answer  might  ई ' है  a  K.  sony  I
 have  been  given  earlier.  Very  well.
 Short  Notice  Question.

 Sxort  Norice  Question

 Violation  of  Foreign  Exchange
 Regulations

 ‘  Will  the  Minister  of  Finance  be
 ‘pleased  to  state:

 €a)  whether  any  action  has  been
 édaken  by  the  Enforcement  Directorate
 agninet  Shri  8.  ह:  Jain  for  violation
 of  Foreign  Exchange  Regulations;  and

 7
 (b)  the  nature  of  the  action  taken

 and  the  reasons  for  imposition  of  fine?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  Yes,  Sir.

 9)  The  Director  of  Enforcement,  in
 capacity  as  adjudicator,  has  im-

 pored  a  penalty  of  Rs.  55  lakhs  on
 Shri  8.  ह  Jain  for  maintaing  a  Deut-
 sche  Mark  account  with  a  Bank  in
 ‘West  Germany.  Shri  Jain  has  also
 been  directed  to  close  the  account
 ferthwith  and  bring  back  to  India  the
 a@tpount  lying  in  the  account  through
 an  authorised  dealer  within  thirty  days
 from  the  date  of  the  adjudicator’s
 order,  ie.,  before  the  22nd  May  ‘1989.
 The  penalty  was  imposed  on  the  find-
 ing  of  the  adjudicator  .hat  Shri  8.  P.
 Zain  had  contravened  the  provisions

 oa
 Foreign  Exthange  Regulation

 wal

 Shri  Tyagi:  May  I  know  what  ex-
 planation  has  Shri  8.  ह:  Jain  given  for
 this?

 Shri  Morarji  Desal:  These  proceed-
 ings  are  with  the  Director.  The  ex-
 planation  was  that  the  money  belong-
 ed  to  the  concerns  and  not  to  him.

 Shri  Jaganatha  Rao:  May  I  know
 whether  the  Government  is  going  ४०
 recover  income-tax  on  this  amount?

 Shri  Morarfi  Desai:  I  cannot  sy
 that  without  examining  it  further.

 ह... छ  A.  0.  Guha;  The  other  Gay,
 during  the  short  debate  on  foreign  eit-

 fo:  adjudicator  were  not  secret; they
 one  open  and  public.  ‘Will  the they

 =
 Government  be  to

 yee ‘procéedings  bh  Pe? able  of  bod  ad  १

 Shri  Morar  Desai:  If  ali  grocesd-
 ings.  are  te  be  placed  bare,  3  -काकातिको,



 Mr.  Speaker;  Order,  order.  There
 is  a  party,  sufficiently  strong,  to  make
 an  appeal,  if  necessary  and  make  such
 representations  az  are  necessary.  Are
 we  in  this  House  to  take  up  the  case
 of  any  individual  man  and  say:  “Why
 do  we  not  show  him  some  conces-
 gion?”  I  am  unable  to  understand
 this  kind  of  attitude  What  is  the
 good  of  asking  the  Government  to
 commit  itself  to  a  particular  course?
 If  there  is  an  appeal  and  if  it  is  possi-
 ble  for  the  appellate  court  or  the
 appellate  authority  to  exercise  dis-
 eretion  in  hus  favour,  it  will  certain-
 ly  do  so.  We  ought  not  to  make  it
 appear  that  we  doubt  whether  it  will
 be  done  or  it  will  not  be  done.  He
 ig  sufficiently  strong.  He  will  take
 care  of  himself.  He  will  also  have  ad-

 applications  are  made.  I  cannot
 allow  such  questions.

 Shri  ०...  I  may  wwform  you,  Sir,
 that  I  was  not  advocating  the  case  of
 anybody.  I  do  झक,  mind  if  the  fine
 is  ह ह  ॥  than  that.  My  point  is,
 in  enses  whete  the  fines  are  too
 hesvy,  if  there  is  a  law  that  one  can-
 rot  go  in  appeal  without  depositing
 the  fe  amount,  then  practically  the
 ै; ... ३  ह... 3  appeal  remains  banned  for  all
 citizens.  My  question  is,  where  fines
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 द...  difficult  to  be  deposited,  do  Goy-
 'हलााएल्णा,  take  guarantee  that  the
 Broperty  ete.  will  not  be  transferred
 Sway  and  give  the  persons  concerned
 the  right  of  appeal.

 Mr,  Speaker:  The  hon.  Minister  need
 Not  answer.  For  a@  man  who  is
 Worth  Rs.  300  crores,  Re.  55  lakhs  is
 Nothing.  If  he  has  only  Rs.  i  lakh,
 Rs.  85  lakhs  is  too  much  for  him.
 What  is  the  hon.  Member  asking  for?
 Shri  Tyagi  wants  to  place  himgelf  in
 that  position  and  place  the  other  man
 in  his  position,  He  may  not  have
 Rs.  !  crore  or  Rs.  20  crores.  But  the
 ther  man  may  think  it  is  a  free  bite.
 Xt  is  for  him  to  ask  and  for  others
 ७  find  out  whether  concession  should
 be  shown,  whether  Rs.  55  lakhs  is  too
 much  or  too  little.  Are  we  to  go  into
 these  matters  here?  I  am  really  sur-
 brised.

 Shri  Khadilkar:  As  it  is  known  that
 Shri  8.  ह:  Jain  is  likely  to  challenge
 the  decision  of  imposition  of  fine,  may
 ¥  know  why  under  the  provisions  of
 the  Act  where  there  is  a  remedy,
 penal  action  is  also  not  simultaneous-
 ly  taken?

 Mr,  Speaker:  Are  we  to  suggest  any
 particular  action  to  the  authority  in
 charge  of  it?

 Shri  Khadilkar:  It  is  not  so,  Sir.  I
 will  just  explain.  In  case  he  goes  to
 the  Supreme  Court  the  case  will
 drag  on  for  several  years.  Then  his
 property  etc.

 Mir.  Speaker:  I  am  not  going  to
 allow  this  question  The  matter  has
 been  placed  before  an  arbitrator,  who-
 ever  he  might  be.  He  has  given a
 decision.  Further  action  will  be
 taken.  If  there  is  any  remissness,  the
 hon.  Members  will  come  before  this
 House  and  say  that  there  is  unneces-
 sary  leniency  and  30  on.

 Shri  दि  ्  Nayar:  Last  time,  Sir,
 when  a  question  was  asked  the  Home
 Minister  promised  to  the  House  that
 in  case  the,  adjudicator  asked  for
 sanction  for  prosecution  Government
 would  readily  give  it.  We  would  like
 to  know  whether  subsequent  to  that
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 statement  ofthe  Home  Minister  the
 Governmerit  of  India  was  approached
 for  necessary  sanction  for  prosecution?

 Ghri  Tyagi:  Why  was  not  the  per-
 mission  given?

 Shri  Morarji  Desai:  Sir,  I  could  not
 follow  the  question.

 Mr.  Speaker:  The  hon.  Member  says
 that  when  the  same  question  was  put
 to  the  hon.  Home  Minister  as  to  whe-
 ther  sanction  would  be  given  if  the
 arbitrator  who  finds  the  person  guilty
 asks  for  sanction  for  prosecution,  the
 hon.  Home  Minister  replied  that  it
 would  be  readily  given.  He  now
 wants  to  know  whether  the  sanction
 was  applied  for  and  if  so  at  what
 stage  it  is.

 Shri  Morarji  Desai:  Under  the  law
 as  it  is,  it  is  in  the  discretion  of  the
 Director.  He  has  got  to  issue  the
 order  himself.  Therefore,  no  question
 of  sanction  from  Government  arises.
 On  the  day  when  I  replied  to  that
 question,  I  did  not  know  the  law  as
 it  was  even  for  prosecution  itself,
 whether  there  should  be  prosecution
 or  there  should  be  a  fine  by  itself.
 That  is  the  law  as  it  is,  and  if  Gov-
 ernment  tries  to  give  any  direction  it
 will  vitiate  the  whole  proceedings  and
 he  may  escape  in  the  court  of  law.
 Therefore,  there  is  no  question  of
 Government  giving  any  direction  in
 the  matter.

 Shri  Khadilkar:  The  Home  Minister
 replied  that  if  the  Director  applies  for
 sanction  for  prosecution  the  Govern-
 ment  will  consider  the  question.

 Shri  Morarji  Desai:  That  was,  as  I
 said,  because  I  was  not  conversant
 with  the  exact  provisions  of  the  law.
 After  that  I  examined  the  law  and  I
 find  that  there  is  no  question  of  Gov-
 ernment  giving  any  direction  or  any
 permission.  It  is  for  the  Director  to
 decide  whether  he  should  prosecute  or
 whether  he  should  fine

 action  so  that  he  may  be  removed
 from  the  Punjab  National  Bank.

 Mr,  Speaker:  A  suggestion  for  ac-
 tion.  Let  us  go  to  the  next  business.

 Shri  8,  M.  Banerjee:  Sir,  I  want  te
 put  one  question.

 Mr.  Speaker:  I  am  sorry.  I  have
 given  sufficient  time.  Let  us  take  up
 the  next  business,

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Polytechnics  in  the  South

 *2109,  Shri  Vasudevan  Nair:  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Southern  Regional  Committee  of  the
 All  India  Council  for  Technical  Edu-
 cation  has  recommended  that  seven
 Centrally  sponsored  polytechnics
 should  be  started  in  the  South;  and

 (b)  if  80,  the  number  of  such  poly-
 technics  started  so  far?

 The  Minister  for  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayan
 Kabir):  (a)  On  the  recommendation
 of  the  All  India  Council  for  Techni-
 cal  Education,  seven  polytechnics  have
 been  allotted  to  the  States  in  the
 Southern  Region  under  the  Centrally
 sponsored  scheme  of  establishment  of
 additional  engineering  colleges  and
 polytechnics  during  the  Second  Five

 the  Minister  of  Scientific  Research  and
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 (b)  if  go,  whether  there  is  no  pro-
 vigion  to  give  sonie  representation
 the  candidates  of  backward  States  and
 Territories?

 The  Minister  of  Scientific  Rescarch
 an@  Cultaral  Affairs  (Shri  है... ह
 Kabir);  (a)  Yes,  Sir.

 (b)  30  per  cent.  of  the  seats  are  re-
 served  for  backward  States  and  Union
 Territories

 Neyveli  Lignite

 °233,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  tests  have  been  recent-
 ly  carried  out  to  determine  the  ther-
 mal  value  of  lignite  mined  at  Neyveli;

 (b)  if  80,  what  38  the  thermal  value;

 (९)  how  does  it  compare  with  coal?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Bingh):  (a)  Yes

 (b)  4,800  British  Thermal  Units  per
 pound.

 (९)  About  ey  tons  of  raw  lignite
 would  be  equivalent  to  a  ten  of  good
 coal  with  a  calorific  value  of  12,000
 Bub

 National  Academy  for  Training  of
 Civil  Servants

 a8.
 {

 Shri  Harish  Chandra  Mathar:
 Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Heme  Affairs
 ‘be  pleased  to  state:

 (a)  what  progress  has  been  made
 in  establishing  the  National  Academy
 for  traning  of  civil  servants;

 (b)  what  are  the  broad  outlines  of
 the  scheme  sanctioned  and  how  it  is
 ‘different  from  the  schemes  of  existing

 snatttations
 for  training  of  civil  ser-

 van

 The  Minister  of  State  in  the  Minks-
 try  of  Heme  Affairs  (Shri  Datar):  (a)
 Arrangements  are  being  made  to  com-
 ‘plete  the  requisite  preliminaries,  ¢.g.,

 securing  accommodation  for  the:
 trainees  and  staff  and  for  the  adminis-  -
 trative  blocks,  etc.  The  financial  im-
 Plicati:  algo  being  estimated.

 (b)  covering
 aspects  ing

 provides  for
 tional  trainin
 of  four  months  for  the
 All-India  Services  and
 Central  Services,  Class  I
 the  proposed  syllabus  of  the  course
 training  is  placed  on  the  Table  of  the
 House.  [See  Appendix  VII,  annexure
 No.  73.]

 Village  Authorities  in  Manipur

 *2120,  Shri  L.  Achaw  Singh:  धा
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (६)  whether  it  is  a  fact  that  the
 village  authorities  set  up  in  accord-
 ance  with  the  Manipur  (Village  Autho-
 rities  in  Hill  Areas)  Act,  956  have  not
 functioned  satisfactorily;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  village  authorities  have  not  re-
 ceived  due  response  and  co-operation
 from  the  people.

 (b)  The  Chief  Commissioner  had  in-
 vited  suggestions  from  the  local
 people  for  the  improvement  and
 amenament  of  the  Act  by  the  end  of
 December,  1958.  None  of  the  propo-
 sals  received  contained  concrete  sug~
 gestions  in  this  direction.  The  ques-
 tion  whether  the  Act  requires  to  be
 amended  and  if  so  to  what  extent  ix
 under  examination.

 Excavations  at  है, ह  Kenda

 Shri  H,  N.  Mukerjee. 2391,
 {  Shri  Prabhat  Kar:

 Will  the  Minister  of  Scientific  कन
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  it  iz  a  fact  that  in  the
 course  of  recent  etoavations  at  Nagar-
 jura  Konda  a  stracture  or  structures

 for  a  duration
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 im  the  néture  of  &  stadium  or  amphi-
 theatte  have  been  unearthed;

 (6)  if  ३०,  what  ate  the  detafls  of
 the  find?;  and

 (c)  what  steps  are  being  taken  or
 are  under  contemplation  with  a  view
 to  their  preservation  since  the  venue
 is  likely  to  be  submerged?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayan
 Kabir):  (a)  and  (b).  Yes,  Sir.  It
 consists  of  a  square  enclosure  sur-
 rounded  by  brick  walls  on  all  the  four
 sides  and  a  large  number  of  low  tiers
 also  built  ef  bricks.

 (९)  A  large  scale  model  of  the
 monument  (amphi-theatre)  will  be
 prepared,  as  it  cannot  be  transferred
 to  the  hill-top  owing  to  the  fragile
 nature  of  its  material.

 Purchase  of  some  Sculptures  anf
 Coins  by  Arts  Purchase  Committee

 {Shri  8.  M.  Banerjee:
 *2i22.4  Shri  Panigrahi:

 Shri  Vajpayee:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  a  cheque  for
 Rs.  200,000  has  been  paid  to  one  of
 the  Members  of  the  Arts  Purchase
 Committee  against  supply  of  some
 sculptures,  coins  etc;

 (b)  whether  the  Chairman  of  the
 Committee  offered  only  a  sum  of
 Rs,  08,000  for  the  same;

 (c)  if  so,  whether  the  Arts  Purchase
 Committee  later  on  changed  their
 decision  and  increased  the  value  to
 Rs.  2;00;000;

 (d)  if  not,  whether  any  ad  hoc  Com-
 mittee  was  formed  to  take  this  deci-
 sion;

 (e)  if  so,  whether  the  ad  hoc  Com-
 mittee  was  formed  under  instructions
 from  the  Ministry;  and

 ‘f)  if  so,  what  were  the  iistructions?

 Ord)  Rvawers  VAISARHA  a  इंह84  (SARIAY  लकर,  Antutre  3996

 The  Minister  of
 Py’ and  Uaitural  Aftaine  waite  ime

 Kabir):  (a)  Yes,  Sir.

 (b)  and  (c)  No,  Sir.

 (d)  amd  (७).  Yea,  Sir.

 (f)  The  ad  hoc  Committee  was  asked.
 to  examine  and  evualunte  the  ¢oliee-
 tion.

 Central  Advisory  Beard  ef  Muscume

 *i23,  Shri  Ram  Krishan  Gepta:
 Will  the  Minister  of  Sotentific  Re-
 search  and  Cultural  Affairs  be  plens-
 ed  to  state:

 (a)  whether  it  38  a  fact  that  the
 Centra]  Advisory  Board  of  Museums
 has  recommended  that  no  entrance
 fee  should  be  charged  for  admissién
 to  museums;  and

 (b)  if  90,  whether  the  Government
 have  accepted  the  recommendation?

 The  Minister  of  Scientific  Research
 and  Oulteral  Affairs  (Shri  Humayan
 Kabir):  (a)  and  (b)  The  Board  had
 orginally  made  a  recommendation  to
 this  effect,  but  its  Standing  Commit-
 tee  has  on  reconsideration  of  the
 question  suggested  that  the  matter
 may  be  left  to  the  discretion  of  indivi-
 dual  museums.  Government  have  ac-
 cepted  this  suggestion  of  the  Standing
 Committee.

 fest  में  झबेध  सराब  बनाना

 $२१२४.  शी  wer  बेग :  क्‍या  गुह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  की
 जन  सम्पर्क  समिति  ने  भ्रपनी  हाल  ही  की  बैंठक
 में  यह  सुझाव  दिया  है  कि  अकच  शराब  बनाने
 के  भ्रपराधी  व्यक्तितयों  को  केबल,  जुर्माना  करके

 ही  न  छोड़  विया  जाय,  धपितु  उन्हें  अभिवार्थत:

 कड़ी  कैद  की  सजा  दी  जाये,  और

 ल)  दि  हां,  तो  उपरोक्त  सिफारिसा
 पर  क्या  कार्यबाही  की  जा  रही  है  ?
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 Tg  twee  में  सत्य-मंत्री  (जी  cere):
 के)  सर्मिति  की  १४  भाचें,  १.  की

 क  में  एक  सदस्य  ने  इस  लगहू  का  एक  सुझाव
 दिया  था

 (क्ष)  दिल्‍ली  अदाखन  इस  खुशाव  पर
 दौर  करं  रहा  है

 Social  Welfare  Centres  in  Punjab

 (Suri  Ram  Krishan  Gupte:
 3657.  २  Sardar  Iqbal  Singh

 |  Sart  Beye  singh:

 Will  the  Minister  of  Edwestion  be
 pleased  to  state:

 (a)  the  names  and  localities  of
 social  welfare  centres  functioning  at
 present  under  the  programme  of  the
 Central  Social  Welfare  Board  in
 Punjab  (District-wise)

 (b)  the  main  items  of  work  taken
 up  in  these  centres  during  ‘1988;

 (९)  the  amount  of  money  spent  in
 each  centre  during  1958;

 (a)  the  number  of  employees  grade-
 wise  in  wach  centre;  and

 (e)  the  number  belonging  to  Sche-
 duled  Castes  among  them?

 laid  on  the  Table.  [See  Appendix  VII;
 amvexure  No.  74].

 (by  The  main  activities  undertaken
 in  a  centre  are  Balwadis,
 caffon  for  Women,  Arte  and  Craft,
 Maternity  services  and  other  generel
 cultural  and  recreational  activities.

 (०)  The  accounts  afe  maintained
 Project-wise  and  not  Centre-wise.  It
 is  not  possible  to  give  figures  of  ex-
 penditure  Centre-wiiée.

 (a)  and  (e)  Information  is  being
 cofteted  ani  Will  be  leif  on  the
 Tivle-of  the  Bavha  fn  due  course.

 lnvestacats  in  ren Foreign
 ar

 and  Steel

 ‘3658,  Shri  ह... ड  Krishan  Gupta:  Will
 the  Minister  of  Steel,  Mines  ang  Puck
 be  pleased  to  state:

 (a)  the  amount  ef  feosign  invest-
 ment  in  the  existing  stest  plants  in
 India;

 (bd)  the  extent  of  Indian  capital  in-
 vested  in  the  industry  at  present;  and

 (९)  the  steps  taken  to  increase  the
 Indian  capital  investment  in  the  in-
 dustry?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Foreign  investment  which  is  about
 Rs.  2°83  million  is  only  in  the  two
 steel  companies  of  Tatas  and  Indian
 fron.  A  considerable  part  of  this
 foreign  investment  is  by  Napalese  and
 Goanese  nationals.

 (b)  Indian  investment  in  these  two
 companies  is  about  Rs.  446  million.
 Investment  fm  the  Hindustan  Steel
 Limited  and  in  the  Mysore  Iron  and
 Steel  Works  is  entirely  Indian  and  is
 over  Rs.  3,000  million.

 (c)  Under  the  Industeial  Policy
 Resolution,  new  iron  and  steel  works
 1. अ  to  be  in  the  public  sector  and  it  is
 not  considered  fecessary  to  take  any
 special  steps  to  increase  the  Indian
 capital  invested  in  the  plants  in  the
 Private  sector.

 Ol)  Drilling  Trainees  Gent  Alvasd.
 2659.  Shri  Ram  Krishan  ह...

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  the  number  of  engineers,
 scientists  and  technicians  sent  abrwad
 to  study  oil  drilling  work  since  ‘ist
 January,

 @  the  nemes  of  the  countries
 where  they  lave  been  sent;  and

 (c)  the  duration  of  their  training?
 The  Minister  of  Mines  ang  Oil  ‘(Chet

 K.  D.  Malaviaya)  (a)  None.

 {b)  ang  (९).  Do  not  arise.
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 Urban  Welfare  Extension  Projects
 3660.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  number  of  welfare  extension
 projects  (urban)  opened  so  far  (State-
 wise)  and  names  of  places;  and

 (b)  the  number  and  names  of  wel-
 fare  extension  projects  (urban)  to  be
 opened  during  the  remaining  period
 of  the  Second  Five  Year  Plan  (State-
 wise)?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Fifty.  A  state-
 ment  indicating  the  places  where  the
 projects  have  been  opened  is  laid  on
 the  Table.  [See  Appendix  VII;  an-
 nexure  No.  75}.

 (b)  Fifty.  The  location  will  depend
 on  the  selection  of  the  places  where
 the  applicant  institutions  may  like  to
 establish  the  projects.

 Rifle  Shooting  Clubs  in  Punjab  and
 Rajasthan

 Shri  Ram  Krishan  Gupta.
 ‘3661,  Sardar  Iqbal  Singh:

 Shri  Daljit  Singh:
 Will  the  Minister  of  Home  Affairs

 ‘be  pleased  to  state  the  names  of  the
 places  in  Punjab  and  Rajasthan  where
 tifle  shooting  clubs  are  functioning?

 The  Minister  of  State  in  the  Mints-
 try  af  Home  Affairs  (Shri  Datar):
 The  information  is  being  collected  and
 will  be  laid  on  the  table  of  the  House
 in  due  course.
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 countries  for  development  “tio:
 grammes  since  4956  (year  and  coun-
 try-wise)  is  laid  on  the  Table.  [Sea
 Appendix  VII;  annexure  No.  76].

 Land  ॥* ..... ह

 3663.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state  the  total  amount  of  land
 customs  collected  during  1958?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Rs.  283  lakhs.

 Quarters  for  Army  Personne!
 3666,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  207  on  the  6th  Sep-
 tember,  958  and  state:

 (a)  the  further  progress  made  s0
 far  in  building  quarters  for  the  other
 ranks  of  the  Army;  and

 (b)  the  total  amount  spent  upto  the
 3lst  March,  9597

 The  Deputy  Minister  of  Defence
 (Sardar  Surjit  Singh  Majithia):  (a)
 Projects  for  provision  of  accommoda
 tion  for  235  married  Other  Ranks
 have  been  administratively  approved
 since  the  l6th  September,  1958.  Out
 of  these  projects,  one  project  catering
 for  provision  of  accommodation,  for
 300  married  Other  Ranks  was  releas-
 ed  for  execution  during  ‘1958-69,  and
 another  for  99  married  Other  Ranks
 has  been  released  during  1959-60.

 (b)  It  ig  not  known  at  this  stage
 what  amount  hag  been  spent  on
 quarters  for  married  Other  Ranks
 alone,  up  to  the  3lst  March,  1959,  ह उ
 accommodation  for  all  ranks  is  in-
 cluded  in  the  projects  released  dur-
 ing  ‘1958-69.

 (a)  the  number  of  educational  है...
 tutions  in  Himachal  Pradesh  to  which
 financial  adsistance  was  given  by  the
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 Ministry  during  1987-88  and
 so  far  separately,

 (b)  the  grants  given,to  each  insti-
 tution

 Tho  Minister  of  Education  §  (Dr.
 ॥ नी  L.  Shrimalf):  (a)  and  (b).  A  grant
 of  Re.  2427  only  was  sanctioned  to
 Vallabh  Mahavidyalaya,  Mandi  during
 1987-58.  No  grant  has  been  given
 during  1968-59  so  fer.

 Social  Service  Camps  in  Punjab
 3666,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Education  be  pleased  to
 atate:

 (a)  the  number  pf  Social  Service
 Camps  which  were  organised  with  the
 help  of  the  Central  Government  in
 Punjab  State  during  ‘1958-59;  and

 (b)  \ne  total  amount  spent  and  the
 number  of  participants,  both  boys  and
 gris?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  37  Camps

 ®  *Amount  No.  of  partici
 Spent  Boys  Girls  Total

 Rs.  3s40,024  96  8936  5964,  70,90०
 Note.—*The  figure  given  for  expen-
 diture  is  liable  to  revision  on
 settlement  of  audited  accounts

 Income-tax  cases

 ३९67  Shri  D.  C.  Sharma:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  how  many  cases  of  Income-tax
 were  admitted  in  the  Punjab  High
 Court  and  the  Tribunal  during  1957-
 58  and  1958-59,  ह.  and

 0)  the  number  of  those  cases  dis-
 posed  of  uptill  the  Sist  March,  ६9597

 The  Minister  ef  Finance  (Shri
 Merar}i  Desai):

 7957558  1958-39

 RE
 Punieb

 ba  pol  Court  «  6

 @  In  Income.

 Tribunal  «  ne  70  47%
 ©)  @  By  High  Court  नि  ३9

 GW) By  Tribunal  ‘  666

 Archaeological  Survey  in  Bombay

 9068.  Shri  Pangarkar:  Will  the
 Minister  of  Scidntific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  survey  of  ancient,
 temples  and  places  of  archaeological
 and  historical  importance  hss  been
 completed  in  Bombay  State;  and

 fb)  whether  Government  have
 finalsed  the  list  of  monuments  of
 national  importance  in  that  State?

 The  Minister  of  Scienfific  Research
 and  Cultural  Affairs  (Shri  Hamayes
 Wabir):  (a)  Yes,  Sir.

 (b)  No,  Sir.



 Production  of  Manganese  and  Mica

 (b)  how  much  of  these  were  export.
 ed  during  1988;  and

 (९)  the  amount  of  foreign  exchange
 realised  therefrom?

 The  Minister  of  Mines  and  जा
 (Shei  K,  D.  Malaviya):  (a)  and  (b).

 Production  Export
 %52%1,000  960,387

 630,000  388,494
 (e)  Rs.  24°98  crores.

 Bombay  Custerns  Office

 ‘3672,  Shri  Assar:  Will  the  Minister
 of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there

 were  made  by  Customs  during  the

 an
 period  and  of  what  total  amount;

 (g)  how  much  amount  hes  been
 from  voluntary  claims?

 The  Minister  of  Finance  (Shri
 Morarfi  Desai):  (a)  and  (b).  No,  @ir.
 It  may,  however,  be  mentioned  that
 in  two  cases  of  an  idefftical  nature,
 in  1957-58,  the  Bombay  Custom  House
 had  granted  refunds  under  a  bona
 fide  impression  that  they  were  due.
 This  was  subsquently  considered  to
 be  erroneuos  and  requests  have  been
 made  to  the  concerned  importers  to
 have  the  amounts  paid  to  them  re-
 turned  voluntarily.  The  amount
 involved  in  these  two  cases  was
 Rs.  42,452.

 (c)  Less  charge  demands  were  issu-
 ed  by  the  Custom  House  in  912  cuses
 in  1987-58  and  in  १8850  cases  in
 59.  It  may  be  pointed  out  that  these
 demands  are  issued  as  a  result  of

 of  the  Sea  Customs  Act.  Some  of

 Rs.  59,769  है ह  (1967-58  and  70  cases
 involving  Rs,  1,609,000  in  1968-50,

 (e)  and  @®.  Requests  for  voluntary
 payment  the  smounts  involved
 were  made  in  की  the  cases.  Action  to
 recover  the  amounts  lese-charged  fs
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 (a)  how  much  Manganese  ore  is
 ‘produced  in  Andhra  Pradesh  annually;

 (b)  whether  the  Union  Government
 had  made  any  attempts  to  explore  the
 possibilities  of  exploiting  new
 Manganese  ore  mines  in  Andhra

 झ

 The  average  annual  production  is
 114471  tons.

 N.B—Andhra  Pradesh  was  created
 in  3958  and  the  figures  for  the  years
 priar  to  that  period  are  based  on  the
 Production  of  mines  which  are  now  in
 Andhra  Pradesh.

 (b)  Geological  survey  of  the
 manganese  deposits  is  in  progress  in
 Srikakulam  district  which  is  the  most
 important  manganese  bearing  ares  in
 Andhra  Pradesh.

 Stadium  ्  Calcutta

 srs,  {Bet  2.20 arte

 Will  the  Minister  of  Defemee  be
 pleased  to  state:

 (a)  whether  he  has  hed  consulte-
 tions  lately  with  the  Chief  Minister
 of  West  Benga]  regarding  the  erection
 of  a  stadium  on  the  maidan  in  Cal-
 cutta;  and

 (b)  whether  the  venue  has  been
 chosen?

 ‘36715,  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Steel,  Mines  and
 Fuei  be  pleased  to  state:

 (a)  the  number  of  review  applica-
 tions  for  different  mineral  concessions
 received  from  mine  owners  in  Madhye
 Pradesh  during  1957-88  and  i988-58;

 (b)  the  number  of  such  applications
 disposed  of  in  1987-58  and  ‘1988-59;

 @  the  number  of  applications
 panding;

 (d)  the  reasons  for  delay  in  dispos-
 ing  of  the  review  applications  §  and
 the  steps  the  Government  of  Indie
 have  taken  to  expedite  the  हबार

 चिन  a  ि wb  a
 &..  घ
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 during  ‘1957-88  and  ‘1958-59  in  differ-
 ent  minerals  from  the  State  of
 Madhya  Pradesh;  and

 (f)  what  is  the  total  royalty  and
 dead  rent  expected  out  of  the  total
 area  covered  by  these  review  applica-

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  to  (०)  and  (e).

 ry  statement  giving  the  required  in-
 formation  is  laid  on  the  Table.  [See
 Appendix  VII,  annexure  No,  77].

 (a)  Review  applications  are  ordi-
 narily  disposed  of  28  quickly  as  pos-

 quantity  of  minerals  despatched  from

 of  Classes  I  and  I  officers  borrowed

 The  Minister  of  State  in  the  Minis-
 try  of  Rome  Affairs  (Shri  Datsr):  (a)
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 and  (b).  The  information  is  ‘ibeigg
 collected  and  will  be  laid  on,  the
 Table  of  the  House.

 Government  D.  M.  College,  Imphal
 3677.  Shri  L.  Achaw  Singh:  Wii

 the  Minister  of  Edweation  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there

 (b)  if  so,  the  reasons  therefort

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimsli):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Lok  Sabha
 in  due  course.

 Decentralisation  of  Work  in  Defence
 Administration

 Shri  Bam  Krishan  Gupta:
 wn  {shri  Bhakt  Darshan:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  39  on  the
 I8th  December,  7958  and  state  the
 further  progress  made  in  the  proposa¥
 for  decentralisation  of  work  in  the
 defence  administration?

 Headquarters  and  Lower  Formations
 in  regard  to  sanction  to  establish-
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 the  House,  [See  Appendix  VII,  an-
 nexure  No.  78].

 Secial  Education

 2680.  Shri  9,  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  names  of  foreign  countries
 ftom  which  Government  have  receiv-
 ed  assistance  in  cash  and  equipment
 for  the  advancement  of  Social  Educa-
 tion  in  India  during  1958-50;  and

 (b)  the  nature  of  help  received’

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  U.S.A.

 (b)  Equipment  worth  $  4,30,436°22.
 ($  ,84,435°22  as  grant;  and  $  2,76,000
 -3  loan).

 Education  of  the  Orthopacdically
 Handicapped

 ‘081  Shri  D.  C.  Sharma: *
 ‘|  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  financial  aid  given  to  the
 Government  of  Punjab  for  providing
 educational  facilities  to  dumb,  deaf
 and  blind  students  during  1987-58  and
 1938-59,  separately;

 (b)  whether  there  is  any  scheme
 for  higher  education  of  these  students
 in  the  country;  and

 (९)  if  so,  the  details  thereof?

 The  Minister  ef  Hducation  (Dr.  K.  L.
 Shrimalt):  (a)  ‘1987-53  ,  Rs.  42,000,
 During  1958-59  -  lump  grant  for  a
 group  of  schemes  including  schemes
 for  the  education  of  the  handicapped
 wes  sanctioned  to  the  Government  of
 Punjab.  The  amount  of  Central  as-
 sistance  for  the  education  of  the
 handicapped  will  depend  on  the
 actual  expenditure  incurred  by  the
 State  Government  for  this  purpose.
 Figures  of  actual  expenditure  have
 not  yet  been  कसशॉपततं  from  the  Stete
 Government.

 (b)  Yes,  Sir.
 (c)  A  statement  giving  the  requisite

 information  is  attached  {See  Ap-
 pendix  VI,  annexure  No.  8).

 Smaggting

 3682.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state  how  many  times  fire  was  open-
 ed  and  exchanged  between  Pakistani
 smugglers  and  Indran  border  police  or
 military  personnel  during  1988-59?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  A  statement  giving
 the  information  is  laid  on  the  Table
 of  the  Sabha  (See  Appendix  VII,
 annexure  No.  80}.

 Libraries  for  Women  and  Children  ॥. ह

 Will  the  Minister  of  Education  be
 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2722  on
 the  24th  September,  4958  and  state:

 children  and  women  in  Punjab;

 (b)  whether  the  amount  was  paid
 during  ‘1988-59;  and

 (९)  the  names  of  the  organisations?

 The  Minister  of  Education  (Dr.  K.  L.
 @hrimali):  (a)  No  further  grants  have
 been  sanctioned  during  1988-59.

 (b)  and  (c).  Do  not  arise.

 Survey  of  Juvenile  Delinquency  iz
 Madras

 Shri  Panigrahi:
 saad  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  state  whether  the  report



 which  hawe  not  utilised  the  grants;

 The  Minister  ef  Education  (ir.  K.
 L.  Shrimali):  (a)  It  is  not  possible  to
 give  the  exact  information  about  the
 utilization  of  grants  by  the  State  Gov-
 eramants  at  thie  stage.

 (bh)  and  (c).  Do  not  ariae:

 dom  में  hh  की  कच्की  wy  के  bs

 Qkt.  श्री  विभति  Pee:  क्या  ge,
 wer  wie  dor  att  a  बसाते  श्री  ow
 करेंगे  कि  -

 (क)  क्‍या  चह  सर  है  fe  पंजाब के
 fom  कांपड़ा हैं  zon  नहीं  के  निषड़  1. ई
 की  कच्ची  तु  के  निशेष  पाये  गये है  ह 4
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 (a)  यदि  हां,  तो  ये  निक्षेप  किस  मात्रा
 में  मिले  हैं  भ्ौर  किस  किस्म के  हैं  तथा  उनकी

 खुदाई  कब  से  शारण्म  होगी  ?

 खान  झौर  तेल  मंत्री  भी  Bo  दे०

 सालबीय)  :  (क)  पंजाब  ,े  जिला  कांगड़ा
 में  उटल  नदी  के  निकट  लोहे  की  कच्ची  धातु
 के  निक्षेप  पाये  जाने  की  कोई  रिपोर्ट  नही

 मिली  है।  फिर  भी  यह  मालूम  हुभा  है  कि
 जिला  कांगडा  में  उटल  नदी  के  बायें  किनारे
 पर  बवारटजाइट्स  (  Quertzites  )  तथा

 बिस्ट्स  (  Schists  )  में  मैगनेटाइट  (Mag-
 netite)  की  पट्टियां  मौजूद  हैं  1  यदि  हम  मान
 सें  कि  दौल  में  औसतन  २५  प्रतिशत  मैगने-

 टाइट.  (  Magnetite  )  का  भाग  मौजूद
 है  तो  काफी  कच्चे  पदार्थ  वाली  छ  मील  लम्बी

 पट्टी  में  Yoo  फुट  की  गहराई  तक  लगभग
 झाधा  मिलियन  टन  मैगनेटाइट  की  मात्रा
 मिलने  की  सम्मावना  है  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 FYoreign  Capital  Investments

 3690.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 atate  the  number  of  joint  stock  com-
 panies  and  firms  in  the  public  and
 private  sector  in  India  as  have  an  in-
 vestment  of  foreign  capital  upto  forty
 per  cent  of  the  total  capital  invest-
 ments?

 The  Minister  of  Finance  (Shei
 Merarji  Desai):  The  number  of  joint
 stock  Companies  and  firms  in  the
 private  sector  in  India  as  have  an
 investment  of  foreign  capital  upto
 forty  percent.  of  the  total  capital  in-
 vestment  is  666.

 There  is  no  such  company  in  the
 Public  Sector.

 Taxes  Collected  tn  Janrmmm  and
 Kathmir

 *3esl,  Sardar  Iqbal  Singh:  Wil]  the
 Minister  of  Finance  be  plessed  to
 state  the  amounts  of  money  collected
 by  the  Government  of  India  by  way
 of  taxes  and  other  revenue  measures

 90  (Ai)  LSD~3

 -n  Jammu  and  Kashmir  State  during
 ‘1958-597

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  required  infor-
 mation  is  given  below:—

 Rs.

 Income-tax  22,0$,000 Central  Excise  2)57,000°
 Wealth-tax  1,§6,000°
 Estate  Duty  +  11,758
 Railway  Passenger  Fares  Tax  3,000°

 *Provisional  figures,

 Grants  to  Panjab  University
 3692.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  what  are  the  different  projects
 for  which  the  Punjab  University  has
 asked  for  further  financial  grants  from
 the  University  Grants  Commission;

 (b)  the  amount  of  grant  asked  for
 against  each  project;  and

 (९)  whether  this  has  been  con-
 sidered  by  the  University  Grants
 Commission?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  to  (c).  A  statement
 is  laid  on  the  Table.  [See  Appendix
 VII,  annexure  No.  8i].

 Bharat  Sewak  Samaj
 (  Sardar  Iqbal  Sings:

 af
 Shri  Assar:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  amount  of  grante-
 in-aid  given  to  the  Bharat  Sewak
 Samaj  during  1958-50  in  each  State?

 The  Minister  of  Finance  (Shei
 Morarji  Desai):  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  shortly.

 Grants  for  Primary  Education  to
 Orissa

 9694.  हिलो  Panigrahi:  Will  the  Min-
 ister  of  Edneation  be  pleased  to  state:

 (a)  whether  thé  Orissa  Government
 have  submitted  any  programme  for
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 expanding  primary  education  in  the
 State  and  for  additional  Central  assis-
 tance;  and

 (9)  if  so,  what  decision  has  been
 taken  thereon?

 The  Minister  of  Educat‘on  (Dr  K.
 L.  Shrimali):  (a)  A  memorandum  for
 giving  Central  grants  at  a  more  liberal
 rate  was  received.

 (b)  The  matter  is  under  conrsider-
 ation.

 Cantonment  Board,  Ferozepur

 3695.  Shri  Siddananjappa:  Wil  the
 Minster  of  Defence  be  pleased  to
 state:

 (a)  whether  Central  Government
 have  given  a  special  grant  to  the
 Cantonment  Board  of  Ferozepur  for
 development  works  under  the  Second
 Five  Year  Plan  for  1959-60;

 (b)  if  so,  the  amount  granted;  and

 (c)  whoch  are  the  works  the  Board
 intends  to  undertake  with  this
 amount?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  special
 grants-in-aid  to  be  gven  to  Canton-~
 ment  Boards  for  the  year  1959-60  are
 still  under  consideration.

 (b)  and  (c).  Do  not  arise.

 Grants  to  Social  Welfare  Organisations
 in  Madras

 3696.  Shri  Sabbiah  Ambalam:  Will
 the  Minster  of  Education  be  pleased
 to  state:

 (a)  the  names  of  the  voluntary
 social  welfare  organisations  in  Madras
 State,  which  have  been  given  grants
 by  the  Central  Social  Welfare  Board
 during  ‘1958-59;  and

 (b)  the  amount  of  grant  to  each  such
 organisation?

 The  Minister  of  Education  (Dr  K.
 L.  Shrimali):  (a)  and  (b).  A  state-
 ment  giving  the  requisite  information
 is  laid  on  the  Table.  [See  Appendix
 VH,  annexure  No.  62].
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 Purchase  of  Equipment  for  Police
 Force  in  Andamans

 {

 Shri  Raghunath  Singh:
 Sardar  A  Saigal:

 >  Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  tender
 for  the  supply  of  uniforms  and  other
 equipment  and  stores  for  the  Police
 Force  in  Andamans  was  called  in
 ‘1957-58;

 (b)  whether  the  tender  submitted
 by  M/s  Dawoojee  Dadabhoy  &  Com~
 pany,  Calcutta,  was  less  in  total  cal-
 culation  by  Re  13,000  than  the  ten-
 der  accepted  by  the  Administration;
 and

 (ey  the  reason  for  not  accepting  the
 lowest  tender?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sir.

 (b)  The  tender  submitted  by  Mis
 Dawoojee  Dadabhoy  and  Co,  Calcutta,
 was  less  in  total  calculation  by
 Rs  904  44  than  the  tender  accepted
 by  the  Admuustration.

 ‘c)  Mis  Dawoojee  Dadabhoy  &
 Co  had  sent  their  tender  without  see-
 ing  the  samples.  The  tender  was,
 therefore,  not  considered  to  be  valid
 according  to  the  terms  of  the  tender.
 They  had  not  quoted  at  all  for  certain
 articles  and  their  quotation  for  cer-
 tain  other  items  was  so  low  that  it
 ‘was  unconceiveable  that  those  items
 could  be  got  at  those  prices  unless  the
 articles  were  too  inferior  to  be  used.
 Moreover,  the  Administration  wanted
 to  ensure  immediate  supply  and
 therefore  they  preferred  the  tender
 furnished  by  a  local  firm.

 Primary  Co-operative  Societies  in
 Nicobar  Islands

 ‘sess.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state  the  number  of  pri-
 mary  (village)  Co-operative  Societies
 in  Nicobar  Islands?

 The  Deputy  “Winieter  of  Home
 Affairs  (Shrimati  Alva):  There  are  27
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 Primary  Co-operative  Societies  in  the
 Nicobar  Istands.

 Andaman  snd  Nicobar  Islands

 Shri  Raghunath  Singh: ”
 4  Sardar  A.  8.  Saigal:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Andaman  and  Nicobar
 Administration  had  called  for  tenders
 in  4952  for  the  collection  and  export
 of  scrap  iron  from  Car  Nicobar  and
 other  Nicobar  Islands;

 (b)  if  so,  the  names  of  the  success-
 ful  tenders  and  the  amount  of  royalty
 tendered  and  accepted  and  whether  as
 per  conditions  of  the  contract,  last  date
 for  export  of  scrap  was  3lst  March,
 ‘1954;

 (९)  whether  it  is  a  fact  that  the
 Administration  permitted  the  same
 tenders  in  the  Nicobars  to  export  the
 same  scrap  in  ‘1958-59;

 (d)  if  so,  the  quantity  exported  by
 them;  and

 (e)  the  reasons  for  not  calling  fresh
 tenders  for  the  export  of  scrap  in
 1958-597.

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sir.

 (b)  The  successful  tender  was  in
 the  name  of  “Headmen  of  Car  Nico-
 है... अंड  for  Rs.  ,00,00l  as  royalty.  The
 tender  was  accepted  as  per  conditions
 of  the  contract.  The  last  date  for
 completing  the  work  of  collection  and
 export  of  scraps  was  the  Slst  March,
 ‘1954,

 (c)  The  scraps  were  collected  by  the
 people  of  the  Nicobar  group  of  islands
 and  sold  to  M/s.  Akoojee  Jadwet  &
 Co.,  who  were  permitted  by  the  ad-

 me
 to  export  the  scraps  in

 (d)  About  1,000,  tons.
 (e)  The  scraps  could  not  be  export- ed  earlier  due  to  the  non-availability

 of  shipping  space.  As  the  parties  con.
 cerned  could  not  be  held  responsible
 for  the  delay  in  the  export  of  the  scrap
 it  was  not  considered  necessary  to
 call  for  freah  tenders.

 Wealth  Tax  and  Expenditure  Tax

 3700.  Sardar  A.  8.  Saigal:  Will  the
 Minister  of  Finance  be  pleased  to
 State  the  number  of  assessees  under
 the  Wealth-tax  and  Expenditure  Tax
 Act  in  the  Andaman  and  Nicobar
 Ielands?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  number  as  on
 3lst  March,  959  was  as  follows:—

 Wealth-tax.  6

 Expenditure-tax.  Ni.

 निर्वाचन  याति  काएं

 ३७०१  श्री  सुझावक्त  राय:  ब्या
 विधि  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  सामान्य  निर्वाचनों  के

 पर्च्यव्‌  दी  गई  याचिकाओों  पर  निर्वाचन
 न्यायाकरण  ने  कितने  व्यक्तियों  को
 अनह  घोषित  किया  ;

 (ख)  भनहंत  किये  गये  व्यक्तियों
 में  से  किसनो ंने  निर्वाचन  झायोग  से
 प्राथना  को  है  कि  उनकी  भनहूंता
 दूर  कर  दी  जाये  ;  भोर

 (ग)  कितनी  प्रायनायें  स्वीकार  की
 गई है?

 विधि  जी  (शी  Go  Ro  सेन)  :  (क)
 3

 (ख)  ४

 (ग)  निर्वाचन  भागोग  के  पास  झनहूँता
 दूर  करने  के  लिए  जो  चार  प्र  थंनाएं  भाई
 उनमें  से  उसने  एक  प्रार्थना  स्वीकार  री,
 एक  नामजूर  कर दी  भर  दो  मानलों  में
 अनहेंता  की  कालाबधि  को  घटा  दिया  ।
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 Briquette  Brick  Manufacture  at
 Neyveli

 8702,  Shri  Balakrishnan:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  briquette  brick  making
 will  be  one  of  the  by-product  processes
 at  Neyveli  Lignite  Project;  and

 (b)  if  so,  the  nature  and  commer-
 cial  aspects  of  such  process?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  No;  briquette  making  is  not  one
 of  the  by-product  processes  at  the
 Neyveli  Lignite  Project.  The  briquet-
 ting  and  carbonising  scheme  is  one
 of  the  constituent  units  of  the  in-
 tegrated  project.  The  aim  is  to  utilise
 48  million  tons  of  lignite  per  annum,
 to  produce  about  7,14,000  tons  of  raw
 briquettes  which  on  carbonisation
 would  yield  about  3,80,000  tons  of  car-
 bonised  briquettes  suitable  for  use  as
 domestic  fuel.  As  the  carbonised  bri-
 quettes  will  burn  easily  without  smoke
 or  odour  and  as  the  cost  of  their  pro-
 duction  is  expected  to  be  less  than
 that  of  charcoal,  the  commercial  as-
 pects  of  the  proposal  are  promising.

 Kolar  Gold  Fields,  Mysore

 3703.  Shri  Shivananjappa:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  based  on
 the  detailed  survevs  and  underground
 mapping  of  the  Kolar  Gold  fields  in
 Mysore  State,  detailed  recommenda-
 tions  for  the  prospecting  of  gold  in
 Mysore,  champion  and  Nandidroog
 mines  have  been  submitted  by  the
 Mysore  State  Government;  and

 (b)  if  so.  the  nature  of  the  recom-
 mendations?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  No,  Sir.

 (६9)  Does  not  arise.
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 Training  and  Research  in  Geology  and
 Applied  Geelesy

 $704,  Shri  Shivananjappa:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  University  Grants
 Commission  has  approved  the  recom-
 mendations  made  by  the  Joint  Com-
 mittee  of  the  University  Grants  Com-
 mission  and  the  All  India  Council  of
 Technical  Education  for  the  develop-
 ment  of  Geology  and  Applied  Geology
 in  various  Universities;

 (b)  if  so,  whether  the  grants  have
 been  sanctioned  to  the  Karnatak  Uni-
 versity  for  this  purpose  during  1958-
 59;  and

 (c)  if  so,  what  is  the  total  grant?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  and  (c).  During  ‘1958-59,  =  the
 University  Grants  Commission  has
 paid  a  grant  of  Rs.  5,294  for  staff  in
 the  Geology  Department  of  the  Kar-
 natak  University.  A  grant  of
 Rs.  +1,70,000  was  also  paid  to  the  Uni-
 versity  as  part-payment  towards  the
 construction  of  a  composite  building
 for  the  Departments  of  Geology,
 Physics  and  Chemistry,  in  addition  to
 Rs.  6,01,000  paid  in  previous  years.

 Sale  of  Ferro-Manganese  by
 M/s.  Khandelwal  Ferro  Alloys

 ‘3705.  Shri  Panigrahi:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  the  Khandelwal  Ferro
 Alloys  Limited  of  Bombay  have
 entered  into  any  sates  agreement:  with
 the  Continental  Ore  Corporation  for
 the  sale  of  ferro-manganese;  and

 (b)  if  so,  what  is  the  nature  of  this
 agreement?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Yes,  Sir.
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 (b)  The  Agreement  ig  for  the  sale
 of  the  entire  production  of  the  factory
 (Capacity:  80,000  tons  pey  annum)  for
 a  period  of  ten  years  with  provisiéns
 for  fixation  of  price  subject  to  certain
 minimum  price,  for  payment,  quality,
 inspection,  etc.

 Sale  of  Ferro-Manganese  by
 M/s.  Cambatta  Ferro-Manganese  Ltd.

 8706.  Shri.  Panigrahl:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  the  Cambatta  Ferro-
 Manganese  Ltd.  Bombay  has  entered
 into  any  sales  agreement  with  Conti-
 nental  Ore  Corporation  for  its  sales
 of  ferro-manganese;

 (b)  whether  Government  are  aware
 of  the  nature  of  this  sales  agreement;
 and

 (c)  if  so,  what  is  the  nature  of  this
 sales  agreement?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  Agreement  is  for  the  sale
 of  30,000  tons  of  ferro-manganese  per
 annum  (entire  production  of  the
 factory)  for  a  period  from  the  date  of
 production  to  the  3ist  December,  2964
 with  provisions  for  fixation  of  price,
 for  payment,  quality,  inspection,  etc.
 and  also  for  investment  in  shares  in
 the  Indian  Company  upto  25  per  cent.

 Extension  of  Services

 3707.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  2065  on  the  80
 December,  958  and  state  how  many
 such  gazetted  officers  of  the  Govern-
 ment  of  India  stationed  in  Delhi  have
 retired  since  the  ]8th  December,  2958
 after  attaining  the  age  of  60  years?

 The  Minister  of  State  in  the  Minis-
 &.: क  ्य  Home  Affairs  (Shri  Datar):  lL.

 Recruitment  of  Scheduled  Castes
 Candidates  in  Defence  Services  (Civil)

 Shri  D.  A.  Katt:
 are:  {Suri  8.  K.  Gaikwad:
 Will  the  Minister  of  Defence  be

 Dleased  to  state:

 (a)  whether  Government  have  taken
 any  steps  to  recruit  Scheduled  Castes
 tandidates  in  the  Defence  Services
 (Civil)  to  maintain  the  percentage
 reserved  for  them;

 (b)  what  is  the  percentage  of  the
 Scheduled  Castes  employees  in  the
 Ministry  of  Defence  (all  cadres);  and

 (c)  if  the  percentage  is  low,  why
 no  steps  were  taken  so  far  to  make
 up  the  same?

 The  Depaty  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,  Sir.

 (b)  It  5  not  in  the  best  interests  of
 the  Defence  Services  to  collect  infor-
 mation  of  this  kind.

 (c)  The  provisions  of  the  Ministry
 of  Home  Affairs  Resolution  No.  42/217
 49-NGS,  dated  the  i3th  September,
 2950  and  orders  issued  thereunder  are
 being  observed  in  recruitment  to  all
 classes  of  civilians  {including  Indus-
 trial  employees  and  N.Cs.(U)}.  These
 directives  have  been  issued  88  Army
 Instruction  No.  2/S/56.

 State  Bank  of  India

 3709.  Shri  द  Eacharan:  हि.) क  ह
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  branches  of  State
 Bank  of  Ind:a  opened  in  Kerala  State
 so  far;  and

 (b)  the  number  of  branches  yet  to
 be  opened  according  to  the  Expansion
 Scheme  of  the  Bank?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  State  Bank
 of  India  has  opened  one  branch  at
 Paighat  in  the  Kerala  State.



 73983  Written  Answers

 (b)  No  other  centre  has  been
 selected  so  far  in  Kerala  under  Section
 3665)  of  the  State  Bank  of  India  Act,
 1988.

 Falling  of  Fans  in  Cinema  Houses  of
 Agartala

 $7i0.  Shri  Bangshi  Thakur:  Will
 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  recently
 in  one  of  the  cinema-houses  of  Agar-
 tala  town,  a  moving  fan  fell  down
 when  the  audience  was  in  that  house;

 (b)  whether  it  is  also  a  fact  that  a
 similar  accident  had  recently  tak
 place  in  another  cinema  house  of
 Agartala  town;  and

 (c)  if  so,  who  are  the  local  authori-
 ties  to  whom  it  has  been  entrusted  to
 inspect  daily,  weekly,  monthly  or
 yearly  the  furnitures  and  fittings  of
 the  cinema  houses  of  Agartala  town
 and  other  places  in  Tripura?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.  The  people  sitting  under  the  fan
 became  aware  of  the  possibility  of  the
 fan  falling  down  and  moved  away.
 None  was  injured.

 (b)  No.

 (c)  At  Agartala,  a  Circle  Officer
 inspects  Cinema  Houses  everyday.  In
 outlying  places,  Sub-Divisional
 Officers  inspect  them  at  frequent
 intervals.

 Craft  Schools  in  Manipur

 ‘$111.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 {a)  whether  craft  schools  have  been
 started  in  the  village  centres  and
 administrative  headquarters  of  the
 hills  for  tribal  uplift  in  Manipur;  and

 (b)  if  so,  the  number  of  trainees
 in
 aad

 respective  schools  for  each
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 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Yes,  Sir.

 (b)  The  information  is  as  follows:—

 “Number  of  traine
 प 1

 (é)  Bamboo-cane  *Pro-
 dircrinn  Centre,  Chu-
 vachandpur  .  -  6

 (skilled
 work- ers!

 ४)  Weavi  Trainin (
 Ld  wg  tounge

 pur  है  .  ४76
 60)  Weavi

 caving,  Toeies Centre,  rul  0
 Go)  Weaving  Training

 Centre.  Tameng-
 '  =  oO

 (vw)  Weaving  Tramning
 Cnre.  Nunenane  39

 Carpentary  Traiaing- )  Gare  rid  Ukhrul
 attachd  to  the  High
 School  न  १79

 (wri)  Carpentry  Trein-
 ine  Centre,  Tameng-
 long  e  e  70

 iis  ore
 try  Train-

 eal  are  at  Tadu-
 bi  attacheg  to  the
 Government  High
 School  .  :  7३50

 (ix)  Adimjati  Technical
 Institute,  «  Tnohal
 (Weaving  Course)  .  30

 ‘$712,  Shri  ©.  Achaw  Singh:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  suspension  bridges
 constructed  in  the  hills  of  Manipur
 under  the  Tribal  Welfare  Scheme  are
 all  made  of  cane  ropes  and  bamboo;
 and

 (b)  whether  any  of  them  are  made
 of  iron  or  wire  ropes?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  No.

 (b)  77  Suspension  bridges  were  con-
 structed  under  the  Tribal  Welfare
 Schemes  during  ‘1957-58  and  I6  in
 1958-59  and  all  of  them  are  of  wire
 rope  specification.  During  ‘1986-57,  2
 suspension  bridges  were  constructed
 and  they  were  cane  suspension  bridges
 as  no  wire  rope  was  available  in  that
 year.
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 Science  Teachers  of  Camp  College,
 Delhi

 $7i8.  Shri  E.  Madhusudan  Rac:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  how  many  science  teachers  are
 likely  to  be  affected  as  a  result  of  the
 closure  of  science  classes  in  the  pro-
 posed  Daysl  Singh  College,  Delhi
 which  is  to  take  over  the  present  Camp
 College  in  Delhi;  and

 (b)  whether  any  steps  are  being
 taken  by  the  Delhi  University  to
 absorb  those  science  teachers?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Four.

 (b)  The  University  of  Delhi  has  at
 present  no  provision  for  the  teaching
 of  Science  m  the  Evening  Colleges.
 The  Panjab  University  has,  however,
 intumated  that  particulars  of  the  four
 science  lecturers  (two  in  Chemistry,
 one  in  Physics  and  one  in  Biology)
 have  been  circulated  to  the  affiliated
 colleges  in  the  Punjab  for  their
 absorption  by  them.

 Taxes  from  Non-Resident  Indians

 Shri  ह  G.  Sen:  '
 Shri  8.  C,  Samanta:
 Shri  Subodh  Hansda:
 Dr.  Pashnpati  Mandal:

 Will  the  Mnnister  of  Finance  be
 pleased  to  state:

 (a)  what  are  the  effective  steps
 taken  to  ensure  that  correct  amount
 of  taxes  are  levied  and  recovered  from
 non-resident  Indians;

 (b)  what  are  the  various  classes  of
 assessees  who  pay  such  taxes;  and

 (c)  what  is  the  amount  of  taxes
 collected  from  each  category  during
 the  past  three  financial  years  (year-
 wise)?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  Income-tax
 Act  contains  provisions  r  the
 recovery  of  taxes  on  payments  made
 to  non-residents,  from  India.  It  also

 “3714,

 contains  provisions  for  making  assess-
 ments  on  non-residents  directly  or
 through  an  agent.  Thus  Sections
 8(2B),  18(3),  18(3A),  8(3B)  and
 18(3C)  provide  for  the  deduction  of
 tax  at  source  on  payments  made  to
 non-residents  on  account  of  salaries,
 interest  on  securities,  dividends  and
 other  sums  chargeable  to  tax.  Section
 18(6)  of  the  Act  also  requires  that
 all  sums  deducted  in  accordance  with
 the  above  mentioned  provisions  shall
 be  paid  to  the  credit  of  the  Central
 Government.

 Provisions  relating  to  direct  assess-
 ments  of  residents  also  apply  to  direct
 assessments  to  be  made  on  non-
 residents  Further,  a  non-resident  who
 has  income  which  is  liable  to  tax  under
 the  Indian  Income-tax  Act  can  be
 assessed  indirectly  through  an  agent.
 Section  43  of  the  Income-tax  Act
 enables  the  Income-tax  Officer  to
 appoint  as  an  agent  any  person  who
 is  employed  by  or  on  behalf  of  the
 non-resident  or  who  has  a  business
 connection  with  him  or  through  whom
 the  non-resident  is  in  receipt  of  income.

 (b)  The  various  classes  of  assessees,
 who  pay  such  taxes  are  (l)  indivi-
 duals,  (2)  Hindu  Undivided  Families,
 (3)  firms  and  other  associations  of
 persons  and  (4)  companies.

 (c)  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  as  soon  as  possible,

 Stone  Image  at  Kutab

 37i5.  Shri  ड,  0.  Mullick:  Will  the
 Minister  of  Scientifie  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recently
 one  stone  image  has  been  found  at  the
 Kutab;

 (b)  if  so,  the  nature  of  the  image;
 and

 (c)  where  this  image  will  be  kept
 for  public  display?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.
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 (b)  It  is  a  four-armed  Samkarsana
 image  of  Vishnu  dated  in  the  Vikrama
 Samvat  1204,  corresponding  to  A.D.
 1147,

 (९)  The  matter  is  under  considera-
 tion.

 Development  of  Market  in  Kamalpur
 (Tripura)

 37i6.  Shri  Bangshi  Thakur:  Wil!
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  there  is  a  scheme  for
 the  development  of  the  market  situated
 at  Kamalpur  town;  and

 (b)  if  so,  whether  the  scheme  will
 be  sanctioned  before  the  advent  of  the
 rainy  season?

 The  Minister  of  State  in  the  Minis-
 try  of  Heme  Affairs  (Shri  Datar):  (a)
 Yes.  A  scheme  is  under  the
 consideration  of  the  Tripura  Territorial
 Council.

 (b)  The  issue  of  sanction  is  the
 responsibility  of  the  Council  which  is
 a  corporate  body.  The  estimates  of
 the  scheme  are  understood  to  be  still
 under  consideration.

 Multipurpose  Schools  in  Punjab
 आए.  Shri  Daljit  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state  the  amount  of  grant  sanctioned
 for  multipurpose  Schools  in  the
 Punjab  State  during  1958-59?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  An  ad  hoe  grant  of
 Rs.  77.9  lakhs  as  central  assistance
 for  al]  the  schemes,  including  the
 scheme  for  the  multipurpose  schools,
 for  the  reconstruction  of  Secondary
 Education  has  been  given  to  Punjab
 Government  during  1958-59,

 Crude  Oil

 ‘3718.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  the  quantity  of  Crude  Oi]  im-
 ported  in  India  for  oil  refineries  yearly
 ée.  ‘1957-58  and  1958-59;  and
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 (b)  the  quantity  of  oil  imported  by
 Indian  tankers  and  the  total  freight
 paid  to  foreign  tankers  for  bringing
 oil  into  India  during  the  same  period?

 The  Minister  of  Mines  and  Qil  (Shri
 K.  D.  Malaviya):  (a)  end  (b).  The
 information  required  is  given  in  the
 Statement  placed  on  the  Table  of  the
 Sabha.  [See  Appendix  VII.  annexure
 No.  83.]  All  the  imports  of  Crude  Oil
 have  been  made  in  foreign  flag  tankers;
 no  Indian  tankers  are  being  employed
 for  this  purpose.

 Iron  Pillar  at  Dhar

 372i9.  Shri  Raghunath  Singh:  Will?
 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an  iron
 pillar  at  Dhar,  (near  Indore)  the
 capital  of  Raja  Bhoj,  50  feet  long  and
 l2  to  8  inches  m  diametre  now
 broken  into  three  pieces  is  lying  in  8
 pit  since  last  400  years;  and

 (b)  if  so,  what  steps  are  being
 taken  to  restore  the  pillar  and  keep  it
 in  a  Museum  or  safe  place?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Three  pieces  of  an  iron
 Pillar  are  lying  near  Lat-ki-Masjid  at
 Dhar.  The  total  length  of  the  pieces
 is  43  ft.  and  4  inches  and  the  total
 length  of  the  original  pillar  was
 probably  50  ft.  Its  average  width  is
 04’.  It  is  not  definitely  known  how
 long  the  pieces  have  been  lying  in
 their  present  broken  condition.

 (b)  It  is  not  considered  desirable
 from  the  archaeological  point  of  view
 to  restore  the  pillar.  The  three
 Pieces  are  lying  in  a  safe  condition
 within  the  premises  of  a  protected
 monument.

 Small  Savings  Scheme

 3720.  Shri  Raghonath  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 state  what  is  the  percentage  of  amount
 invested  under  the  Small  Sevings
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 Scheme  during  1987-58  that  remained
 in  deposit  for  more  than  one  year?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Except  the  deposits  in
 Post  Office  Savings  Bank,  which  are
 withdrawable  at  will,  investments  in
 National  Plan  Savings  Certificates  and
 Treasury  Savings  Deposit  Certificates
 cannot  be  encashed  before  the  expiry
 of  one  year  Information  about  the
 percentage  of  amount  remaining  m
 deposit  in  the  Post  Office  Savings
 Bank  for  more  than  a  year  is  not
 available

 Social  Welfare  Target
 ‘3721  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Education  be  pleased
 to  state

 (a)  whether  there  has  been  shortfall
 so  far  in  the  fulfilment  of  the  target
 of  the  scheme  for  social  welfare  pro-
 jects  in  the  Second  Five  Year  Plan,

 (b)  if  to  what  extent,  and

 (c)  the  reasons  therefor?

 The  Minister  of  Education  (Dr  K.
 L.  Shrimali):  (a)  Yes,  Sir

 (b)  and  (c)  A  statement  giving  the
 Tequisite  information  is  attached
 [See  Appendix  VII,  annexure  No  84]

 Transport  Department,  Delhi

 3722,  Shri  Ram  Krishan  Gupta:  Will
 the  Munister  of  Home  Affairs  be
 pleased  to  state

 (a)  whether  it  35  &  fact  that  the
 Transport  Department  in  Dethi  35  run-
 ning  out  of  stock  of  its  forms  and
 registration  booklets  and  due  to  this
 the  public  35  put  to  inconvenience,

 (9)  sf  so,  the  reasons  therefor,  and

 (९)  the  nature  of  steps  taken  or
 proposed  to  be  taken  to  make  arrange-
 ments  for  the  supply  of  forms  to  the
 public?

 The  Minister  of  State  fm  the  Minis-
 try  ef  Home  Affairs  (Shri  8  N.
 Datar):  (a)  The  stocks  of  a  few  forms,
 including  registration  certificates,  were

 exhausted,  but  they  were  got  cyclo-
 styled  locally  and  suppled  to  the
 public.

 (b)  The  shortage  was  mainly  due  to
 inadequate  supplies  of  forms  from  the
 Forms  Stores,  Calcutta.

 (c)  As  stated  under  (a)  above,  the
 necess

 ary
 forms  have  been  got  cycio-

 styled  land  steps  are  also  being  taken
 to  get  them  printed  locally  Simul-
 taneously,  efforts  are  continuing  to  be
 made  to  get  supplies  from  the  Forms
 Stores,  Calcutta.

 Welfare  of  Scheduled  Castes  था
 Punjab

 3723  Shri  Daljit  Singh:  Will  tne
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  the  total  amount  spent  on  the
 Centrally  sponsored  schemes  of
 Health  and  Housing  in  project  areas
 for  the  welfare  of  scheduled  castes  mm
 Punjab  during  1958-59,

 (b)  whether  the  targets  fixed  has
 been  achieved,  and

 (c)  af  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  There  are  no
 specific  ‘project  areas’  in  Punjab

 (b)  and  (c)  Do  not  arise

 Shortage  of  Trained  Teachers  in
 Himachal  Pradesh

 3724.  Shri  Daljit  Singh:  Whll  the
 Minister  of  Education  be  pleased  to
 state

 (a)  the  present  position  on  regard
 to  the  shortage  of  trained  teachers  in
 Himachal  Pradesh,  and

 (b)  the  steps  so  far  taken  to  im-
 prove  the  situation?

 The  Minister  of  Education  (Dr.  K.
 X.  Shrimali):  (a)  There  is  a  total
 shortage  of  about  92  trained  teachers
 of  various  categories  in  different  types
 of  Government  schools  in  Himachal
 Pradesh



 53997  Written  Answers  APRIL  29,  989  ज  Answers  73993

 (ख)  यदि  हां,  तो  क्‍या  उक्त  दुर्घटना
 (०)  Phree  Institutions  for  treining  के  कारणों  तथा  तथ्यों  पर  प्रकाश  डालने  बाला

 of  teachers  have  been  opened  (one  सभा-पटल  :
 B.Ed.  college  and  two  Basic  Training

 re
 विवरण  सभा-पटल  पर  रखा  जायेगा  ;

 Schools)  which  will  train  about  200  र
 teachers  annually.

 (7)  मृत  व्यक्तियों  के  परिवार  को
 Educated  Unemployment  in  Punjab  मुआवजा  प्रथवा  पेंशन  देने  तथा  घायलों  की

 ‘3125.  Shri  Daljit  Singh:  Wil}  the  जिकित्सा  और  उन्हें  भ्राथिक  सहायता  देने  के
 Minister  of  Education  be  pleased  to

 कार्यवाही state  the  grant  given  to  the  Punjab  लिये  क्या
 कार्यवाही  कीजा  रही  है  ?

 -Government  for  relieving  educated  un-
 employment  in  Punjab  State  during  wet  उपसंत्री  (सरवार  मजीठिया)  :
 1958-597  (*)  जीहा।

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  Rs.  2  lakhs.  (ख)  एक  विवरण  संलग्न  है

 Removal  of  Untouchability  in  Punjab

 8725,  Shri  Daljit  Singh:  Will  the  विवरण
 Minister  of  Home  Affairs  be  pleased  to
 state:  उत्तर  भ्रदेश  सरकार  (महकमा  जंगलात)

 (a)  Ryo  pid  by iret  the  ने  बंगाल  इजीनियर  सेंटर  के  कमान  अफसर
 Punja  e  by  the  Cen  overn-  +
 ment  for  the  removal  of  untouchability  को  १६५२  में

 सूचित
 किया  था  कि  बह  लालढ़ाग

 and  welfare  of  Scheduled  Castes  and  से  बारकोट  तक  एक  पहाडी  सड़क  बना  रहे
 Scheduled  Tribes  during  1958-59;  and  z  ।  बंगाल  इंजीनियर  सेटर  'रुडकी  में,

 ent
 ee  eee  इंजीनियरिंग  में  प्रशिक्षण  पाने  वालो  को  सर्वेक्षण

 पंक्तिवद्ध  करने,  चट्टाने  उडाने,  और  पहाड़ी
 The  Deputy  Minister  of  Home  Affairs  सड़कों  के  निर्माण  में  यत्रों  के  प्रयोग  में  वास्त- (Shrimati  Alva):  (a)  and  (b).  A

 देने  लिये statement  giving  the  required  infor-  विक  प्रशिक्षण  देने  क॑  ,  उत्तर  प्रदेश

 mation
 san

 th  frst  tines  Farid  ot
 सरकार  के  महकमा  जगलात  की  सलाह  से, 3  year  is  placed  on  e

 Table  of  the  House.  [See  Appendix
 लालढाग  में  एक  प्रशिक्षण  शिविर  लगाया

 प्रा,  annexure  No.  88).  Information  गया  था  |
 for  the  last  quarter  is  not  available  A  ~
 and  is  not  likely  to  be  received  be-  २.  ३  प्रप्रेल,  १९५६  को  एक  सपर
 fore  the  end  of  June  1959.  और  दो  अ्रसैनिक  मजदूर  जब  कि  यह  सड़क

 की  कटाई  के  काम  में  लगे  हुए  थे  पहाड़ी  पर  से
 कोटह्वार-हरहवार-लालड़ांग-फेड्सा  सड़क  पत्थर  की  बड़ी  शिलायें  गिर  जाने  से  मारे  गये

 ३७२७.  भी  भक्त  दह्शन  :  क्‍या  प्रतिरक्षा  थे  ।  भौर  किसी  को  चोटें  नही  भाई  थी  t

 मंत्री यहू  बताने  कपा  करेंगे कि :
 ग)  सेपर  के  कुट्म्बियों  को  नियमों

 (क)  क्या  यह  सच  है  कि  ३  अप्रैल,  १९५६  के  अधीन  पेंशन  देने  का  प्रदन  विचाराधीन
 को  कोटद्वार-हरद्वार  से  लाल-ढांग  फेड्भा  है।  दोनों  मजदूर  जो  मारे  गये  थे  उत्तर  प्रदेश

 सक  मोटर  चलने  के  योग्य  सड़क  बनाते  समय  सरकार  के  सेवक  थे  पौर  उनके  ह्द्म्बों  को
 एक  दुर्घटना  हो  गई  जिसके  परिणामस्वरूप  पेंशन  देने  के  बारे  में  विचार  करने  का  काम

 रड़की  की  सेप्स  भौर  माइनर्स  यूनिट  का  एक  उस  राज्य  सरकार  का  है  ।  इन  तीनों  के

 गैसपाही  भौर  दो  भ्रन्य  मजदूर  मर  गये  ;  अलावा  मौर  कोई  तहीं  मारा  यया  et  |
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 हिमाचल  प्रदेश  में  जाशावतत

 Wis.  भी  पर  देव  :  गया  शिक्षा
 मंत्री  उन  छात्रावासों  के  बारे  में  निम्नलिखित
 जानकारी  देने  की  कृपा  करेंगे  जिनके  निर्माण
 के  लिये  कैस्ीय  सरकार  ने  १६५८-४६  में

 हिमाजल  प्रदेश  प्रशासन  को  २०,०००  रुपये

 सहायता  प्रमुदान  के  रूप  में  दिये  थे  _—

 (क)  कितने  प्रकार  दे  छात्रावास  बनाये

 (शव)  ये  कहां-कहां  बनाये  गये  हैं  ;
 झौर

 (ग)  इन  में  से  प्रत्येक  पर  कितना  व्यय
 किया  गया  है  ?

 दिला  मंत्री (डा०
 wto  भौसालो):

 संघ  शिक्षा  मत्रालय  ने  हिमाचल  प्रदेश  प्रशासन
 को  १६५८-५६  में  कोई  सहायक  अनुदान
 मंजूर  नहीं  किया  था  श्रतः  भाग  (क),
 (ख)भौर  (ग).  का  सवाल  ही  नही  उठता  t

 All  India  Services

 3729.  Shri  Harish  Chandra  Mathar:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  revised  strength  *  of  the
 various  categories  of  All  India  Ser-
 vices  up-to-date;

 (b)  whether  there  is  any  demand
 for  further  increase  in  the  strength;
 and

 (९)  what  procedure  is  followed  in
 constituting  and  revising  the  cadre?

 The  Minister  of  Home  Affairs  (Shri
 G.  8.  Pant):  (a)  A  statement  showing
 the  up-to-date  Cadre  strength  of  an
 Indian  Administrative  Service  and  the
 Indian  Police  Service  is  laid  on  the

 Papers  लत  on  73994
 the  Table

 (c)  The  procedure  for  constituting
 and  revising  the  Cadre  is  prescribed
 in  Rules  3  and  4  of  the  I.4.S,/I.P.S.
 (Cadre  Rules)  ‘1954,

 Propagation  of  Sanskrit
 3730.  Shri  Jhulan  Sinha:  Wil}  the

 Minister  of  Education  be  pleased  to
 state  the  amount  spent  directly  by  the
 Central  Government  and  that  sanc-
 tioned  to  the  State  Governments  for
 propagation  and  popularisation  of
 Sanskrit  during  the  last  three  years?

 The  Minister  of  Education  (Dr.  x
 L.  Shrimall):  A  sum  of  Rs.  10,15,257
 has  been  spent by  the  Central  Govern-
 ment  during  1956-57  to  1958-59.  No
 grant  has,  however,  been  sanctioned
 to  the  State  Governments  for  the
 purpose.

 Basic  Education  in  Public  Schools

 $73i.  हाल  Jhulan  Sinha:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  steps  taken  by  the  Central
 Government  for  introduction  of  Basic
 Education  in  public  schools  in  the
 country?

 The  Minister  of  Education  (Dr.  K.
 L.  Sbrimali):  The  Government  of
 India  appointed  a  Committee  in  Sep-
 temper,  958  to  suggest—among  other
 things—measures  to  facilitate  the  in-
 troduction  of  Basic  Education  in  the
 Pubhe  Schools.  The  report  of  the
 Committee  is  awaited.  The  question
 of  taking  any  steps  for  the  introduc-
 tion  of  Basic  Education  in  the  Public
 Schools  can  arise  only  after  the  Com-
 mittee  has  submitted  its  report.

 32.36  hrs,

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  Report  or  Srate  Trapinc
 Corporation

 The  Minister  की  Commerce  (Shri
 Kanungo):  Sir,  I  beg  to  lay  on  the
 Table,  under  Sub-section  (i)  of  Sec-
 tion  639  of  the  Companies  Act,  1956,
 8  copy  of  the  Second  Annual  Report
 of  the  State  Trading  Corperation  af
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 {Shri  Kanungo]
 India  Lumited  for  the  period  ending
 the  30th  June,  ‘1958,  along  with  the
 Audited  Accounts  {Placed  wm
 Labrary,  See  No.  UT-i890/59.}

 Bowsmay  Knar  Lanps  DEVELOPMENT
 Board  (RECONSTITUTION)  ORDER

 The  Minister  of  State  in  the  Minie-
 try  of  Home  Affairs  (Shri  Datar):
 Sir,  I  beg  to  lay  on  the  Table,  under
 sub-section  (5)  of  Section  4  of  the
 Inter-State  Corporation;  Act,  ‘1957,  a
 copy  of  the  Bombay  Khar  Lands
 Development  Board  (Reconstitution)
 Order,  1959,  publisned  in  Notifica-
 tion  No  GSR  867  dated  the  26th
 March,  2959  {Placed  wi  Library,
 See  No  LT-393/59  ]

 NoriricaTIONS  UNDER  Sea  Customs
 Act

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  Sir,  I  beg  to

 lay  on  the  Table,  under  sub-section
 (4)  of  Section  438  of  the  Sea  Cus-
 toms  Act,  ‘1878,  a  copy  of  each  of  the
 folowmg  Notifications

 Q)  GSR  No  44!  dated  the  १80
 April,  2959

 (ua)  GSR  No  442  dated  the  i8th
 April,  1959,  making  certain
 further  amendment  to  the
 Customs  Duties  Drawback
 (Brand  Rates)  Rules,  956

 (iu)  G  S.  R.  No  443  dated  the
 48th  April,  ‘1959,  making  cer-
 tain  further  amendment  to
 the  Customs  Duties  Draw-
 back  (Fixed  Rates)  Rules,
 958

 av)  6  8  R.  No.  444  dated  the
 38th  April,  ‘1959,  making  cer-
 tain  further  amendment  ४०
 the  Customs  Duties  Draw-
 back  (Brand  Rates)  Rules,
 ‘1958,  [Placed  im  Ladrary,
 See  No  LT-392/59  }
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 323.47  bra.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  re
 port  the  following  message  received
 from  the  Secretary  of  Rajya
 Sebha:—

 ‘In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  62  of
 the  Rules  of  Procedure  and  Con-
 duct  of  Busmess  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Fmance  Biull,  1959,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 22nd  April,  1959,  and  transmutted
 to  the  Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that  this
 House  has  no  recommendations  to
 make  to  the  Lok  Sabha  m  regard
 to  the  said  Bill’

 DEMANDS  FOR  EXCESS  GRANTS,
 1955-56

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  Sir,  I  beg  to  present
 a  statement  showing  Demands  for
 Excess  Grants  in  respect  of  the
 Budget  (General)  fo.  1055-56,

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 FonrTy-FourtH  R&Port

 Sardar  Hukam  Singh  (Bhatinda):
 Sir,  4  beg  to  present  the  Forty-
 fourth  Report  of  the  Commuttee  on
 Private  Members’  Bills  and  Resolu-
 tions

 ESTIMATES  COMMITTEE

 Frrry-rourty,  Firry-rivta  AND
 ‘Srermmru  Rerorrs

 Sari  B.  G.  Mehta  (Gohilwad):  Sir,
 I  beg  to  present  the  following  Re-
 ports  of  the  Estimates  Commuttee:—~

 roby  Fifty-fourth  Report  on  the
 Ministry  of  Finance  (Depart-
 ment  of  Revenue)--Narcotics.
 Department.
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 ९  ¥ifty-fifth  Report  on  the
 Ministry  of  Finance—Dep-
 artment  of  Expenditure.

 43)  Sixtiedh  Report  on  the  action
 taken  by  Government  on  the
 recommendations  contained
 in  the  Twenteth  Report  of
 the  Estimates  Committee  on
 Budgetary  Reforms.

 PUBLIC  ACCOUNTS  COMMITTEE

 SrveNTEENTA  Rerort

 Shri  Ranga  (Tenali):  Sir,  I  beg  to
 present  the  Seventeenth  Report  of
 the  Public  Accounts  Committee  on
 the  Appropriation  Accounts  (De-
 fence  Services),  ‘1955-58  and  Audit
 Report,  1957.

 PETITION  RE.  REPORT  OF  COM-
 MITTEE  OF  PARLIAMENT  ON

 OFFICIAL  LANGUAGE

 Dr.  £  Subbarayan  (Tiruchengode)
 Sir,  I  beg  to  present  a  retition  signed
 by  79  petitioners  regarding  the  Re-
 port  of  the  Committee  of  Parliament
 on  Official  Language,  1958.  They
 were  really  2i,  but  two  of  them  were
 disallowed  because  their  names  are:
 Dr.  M.  है,  Jayakar  and  =  Sir  Mirza
 Ismail.

 2.29  brs.

 RESERVE  BANK  OF  INDIA
 (AMENDMENT)  BILL—contd.

 Mr.  Speaker:  The  House  will  now
 proceed  with  further  consideration  of
 the  following  motion  moved  by
 Shri  Morarji  Desai  on  the  28th  April,
 1959,  namely: —

 “That  the  Bill  further  to  amend
 the  Reserve  Bank  of  India  Act,
 1934,  be  taken  into  consideration.”

 Time  taken  is  35  minutes.

 Shri  Naeshir  Bharacha  (East  Khan-
 desh):  Sir,  I  have  to  point  out  that

 ment)  Bill
 only  today  at  about  i00  the  infor-
 mation  which  you  asked  to  be  cir-
 culated  to  Members  was  circulated.
 It  is  now  12.20.  I  really  do  not  know
 when  we  are  to  draft  the  amend-
 ments  and  send  them.  I  have  draft-
 ed  some  amendmen's  I  do  not  know
 how  they  will  be  circulated  ध्  the
 Members,  how  the  Members  will
 have  an  opportunity  to  appreciate
 them  and  what  will  be  the  fate  of
 these  amendments.

 Mr.  Speaker:  I  will  allow  him  to
 move  his  amendments  provided  they
 are  otherwise  in  order.

 Shri  Naushir  Bharucha:  That  is  true.
 But  I  have  drafted  them  just  now
 sitting  here.  I  wonder  how  the  House
 will  appreciate  them  without  a  text
 of  the  amendment  before  it.

 Mr,  Speaker:  They  will  hear  him
 There  is  no  meaning  in  raising  that
 issue  now.  Yesterday  we  disposed  of
 this  matter.  So  far  as  the  statement
 is  concerned,  yesterday  in  answer  to
 a  query  from  the  hon  Member  the
 hon.  Minister  gave  whatever  infor-
 mation  he  was  in  possession  of.  The
 further  statement  he  has  circulated
 is  only  to  enable  hon.  Members  ४७
 know  the  circumstances  in  which  this
 hag  been  brought.  Even  if  the  state-
 ment  had  not  been  circulated  I  would
 have  gone  on  with  the  Bill  We
 had  sufficient  time.  It  is  after  all  a
 simple  Bill.  Hon.  Members  mught
 have  different  views,  but  I  am  not
 competent  to  give  any  view  upon  it.
 I  will  allow  reasonable  discussion
 upon  this  matter.  I  would  not  insist
 upon  the  hon.  Members  giving  ear-
 lier  notice  for  amendments.  They  can
 Move  amendments.  Hon.  Members
 will  certainly  be  in  their  seats  and
 they  will  try  te  catch  my  eye.

 Shri  V.  P.  Nayar:  (Quilon):  Should
 we  take  it  that  we  should  be  very
 very  brief?

 Mr,  Speaker:  Not  very  very  brief.
 But  brief  always.
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 SbriN.  RB.  Munisamy  (Vellore):
 How  many  hours  have  been  allotted
 for  this  discussion?

 Mr.  Speaker:  As  long  as  hon.
 Members  want  to  take!  Let  us  see.
 Let  us  try  to  dispose  of  it  by  7
 o'clock,

 Shri  Prabhat  Kar  (Hooghly):  Mr.
 Speaker,  Sir,  I  would  welcome  this
 Bill  and  I  would  rather  say  that  it  is
 one  of  the  most  important  things  that
 the  present  Finance  Minister  has
 done,  in  that  he  has  brought  forward
 this  Bill  before  the  House  with  a
 view  to  stop  smuggling  of  gold  and
 the  drain  on  our  much-needed  foreign
 exchange.  We  from  this  side  have
 been  all  the  time  bringing  to  the
 notice  of  the  House  that  because  our
 currency  has  acquired  the  status  of
 legal  tender  in  a  particular  area  in
 the  Persian  Gulf,  the  currency  which
 goes  without  any  check  by  the
 Reserve  Bank  of  India  has  created  a
 situation  where,  without  knowing
 exactly  how  much  amount  has  gone,
 we  are  faced  with  the  payment  of
 sterling  in  large  quantities  «very
 year.  The  hon.  Finance  Minister  has
 given  some  idea  about  it.  So  far  as
 this  particular  statement  is  concerned
 -—the  statement  by  the  hon.  Minister
 —at  least  I  have  been  favoured  with
 a  copy  sent  to  mv  house  at  9  o'clock.
 I  do  not  know’  why  this  special
 favour  was  shown  to  me!  I  got  it  at
 9  o’clock  in  my  house.

 Mr  Speaker:  In  the  matter  of  dis-
 tribution,  one  will  get  earlier  and
 another  later.  Possibly  the  distribu-
 tion  started  with  Shr,  Prabhat  Kar!

 Shri  Prabhat  Kar:  The  hon.  हए.
 ance  Minister  has  given  a  picture
 about  the  enormous  amount  of
 foreign  exchange  expenditure,  or,
 about  the  enormous  drain  on  the
 foreign  exchange.  Yesterday  he  gave
 figures  in  the  Howse  itself,  Bet-
 ween  3948  and  956  the  currency
 value  of  it  was  to  the  extent  of
 Re.  347.58  crores,  and  this  amount
 was  repatriated  from  the  Persian
 Gulf  area.  This  is  the  amount  for

 ’
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 which  we  had  to  pay  in  sterling
 without  getting  any  benefit  out  of
 it,  Because  all  this  money  was  taken
 out  by  unauthorised  and  illegal
 means,  Even  now,  according  to  the
 Minister,  it  comes  to  about  Rs.  30
 crores  to  Rs.  40  crores.  We  were  all
 the  time  bringing  to  the  notice  of  the
 House  the  need  for  taking  steps,  and
 ‘we  wanted  the  Government  to  take
 certain  steps.  This  १5  no  doubt  an
 extraordinary  step  which  has  been
 taken  by  the  Finance  Ministcr  by
 bringing  up  before  the  House  a
 measure,  saying  that  there  will  be
 some  notes  issued  by  the  Govern-
 ment  and  by  the  Reserve  Bank  which
 will  not  be  legal  tender  here  in
 India.  A  currency  which  will  be  ine
 troduced  by  us  will  not  be  legal  ten-
 der  here  in  our  own  country.  That  is
 an  extraordinary  measure.  But  we
 welcome  that  measure  because  it  is
 meant  to  meet  an  extraordinary  cir-
 cumstance.  However  nowhere  we
 could  see  that  a  currency  of  one
 country  can  be  legal  tender  in  an-
 other  country.  But  we  in  India  have
 got  that  privilege.  It  may  be  a
 proud  privilege  to  that  extent,
 namely,  that  our  Indian  currency  is
 considered  legal  tender  in  the  Per-
 sian  Gulf  area.  So,  naturally,  ६०
 meet  the  extraordinary  circumstan-
 cea,  this  extraordinary  provision  has
 been  brought  up,  namely,  of  issuing
 special  notes.

 So  far  as  the  provisions  of  the  Bil!
 are  concerned,  I  welcome  them.  But
 3  want  to  know  and  I  want  to  invite
 the  attention  of  the  hon.  Finance
 Mminmiwier  to  one  thing.  Thai  is,  what
 will  be  the  procedure  and  how  he  is
 going  to  pay  Rs.  30  crores  to  Rs.  40
 crores  which  is  the  present  liability.
 I  want  to  know  whether  the  payment
 will  be  made  through  banks  and  if
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 give  out  the  source  They  may  con-
 sider  it  to  be  a  cecret,  or  a  private
 matter,  But  it  may  be  stipulated  that
 each  and  every  customer  should  sub-
 mit  to  the  respective  banks  a  state-
 ment  showing  how  he  has  got  the
 Indian  currency  which  he  wants  to
 be  exchanged  for  the  new  notes  This,
 I  think,  will  give  an  idea  exactly  as
 to  how  the  money  came  m  and  who
 are  the  persons  who  have  taken  this
 money.  I  think  such  a  procedure
 will  not  be  against  international  law
 or  agaist  any  financial  laws  that
 exist  today.  In  case  the  Indian  cur-
 rency  3s  sent  back  to  India  for  ex-
 change  of  the  new  type  of  notes  now
 to  be  printed,  it  can  be  asked  by  the
 Reserve  Bank  of  India,  Bow.bsy,  that
 in  each  and  every  case,  a  statement
 should  be  given  and  that  statement
 should  include  a  statement  given  by
 the  particular  customer  of  the  bank
 as  to  how  the  money  was  got  by  him,
 under  what  circumstances,  and  how
 the  Indian  currency  which  he  wants
 to  exchange  for  the  new  notes  came
 by  his  way  Such  a  provision  will
 to  a  great  extent  enable  the  Govern-
 ment  to  know  which  are  the  avenues
 and  who  are  the  persons  who  take
 this  money  out  I  think  it  i%  possible
 to  make  such  a  provision

 So  far  as  the  present  hhability  8
 concerned,  the  hon  Minister  stated
 that  it  is  approximately  Rs  30
 crores  to  Rs  40  crores  So  far  as  the
 future  38  concerned,  how  are  we  go-
 ing  to  see  that  in  future  these  things
 do  not  recur?  The  Finance  Minister
 has  said  that  the  future  issues  will
 not  involve  any  additional  liability
 becsuse  they  will  be  covered  by  cor-
 responding  payment  of  sterung  But
 those  who  exchange  the  rotes  willl
 not  lose  their  holdings  They  can
 इडहाध14  them  to  India  aad  spend  them
 inside  the  country  Here  again  I
 would  say  this.  If  we  know  the  im-
 genuity  of  various  persons  turning
 black  money  into  what  they  call
 white  one,  we  have  to  consder  this
 circumstance.  These  monies  are
 those  which  have  been  smuggled  So.
 I  would  suggest  that  after  this  parti-
 cular  period—the  time  given  now  is

 six  weeks—the  time  should  not  be  ex-
 tended  and  no  more  cxchange  should
 be  possible;  because,  by  then,  the
 Government  of  India  would  have
 given  sufficient  time  to  those  persons
 who  are  in  possession  of  the  notes
 outside  Indian  territory  to  exchange
 them  for  the  new  notes  that  are  to
 be  wsued  Six  weeks  time  has  been
 provided  for  dnd  after  that  time  no
 notes  will  be  exchanged  If  there
 are  certain  extraordinary  conditions
 which  require  consideration,  the
 Government  or  the  banks  oor  the
 Central  Bank  of  the  rarticular  area
 could  certify  that  because  of  certain
 extraordinary  circumstances,  such
 and  such  a  thing  33  to  be  done  But
 ordinarily,  it  should  not  be,  because,
 we  have  no  knowledge  exactly  as  to
 what  amount  in  our  currency  has
 gone  out  We  are  giving  .ix  weeks’
 tume  Beyond  that,  there  should  be
 no  more  repatriation  and  no  more
 exchange  It  As  possible,  I  think,  for
 the  Government  to  do  so,  because,
 by  six  weeks’  tame  everyene  will
 get  an  opportunity  to  get  an  ex-
 change

 Now,  the  hon  Minister  has  refer-
 red  to  the  question  of  Ha)  pilgrims
 and  the  position  with  regard  to  the
 notes  taken  by  them  to  Saudi  Arabia.
 Our  currency  is  not  legal  ten-
 der  in  Saud:  Arabia  There  is  an-~
 other  currency  there  But  I  would
 suggest  that  anyone  who  goes  out,
 should,  instead  of  taking  Indian
 money  from  here,  take  the  new  notes
 m  payment  of  the  money  as  sterling,
 and  then  they  can  go  Subsequently
 there  need  not  be  any  exchange  ex-
 cept  the  exchange  made  here  m  India
 before  they  go  out  of  this  country.  I
 would  make  another  suggestion  Let
 those  notes  not  h=  exchanged  simply
 on  the  counter  Let  them  be  ex-
 changed  with  a  proper  certificate
 from  the  banks  and  also  with  proper
 explanation  as  to  how  those  notes
 have  gone  out  of  India.  This  5  ne-
 doubt  a  step  to  atop  gold  smuggling.
 In  spite  of  the  law,  we  kmow  that
 still  things  will  go  on.  Sut  I  con-
 gratulate  the  Finance  Minster  for
 the  steps  that  he  has  taken  at  least
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 to  make  an  effective  start  to  see  that
 gold-smuggling  which  is  causmg  80
 much  alarm  in  ow  country  §  and
 drainage  on  foreign  exchange  may
 be  minimised.  I  know  it  cannot  be
 stopped  It  is  very  difficult  for  any
 particular  law  to  stop  all  this  mus-
 chief,  but  I  hope  it  will  minimise
 and  J  would  reques’  the  Finance
 Minister  to  consider  the  procedure
 that  I  have  suggested

 I  would  also  hike  (०  know,  after
 these  notes  which  are  being  with-
 drawn,  whether  they  will  be  again
 put  into  circulation  in  India  Because
 wf  Rs  40  crores  worth  of  notes  which
 will  be  replaced  are  again  pt  70
 circulation,  that  wil  naturally  cause
 inflation  These  notes  are  almost  not
 m  circulation  and  they  are  being  re-
 placed  by  new  notes,  for  which  we
 are  undertaking  a  liability  of  Rs  30
 crores  to  Rs  40  crores  When  these
 notes  come  back  to  India,  I  would
 like  to  know  whether  they  will  be
 again  put  into  circulation  or  they
 will  be  withdrawn,  because  that  will
 affect  the  inflation  in  the  country

 ‘because  there  will  be  Rs  30  crores
 to  Rs  40  crores  worth  of  more  notes
 in  circulation  that  what  iw  in  exist-
 ence  today.

 With  these  words,  I  congratulate
 the  hon  Minister  once  again  and
 support  this  Bill

 Shri  Naushir  Bharucha:  Mr
 Speaker,  Sir,  a  false  impression  is
 being  created  zn  his  House  that
 with  the  passing  of  this  amending
 Bill,  3६  will  have  a  salutary  effect  in
 stopping  or  even  minimising  smug-
 giing  of  gold.  The  hon.  Minister  has,
 rather  late  in  the  day,  circulated  to
 us  certain  material  which  requires
 to  be  carefully  considered.  He  says
 that  so  far  as  ow  currency  circulat-
 jng  in  the  Persian  gulf  is  concerned,
 they  have  got  a  special  facility,  viz.,
 facility  of  convertibility  into  sterling
 ‘The  hon  Finance  Minister  says,  be-
 cause  this  facility  is  available,  people
 who  smuggle  Indian  currency  outside

 ‘for  the  irregular  purchase  of  guild

 APRIL  29,  959  of  India  (Amendment)
 8r

 74००4

 Ihave  been  transferring  the  currency
 through  various  channels  to  the  banks
 to  exchange  them  in  sterling;  because
 there  is  no  means  of  distinguishing
 Currency  notes  taken  out  for  legiti-
 mate  trade  purposes  from  the  cur-
 Trency  irregularly  taken  out,  it  is
 Now  possible  for  people  to  smuggle
 gold  into  the  country,  to  take  pay-
 Ment  in  Indian  currency  and  subse-
 quently  exchange  them  for  sterling.
 To  my  mind,  there  is  absolutely  no
 connection  between  the  two  things,
 Smuggling  of  gold  and  the  converti-
 bihty  of  Persian  Gulf  currency  into
 Sterling.

 Mr.  Speaker:  Is  there  any  provi-
 Sion  in  the  Reserve  Bank  of  India
 Act  to  the  effect  that  any  foreigner
 who  is  in  possession  of  our  currency
 can  say  that  we  must  honour  it  by
 giving  sterling?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  No,  not  for  the  other
 areas  But  as  it  is,  for  the  Persian
 Gulf  area,  we  have  got  that  There-
 fore,  af  any  foreigner  possesses  :t,
 he  can  do  so  through  the  Persian
 Gulf  That  will  disappear  when  this
 amendment  is  made

 Mr.  Speaker:  That  »s  an  obliga-
 tion?

 Shri  Morarji  Desai:  ‘Yes;  that  is
 an  obligation

 Shri  Naushir  Bharucha:  Let  us
 take  a  coricrete  case;  it  is  no  wse
 talking  in  an  abstract  way.  Assume
 for  a  moment  that  merchant  A  from
 Inde  desires  to  purchase  gold  by
 Smuggling  our  currency  Suppose  he
 has  smuggled  out  our  currency  for
 the  value  of  Rs.  70,000  ह...  purchase
 1,000  tolas  of  gold  in  Persian  ९... अ
 area  The  currency  has  been  smug-
 gied  out  because  it  is  indistinguish-

 agent  for  purchase  of  gold  and  smug-
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 giing  it  back  X  receives  Rs.  70,000
 in  Persian  Gulf  area  in  our  currency,
 pays  it  for  purchasing  gold  from  the
 free  market  in  Persian  Gulf.  Say,  he
 purchases  .000  tolas  of  gold  and  pays
 this  Rs.  70,000  to  that  vendor  of  gold.
 The  problem  still  remains.  Having
 procured  1.000  tolas  of  gold  in  the
 Persian  Gulf  area,  what  is  X  to  do
 about  it?  He  has  yet  got  to  smuggle
 it.  Therefore,  how  doee  that  vrevent
 smuggling  at  all,  because  the  major
 issue  that  the  gold  has  to  be  smuggled
 still  remains?  If  X  can  overcome
 that  difficulty,  then  all  other  arrange-
 ments  has  got  no  meaning  whatever.

 Mr.  Speaker:  That  would  not  be
 paid  in  sterling.  Whoever  sells.  does
 not  want  our  mere  paper.  He  wants
 to  reconvert  it  into  sterling.  We
 are  not  prepared  to  give  sterling.

 Shri  Naushir  Bharucha:  The  hon
 Minster  wants  to  cut  out  the  source
 of  supply  from  which  the  price  of
 gold  could  be  paid.  But  assuming
 that  he  does  that,  it  is  not  going  to
 help,  because  according  to  his  own
 note  which  has  been  circulated,  there
 is  provision  for  future  expansion  of
 the  special  notes  according  to  the
 trade  requirements.  What  is  the
 criteria  for  determining  trade  require-
 ments?  There  are  a  hundred  and  one
 ways  in  which  merchants  manipulate
 the  invoices.  Surely  the  hon.  Minis-
 ter  cannot  say  that  it  is  not  known
 to  him.  In  that  way,  surely  a  re-
 serve  can  be  accumulated  in  the
 special  notes,  which  can  be  utilised
 for  purposes  of  gold  smuggling.  I
 really  do  not  see  how  this  is  going
 to  stop  it,  except  perhaps  that  it
 might  make  it  a  little  bit  more  diffi-
 cult  for  the  smuggler.  Barring  that,
 I  do  not  think  this  is  going  to  stop
 smuggling.

 Secondly,  assuming  for  a  moment
 all  this  was  necessary,  there  is  going of  such  an  important  and  como  irated
 and  the  enforcement  when  our  cur- 90  LSD.—4
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 rency  cease  to  be  legal  tender  in  the
 Persian  Gulf.  In  these  six  weeks,
 any  amount  of  currency  can  be
 smuggled  out.  What  the  hon.  Minis-
 ter  should  have  done  is,  he  should
 have  proceeded  in  the  form  in  which
 we  proceeded  when  we  demonetised
 our  thousand  rupee  currency  notes.
 There  is  no  provision  in  the  छाए
 whatsoever  for  making  an  immediate
 declaration  by  the  holders  in  due
 course  of  these  notes.  The  declara-
 tion  should  have  come  immediately,
 so  that  we  could  have  known  exactly
 who  are  the  people  who  are  holding
 notes  in  due  course.  Instead  of  that,
 this  period  of  six  weeks  is  given  to
 everybody  who  can  manipulate  which-
 ever  way  he  likes  and  carry  out  any
 amount  of  currency  from  India  and
 have  it  exchanged  for  sterling  with-
 in  these  six  weeks.  I  submit  that
 the  method  of  approach  of  the
 Finance  Minister  is  totally  faulty.

 What  should  have  been  done  is,
 firstly  there  should  have  been  a  legal
 provision  for  declaration  of  the  notes
 held  by  the  persons  in  the  Persian
 Gulf  and  on  the  declaration,  for
 which  a  stipulated  short  time  of  8
 to  0  days,  the  authorities,  ie.  the
 banks  and  treasuries  in  the  Persian
 Gulf  area  should  have  been  authoris-
 ed  to  exchange  them  for  equivalent
 amount  of  sterling  or  whatever  other
 currency  they  may  have.  Instead  of
 doing  that,  the  entire  way  is  kept
 open  for  people  not  only  to  smuggle
 out  our  currency,  but  even  if  they
 have  got  illegal  currency,  to  get  them
 exchanged.  What  is  the  precuation?
 For  instance,  there  may  be  a  large
 amount  of  Indian  currency  which  has
 been  accumulated  in  the  Persian  Gulf
 area,  which  is  called  black  money.
 Virtually  with  the  passage  of  this
 Bill,  this  black  money  will  be  auto-
 matically  and  legitimately  legalised,
 because  everybody  will  say:  ‘Under
 this  Bill  I  am  entitled  to  get  it  con-
 verted  ‘into  sterling”.  Hence’  there
 should  be  a  declaration  and  that  pins
 him  down  to  so  much  amount.

 With  regard  to  the  other  appre-
 hensfon,  as  to  how  it  is  going  to
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 react  on  our  own  currency,  yesterday
 I  said  that  very  probably  the  special
 notes  might  serve  as  a  subsidiary
 eurrency.  After  reading  the  note
 which  has  been  circulated  this  morn-
 ing,  it  would  appear  that  our  cur-
 rency  might  be  as  well  a  secondary
 currency  and  the  special  notes  will
 have  a  premium  for  the  simple  reason
 that  they  perform  two  useful  pur-
 poses  for  the  man  who  possesses
 them.  One  will  be  that  he  is  in  a
 position  to  convert  them  into  sterling,
 which  cannot  be  done  with  our
 ordinary  currency  notes.  Secondly,
 the  special  notes  can  be  used  for
 smuggling  gold.  So,  that  currency  will
 naturally  have  better  value  in
 the  eyes  of  the  holder  of  such
 currency.  So,  it  might  tend  to  have
 a  premium.  I  do  not  know  how  it
 will  react  on  our  own  currency.  This
 is  a  point  which  requires  to  be  looked
 into.

 At  the  proper  time  during  the
 clause-by-clause  consideration,  I  shal)
 move  my  amendments,  so  that  it
 may  at  least  remain  on  record  that
 in  attempting  to  pass  this  Bill,  every-
 body  here  did  not  fail  to  see  exactly
 the  implications  and  understand
 them.  That  I  shall  do,  irrespective
 of  the  fact  that  moving  such  amend-
 ment  may  not  have  any  value,  for  I
 know  it  will  be  certainly  voted  down.
 But  then  it  must  be  placed  on  record
 to  show  that  we  understand  the  im-
 Plications  of  the  Bill  so  that  in  future
 it  may  not  be  said  that  this  House
 did  not  apply  its  mind  properly  for
 the  consideration  of  this  Bill.

 I  must  once  again  protest  that  we
 have  not  been  given  proper  time  to
 digest  even  the  statement  that  has
 been  made  and  I  hope  this  will  be  the
 last  time  that  the  Government  hustles
 this  House  into  acceptance  of  any  Bill
 of  such  an  important  and  complicated
 nature  at  such  a  short  notice.

 Shri  N,  BR.  Munisamy:  Sir,  at  the
 outset  I  have  to  congratulate  the  hon.
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 Minister  for  having  taken  this  earnest
 step  to  arrest  the  smuggling  of  gold.
 I  understand  that  on  a  previous  occa-
 sion  also  this  House  has  been  very
 much  exercised  over  the  smuggling  of
 gold  and  thereby  losing  a  great  deal
 of  foreign  exchange.  Our  sterling
 balance  is  day  by  day  getting  dwindled
 to  nothing  in  case  we  allow  this  smug-
 gling  to  go  on  at  this  rampant  speed.
 But  still  the  step  taken  by  the  hon.
 Finance  Minister  is  bristling  with  cer-
 tain  problems  and  far-reaching  conse-
 quences  which  might  probably  involve
 other  difficulties  also  whereby  he  will
 come  again  with  some  amendment.  I
 may  bring  to  his  notice  one  or  two
 aspects  of  this  problem.

 Parliament  has  got  power  to  pass
 laws  and  nobody  can  curtail  that
 power  of  Parliament.  But,  still,  the
 power  which  we  have  got  has  got  its
 own  limitations,  that  is,  the  limitations
 that  have  been  prescribed  in  the  Cons-
 titution.  We  can  make  laws  with  res-
 pect  to  any  matter  in  respect  of  the
 whole  or  part  of  India  or  for  the  entire
 territory  of  India.  But  I  am  doubtful
 whether  we  can  pass  an  Act  which
 could  subsequently  be  deemed  to  be
 invalid  on  the  ground  that  it  will  have
 to  operate  on  an  extra-territorial  basis.
 Here  it  looks  as  though  we  are  passing
 an  Act  which  will  later  on  be  regard-
 ed  as  invalid  because  it  would  have
 extra-territorial  operation,  as  I  find  in
 this  Bill  that  neither  the  special  bank
 notes  nor  the  special  one-rupee  notes
 shall  be  legal  tender  in  India.  That
 means  that  we  will  now  issue  special
 bank  notes  and  special  one-rupee  notes
 which  are  not  to  be  legal  tender  in
 India  nor  does  it  envisage  that  it  is  to
 be  legal  tender  somewhere  else.  But
 these  special  bank  notes  and  one-rupee
 notes  might  be  regarded  as  travellers’
 cheques  or  something  of  that  kind  or
 any  other  kind  of  bank  notes,  They
 will  not  be  legal  tender  in  India  but
 it  would  not  mean  that  it  fs  legal
 tender  outside  also.  But  presumably
 from  a  cursory  reading  it  means  that
 it  is  going  to  be  valid  tender  outside
 India.  In  such  a  case  I  have  got  my
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 own  doubts  whether  we  can  pass  an
 Act  which  will]  be......

 Shri  Naushir  Bharucha:  The  Consti-
 tution  "provides  that.

 Shri  N.  BR  Munisamy:  I  quite  under
 stand  my  hon.  friend.  He  is  very
 much  ahead  of  me  decause  before  3
 could  develop  the  point  he  has  inter-
 rupted  me.  I  am  very  glad  of  the  in-
 terruption.  But  he  has  done  so  not
 knowing  the  future  aspect  which  I
 am  going  to  press  for.  I  can  under-
 stand  that  we  can  pass  an  Act  or  a
 law  which  could  have  extra-territorial
 operation  also.  I  do  not  quarrel  over
 that.  My  point  is  that  in  an  Act  there
 should  be  no  two  aspects  of  the  law.
 One  aspect  only,  that  is,  legal  tender
 in  India  is  concerned  and  not  legal
 tender  in  India  or  legal  tender  outside
 India.  We  can  pass  an  Act  which
 could  have  extra-territorial  operation
 out  and  out.  I  can  understand  that.
 But  we  cannot  have  in  one  and  the
 same  law  two  aspects.  It  will  be  con-
 tradiction  in  terms,

 I  do  not  know  whether  the  hon.
 aw  Minister  has  been  consulted.  Even
 if  he  has  been  consulted  I  do  not  think
 if  any  opinion  has  been  given  that  we
 can  pass  an  Act  whereby  in  one  and
 eame  law  there  could  be  an  overa-
 tion  86  far  as  India  is  concerned  and
 no  operation  so  far  as  outside  India  is
 concerned.  Here  it  seems  to  be  so.  It
 ic  apparently  of  that  nature.  We  have
 to  exercise  our  mind  to  some  extent
 te  see  whether  we  are  well  within
 our  rights.  If  it  is  so,  I  will  be  quite
 happy  because  I  understand  that  the
 hon.  Finance  Minister  must  take  some
 steps,

 We  have  been  agitating  over  this
 smuggling  of  gold  for  a  long  time  and
 he  must  take  some  steps.  Steps  are
 being  brought  forth  and  it  is  for  Par-
 liament  to  suggest  ways  and  means  as
 to  how  we  can  get  over  it,  At  the
 Moment  he  comes  out  with  a  certain
 Proposition  we  should  not  put  a  clog”
 in  the  wheel  and  he  should  not  be
 allowed  to  have  the  effect  of  it.  I  only’
 want  that  he  must  know  the  full  im-

 ment)  Bill  :

 plications.  Hundred  per  cent  results
 must  be  achieved  by  this  and  not  60
 or  70  per  cent.  An  important  Act
 Must  have  cent  per  cent  results  and
 not  some  percentage  and  _  thereafter
 COme  with  another  amendment.  My
 only  anxiety  38  that  we  must  achieve
 the  object.

 The  reason  why  I  am  agitated  over
 this  matter  is  that  these  notes  which
 Will  be  issued  either  by  the  Reserve
 Bank  or  by  the  Government  of  India
 ay  special  bank  notes  or  as  special
 Notes  will  be  in  operation  only  for  a
 Period  of  six  months.  As  the  hon.
 Member,  who  has  spoken  just  before
 Me,  has  stated  during  the  course  of
 six  montis  anything  can  happen.

 An  Hon,  Member:  Six  weeks.
 *

 Shri  N.  BR.  Munisamy:  Six  weeks.  I
 am  sorry.  Anything  can  happen.  It  is
 Not  as  if  you  have  given  a  long  tether
 for  them:to  exploit  and  exhaust  the
 entire  resources  with  them  for  smug-
 Sling  gold.  We  cannot  avoid  that.  Sut
 T  can  also  understand  the  difficulty
 while  implementing  this  aspect.  Six
 weeks  is  not  enough.  If  you  give  one
 or  two  weeks,  it  might  create  some
 difficulty.  As  in  the  case  of  First
 World  War,  when  demonetisation  of
 the  thousand-rupee  note  was  given
 effect  to,  there  was  a  scramble  of
 taking  the  notes  to  the  bank  and
 getting  them  exchanged.  Similarly,
 here  also  we  may  give  a  day  or  two
 or  three  days  as  the  case  may  be  and
 take  stock  of  the  entire  situation  and
 demonetise  the  entire  thing.  Then  we
 can  understand  the  real  position.  Al-
 ternatively,  you  can  cancel  the  agree-
 ment,  that  is  the  agreement  that  we
 have  got  with  the  Gulf  area  which  is
 that  when  they  present  our  currency,
 sterling  will  be  paid  for  it.

 What  happens  is  that  we  get  gold.
 Somebody  else  is  in  possession  of  the
 gold  and  the  money  goes  away.  The
 Moment  the  currency  goes,  they  get
 sterling.  But  to  the  extent  that  sterl-
 ing  is  given,  our  sterling  balance  is
 dwindled  and  as  4  matter  of  fact  cor-
 respondingly  we  do  not  get  anything.
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 There  is  invisible  import  of  some  gold,
 but  in  whose  possession  is  it?  It  is
 only  in  the  smuggler’s  possession  and
 not  in  the  Government's  possession.
 Therefore,  they  must  take  some  steps.
 They  are  doing  it  correctly.  I  can
 appreciate  it.  But  while  doing  that
 we  must  see  that  we  are  not  giving
 some  other  scope  also  to  exploit  the
 situation.  We  might  block  one  door
 but  we  do  not  know  the  smugglers’
 mind.  They  might  come  by  another
 door  and  we  might  again  have  to  take
 another  step  to  block  that  door  also.
 The  mind  of  the  people  is  ahead  of
 the  administrators  and  the  statesmen.
 We  are  learning  a  lot  only  from  them
 and  not  from  others.  We  are  passing
 legislation  and  Acts  like  mountains  and
 forests  day  after  day  in  this  House.
 Still  after  passing  an  Act  there  are
 lacunae  and  loopholes.  But  stil]  I  want
 that  something  must  be  done  in  this
 case.  I  am  not  questioning  the  bona
 fides  of  the  hon.  Finance  Minister  in
 seeing  as  to  how  to  avoid  this  smug-
 gling.

 We  have  got  this  coinage  and  the
 legal  tender  as  regards  the  currency
 as  referred  to  in  the  Seventh  Schedule
 is  concerned.  I  do  not  know  whether
 it  is  item  36  or  item  34.  Still  can  we
 pass  two  currencies  or  two  different
 coins  of  the  same  value?  It  is  not
 possible.  It  will  be  creating  some
 confusion  in  the  mind  of  the  people.
 Therefore,  from  that  angle  of  vision  I
 only  request  the  hon.  Finance  Minister
 that  he  should  consult  the  hon.  Law
 Minister  or  if  he  has  already  been
 consulted,  what  his  reaction  is  be  made
 known  to  the  House.

 The  other  point  on  which  I  wish
 to  insist  is  this.  Here  in  the  note  I
 find—though  practically  I  am  con-
 vinced  the  reasons  and  the  anxiety
 with  which  he  wants  to  arrest  the
 smuggling  of  gold  because  the  ‘main
 object  is  to  prevent  the  smuggling  of
 gold  and  nothing  else;  other  things
 we  are  not  bothered  about  because
 the  smuggling  is  such  that  our
 foreign  exchange  and  sterling

 ‘them  or  create  a  condition
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 balance  is  getting  dwindled  day  by
 day—there  is  one  sentence  which  is
 not  very  correct  according  to  me.  It
 says:

 “The  idea  now  is  to  issue  a
 special  type  of  note  for  circula-
 tion  in  the  Gulf  area,  limit  the
 issue  of  these  notes  to  the
 quantity  now  in  actual  circula-
 tion,  make  further  issues,  once
 the  exchange  is  complete,  only
 against  payment  in  sterling  and
 simultaneously  stop  the  present
 facilities  for  the  exchange  of
 Indian  currency  tendered  by
 banks  in  the  Gulf  area  into
 sterling.”

 This  is  a  very  nice  arrangement
 which  he  has  thought  of.  Instead  of
 issuing  special  notes  or  special  bank
 notes,  he  can  as  well  stop  this  agree-
 ment.  The  facility  can  be  stopped
 forthwith  even  now  instead  of  giving
 six  weeks’  time.  So,  this  wil)  certainly
 stop  the  drain  on  our  foreign  ex-
 change.  Therefore  by  putting  an  end
 to  this  agreement,  we  can  certainly
 achieve  this  object  which  he  wants  to
 have.

 Then  another  thing  he  says  is:
 “As  notes  are  issued  only  against

 the  tender  of  existing  rupees
 or  value  in  sterling,  there  is  no
 question  of  these  notes  being
 issued  for  expanding  currency  or
 deficit  financing.”

 It  is  quite  hopeful  because  it  is  not
 intended  for  inflation  or  for  deficit
 financing.  But  how  are  we  to  know
 that  fresh  issue  of  bank  notes,  Gov-
 ernment  of  India  notes  or  the  Reserve
 Bank  special  notes  will  be  against
 the  tender  of  the  existing  rupees  in
 the  Gulf  area?  We  are  not  aware  of
 the  value  of  the  existing  currency
 that  is  in  circulation  in  the  Gulf  area.
 It  may  be  Rs.  40  crores  or  it  may
 be  Rs.  60  crores.  Unless  we  persuade

 asking
 them  to  make  a  declaration  that  they
 are  in  possession  of  so  much  money
 in  their  hands  we  cannot  know.  If
 we  know  then  we  can  understand
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 that  we  can  issue  notes  against  the
 money.  Now  we  have  no  idea.  We
 may  be  issuing  notes  worth  Rs  40
 crores,  Rs.  60  crores  or  Rs.  70  crores
 Bur  as  @  matter  of  fact  in  the  courme
 of  six  weeks  we  might  possibly  be
 getting  Rs  00  crores  because  we  do
 not  know.  by  what  method  they  will
 begin  to  picsent  the  Indian  currency
 for  the  exchange  of  sterling  There-
 fore,  I  request  that  we  should  not  bc
 put  in  a  position  in  which  we  do  not
 know  how  much  has  to  be  issued
 against  the  existing  currency.  If  they
 nave  taken  stock  of  the  existing  cur-
 rency  in  circulation  or  have  some  data
 as  such,  or  had  already  made  a  study,
 I  can  understand,  they  can  be  sure
 of  the  issue  Not  being  sure  of  what
 the  real  circulation  18,  the  issue
 would  be  indefinite  It  may  be  Rs  00
 crores  or  Rs  200  crores

 With  these  observations,  I  commend
 this  Bull

 Shri  A.  C  Guha  (Barasat).  Mr
 Speaker,  yesterday,  when  I  objected
 to  this  Bull  bemg  taken  up  for  dis-
 cussion,  my  objection  was  simply  on
 the  propriety  of  proper  opportunity
 being  given  to  this  House  and  to  the
 Members  for  consideration  of  this  Bull.

 About  the  contents  of  this  Bull,  I
 have  not  much  objection  In  fact,  the
 purpose  and  intention  of  this  Bill  is
 quite  commendable  and  there  would
 not  be  any  objection  to  that  But,  |
 think  |  should  place  before  the  hon
 Finance  Mimste:  some  of  my  appre-
 hensions,  as  to  how  far’  this  Bull
 would  oe  able  to  achieve  the  purpose
 for  which  it  is  intended

 At  the  very  beginning,  I  should  say
 that  I  share  the  apprehensions  expres-
 sd  by  my  hon  friend  Shri  N  R
 Munisamy  about  the  legal  position  of
 tnesc  notes  circulated  outside  Thcy
 will  not  pe  legal  tender  within  India
 But,  what  will  be  their  position?  I
 have  my  own  apprehension  that  there
 may  be  legal  complications  coming  out
 of  this  I  am  sure  he  must  have  con-
 sulted  the  Law  Ministry  about  the
 legal  position  and  also  the  Reserve
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 Bank  must  have  consulted  their  law-
 Yers  But,  still  I  think  there  may  be
 SCope  for  some  legal  complications,
 even  though  the  Bank  of  England
 Mught  have  agreed  to  this  proposal.  I
 do  not  know,  if  anybody  takes  these
 Cases  to  any  law  court  even  outside
 India,—I  am  not  sure—what  the  posi-
 tion  will  be  and  how  the  Bank  of
 England  will  be  able  to  defend  these
 Notes  outside  India.  I  wish  that  posi-
 tion  may  be  further  explored  and
 Properly  examined.

 It  has  been  stated  that  these  special
 Notes  may  be  considered  as  rupee
 coin  Under  sections  33  and  34  of  the
 Reserve  Bank  of  India  Act,  the  rupee
 Com  will  be  one  of  the  assets
 of  the  usue  department  against
 which  notes  can  be  issued  by  the
 Reserve  Bank  I  do  not  know  how
 these  notes  will  stand  there  These
 Will  be  simply  paper  currency  notes.
 Ine  rupee  coun,  as  stated  in  section  33
 Sub-section  (4)  of  the  Reserve  Bank
 Of  India  Act,  shall  be  valued  at  its
 face  value  Anyhow,  I  am  sure,  the
 Reserve  Bank  authorities  must  have
 Considered  all  these  matters  If  I
 have  any  doubts  about  these  things

 4  tnink  it  proper  that  I  should  place
 them  before  the  House  for  proper  con
 Sideration

 Nothing  has  been  said  about  ordi-
 Nary  notes,  even  after  the  passing  of
 this  Bill,  being  current  in  the  Persian
 Gulf  areas  It  is  stated  in  the  note
 and  it  was  also  stated  by  the  Finance
 Minister  yesterday  that  the  Reserve
 Bank  would  issue  certain  Regulations
 and  thereby  they  may  control  the
 Circulation  of  these  notes  in  the
 Persian  Gulf  areas  or  any  territory
 Outside  India  The  Reserve  Bank  has
 Sot  power  under  section  58  to  issue
 Regulations  But,  I  do  not  know  2f  at
 is  the  intention  of  the  Government  or
 of  the  Reserve  Bank  toissue  Regula-
 tions  banning  the  circulation  of  these
 Ordinary  notes  mm  any  territory  out-
 Side  India,  particularly  in  the  Persian
 Gulf  areas  Nothing  has  been  said
 about  that  either  in  the  Finance
 Mumuster’s  speech  yesterday  or  in  this
 Note  3  think  :t  js  the  intention  that
 Specific  Regulations  would  be  made  so
 that  the  ordinary  notes  will  not  be
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 current  as  legal  tender  in  the  Persian
 Gulf  areas  and  will  lose  sterling
 convertibility.  You,  Sir,  put  the
 question  whether  there  is  a  liability
 on  the  Government  of  India  or
 the  Reserve  Bank  to  redeem  these
 notes  prevalent  in  the  Persian  Gulf
 areas  in  sterling,  I  think  the  hon.
 Finance  Minister  has  replied  that
 there  is  a  liability  on  the  Govern-
 ment  of  India,  because  anybody  in  ex-
 change  can  take  sterling.  Is  it  not  pos-
 sible  either  for  the  Government  or  the
 Reserve  Bank  to  stop  that  liability?
 I  think  we  can  make  it  that  our
 currency  prevalent  in  the  Persian
 Gulf  areas  will  be  redeemable  only  in
 Indian  currency  and  not  in  sterling.  J
 think  that  is  within  the  authority  of
 the  Government  of  India  and  the
 Reserve  Bank.  If  that  is  a  matter  of
 concern  for  the  Government,  that  can
 be  taken  care  of  by  the  ordinary
 powers  of  the  Government  and  the
 Reserve  Bank.

 Mr.  Speaker:  Is  it  by  convention  or
 what?  How  can  that  be  in  legislation,
 whatever  the  currency?  Somebody
 takes  or  currency  to  America.  He
 has  no  right  to  take  it.  He  has  to
 give  a  statement  whatever  he  takes  to
 other  countries.  Likewise,  if  some-
 body  is  paid  in  our  country  and  he
 takes  it,  how  are  we  obliged?

 Shri  Morarji  Desai:  We  are  not  ob-
 liged  ordinarily.  But,  when  he  goes
 to  the  Persian  Gulf,  there  we  are
 obliged.

 Mr.  Speaker:  How?

 Shri  Morarji  Desai:  In  the  Persian
 Gulf,  that  is  legal  tender.  We  have
 also  accepted  it.  It  igs  good  for  our
 currency.  That  is  why  we  go  on
 keeping  it.

 Mr.  Speaker:  Is  that  legal  tender
 there?

 Shri  Morarji  Desai:  It  is  legal  tender
 there.

 Mr.  Speaker:  If  it  is  legal  tender
 here,  it  is  legal  tender.  Is  the  Reserve
 Bank  bound  to  honour  it  in  sterling  in
 exchange  merely  because  it  is  legal
 tender?
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 Shri  Morarji  Desai:  It  is  legal
 tender  here.  Here  it  will  be  accept-
 ed  only  for  our  currency:  no  question
 of  foreign  currency.  When  it  goes  to
 the  Persian  Gulf  because  of  this,
 we  have  got  to  give  it  in  sterling.

 Mr.  Speaker:  They  have  no  Indian
 currency?

 hri  Morarji  Desai:  They  have  no
 Indian  currency.

 Mr.  Speaker:  They  have  got  only
 sterling?

 Shri  Morarji  Desai:  Yes.

 Shri  A.  C.  Guha:  Particularly  due
 to  the  legal  position  of  these  special,
 notes  which  will  be  circulated  after
 the  passing  of  this  Bull,  I  appre-
 hend  that  the  Indian  currency  in  the
 Persian  Gulf  area  may  depreciate.  It
 may  also  lead  to  the  gradual  replace-
 ment  of  Indian  currency  by  sterling.

 Shri  Morarji  Desai:  If  it  happens,
 it  cannot  be  helped.

 hri  A.  C.  Guha:  British  currency
 is  also  legal  tender  in  that  area  as
 Indian  currency.  If  that  happens,  the
 Finance  Minister  says,  it  cannot  be
 helped.  But,  I  think  that  would  be  a
 sort  of  not  only  loss  of  prestige,  but
 loss  of  financial  interests  if  Indian
 currency  is  gradually  ousted  by
 British  currency  in  that  area  because
 of  this  Bill.  That  is  also  a  point
 which  the  Reserve  Bank  and  the  Gov.
 ernment  of  India  should  consider.

 Shri  Morarji  Desai:  It
 considered.

 has  been

 Shri  A.  C.  Guha:  My  apprehension
 is  that,  our  currency  will  depre-
 ciate,  as  the  people  will  feel  that  this
 currency  has  not  the  value  of  legal
 tender  in  India.  They  will  consider
 it  a  sort  of  spurious  thing.  I  think
 the  Government  and  the  Reserve
 Bank  should  take  sufficient  precau-
 tion  so  that  the  Indian  currency  in
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 the  Persian  Gulf  areas  may  not  de-
 preciate

 Mr.  Speaker:  If  they  refuse  to
 honour  that  currency,  will  it  not  de-
 preciate  then?  As  a  counter-measure,
 instead  of  taking  this  step,  :f  we
 Say,  on  account  of  smuggling,  we  will
 not  honour  except  in  our  own  cur-
 Tency  and  we  won't  pay  sterling,
 even  then,  they  may  have  recourse  to
 saying  this  We  must  avoid  it  in  one
 way  or  the  other  En:ther  way  bristles
 with  difficulties

 Shri  A  C  Guha:  The  point  is  whe-
 ther  the  remedy  will  be  appropriate
 for  the  disease  or  this  will  create  new
 complications

 Shri  Morarji  Desai:  No  new  com-
 plications  will  arise

 Shri  A.  C  Guha:  I  am  only  stating
 my  own  apprehension  I  have  stated
 that  the  Government  and  the  Reserve
 Bank  must  have  consulted  then  legal
 advisers  But  still,  the  Members  of
 this  House  have  every  right  and  obli-
 gation  to  make  certain  suggestions,
 and  I  think  that  should  not  be  resent-
 ed

 I3  bra.

 Shri  Morarji  Desai:  It  is  not  re-
 sented  Why  should  the  hon  Member
 say  that  it  35  resented?

 Mr  Speaker:  Nobody  resents  it.

 Shri  Morarji  Desai:  Why  should
 the  hon  Member  be  so  sensitive?

 Shri  A.  C  Guha:  As  regards  the
 object  of  this  Bull,  I  think  this  mea-
 sure  will,  to  a  certain  extent,  stop
 smuggling  of  gold.  But  I  do  not
 know  whether  2  would  come  up  to
 the  expectation  of  Shri  N  R  Muni-
 samy  that  it  should  give  hundred
 Per  cent  results;  he  said  that  he  would
 not  be  satisfied  with  60  or  70  per  cent
 results  But,  for  my  part,  I  can  say
 that  I  shall  be  satisfied  even  if  it
 Bives  850  per  cent  results.  Here  also,
 it  is  for  Government  to  say  whether

 ment)  Bilt
 this  measufe  will  give  some  effective
 results  in  stopping  smuggling

 But,  I  think,  more  important  than
 all  this  is  the  question  of  tightening
 up  the  regulations  and  the  adminis-
 tration,  due  to  which  many  things
 occur,  in  spite  of  laws  and  regula-
 tions  to  the  contrary

 Shri  Achar  (Mangalore)  I  wel-
 come  ths  Bull  especially  because  I
 come  from  an  area  where  this  evil
 exists  a  good  deal  The  House  may  re-
 member  that  I  had  put  certain  ques-
 tions  also  on  gold  smuggling  last  year.
 And  we  found  that  in  Mangalore,
 gold  had  been  smuggied—I  do  not
 know  exactly  how  much  had  been
 smuggled-  and  smugglers  of  gold
 worth  about  Rs  22  lakhs  had  actually
 been  caught  red-handed

 In  spite  of  the  apprehensions  that
 have  been  expressed,  I  am  certain
 that  this  measure  will  at  least  muti-
 gate  the  evil,  if  not  eradicate  it  Of
 course,  there  are  two  aspects  to  this
 question  One  is  with  regard  to  the
 smuggling,  that  is,  getting  gold  mto
 this  country,  in  fact,  it  ३8  not  only
 gold  which  is  smuggled,  but  there
 are  several]  other  articles  round  about
 Goa,  such  as  watches  and  other  things,
 which  are  smuggied  m_  So,  this
 aspect  of  getting  them  into  the
 country  is.  one  Where  there  is
 corruption  etc,  the  regulations  are
 being  tightened,  and  I  hope  Govern-
 ment  will  succeed  in  that  direction
 also  Apart  from  that,  the  other  as-
 pect  338  the  question  of  payment,  that
 is,  how  it  is  actually  paid.  That
 the  aspect  which  has  been  agitating
 the  minds  of  Government  as  well
 Members  of  this  House  I  am  sure
 this  Bill  would  at  least—even  Shn
 Naushir  Bharucha  had  to  concede  that
 -——-muinimise,  if  not  completely  eradi-
 cate  this  evil

 The  one  thing  that  has  been  agita-
 ting  my  mind  is  the  question  as  to
 what  exactly  the  root  cause  of  this
 problem  of  payment  is.  I  have  been
 feeling  that  our  extra-territomal  nght,
 if  I  may  say,  with  regard  to  our
 currency  in  the  Persian  Gulf  seems  to
 be  the  main  cause  I  would  like
 Government  to  consider  this  aspect  of
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 the  question  Certamly,  it  must  have
 struck  them  also  whether  we  should
 have  this  right  at  all  in  the  Persian
 Gulf,  of  having  our  currency  as  legal
 tender  I  even  now  feel  that  this
 question  of  conversions  of  sterling  .

 Mr.  Speaker.  Has  the  hon  Munister
 got  any  idea  of  what  our  balance  of
 trade  is  with  the  Persian  Gulf  region?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B  Gopala  Reddi):
 A  large  number  of  Haj  Pilgrims  go
 there  and  then  come  back,  they  take
 the  Indian  rupee  with  them

 Shr:  V  P.  Nayar:  What  is  the
 balance  of  trade?  That  was  what  the
 Speaker  wanted  to  know

 Mr  Speaker.  If  there  is  an  enor-
 mous  balance  of  trade  in  our  favour,
 of  course,  it  35  their  duty  to  obtain
 our  currency  But  if  there  is  an
 adverse  balance,  we  shail  have  to
 obtain  their  currency

 Shri  Morarji  Desai.  The  balance  of
 trade  is  entirely  m  our  favour

 Shri  Achar:  My  point  is  this  I
 feel  that  the  whole  problem  has  arisen
 on  account  of  the  fact  that  in  this
 area  of  the  Persian  Gulf,  the  Sheik-
 doms,  Kuwait  ete  our  currency  38
 legal  tender  After  all,  these  are  all
 foreign  countries  Why  should  we
 have  this  special  privilege?  What  is
 the  advantage?  If  there  is  some
 advantage,  I  can  understand  But  I
 doubt  whether  there  is  at  all  any  ad-
 vantage  in  having  this  extra-terri-
 torral  right,  so  far  as  our  currency  is
 concerned  Why  _  should  not  these
 areas  also  be  treated  just  lke  other
 foreign  countries?  So  far  as  the  other
 countries  are  concerned,  when  the
 question  of  import  or  export  anises,
 we  have  this  control,  and  certainly
 restrict  it  and  see  that  our  currency
 is  not  smuggled  into  these  places

 I  am  not  opposing  the  Bill  in  any
 way,  but  what  I  am  feeling  is  whether
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 We  can  go  to  the  root  of  this  ques-
 tion  and  avoid  having  our  currency
 as  legal  tender  in  these  Sheikdoms
 etc.  Even  with  regard  to  this  matter,
 I  heard  the  Finance  Munister  say
 that  he  had  to  negotiate  with  the
 Sheikdoms  and  the  French  and  other
 Governments  to  come  to  an  wunder-
 standing  about  this  matter  Can  we
 not  negotiate  with  the  Sheikdoms
 and  the  other  countries  which  are
 concerned  in  this  matter,  and  come  to
 an  understanding  that  so  far  as  those
 places  are  concerned,  they  may  have
 their  own  currency  just  as  is  the  case
 in  other  foreign  countries  Why
 should  we  insist  on  having  this  special
 advantage  there?  Of  course,  several
 of  our  people  are  going  there,  and
 there  is  trade  connection  and  50  on
 I  quite  understand  all  this  So,  may-
 be,  immediately,  We  may  not  be  able
 to  do  it

 After  all,  even  after  this  Bull  is
 passed,  I  am  afraid  smuggling  of  gold
 or  of  watches  or  of  other  commodi-
 ties  will  not  stop  all  of  a  sudden  The
 smugglers  have  their  own  methods,
 we  know  E  pecially,  being  in  Man-
 galore,  I  know  how  they  manage  these
 things  very  cleverly,  though  some
 poor  Arabs  who  bring  these  things
 into  this  country  are  prosecuted  and
 punished,  and  the  goods  are  confisca-
 ted  But  there  are  some  big  mer-
 chants,  very  influential  trade  people
 who  manage  to  pay  for  these  things
 and  get  them  They  have  never  been
 prosecuted  I  am  not  pblammg  the
 Government,  because  they  are  doing
 their  best  to  prevent  smuggling,  but
 I  am  only  stating  a  fact  There  are
 people  who  manage  these  things  very
 cleverly  We  do  not  know  how  they
 manage  In  fact,  I  had  asked  a  cer-
 tain  question  why  these  people  had
 not  been  prosecuted,  and  the  Deputy
 Minister  had  indicated  the  difficulties
 m  the  way  Anyhow,  I  am  not  going
 into  that.  Whatever  be  the  position,
 the  fact  remains  that  these  people
 have  found  some  method  or  other  to
 avoid  the  prosecution  and  take  to  some
 new  methods  by  which  they  manage  to
 get  these  contraband  articles.
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 I  have  read  the  literature  given  to
 us,  and  I  find  that  Government  have
 bestowed  as  much  thought  over  this
 as  possible,  but  I  have  a  feeling  whe-
 ther  it  is  not  the  prevalence  of  our
 currency  as  legal  tender  m  this  area
 which  is  responsible  for  helping
 smuggling.

 Shri  Morarji  Desai:  That  is  why  this
 remedy  has  been  thought  of.

 Shri  Achar:  It  is  for  the  hon.
 Minister  to  consider  this  question.

 Shri  झा  P.  Nayar:  I  am  very  happy
 that  a  Bill  of  this  nature  has  been
 brought  forward  at  this  stage.  You
 will  remember,  Sir,  that  on  the  llth
 of  this  month,  when  I  raised  a
 debate  on  the  manipulations  of  foreign
 exchange,  I  had  focussed  the  attention
 of  Government  specifically  on  this
 point.  And  I  had  indicated  that
 according  to  my  information  about
 Rs  40  to  50  crores  had  to  be  repatri-
 ated  through  the  Bank  of  England  in
 1958.  But,  as  I  read  the  speech  of  the
 hon  Deputy  Minister  subsequently—I
 was  not  here  at  the  time  when  he
 spoke-—I  found  that  the  Deputy  Minis-
 ter  Shri  3.  R.  Bhagat  could  not  either
 contradict  it  or  affirm  it.  I  knew  that
 it  was  a  very  delicate  proposition,  pro-
 bably  because  Government  were  con-
 sidering  this  Bill  at  that  time.  They
 would  have  thought  that  it  would
 endanger  the  interests  of  our  country

 It  isavery  distressing  matter  that
 our  currency  33  being  smuggled  outside,
 The  hon.  Minister  says  that  it  is  legal
 tender  in  some  of  the  areas  in  the
 Middle  East.  I  do  not  know  what  is
 happening  in  other  territories,  but  for
 example,  when  I  was  in  Hong
 Kong,  I  found  that  almost  anything
 could  be  bought  from  any  shop  by
 offering  the  Indian  rupee,  although  it
 was  not  recognised  legal  tender  there.
 I  understood  that  there  was  consider-
 able  black  marketing  in  the  exchange
 rates  of  the  Indian  rupee  in  Hong
 Kong;  aloo  in  Zanzibar  and  other
 Places.

 By  giving  legal  tender  to  the  parti-
 cular  curfency  which  we  may  bring
 under  this,  how  do  we  restrict  the
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 Bank  of  England  from  asking  for
 money  which  goes  to  it  through  Hong
 Kong  and  other  places?  I  would  very
 much  hike  the  hon.  Minister  to  give
 me  some  idea  as  to  what  is  in  his
 mind  about  this,  because  this  is  not
 such  an  easy  problem.

 I  do  not  understand  how,  of  all
 persons,  Shri  Naushir  Bharucha  asked
 for  a  declaration  as  in  the  case  of
 demonetisation  of  the  Hundred
 Rupee  Note.  It  is  a  very  difficult
 matter,  It  was  easy  in  the  case  of
 hundred  rupee  notes  when  they  were
 demonetised.  It  is  not  easy  in  the
 present  case  when  currency,  which
 will  have  legal  tender  from  one  rupee
 to  hundred  rupees,  wil  be  issued.  It
 may  be  difficult  to  ask  for  a  declara-
 tion  as  was  done  in  the  case  of  the
 hundred  rupee  notes  at  the  time  they
 were  demonetised.  I  have  a  feeling
 that  if  some  other  way  can  be  found,
 possibly  the  avoidable  muschief  can
 be  prevented.

 As  was  rightly  pointed  out  by  my
 hon,  friend  over  there  and  some  other
 speakers  who  preceded  me,  during
 these  six  weeks  which  1s  the  time
 given  now,  abuses  can  certainly  be
 wndulged  m,  and  tons  of  these  notes
 can  be  taken  away,  because  we  are
 giving  a  period  of  six  weeks  and  the
 modus  operand:  in  such  cases  will  be
 quite  known  although  it  may  not  be
 possible  for  the  Government  at  this
 juncture  to  prevent  it.  How  do  we
 tackle  that  situation?

 You  give  these  people  a  time  of  six
 weeks  to  ask  for  a  change  of  notes,
 but  how  are  we  going  to  prevent  the
 large-scale,  should  I  say,  export  of
 our  notes  to  these  countries?  Is  there
 an\thing  by  which  it  can  be  prevent-
 ed?

 Shri  Prabhat  Kar  says  it  is  illegal
 outflow,  but  actually  it  is  just  done  in
 terms  of  export.  How  do  we  prevent
 it?  I  do  not  find  any  provision  in  the
 Bill  which  can  check  it.  Six  weeks
 will  mean  such  a  long  time  for  those
 who  practise  the  various  aspects  of
 taking  money  outside  India  by  the
 most  surreptitious  means,  who  know
 that  Government  have  no  machinery  at
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 present  to  have  any  check  on  such
 taking  away  of  money.

 Then  there  is  also  another  difficulty.
 The  question  was  raised  whether  this
 House  was  competent  to  pass  a  law
 which  would  give  legal  tender  for
 money  in  circulation  outside.  India.
 The  hon.  Minister  may  have  taken
 legal  opinion  on  that,  but  reading  the
 relevant  entries  in  the  Constitution.
 it  occurs  to  me  that  it  is  every  diffi-
 cult  problem.

 Parliament  has  undoubtedly  powers
 to  pass  any  law  in  so  far  as  those  laws
 are  applicable  within  the  country,  but
 I  do  not  know  whether  Parliament
 has  any  power  to  pass  a  law  which
 will  apply  to  places  outside  the  coun-
 try.  I  know  in  the  Seventh  Schedule,
 List  I,  there  is  a  specific  item  which
 empowers  Parliament  to  pass  laws  in
 respect  of  legal  tender,  and  if  you
 read  the  entries  before  and  after  that
 you  will  find  that  they  relate  to  some
 matters  which  may  have  scope  out-
 side  India.  Foy  example,  Entry  No.  36
 is  “Public  Debt  of  the  Union”.  It  is
 not  stated  that  there  should  be  no  law
 in  so  far  as  public  debt  38  concerned
 which  can  be  raised  from  outside
 India.  Entry  No,  36  is  “Currency,
 coinage  and  legal  tender;  foreign
 exchange”;  Entry  No.  37  is  “Foreign
 loans”.  There  are  powers  which  have
 been  given  to  this  House  by  the
 Seventh  Schedule  of  the  Constitution
 to  make  laws  in  respect  of  certain
 specified  matters  among  which  legal
 tender  happens  to  be  one.  But  as  was
 rightly  pointed  out  by  Shri  Munisamy.
 and  later  supported  by  Shri  Achar,
 and  on  reading  the  articles,  it  appears
 that  this  is  a  very  doubtful  issue.

 For  example,  article  245  states:

 “Subject  to  the  provisions  of
 this  Constitution,  Parliament  may
 make  laws  for  the  whole  or  any
 part’of  the  territory  of  India  ...”

 If  you  pass  a  law  for  legal  tender
 outside  India,  I  do  not  know  how  it
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 can  be  justified  under  articles  245
 and  246  read  with  the  particular
 Entries  concerned,

 Shri  A,  C.  Guha:  May  I  draw  the
 attention  of  the  hon.  Member  to
 clause  (2)  of  article  245  which  states:

 “No  law  made  by  Parliament
 shal]  be  deemed  to  be  invalid  on
 the  ground  that  it  would  have
 extra-territorial  operation.”

 Shri  झ,  P.  Nayar:  That  is  true.  I
 saw  that.

 Shri  A.  C.  Guha:  The  power  is
 there.

 Shri  Morarji  Desai:  Doubtful.

 hri  द  ह  Nayar:  It  may  be  doubt-
 ful  power.  I  am  saying  the  power  33
 there,  but  having  regard  to  the  points
 of  view  expressed  by  the  hon.  Mem-
 bers  who  preceded  me,  I  have  a  feel-
 ing  now  that  it  may  be  a  doubtful
 power,  and  if  the  hon.  Minister
 assures  me  that  competent  legal
 opinion  has  been  taken  eee

 Shri  Morarji  Desai:  Has  been  taken.

 Shri  ्,  P.  Nayar:  then  I  have
 nothing  more  to  say,  but  the  doubt
 remains  till  he  makes  a  statement  that
 proper  lega]  opinion  has  been  taken.

 Yesterday  when  we  were  discussing
 this  matter  in  the  Lobby,  I  told  the
 hon.  Minister  that  this  was  the  first
 opportunity  on  which  I  could  congra-
 tulate  him—at  Jeast  for  a  change—and
 he  replied  that  I  may  also  add  a  rider.
 I  am  happy  to  say  that  I  am  not  adding
 a  rider,  and  I  am  congratuiating  him
 on  this  measure  because,  in  so  far  as
 it  goes,  it  is  useful  as  it  will  certainly
 check  and  reduce  the  abuse  to  some
 extent,  I  do  not  say  it  wil]  complete-
 ly  do  away  with  smuggling.

 There  is  one  point  that  still  eludes
 my  grasp.  I  have  read  the  note
 circulated  by  him.  I  did  not  have  the
 good  fortune  to  receive  it  at  9  O'Clock.
 I  alse  got  it  only  at  0.30  when  I  sent
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 for  it.  Having  read  it!  feel  it  is
 more  confusing  than  the  Bill  itself—I
 do  not  know  why.

 For  example,  in  the  last  two  para-
 graphs  the  hon.  Minister  mentions
 what  will  be  the  future  of  such
 currency  in  the  coming  years,  Are  we
 giving  it,  so  many  crores,  once  and
 for  all?  ‘Yhe  money  in  circulation  in
 these  places  is  Rs.  33  or  Rs.  35  crores.
 Is  this  ,ving  to  be  a  regular  feature,
 or  will  uiis  be  the  only  amount  which
 will  be  im  circulation  outside  India?

 They  nave  taken  the  currency  in
 circulation  at  Bs,  30  to  Rs.  40  crores,
 but  how  has  it  been  arrived  at?  The
 other  day  when  I  said  that  Rs  40  to
 Rs  50  crores  was  probably  the  amount
 asked  by  the  Bank  cf  England  by  way
 of  repatriation,  there  was  no  answer,
 but  within  a  period  of  two  weeks,
 Government  are  now  seying  that  Rs.
 30  to  Rs  40  crores  is  the  amount
 imvo'ved  It  33  not  Rs  30  to  Rs.  40
 crores,  but  ४  78  Rs  40  to  Rs.  50  crores,
 because  in  the  first  three  quarters  of
 3958  the  amount  has  spurted  up  to
 Rs  33  crores  Even  if  that  is  the
 average  of  the  period,  :t  will  be  Rs  44
 crores,  and  that  yea:  thcre  was  a  very
 marked  ‘ncrease  in  the  amount  I  do
 not  know  the  special  reasons  for  that

 Before  I  sit  down  I  would  once
 again  request  the  hun.  Minister  to  sce
 that  the  provisions,  even  as  they  are,
 are  put  into  effect  with  the  maximum
 expedition,  after  being  passed  by  the
 other  House,  because  we  have  given
 notice  of  our  intention  to  have  the
 currency  notes  issued  with  legal
 tender  outside,  and  we  should  do
 everything  in  our  power  to  prevent
 any  possible  abuse  by  people  taking
 advantage  of  the  time-lag.  I  would
 also  request  him  to  find  out  if  we  can
 reduce  the  period  of  six  weeks  to
 three  or  four  weeks.

 Seth  Achal  Singh  (Agra)  rose—

 Mr  Speaker:  झब तों  बाम  हो  गया  ।३  wit!
 give  him  an  opportunity  later,

 ment)  Bill

 Shri  Morarji  Desai:  I  do  not  see
 why  my  hon.  friend,  Shri  Naushir
 Bharucha,  should  have  still  objections
 to  this  Bill  and  suspicious  about  it.
 He  may  perhaps  have  had  a  different
 brief  on  it  from  specialists,  I  do  not
 know.  But  it  is  difficult  to  clear
 imaginary  doubts  and  fears  which  i
 at  any  rate,  do  not  understand.  Yet,
 I  shall  try  to  give  information  on
 some  of  the  points  he  has  raised.

 He  asked  what  would  happen  if  a
 person  bought  gold  there  and  smug-
 gied  it  in.  He  may  smuggle  it  in  but
 if  he  is  not  paid  for,  Fow  are  we
 bothered  about  it?  If  we  have  to  send
 sterling,  then  we  are  n  a  difficulty
 because  it  means  expenditure  of
 foreign  exchange.  After  this  regula-
 tion  is  made,  there  will  be  no  question
 of  his  having  to  be  vaid  in  sterling
 in  a  different  way.  What  happens
 today  is  that  our  ordinary  notes  are
 circulating  m  the  Persian  Gulf  area
 and  we  are  bound  to  exchange  them
 for  sterling,  according  to  the  practice.
 All  notes  which  are  smuggled  outside
 can  go  there  and  we  have  got  to
 exchange  them  for  sterling  Once  the
 new  course  of  action  suggested  takes
 place  and  special  notes  are  there,
 there  ४  no  question  of  ordinary  notes
 being  out  from  here  and  their  being
 allowed  to  be  exchanged  for  sterling
 Then  they  can  have  only  Ind:an
 money  and  nothing  moic.  Therefore,
 we  do  not  get  hurt.

 I  do  not  say  that  there  will  be  no
 smugg  ing  wil  be  minimised.  That  35
 smuggling  will  be  minimised.  That  32
 all  I  can  say.

 Mr.  Speaker:  Hereafter,  77  any  bank
 in  the  Persian  Gulf  area  presents  those
 rupees  for  payment  in  sterling,  we
 won't  receive,

 Shri  Morarji  Desai:  No.  This  is  only
 for  six  weeks  during  which  we  going
 ta  canvert  it.  Beyond  six  weeks,
 coloured  notes  only  will  be  there,  and
 af  our  ordimary  notes  are  presented,
 they  won’t  be  given  any  sterling.
 That  will  be  the  poisition.
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 Shri  Naushir  Bharucha:  What  I
 intended  to  say  war  this:  that  so  long
 as  the  difference  m  parity  of  prices
 between  our  gold  prices  and  _  the
 prices  at  which  gold  35  sold  in  free
 market  in  the  Persian  Guif  area,  80
 long  as  that  remains,  the  motive  ०
 smuggle  must  remain.  It  has  got
 nothing  to  do  whatsvever  with  the
 source  from  which  it  is  to  be  paid
 for.

 Shri  Morarji  Desai:  That  is  agreed;
 that  is  not  doubted  Therefore,  I  did
 not  say  that  there  would  be  no
 smuggling  whatsoever.  But  whatever
 is  smuggled  has  to  be  paid  for;
 nobody  will  smugsie  it  unless  he_  is
 paid  money  for  it.  Who  38  going  to

 get  smuggled  goods  here  without
 getting  any  paymert  for  it?  This  is
 the  system  wheieby  we  w3ll  minimise
 smuggling.  I  remember  a  sloka—

 झज्ञ  सुअमाराध्यतें  सुब॒तरमाराष्यते  विनेषजञ
 ज्ञान  लव  दुविदय  जहा पि  नर  ने  रंजयाति

 T  am  not  a  Brahma  and,  therefore,  I
 cannot  satisfy  in  this  matter  But  ir
 this  particular  matter.  theie  is  no
 danger  of  our  currency  suffering  in
 any  way;  the  special  notes  will  be
 exchanged  for  sterling  and  our  ordi-
 nary  notes  will  nut  be  exchanged  for
 Sterling.  So  I  do  rot  know  how  this
 is  all  imagined.

 The  other  quc.iion  raised  was:
 should  we  not  break  this  off  com-
 pletely?  It  328  not  a  question  of
 breaking  it  off  completely.  It  is  a
 question  of  a  cornection  which  is
 going  on  with  the  Persian  Guli  area
 People  and  ourselves.  We  are  not
 forcing  it  on  them.

 Mr,  Speaker:  If  they  choose  to  use
 3t?

 Shri  Morarji  Desai:  We  should  be
 there  to  help  thei:

 Mr.  Speaker:  How  can  anybody
 prevent  them  from  choosing  it?

 Shri  Morarji  Desai:  If  they  want  to
 have  their  currency,  we  cannot  pre-

 APRIL  29,  lgs9  of  India  (Amendment)  74038
 Bil,

 Vent  them.  They  an  otop  this  at  any
 time,  In  the  same  way,  extra-terri-
 torial  powers  also  can  be  exe.cised
 by  this  Government.  It  can  pass
 legislation,  but  whether  it  can  be
 effective  there  or  not  will  depend
 Upon  those  people  We  have  got
 branches  of  the  Reserve  Bank  in
 Countries  outside,  Could  we  not
 Tegulate  their  functions?  That  is  what

 We  can  do.  Therefore,  that  question
 about  extra-territorial  difficulties  does
 Not  arise.  We  have  taken  legal
 Spinion  in  this  matter,  and  that
 Opinion  is  very  clear

 Mr,  Speaker:  If  somebody  offers
 Sterling  and  wants  our  currency  in
 xchange,  won't  they  be  given  our
 Currency?  Would  the  banks  not
 honour  that?

 Shri  Morarji  Desai:  No.  they  do  not

 give
 without  any  particular  regula-

 On,

 Mr.  Speaker:  I  am  talking  of  the
 banks  there  or  our  banks.  Would  they
 Not  receive  it  on  an  unliniited  basis?

 Shri  Morarji  Desai:  Why  should
 they  not?  That  is  whut  will  happen.
 But  now  in  that  area  it  will  be  enly
 this  special  currency  which  will  be

 Blven  Therefore,  it  cannot  be  against
 SMuggled  notes  Sraugzled  notes
 Cannot  be  mixed  up  with  these  notes.

 at  is  why  we  nave  gut  to  do  st.

 A  question  was  asxed.  What  will
 happen  after  theze  six  weeks  when
 We  will  have  got  ail  these  netes
 COliected  and  exchange  will  have  been

 event
 if  more  currency  is  required, if  more  notes  are  required  _  there,

 they  will  be  given  against  sterling
 @Md  not  without  sterimg.  Therefore,
 wé  will  have  no  extra  haou.ty,

 _Shrt  Naushir  Bharucha:  May  7
 interrupt?

 Shri  Morarji  Desal:  Please  do.

 Shri  Naushir  Bharucha:  Let  ug  be
 Wite  clear  as  to  what  is  it  that  we
 want  to  prevent,  Prevent  smuggling OF  prevent  staugg‘ing  of  uur  currency
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 outside  our  country?  Once  the  special
 notes  are  made  convertible  into  ster-
 ling  and  not  our  currency,  there  is
 no  motive  for  smuqziing  out.  So
 where  is  the  question  of  casing  that
 we  want  to  prevent  srurghng  111  of
 notes?  There  is  no  meaning  in  it.
 Secondly,  if  you  want  to  prevent.

 Shri  Morarji  Desai:  The  hon.  Mem-
 ber  need  not  have  ancther  opporiuntty
 of  speech.

 Shri  Naushir  Bharucha:  It  was  with
 your  permission,

 Shri  Morarji  Desai:  He  is  very  found
 of  speaking  (Interveptiens,.  I  hove
 long  experience  of  the  hon,  Memher

 Shri  Naushir  Bharucha:  I  have  also
 experience  of  him.

 Shri  Morarji  Desai:  That  is  mutual.
 It  35  not  one-s‘ded.

 The  p  int  is  that  we  are  trying  to
 take  away  a  means  which  was  there
 for  payment  for  these  smuggled  notes.
 That  is  how  smuggling  will  be  mini-
 mised,  and  smuggling  will  be  stopped
 There  is  no  other  way  of  stopping
 smuggling.  If  notes  go  out  into  other
 countries  also,  if  they  are  smuggled
 out,  they  will  not  receive  afterwards
 any  sterling,  but  just  at  present  they
 can  get  these  converted.  That  is  how
 it  happens.  Afterwards,  they  can  get
 Indian  currency,  Indian  rupees,  but
 not  sterling.  Therefore,  that  means  is
 gone;  it  is  being  taken  away.  In  spite
 of  that,  there  may  be  some  ingenuity,
 and  some  smuggling  will  happen.  But
 it  cannot  be  on  this  scale.

 Then  it  was  asked  as  to  how  we  say
 that  it  would  be  Rs.  30  crores  or,
 Rs.  40  crores.  This  is  a  guess,  based
 on  what  has  been  happening  in  the
 past.  But  even  if  it  is  Rs.  50  crores,  I
 cannot  refuse  to  honour  it.  Six  weeks
 have  been  given  because  we  have  to
 negotiate  this  with  the  Sheikhs  and
 with  the  people  concerned.  They
 wanted  some  time,a  reasonable  time,
 whereby  all  this  could  be  done.  If
 within  this  period,  people  do  nuvt
 exchange  these  notes  and  they  come
 back  afterwards,  we  won't  give  them
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 any  sterling;  they  will  only  get  Indian
 rupees  and  nothing  more  than  that.
 Therefore,  we  are  not  bovad  to
 exchange  these  notes  after  six  weeks
 for  sterling.

 It  was  also  asked  whether  ‘thore
 notes  would  be  put  in  circulation  when
 they  were  received  from  that  area  and
 special  notes  were  given.  These  notes
 will  be  cancelled  out.  So  there  is  no
 question  of  addition  to  the  currency
 notes  here.  Therefore,  let  there  be  nc
 apprehension  of  inflation  on  account
 of  these  notes  coming  here.

 Then  a  question  was  raised  yester-
 day  about  the  assets,  to  which  4  said
 that  there  are  assets.  Therefore,  there
 is  no  question  of  these  being  not
 against  assets.  As  I  said,  these  notes
 which  are  circulating  there  already
 will  be  taken  back  and  will  be  can-
 celled.  Against  these  notes,  payment
 will  be  made.  If  further  notes  are  to
 be  issued,  they  will  be  against  sterling.
 Therefore,  there  is  no  question  of
 there  not  being  assets  aga‘nst  it.  As
 I  said.  this  will  prevent  the  accumula-
 tion  of  cur  notes  outside  which  is  uti-
 lised  for  smuggling  gold.  That  accu-
 mulation  will  cease  afterwards  and,
 therefore,  it  may  not  be  possible  for
 them  to  carry  on  this  sort  of  operatiors
 without  losing  money.

 As  I  said  before,  it  is  difficult  to
 explain  to  my  hon.  friend  because  he
 always  carries  some  notions  which  are
 very  superficial.  Even  God  cannot  do
 it.  It  is  for  this  very  purpose  ‘hat  we
 are  also  providing  a  special  currency,
 special  notes  fcr  Haj  p'lgrims  aad
 there  will  be  no  difficulty.

 Mr.  Speaker:  Apart  from  this?

 Shri  Morarji  Desai:  Yes;  apart  from
 this,  because  there  they  have  १  cur-
 rency  against  which  this  is  exchanged.
 Therefore,  these  notes  will  not  serve
 there.  We  are  marking  the  Haj  nates
 specially  for  this  purpose.  There  also
 it  cannot  be  ut'lised.  Otherwise,  our
 notes  can  be  utilised  through  that
 source.  Therefcre,  that  source  it  also
 gone.  That  is  why  this  is  being  done.
 I  hope  this  will  satisfy  the  hon
 Members.
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 Shri  Prabhat  Kar:  I  want  to  know
 one  point.  At  the  time  of  the
 exchange  will  you  take  any  declara-
 tion  or  report  from  the  banks?

 Shri  Morarj!  Desai:  I  am  sorry.  I
 forgot  to  touch  that  point.  No  decla-
 ration  will  be  taken.  This  will  be  done
 through  banks  and  not  through  indivi-
 duals.  We  cannot  ask  the  bank  to  call

 ‘for  an  account  from  every  person  as
 to  how  he  has  acquired  it  as  long  as
 these  notes  can  be  acquired  in  the
 Persian  Gulf  area  legally.  How  can  I
 ques‘ion  anyb-dy  whether  he  has
 acquired  it  legally  or  not.  Therefore,
 it  cannot  be  done.

 hri  Prabhat  Kar:  It  was  said  that
 it  will  be  Rs.  40  crores  or  Rs.  50
 crores.  When  the  banks  exchange
 these  things,  when  they  present  them
 to  the  Reserve  Bank  they  can  submit
 a  memorandum  as  to  how  cxactly
 these  came  to  the  banks.

 Shri  Morarji  Desai:  I  cannot  ask
 the  banks  to  03  that.  That  is  not  0556९

 Mr.  Speaker:  Whatever  comes  in
 will  come  within  6  weeks.

 The  question  is:

 “That  the  Bill  further  to  amend
 the  Reserve  Bank  of  Ind‘a  Act,
 ‘1934,  be  taken  into  consideration.”

 The  motion  was  adopted.

 Clause  2—(Insertion  of  new  section
 28A)

 Shri  Naushir  Bharucha:  Sir,  I  want
 to  move  an  amendment.

 Mr.  Speaker:  But  the  hon.  Member
 nay  be  brief.

 Shri  Naushir  Bharnucha:  My  amend-
 nent  is  long;  but  I  will  be  brief.

 Mr.  Speaker:  What  is  the  object  of
 the  amendment?

 Shri  Naushir  Bharucha:  The  object
 of  it  is  that  there  should  be  a  preli-
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 minary  declaration  by  holders  in  due
 course  of  this  currency  and  only  on
 that  declaration  being  presented  to  the
 Bank,  the  Bank  shal]  exchange  these
 notes.  The  idea  is  to  minimise  the
 mischief  (Interruption).

 I  d~  not  want  to  give  6  weeks.  My
 amendment  reads  as  follows:

 Page  I,—

 after  line  6,  add—

 ‘28A.  On  the  expiry  of  Sth  day
 of  May,  or  such  other  date
 as  the  Government  may  fix  in  this
 behalf,  notwithstanding  anything
 contained  in  the  Reserve  Bank  of
 India  Act,  ‘1984,  or  any  other  law
 for  the  time  being  in  force,  all
 notes  of  the  denominati-ns  of
 Re.  1,  Rs.  5,  Rs.  0  and  Rs.  709
 shall  cease  to  be  legal  tender  in
 payment  on  account  in  any  terri-
 tory  without  India,  except  Nepal,
 Sikkim  and  Bhutan.

 288.  On  the  expiry  of  the  Sth
 day  of  May  or  such  time  as  has
 been  extended  as  mentioned  in
 section  28A  hereof,  no  person
 shall  transfer  to  the  p  ssession  of
 another  person  or  receive  into  his
 possess‘on  from  ano  her  person
 any  notés  of  denominations  men-
 tioned  in  section  28A,  except  as
 provided  hereafter.

 28C.  aD  Notwithstanding  anv-
 thing  to  the  contrary  contained  -n
 the  Reserve  Bank  of  India  Act,
 1934,  or  any  other  law  for  the
 time  being  in  force,  any  notes
 mentioned  in  section  28A,  held  by
 a  person  other  than  a  bank  or
 Government  treasury  without
 India,  shall  after  5th  May,  4959  or
 such  extended  time  as  referred  to
 in  section  28A,  be  exchanged  only
 on  tender  of  note  for  exchange  hy
 the  owner  in  the  manner  herein-
 after  provided.

 (2)  Every  such  owner  of  such
 notes,  desiring  to  tender  it  for
 exchange  shall  prepare  in  the
 form  set  out  in  the  Schedule,  or
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 in  a  form  as  near  thereto  as  may
 be,  three  copies  of  a  declarat‘on
 signed  by  him,  giving  in  full  the
 particulars  required  by  the  form
 and  shall,  by  i5th  May,  1983,
 deliver  such  copies  in  person  toge-
 ther  with  such  notes  he  des  res  to
 exchange  to  any  bank  or  Govern-
 ment  Treasury  without  India.

 (3)  Every  such  declaration
 shall  be  signed  and  attested  and
 the  deponent  thereof  identified
 bef  re  a  magistrate,  judge  or
 gazetted  officer.

 (4)  On  presentation  of  such
 declaration  to  any  Bank  or
 Treasury  without  India,  such  Bank
 or  Treasury  shal]  exchange  such
 notes  for  an  equivalent  value  of
 special  notes  referred  to  here-
 after.

 28D.  Penalties—Whoever  know-
 ingly  makes  a  declaration.  which
 is  false  in  any  maternal  particular
 or  only  partially  true,  or  other-
 wise  contravenes  provisfons  of
 sections  28A,  288,  or  28C  shal)  be
 punished  with  imprisonment  for  a
 term  which  may  extend  to  three
 yveats  or  with  fine  or  w'th  both.

 388,  The  Union  Government
 may  make  rules  to  provide  for  any
 matter  for  which  it  deems  provi-
 sion  necessary  or  expedient  in
 order  to  give  effect  to  the  purposes
 and  vrovisions  of  sections  28A  to
 ‘2eF,  both  inclusive.’

 Mr.  Speaker:  How  do  all  these
 arise?  I  can  understand  if  these  arise
 only  on  account  of  the  memorandum
 Presented  by  the  Finance  Minister  and
 not  on  account  of  any  information
 which  has  been  in  the  possession  of
 the  hon.  Member  earlier.  The  hon.
 Member  must  have  tabled  this  amend-
 ment  earlier.

 Shri  Naushir  Bharucha:  May  I  point
 out  thdt  so  far  as  this  Bill  is  concern-
 ed,  it  says  that—

 “The  Bank  may,  with  the  pre-
 Vious  sanction  of  the  Central  Gov-
 emment,  make  regulations.

 of  India  (Amend-  74034
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 Now.  we  do  not  know  what  these
 regulations  are  going  to  be.

 The  second  point  is  that  the  Minis-
 ter  pr  mised  some  material.  We  did
 not  know  what  exactly  the  material
 was  going  to  be.  Therefore.  w:thout
 knowing  that  material,  how  can  any-~
 one  start  drafting  the  amendments  in
 advance?

 Mr.  Speaker:  There  8  no  new  mate-
 rial  supplied,  other  than  the  memo-
 randum  of  the  hon.  Finance  Minister
 which  he  gave  yesterday.  Therefore,
 nothing  new  has  arisen  from  the
 mem  randum,  So  far  as  the  regula-
 tions  are  concerned,  it  is  ment  oned
 there  that  for  this  purpose  regulations
 can  be  made.  Therefore,  the  hon
 Member  may  see  that  there  is  no  pur-
 pose  in  tabling  this  amendment.  I  do
 not  know  why  I  should  allow  it.

 Shri  Naushir  Bharucha:  If  notice  is
 required,  then,  you  may  reject  it.  I¢  is
 another  matter.  But  it  must  go  on
 record  At  least  m  my  constituency,
 I  can  say  that  this  is  the  way  that  the
 hon  Mhnister  deals  with  Parliament.

 Shri  Morarji  Desai:  Sir,  I  protest
 against  this.  I  have  not  done  any-
 thing,  I  am  not  hustling  Parhamer!
 or  anybody  It  was  with  the  agree-
 ment  of  Parliament  that  this  Bill  has

 been  brought.

 Mr.  Speaker:  I  would  not  allow  the
 hon  Member,  Shri  Bharucha  to  hav«
 the  advantage  to  say  that  the  ho:
 Finance  Minister  has  behaved  in  a
 particular  manner.  I  will  allow  this
 amendment

 hri  Naushir  Bharucha:  The  point  I
 am  making  3s  this.  Even  with  “his
 amendment,  your  law  will  not  solve  the
 purpose,  which  it  is  intended  to  solve.
 I  repeat  what  the  hon.  Member  is  try-
 ing  to  convey  to  this  House  is  abso-
 lutely  illusory,  to  imagine  that  by
 passing  this  legislation  you  are  going
 to  stop  smuggling.

 My  amendment  may  prevent  the
 mischief  in  this  sense.  As  my  hon.
 friend  pointed  out,  it  will  prevent
 more  smuggling  of  notes  during  the  6
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 weeks.  That  cannot  prevent  gold
 smuggling.  Let  us  get  these  things
 clear.  If  the  evil  could  be  min‘mised
 by  passing  this  legislation,  one  can
 understand  it.  But  I  have  my  doubts
 whether  it  could  even  be  minimised.
 The  hen.  Finance  Minister  says  that
 in  countries  which  do  not  have  our
 currency....

 Mr,  Speaker:  The  hon.  Member  must
 understand  the  Imitation  that  he  is
 speaking  on  a  clause.  We  have  yust
 passed  the  motion  for  consideration.
 The  House  has  accepted  the  principle
 whatever  might  be  the  opinion  of  the
 hon.  Member.  The  H-use  has  agreed
 that  this  is  a  measure  which  ought  to
 be  adopted  in  the  interests  of  the  coun-
 try  and  to  avoid  smuggling.  There  is
 no  going  back  upon  that.  If  the  hon.
 Member  says  that  his  amendment  is
 intended  to  plug  it  altogether,  I  am
 prepared  to  accept  it.  But,  on  the
 other  hand,  if  he  goes  on  saying  that
 this  would  not  prevent  smuggling  and,
 therefore,  he  is  going  to  destroy  thi»
 Bill,  I  am  not  going  to  allow  it  in  any
 shape  or  form.

 Shri  Naushir  Bharucha:  I  do  not
 want  to  destroy  the  Bill  Perhaps,  I
 have  nct  made  myself  clear.  My
 amendment  remedies  the  defect  of  the
 Bill  in  part.  That  is  the  purpose  of
 the  amendment.

 The  second  point  I  am  making  is
 this.  Clause  2,  as  it  stands,  is  not
 going  to  be  effective  unless  the  Finance
 Minister  sees  his  way  to  amend  it.  He
 may  send  it  to  the  Select  Committce
 or  in  any  other  way  amend  it  in  the
 Upper  House.

 Let  us  see  if  the  Bill,  as  it  is,  does
 help  us.  Even  from  countries  in  which
 our  currency  is  not  circulating,  gold
 sthuggl'ng  is  being  done.  Therefore,
 the  fact  whether  our  currency  cir-
 culates  or  not  is  not  material  to  the
 question  of  smuggling  of  gold.  That  is
 obvious.  Then....

 Mr.  Speaker:  The  hon.  Member
 need  not  labour  the  point;  wa  will
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 assume  that  smuggling  will  g>  on.
 Ix  the  amendment  likely  to  prevent  it?

 hri  Naushir  Bharucha:  This
 &mendment  will  not  prevent  smuggl  ng
 of  gold;  it  will  only  prevent  smuggling
 of  more  currency  during  the  six  weeks.
 That  is  the  only  limited  application  of
 this  amendment.  Otherwise,  what
 would  happen  with‘n  these  six  wecks
 is  that  much  of  our  currency  will  be
 Surreptitiously  smuggled  out  of  the
 country.  Clause  2  is  totally  ineffc-
 tive  to  stop  this.  The  reason  is  that
 if  only  the  existence  of  our  currency
 Was  the  reason  for  gold  smuggling,
 then  the  logical  conclusion  of  it  छ.  be
 that  from  countries  where  our  cur-
 réncy  d-es  not  circulate,  there  shou!d
 be  no  smuggling  of  gold.  We  knuw
 from  our  experience  that  there  is
 Stougeling  of  gold  even  from  coun'ries
 where  our  currency  does  not  circulate.
 Therefore.  to  sav  that  by  having  spe-
 cial  notes  referred  to  in  clause  2  yu
 ate  going  to  cut  off  the  sources  from
 Which  a  smuggler  is  going  to  be  paid
 is  totally  wrong  and  misleading
 because  a  smuggler  will  smuggle  so
 long  as  it  pavs  him  to  smuggle.  The
 Question  whether  he  gets  the  price  in
 this  or  that  currency  absolutely  does
 not  matter.

 Mr.  Speaker:  The  hon.  Member's
 arguments  may  be  all  right  in  the
 consideration  stage.  Now,  he  has  gone
 back  to  the  considerat‘on  stage.  low
 does  he  prevent  it?..  (Interruptions).

 hri  Naushir  Bharucha:  Try  to  put
 sOmething  in  clause  2  which  may  pre-
 vént.

 Mr,  Speaker:  The  general  argument
 for  smuggling  will  continue  irrespec-
 tive  of  our  currency  being  there  or  not
 being  there.

 Shri  Naushir  Bharucha:  Clause  2
 has  got  no  connection  with  the  object
 of  the  Bill.  It  has  got  absolutely  no
 connection.  That  is  the  whole  ‘point.

 it
 Mr.  Speaker:  Then,  let  him  oppose

 Shri  Prabhat  Kar:  Sir,  our  difficulty
 §s  this.  We  had  not  got  a  copy  of  his
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 amendment  and  we  do  not  know  what
 exactly  is  there.  We  do  not  know
 whether  to  support  or  oppose.  He  says
 he  is  making  some  suggestions  and
 we  do  not  know  them.  It  is  difficult
 for  us.  We  are  placed  in  a  difficult
 position.

 Mr.  Speaker:  That  does  not  matter.
 He  can  be  neutral.

 Shri  Morarji  Desai:  Sir,  if  this
 would  have  improved  the  Bill,  I
 would  have  certainly  accepted  it  but
 there  are  certain  things  which  cannot
 be  done  and  which  are  bound  with
 negotiations.  We  have  got  to  take
 imto  account  whether  they  will  be
 agreeable.  The  kind  of  arrangements
 that  are  to  be  made  will  be  made
 under  the  powers  which  will  be  given
 to  the  Reserve  Bank  under  clause
 207).  ¢  is  not  necessary  to  publicise
 them  all  now.  Therefore,  I  cannot
 accept  the  amendment  moved  by  my
 hon.  friend  and  I  oppose  it.

 Shri  Naushir  Bharacha:  I  hope  he
 has  understood  my  amendment.

 Shri  Morarji  Desai:  Did  you  say
 anything  which  is  intelligible?

 Mr.  Speaker:  The  hon.  Member
 only  wants  to  see  that  all  sorts  of
 things  are  not  smuggled  and  wants  to
 say  that  some  steps  may  be  taken

 Shri  Morarji  Desai:  We  are  trying
 to  take  those  steps.

 Shri  A.  0.  Guha:  Under  the  regula-
 uons,  if  necessary,  and  practicable,
 the  Reserve  Bank  can  take  certain
 action,

 Mr.  Speaker:  These  matters  which
 Shri  Bharuchs  has  placed  before  the
 House  will  be  taken  into  considera-
 tion  even  during  the  six  weeks  and

 ®  (Ai)  LSD.—5.
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 Now,  I  shall  put  Shri  Bharucha’s
 amendment  to  the  vote  of  the  House.

 The  question  is:

 Page  \—

 after  line  6,  add—

 ‘28A,  On  the  expiry  of  5th  day
 of  May  i959  or  such  other  date
 as  the  Government  may  fix  in
 this  behalf,  notwithstanding  any-
 thing  contained  in  the  Reserve
 Bank  of  India  Act,  1934,  or  any
 other  law  for  the  time  being  in
 force,  all  notes  of  the  denomina-

 tender  in  payment  on  account  in
 any  territory  without  India,  ex-
 cept  Nepal,  Sikkim  and  Bhutan.

 28B.  On  the  expiry  of  the  Sth
 day  of  May  or  such  time  as  has
 been  extended  as  mentioned  in
 section  28A  hereof,  no  person
 shall  transfer  to  the  possession  of
 another  person  or  receive  into  his
 possession  from  another  person
 any  notes  of  denominations  men-
 tioned  in  section  28A,  except  as
 provided  hereafter.

 280.  (4)  Notwithstanding  any-
 thing  to  the  contrary  contained
 in  the  Reserve  Bank  of  India  Act,
 ‘1934,  or  any  other  law  for  the
 time  being  in  force,  any  notes
 mentioned  in  section  28A,  held  by
 a@  person  other  than  a  bank  or
 Government  treasury  without
 India,  shal]  after  Sth  May,  959
 or  such  extended  time  as  referred
 to  in  section  28A,  be  exchanged
 only  on  tender  of  note  for  ex-
 change  by  the  owner  in  the  man-
 ner  hereinafter  provided

 (2)  Every  such  owner  of  such
 notes,  desiring  to  tender  it  for
 exchange  shall  prepare  in  the
 form  set  out  in  the  Schedule,  or
 in  a  form  as  near  thereto  as
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 liver  such  copies  in  person  toge-
 ther  with  such  notes  he  desires
 to  exchange  to  any  bank  or  Gov-
 ernment  Treasury  without  India.

 (3)  Every  such  declaration
 shal]  be  signed  and  attested  and
 the  deponent  thereof  identified
 before  a  magistrate,  judge  or
 gazetted  officer.

 (4)  On  presentation  of  such  de-
 claration  to  any  Bank  or  Trea-
 sury  without  India,  such  Bank  or
 Treasury  shall  exchange  such
 notes  for  an  equivalent  value  of
 special  notes  referred  to  here-
 after.

 28D.  Penalties.—-Whoever  know-
 ingly  makes  a  declaration,  which
 is  false  in  any  materia]  particu-

 jar  or  only  partially  true,  or
 otherwise  contravenes  provisions
 of  sections  28A,  28B,  or  28C  shall
 be  punished  with  imprisonment
 for  a  term  which  may  extend  to
 three  years  or  with  fine  or  with
 both.

 28E.  The  Union  Government
 may  make  rules  to  provide  for
 any  matter  for  which  3६  deems
 provision  necessary  or  expedient
 m  order  to  give  effect  to  the  pur-
 poses  and  provisions  of  sections
 28A  to  28F,  both  inclusive’

 The  motion  was  negatived

 Mr  Speaker:  The  question  :s-

 “That  Clause  2  stand  part  of  the
 Bu”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shri  Morary:  Desai:  Sir,  I  beg  to
 move:

 “That  the  Bill  be  passed  oe

 APRIL  29,  989  Suspension  of  first  TqQ40
 Proviso  to  Rule  74

 Mr.  Speaker:  The  question  is:

 ‘That  the  Bill  be  passed.”
 The  motion  was  adopted.

 3.45  brs

 SUSPENSION  OF  S¥#RST  PROVISO
 TO  RULE  74

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B  Gopala  Reddi):
 Sir,  I  beg  to  move:

 “That  the  first  proviso  to  Rule
 74  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha
 in  its  application  to  the  motion
 for  reference  of  the  State  Bank  of
 India  (Subsidiary  Banks)  Bill,
 ‘1959,  to  a  Joint  Committee  of  the
 Houses  be  suspended”

 Shri  A.  C.  Guha:  (Barasat):  Sir,  I
 have  a  pomt  of  order  to  raise.  Under
 article  109,  32४  has  been  stated  that
 after  a  Money  Bill  has  been  passed
 by  the  House  of  the  People  it  shall
 be  transmitted  to  the  Council  of
 States  for  it)  recommendations.  Re-
 ference  to  the  Select  Committee  75
 not  passing  of  the  Bill  When  you
 have  certified  this  Bill  to  be  a  Money
 Bull,  3६  cannot  be  taken  into  considera-
 tion  by  the  Council  of  States  before
 it  38  passed  by  this  House  Moreover,
 the  Council  of  States  35  not  entitled
 to  make  any  amendments,  it  can  only
 make  recommendations  to  this  House
 But  the  Members  of  the  Council  of
 States  will  be  sitting  m  the  Joint
 Committee  and  they  will  be  partici-
 Pants  in  the  deliberations  of  the  Com-
 mittee  and  the  amendments  made
 there  I  think  that  is  a  departure
 from  article  09  gf  the  Constitution.

 The  suspension  of  rule  742s  sought
 for  with  regard  to  this  Bill  and  I  do
 Not  consider  that  this  Bill  cannot  be
 discussed  by  the  Council  of  States
 You  have  certified  it  a  Money  Bill
 There  is  enough  scope  to  argue  that
 this  may  not  be  considered  to  be  a
 Money  Bill  Article  0  says  that‘for
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 the  purposes  of  this  Chapter,  a  Bill
 be  deemed  to  be  a  Money  Bill

 if  it  contains  only  provisions  dealing
 with  all  or  any  of  the  following
 matters:”  it  goes  on  to  narrate  them.
 This  Bill  does  not  contain  only  the
 provisions  mentioned  in
 )  (a)  to  w

 Mr  Speaker:  One  word  The  hon
 Member  says  that  I  have  certified  this
 to  be  a  Money  Bill  Where  is  it
 stated?

 Shri  A,  C.  Gaha  (Barasat):  Other-
 wise,  why  is  suspension  of  rule  74
 sought  for?

 Mr.  Speaker:  Rule  74  relates  not
 only  to  Money  Bills  but  to  Financial
 Bulls  also

 Shri  A  C  Guha:  The  proviso  reads

 “Provided  that  no  such  motion
 as  is  referred  to  in  clause  (iii)
 shall  be  made  with  reference  to
 a  Bill  making  provision  for  any  of
 the  matters  specified  in  sub-
 clauses  (a)  to  (f)  of  clause  (1)
 of  article  10  of  the  Constitution  cm

 article  20

 That  5  the  proviso  and  it  refers
 anly  to  the  Money  Bill  Article
 0()  says  that  “for  the  purposes  of
 this  Chapter  a  Bill  shall  be  deemed
 to  be  a  Money  Bill  if  it  contains  only
 provisions  dealing  with  any  of  the
 tatters  referred  to  in  sub-clauses
 (a)  to  (g)  of  that  article”  If  it  is
 not  certified  a  Money  Bull,  I  think
 there  is  no  necessity  for  the  suspen-
 son  of  this  proviso

 Mr  Speaker.  The  hon  Member
 need  not  introduce  the  certificate  by
 Me  at  this  stage  It  is  only  when  I
 send  to  the  other  House  that  I  have
 to  make  up  my  mind  whether  it  is  a
 Money  Bill  or  not.  There  78  a  motion
 for  reference  to  the  Joint  Committee
 There  are  two  hands  of  Bilis  Every
 Bill  need  not  be  a  Money  Bill  if  that
 Bil)  deals  with  matters  mentioned  in
 article  11001)  (a)  to  (f)  If  m  addi-
 tion  to  that,  there  are  other  clauses, it  may  not  be  a  Money  Bill  The  hon.
 Member  has  slurred  over  the  word
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 ‘only’.  It  becomes  a  Money  Bill  if  it
 contains  only  those  matters  referred
 to  in  article  47007)  (a)  to  (f).  Hit
 contains  this  and  something  else,  it
 is  a  Financial  Bull.  Now,  so  far  as
 this  38  concerned,  ३६  only  requires  a
 recommendation  of  the  President  and
 the  other  House  is  competent  to  pass
 that  Bull  or  alter  it  Without  =  the
 other  House  agreeing  to  it,  ths  House
 alone  cannot  pass  that  Bull)  Rule  74
 apples  to  financia}]  Bills  also  It  does
 not  refer  only  to  Money  Bulls.  Under
 rule  74,  no  Joint  Committee  shall  be
 appointed  with  respect  to  a  Financial
 Bill  or  Money  Bill.  But  for  rule  74,
 the  Financia]  Bill  will  be  on  the  same
 laneg  as  any  other  ordinary  Bill  that
 can  be  referred  to  the  Jomt  Com-
 mittee  This  stands  in  the  way  [f
 it  is  a  Money  Bull  I  would  not  allow
 the  suspenmon  for  the  reason  that  the
 other  House  has  no  jurisdiction  to  en-
 ter  Probably  this  difference  has  not
 been  noticed  by  the  hon  Member
 This  is  a  financial  Bill.  I  have  heard
 him  Has  he  anything  more  to  say?

 Shri  A  C  Guha:  If  it  :s  not  consi-
 dered  as  a  Money  Bill  I  have  no  objec-
 tion

 Dr,  B.  Gopala  Reddi.  Clause  3(l)
 regulates  the  :mposition  of  stamp  duty
 On  warrants  etc  Therefore,  Suir,  it
 attracts  article  ]0(l)  (a)  of  the
 Constitution  It  is,  therefore,  a
 financial  Bill  and  I  must  move  for
 the  suspension  of  the  rule

 Mr  Speaker.  I  have  heard  both
 the  hon  Member  and  the  hon  Muin-
 ister  I  do  not  consider  this  wa
 Money  Bill  This  5  a  financial  Bil
 No  doubt,  a  financial  Bull  contains
 clauses  (a)  to  (f)  of  article  0(l)
 and  in  addition  something  else  But
 a  Money  Bull  is  restmcted  to  clauses
 (a)  to  (f)  of  article  30()  It  is.  rule
 No  74  which  prevents  the  motion  for
 reference  of  the  Bill  to  a  Joint  Com-
 mittee  of  both  the  Houses  It  pre-
 vents  beth  Money  Bills  and  financial
 Bills  being  referred  to  a  Joint  Com-
 mittee  But  for  that  rule  a  financial
 Bil)  is  not  different  from  any  other
 Bil)  which  can  be  referred  under  the
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 [Mr.  Speaker]
 rules  to  a  Joint  Committee  of  both  the
 Houses.  It  is  only  rule  74  that  stands
 in  the  way.  But  I  would  agree  that
 if  rule  74  only  relates  to  a  Money  Bill,
 a  Money  Bill  cannot  be  disposed  of  in
 the  other  House  or  be  referred  to  a
 Joint  Committee  whether  there  is  rule
 74  or  not.  I  would  agree  that  under  the
 Constitution  the  other  House  has  no
 jurisdiction  to  enter,  irrespective  of
 the  rule,  xf  it  is  a  Money  Bil.  I
 agree  that  the  rule  stands  in  the  way
 it  it  is  a  Money  Bill.  That  is  all  right.
 But  what  can  be  normally  done  with
 respect  to  a  financial  Bil]  is  not  being
 done.  The  rule  stands  in  the  way  of
 its  being  sent  to  a  Joint  Committee.
 We  provided  this  rule  for  this  pur-
 pose,  that  though  a  Finance  Bill  can
 be  touched  the  other  House,
 amended,  altered  etc,  so  far  as  a
 financial  Billis  concerned,  the  Presi-
 dent  did  not  want  that  the  other
 Hoyse  should  be  clothed  with  that
 power  but  this  House  to  come  to  an
 independent  judgment  without  the
 aid  of  the  other  House.  But  there  is
 no  harm  in  this.  This  is  a  financial
 Bill.

 Dr.  B.  Gopala  Reddi:  There  is  no
 taxation  involved.

 Mr.  Speaker:  There  is  no  impedi-
 ment.  We  can  get  rid  of  the  rule
 which  says  that  this  ought  not  to  be
 referred  to  a  Joint  Committee.  There
 is  no  point  of  order.  I  do  not  agree
 with  the  point  of  order.  The  motion
 is  quite  in  order.  It  is  open  to  the
 House  to  accept  it  or  reject  it.

 Shri  A.  0.  Guha:  If  it  is  not  a
 Money  Bill  I  have  no  objection  to  the
 suspension  of  the  rule.

 Mr.  Speaker:  It  is  not  a  Money
 Bill,  it  is  only  a  financial  Bill.

 Shri  A.  C.  Guha:  There  is  no  mem-

 hon
 of  financial  Bills  in  the  Constitu-

 ion,

 Mr.  Speaker:  No.  It  is  a  financial
 Bill,  and  as  such  there  is  no  prohibi-
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 tion  against  a  financial  Bill  being  dis-
 poxed  of  by  the  other  House,  amended

 Mr.  Speaker:  The  point  ४,  I  agree
 with  the  hon,  Member  that  if  we  go
 on  exempting  or  removing  the  opera-
 tion  of  rule  74  the  object  of  having
 framed  this  rule  preventing  such  Bills
 being  referred  to  a  Joint  Committee
 of  both  the  Houses  itself  will  be  re-
 moved.  I  shall  be  careful  with  res-
 Pett  to  the  future,  in  allowing  or  not
 allowing  reference  of  Bills  to  a  Joint
 Committee.

 Dr.  B.  Gopala  Reddi:  If  any  taxa-
 tion  is  involved  you  may  say  that  it
 need  not  be  referred  to  a  Joint  Com-
 Mittee.  Here  there  is  no  taxation  in-~
 Volved  at  all.

 Mr,  Speaker:  All  that  Shri  Guha
 Says  is,  if  every  time  this  rule  ig  to
 be  suspended  there  is  no  purpose  in
 having  this  rule  except  for  Money
 Bills.  We  can  easily  say  ‘Money
 Bills”,  and  eliminate  the  financial
 Bills  altogether.  Therefore,  we  will
 decide  each  case  on  itg  merits.  The
 rule  will  stand.  Let  us  dispose  of
 this.  The  question  is:

 “That  the  first  proviso  to  Rule  74
 Of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha
 in  its  application  to  the  motion  for
 Teference  of  the  State  Bank  of
 India  (Subsidiary  Banks)  Bill,
 1959,  to  a  Joint  Committee  of  the
 Houses  be  suspended.”

 The  motion  was  adopted.
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 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 Sir,  I  beg  to  move*-

 “That  the  Bili  to  provide  for
 the  formation  of  certain  Govern-
 ment  or  Government-associated
 banks  as  subsidiaries  of  the  State
 Bank  of  India  and  for  the  consti-
 tution,  management  and  control
 of  the  subsidiary  banks  so  formed,
 and  for  matters  connected  there-
 with,  or  incidental  thereto,  be
 referred  to  a  Jont  Committee  of
 the  Houses  consisting  of  45  Mem-
 bers,  30  Members  from  this  House,
 namely:

 Shn  C  Bah  Redd,  Shn  M.  R.
 Krishna,  Dr,  Ram  Subbag  Singh,
 Shr  Shree  Narayan  Das,  Dr.  M.  S.
 Aney,  Sushri  Maniben  Patel,  Major
 Raja  Bahadur  Surendra  Bahadur
 Singh,  Shri  Amar  Singh  Damar,
 Shn  ्य,  G.  Wodeyar,  Shri  ह
 Ganapathy,  Shri  M  Palaniyandy,
 Shn  Bahadur  Singh,  Shn  S  R.
 Damani,  Dr.  Pashupati  Mandai,
 Shr  Vishnu  Sharan  Dubhsh,  Shri
 Lachhi  Ram,  Shri  Panna  Lal,  Shri
 Kanhu  Charan  Jena,  580  K.  8,
 Ramaswamy,  Shri  Ram  Shanker
 Lal,  Shn  8.  R.  Bhagat,  Shri
 Prabhat  Kar,  Shri  P.  K.  Kodiyan,
 Shri  J.  M.  Mohammed  Imam,  Shri
 Ram  Chandra  Majhi,  H  H  Maha-
 raja  Pratap  Keshari  Deo,  Shri
 Subiman  Ghose,  Shri  Laisram
 Achaw  Singh,  Shri  Balasaheb
 Salunke,  and  Shri  Morarji  Desa:

 and  5  Members  from  Rajya  Sabha;

 VAISAKHA  9,  88l  (SAKA)

 (SUBSI-

 Panna  Lal  Barupal  and  ano
 Panna  Lal

 (Subsidsary  Banks)
 है. है

 that  nm  order  to  constitute  a
 sitting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  Members  of  the
 Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the  first
 day  of  the  next  session,

 that  in  other  respects  the  Rules
 of  Progedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make;  and

 that  thig  House  recommends  to
 Rajya  Sabba  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  Members  to  be  appoint-
 ed  by  Rajya  Sabha  to  the  Joint
 Commuttee.”

 ३38  58  hrs.

 [Ser  Barman  in  the  Cha:r]

 Shri  Sonavane  (Sholapur—Reserved
 Sch.  Castes):  Sir,  I  would  like  to  seek
 one  clarification  from  the  hon.  Minis-
 ter  One  of  the  names  in  the  list  of
 30  names  is  “Shri  Panna  Lal”.
 are  two  Panna  Lalg  mn  this  House,  I
 would  like  to  know  which  Panna  Lal
 3s  ancluded  in  the  list

 Shri  द  P.  Nayar  (Quilon):  No.  1,
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 There

 Shri  Sonavane:  There  is  one  Shri

 thet  Shri  ’

 Mr  Chairman:  The  hon  .  Minister
 May  ascertain  and  put  down  the  pro-
 per  name.

 Dr  B.  Gopala  Reddi:  All  mght

 *Moved  with  the  recommendation  of  the  President
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 [Dr.  8.  Gopala  Reddi]
 Sir,  I  will  not  weary  the  House,

 with  a  long  and  detailed  history  of
 the  events  leading  up  to  this  छत,  In
 April,  1954,  the  Committee  of  Direc-
 tion  of  the  Al]  India  Rural  Credit
 Survey  recommended  the  creation  of
 one  strong,  integrated,  State-spon-
 sored,  State-partmered  commercial
 banking  institution,  with  an  effective
 machinery  of  branches  spread  over
 the  whole  country,  which  was  in-
 tended  to  take  over  cash  work  from
 the  non-banking  treasuries  and  sub-
 treasuries,  to  provide  vastly’  extend-
 ed  remittance  facilities  for  co-opera-
 tive  and  other  banks,  and  generally
 to  follow  a  policy  which  would  be  in
 effective  consonance  with  the  objec-
 tives  laid  down  by  the  Central  Gov-
 ernment  and  the  Reserve  Bank.

 This  decision  was  accepted  in  prin-
 ciple,  and  an  announcement  to  that
 effect  wags  made  by  the  Finance  Min-
 ister,  in  the  course  of  a  speech  on
 economic  policy  generally  on  the  20th
 December,  1954,  The  State  Bank  of
 India  Act,  1955,  was  subsequently
 passed  as  the  first  step  in  implement-
 ing  the  decision,  and  the  nationalised
 ‘Dank  came  into  being  with  effect  from
 the  Ist  July,  1955.  Subsequently,  on
 the  0th  February,  ‘1958,  the  .Presi-
 dent  announced  ih  the  course  of  his
 address  to  both  the  Houses  of  Parlia-
 ment,  that  certain  State-associated
 banks  of  intermediate  size  would  be
 taken  over  and  managed  as  subsidis-
 ries  of  the  State  Bank.  The  present
 Bill  seeks  to  give  effect  to  this  last
 mentioned  decision

 4  brs,

 The  need  for  the  reconstitution  of
 these  banks  has  amsen,  because  of
 certain  anomalies  and  difficulties,
 which  cannot  be  removed,  except  by
 undertaking  legislation  on  the  lines
 proposed,  The  banks  which  are  cover-
 ed  in  the  present  Bill)  came  into
 being  on  various  dates;  between  the
 years  3973  and  1950.  They  were,  and
 to  some  extent  continue  to  be,  direct-
 ly  or  indirectly,  helped  by  the  State.
 The  extent  of  State  association  has,
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 of  course,  varied  from  bank  to  bank,
 but  it  has  in  no  case  been  so  remote
 or  negligible  as  to  justify  our  leav-
 ing  these  banks  to  their  own  resources,
 without  any  attempt  being  made,  an
 our  part,  to  settle  their  future  satis-
 factorily  and  in  a  reasonable  manner.

 Only  two  of  the  eight  banks  which
 are  prepared  to  be  reconstituted,
 namely,  the  State  Bank  of  Hyderabad
 and  the  Bank  of  Mysore,  perform
 agency  functions  at  certain  treasuries
 as  the  regularly-appointed  agents  of
 the  Reserve  Bank  of  India.  At  all
 other  places  in  the  areas  covered  by
 respective  banks,  the  treasury  busi-
 ness  of  the  Central  and  State  Govern-
 ments  is  either  carried  on  depart
 mentally,  or  has  been  temporarily
 entrusted  to  th  and  to  some  other
 institutions  ag  a  purely  transitional
 arrangement.

 These  temporary  arrangements  are
 obviously  unsatisfactory.  They  have
 led  in  effect  to  a  policy  of  inactivity
 in  the  former  Part  B  State  arcas  in
 the  country.  In  these  areas  we  have
 been  unable  m  consequence  to.  eata-
 blish  an  adequate  number  of  banking
 treasuries,  smal)  coin  depots  or  cur-
 rency  chests,  or  to  provide  cheap  re-
 mittance  facilities  or  even  to  open  an
 adequate  number  of  ordinary  banking
 offices.  The  problem  has  become
 even  more  complicated  and  difficnit,
 since  the  establishment  of  the  State
 Bank,  as  the  State  Bank  of  India  has
 been  unable  to  expand  in  these  areas,
 pending  the  taking  over  and  recon-
 stitution  of  the  banks,  while  the  banks
 themselves,  in  the  existing  conditions
 and  pending  such  reconstitution,
 have  net  had  the  incentives,  or  the
 financial  assistance  and  backing,
 which  may  be  necessary  for  discharg:
 ing  effectively  their  role  as  regularly-
 constituted  State  Banks

 One  of  the  major  questions  which
 we  have  had  to  consider  hag  been
 whether  any  attempt  at  rationalisa-
 tion,  in  which  Government  !s,  of
 course,  legitimately  interested,  both
 directly  and  indirectly,  can  be  impos-
 ed  or  forced  upon  the  institutions  cen-
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 cerned.  We  have  devoted  a  great  deal
 of  thought  to  this  problem.  We  have
 come  to  the  conclusion,  that  in  a
 matter  like  this  compulsion  ig  inap-
 propriate  and  has  to  be  ruled  out,

 The  question  whether  any  parti-
 cular  bank  should  be  reorganised,  and
 should  perform  thereafter  the  func-
 tiens  which  may  be  entrusted  to  it  in
 the  larger  national  interest  or  alterna-
 tively,  whether  it  should  continue  op
 the  existing  buais  has,  therefore,  been
 left  to  the  considered  decision  of  those
 who  are  in  charge  of  the  institutions

 Although  the  Government  of  India

 points,  if  any,  in  respect  of  which  in-
 formation  was  desired.

 I  hope  that  the  House  will  agree that  this  was  on  the  whole  a  fair  and
 reasonable  approach  to  what  had  be-
 come,  over  a  period  of  some  years,  a
 Tather  complicated  problem.  I  am
 glad  to  say  that  this  approach  has  also
 deen  justified  fully  by  the  results.
 Only  one  bank,  the  Bank  of  Rajasthan,
 has  found  itself  unable.  or  unwilling. to  aceept  the  terms  and  conditions
 which  were  envisaged  by  Government
 for  the  reconstitution  of  these  insti-
 tutions.  We  ‘have  not  found  it  neces-
 sary  to  press  this  bank  to  fall  into
 ‘ne  with  all  the  others.  The  extent
 to  which  the  Stute  is  now  associated
 with  this  bank  will,  however,  be
 reviewed  in  due  course,  and  treasury
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 functions,  it  is  obvious,  cannot  con-
 tinue  to  be  entrusted  to  it,  All  the
 other  banks  have,  at  general  meetings
 of  their  shareholders  or  in  some  other
 appropriate  manner,  expressed  them-
 selves  as  being  in  favour  of  the
 scheme  of  reconstitution  proposed  in
 this  Bill.

 I  would  now  hke  to  say  a  few
 words  about  the  scheme  of  reconsti-
 tution  itself.  Of  the  eight  banks
 which  are  to  be  taken  over,  five,
 which  are  incorporated  under  the
 Companies  Act,  and  one,  namely,  the
 Bank  of  Patiala,  which  is  at  present
 functioning  as  a  department  of  the
 State  Government,  will  be  re-esta-
 blished  ag  statutory  corporations  under
 the  present  Bl,  and,  in  that  capacity,
 they  will  replace  and  take  over  the
 business  of  the  existing  institutions
 The  remaining  two  banks,  namely,
 the  State  Bank  of  Hyderabad  and  the
 State  Bank  of  Saurashtra,  are  already
 incorporated  under  special  laws.  Ap-
 propriate  changes  are  being  made  in
 the  relevant  Acts  governing  these
 banks,  in  order  to  ensure  that  the
 pattern  of  organisation  and  manage-
 ment  in  these  two  cases  will,  in  future,
 be  the  same  as  in  the  case  of  the  other
 six  banks.

 The  six  new  institutions  wil  be
 incorporated,  and  the  two  existing
 institutions  will  be  transformed  on
 such  dates  as  may  be  notified  by  the
 Central  Government.

 Shri  Prabhat  Kar  (Hooghly):  What
 about  the  Bank  of  Baroda?

 Dr.  B.  Gopala  Reddi:  It  is  not  in
 this  scheme.  Different  dates  may  be
 fixed  in  relation  to  different  banks,  a
 provision  which  we  have  found  it
 necessary  to  make  by  way  of  abun-
 dant  caution,  as  the  problems  relating
 to  these  banks  may  be  various.  It  will!
 be  our  endeavour,  of  course,  to  ensure
 that  the  process  of  taking  over  al]  the
 banks  its  completed  as  soon  as  possible.

 The  ownership  of  all  the  eight  banks
 will  vest  in.  or  be  transferred  to,  the
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 State  Bank  on  this  appointed  date
 for  reconstitution  Compensation  will
 then  become  payable  by  the  State  Bank
 of  India  in  consideration  of  the  trans-
 fer  of  ownership  to  it.  The  detailed
 formula  for  arriving  at  the  amount  of
 this  compensation  has  been  set  out  in
 the  First  Schedule,  and  provision  also
 exists  in  the  Bull  for  the  reference  of
 this  question  to  an  impartial  tribunal
 in  respect  of  one  or  more  banks,  xf  a
 substantial  number  of  shareholders
 fee]  that  the  principles  set  out  in  the
 Schedule  have  not  been  followed  or
 have  been  unfairly  apphed

 The  compensation  33  technically  and
 notionally  payable  in  cash  But  indi-
 vidual  shareholders  in  the  existing
 institutions,  who  are  entitled  to  it
 will  be  able  to  obtain  such  compensa-
 tion  optionally  in  the  form  of  shares
 m  the  new  mstitutions  up  to  a  maxi-
 mum  of  45  per  cent  of  the  sharehold-
 ing

 As  hon  Members  are  probably
 aware,  the  shares  of  the  State  Bank  of
 India  are  freely  transferable,  and  they have  also  been  listed  for  trading  on
 the  stock  exchanges  These  arrange-
 ments  are  intended  to  provide  for  the
 free  negotiability  of  such  shares  of  the
 State  Bank  as  are  taken  up  by  private
 individuals  and  institutions  Follow-
 ing  this  precedent,  provision  has  also
 been  made  in  the  present  Bill  for  the
 free  negotiability  of  the  shares  in  the
 reconstituted  banks,  provided  that  the
 State  Bank’s  own  holding  does  not
 fall  below  55  per  cent,  and  provided also  that  certain  ceiling  limits  as  to
 shareholding,  which  30  has  been  con-
 sidered  desirable  to  prescribe  in  the
 Public  interest,  are  not  exceeded

 The  actual  day-to-day  admuustra-
 tion  of  the  reconstituted  anstitu-
 tions  will  be  entrusted  to  management
 boards  consisting  of  nine  members  mn
 each  case,  representing  the  State  Bank
 of  India  as  the  major  owner,  the  other
 shareholders  as  the  mmority  owners,
 and  the  Reserve  Bank  of  India

 The  detailed  provisions  in  the  Bull
 fn  regard  to  manegement  are  intended

 APRIL  29,  959  of  India  (Subsidiary  74052
 Banks)  Bill

 to  secure  some  very  desirable  objec-
 tives.  The  boards,  for  example,  will
 be  non-official  in  character,  The
 minority  shareholders  will  be  entitled
 to  be  represented  directly  by  two
 members,  and  there  is  also  a  specific
 provision  for  the  election  of  these  two
 members,  af  the  minority  shareholding,
 in  point  of  fact,  38  not  less  than  five
 per  cent  of  the  total  shareholding

 It  ७  not  normally  expected  that
 serving  Government  servants  will  be
 members  of  these  boards  The  Bill,
 as  it  has  been  drafted,  even  debars
 this  at  the  present  time  With  the
 permission  of  the  House,  I  hope  to  be
 able  to  move,  at  the  appropniate  stage,
 «n  amendment  specifically  empowering
 the  Central  Government  to  appomt  to
 the  board  of  any  reconstituted  bank
 any  officer  who  has  been  or  38  hkely
 to  be  connected  with  the  problems
 coming  up  before  it,  but  this  is  inten-
 ded  only  to  facilitate  the  working  of
 the  banks,  and  this  amendment  will
 not  change  the  predominantly  non-
 offical  character  of  the  top  manage-
 ments

 Persons  with  knowledge  and  exper-
 xence  of  the  areas  served  by  the  res-
 pective  banks,  and  keenly  interested
 in  the  development  of  banking  facih-
 ties  था  the  areas  will,  I  am  Sure,  have
 adequate  opportunities  to  serve  on
 these  boards  and  they  will,  I  hope,  be
 willing  to  offer  their  services  to  these
 instatutions

 The  business  which  the  reconstituted
 banks  as  subsidianes  of  the  State  Bank
 of  India  will  be  entitled  to  transact
 will  be  substantially  the  same  as  in
 the  case  of  the  other  banks,  but  there
 will  be  some  important  additions  The
 work  or  progress  of  the  reconstituted
 banks  will  not  be  judged  in  future
 with  reference  to  the  profits  which
 they  may  be  making,  or  the  dividends
 which  they  may  declare,  but  with  re-
 ference  to  their  ability  to  provide  the
 basic  services  and  facilities,  which  it
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 ys  the  function  of  a  State  Bank  to
 provide,  and  which  may  not  always  be
 remunerative  from  a  narrowly  com-
 mercial  point  of  view.

 it  may  be  useful  if  I  indicate  very
 briefty  the  additional  work  which  we
 expect  the  reconstituted  banks  to
 undertake  from  this  point  of  view.
 Clause*  36  of  the  Bill  provides  that
 all  the  reconstituted  subsidiaries  can
 be  appointed  as  the  agents  of  the
 State  Bank  of  India  for  carrying  on
 the  work  which  may  be  entrusted  to
 the  State  Bank  by  the  Reserve  Bank
 of  India.  The  intention  is  that  the
 necessary  arrangements  in  this  con-
 nection  should  be  made,  ag  soon  as  the
 subisidiary  banks  have  been  strength-
 ened  and  reinforced.  The  banks  will
 ‘men  draw  up,  and  try  to  implement
 without  avoidable  delay,  a  vigorous
 branch  expansion  programme.  We
 contemplate  that  at  all  their  branches,
 the  reconstituted  institutions  will
 undertake  a  variety  of  new  services,
 such  as  the  provision  of  strong  room
 and  other  safe  deposit  facilities,  the
 collection  and  remittance  of  funds
 both  under  the  Reserve  Bank’s  scheme
 for  remittance  facilities  and  on  their
 own  initiative,  the  granting  of  loans  to
 the  co-operative  movement  and  to
 small-scale  industrial  units,  and  the
 performance  of  such  other  functions,
 including  agency  functions  for  other
 institutions  as  may  be  necessary  in  the
 public  interest.

 This  is  genuine  development  work.
 The  House  may  be  interested  to  know
 if  the  subsidiary  banks  will  be  able  to
 bear  the  extra  burden  of  carrying  out
 this  work  and  to  perform  adequately
 all  the  tasks  which  we  expect  them
 to  undertake.  There  is  an  answer  to
 this  question  in  the  Bill  itself.

 Clause  48  of  the  Bill  contemplates
 that  subsidies  will  be  paid  by  the
 State  Bank  of  India  to  the  new  units
 after  reconstitution,  in  order  to  faci-
 ४४६९  the  smooth  and  unhampered  im-
 Plementation  of  this  development  pro-
 gramme.  The  State  Bank  of  India’s
 Tesources  are  comparatively  larger
 than  afe  those  of  its  subsidiaries;  and
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 the  State  Bank  is  also  able  to  draw
 upon  its  Integration  and  Development
 Fund,  which  is  intended  specifically  to
 finance  additional  and  unremunerative
 expenditure  of  this  kind.  These  re-
 sources  of  the  State  Bank,  and  the
 profits  which  it  makes  on  its  own
 spareholding  in  the  subsidiary  banks,
 will  be  available  for  the  purpose  of
 financing  the  subsidiaries,  if  necessary.

 34.22  hrs.

 {Mx.  Derury-Sreaker  in  the  Chair}
 I  do  not  want  to  say  anything  more

 regarding  the  other  provisions  in  the
 Bill,  except  to  point  out  that  they  are
 generally  based  on  the  State  Bank  of
 India  Act,  and  have  been  drafted
 after  a  very  detailed  and  careful  exa-
 piration  ch  Une  insaes  voreerred.

 I  might  refer  to  one  general  point
 pefore  I  conclude.  It  has  been  re-
 presented  to  us  on  behalf  of  some  in-
 terests,  mainly  I  believe,  by  the  asso-
 ciations  and  unions  of  the  concerned
 employees,  that  the  scheme  which  is
 embodied  in  this  Bill  should  be  chang-
 ed  or  modified,  so  that  the  banks  can
 pe  merged  completely  into  the  State
 Bank,  instead  of  being  merely  recon-
 stituted.

 The  brief  summary  of  the  scheme
 of  reconstitution  and  the  objectives  at
 which  we  are  aiming,  which  I  have
 attempted  in  this  speech,  is  itself  the
 pest  answer  to  this  criticism.  Our
 gcheme  of  reorganisation  is  based  on
 the  idea  that  nothing  that  is  useful
 should  be  destroyed;  and  it  is  a  neces~
 gary  implication  of  this  that  no
 changes  beyond  those  which  are  really
 needed  should  be  made.

 By  continuing  the  separate  character
 of  these  eight  institutions,  we  are
 helping  them  to  maintain  their  exist-
 jng  contacts  and  traditions,  preventing
 or  moderating  the  impact  of  sudden
 changes  in  their  working  methods  and
 policies  and  are  offering  at  the  same
 time  adequate  incentives  for  the  banks
 themselves  to  concentrate  intensively
 on  the  development  of  their  own  areas.
 We  are  also  making  it  possible,  by
 continuing  the  separate  character  of
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 these  institutions,  for  some  prominent
 Jocal  persons  to  be  associated  with  and
 to  be  interested  in  their  development.

 It  is  not  clear  to  me  why  we  should
 be  asked  to  discard  a  solution  which
 has  all  these  advantages,  and  adopt,
 instead,  the  alternative  of  an  irrevo-
 cable  merger,  which  offers  none  of
 these  advantages,  and  may  add  sub-
 stantially  to  the  cost  of  maintaining
 even  the  existing  banking  facilities  in
 the  areas  concerned;  the  merger  of
 these  institutions  in  the  State  Bank,
 instead  of  solving  any  of  our  problems,
 may  only  increase  them,  by  adding  a
 fresh  and  uncertain  burden  to  those
 which  the  State  Bank  of  India  has
 already  been  called  upon  to  bear

 I  would  like  to  conclude  by  saying
 that  in  the  last  few  years  in  which  we
 ‘have  been  considering  this  problem,  we
 have  repeatedly  and  constantly  exa-
 mined  this  as  well  as  several  aspects.
 The  decisions  which  have  been  taken
 and  embodied  in  the  Bill  have  been
 reached  after  very  careful  considera-
 tion  and  represent,  in  Government's
 opinion,  the  best  solution  in  all  the
 circumstances.  The  Bill  is  largely
 non-controversial.  If  passed,  it  will
 enable  us  to  complete  the  task  of
 nationalising  and  reinforcing  our
 banking  system,  which  was  begun  in
 ‘1954.  The  time  taken  in  coming
 before  the  House  with  this  Bill  is
 ftself  an  indication  of  the  careful  con-
 sideration  which  has  been  given  to  the
 matter.

 T  would  commend  the  motion  for
 consideration.

 Mr.  Depnty-Speaker:  Motion  moved:

 “That  the  Bill  to  provide  for  the
 formation  of  certain  Government
 or  Government-associated  banks
 as  subsidiaries  of  the  State  Bank
 of  India  and  for  the  constitution.
 management  and  control  of  the
 subsidiary  banks  so  formed,  and
 for  matters  connected  herewith,  or
 incidental  thereto,  be  referred  to  a
 Joint  Committee  of  the  Houses
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 consisting  of  45  members;  80  from
 this  House,  namely:—

 Shri  C.  Bali  Reddy,  Shri  M.  R.
 Krishna,  Dr.  Ram  Subhag  Singh,
 Shri‘Shree  Narayan  Das,  Dr.  M.  8.
 Aney,  Shrimati  Maniben  Patel,
 Major  Raja  Bahadur  Birendra
 Bahadur  Singh,  Shri  Amar  Singh
 Damar,  Shri  K.  G.  Wodeyar,  Shri
 T.  Ganapathy,  Shri  M.  Palani-
 yandy,  Shri  Bahadur  Singh,  Shri
 8.  R.  Damani,  Dr.  Pashupati  Man-
 dal,  Shri  Vishnu  Sharan  Dublish,
 Lachhi  Ram,  Shri  Panna  Lal,  Shri
 Shri  Kanhu  Charan  Jena,  Shri  K.
 S.  Ramaswamy,  Shri  Ram  Shanker
 Lal,  Shri  8.  R.  Bhagat,  Shri  Pra-
 bhat  Kar,  Shri  P,  K.  Kodiyan,
 Shri  J.  M.  Mohamed  Imam,  Shri
 Ram  Chandra  Majhi,  S.  H.  Maha-
 raja  Pratap  Keshari  Deo,  Shri
 Subiman  Ghoee,  Shri  Laisram
 Achaw  Singh,  Shri  Balasaheb
 Salunke,  and  Shri  Morarji  Desai
 and  l8  members  from  Rajya
 Sabha  that  in  order  to  constitute  a
 sitting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  first  day
 of  the  next  session;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  will  apply
 with  such  varrations  and  modifications
 as  the  Speaker  may  make;  and

 that  this  House  recommends  ४०
 Rajya  Sabha  that  Rajya  Sabha  do  join
 the  said  Joint  Commitee  and  commu-
 nicate  to  this  House  the  names  of
 members  to  be  appointed  by  Rajya
 Sabha  to  the  Joint  Committee.

 Shri  V.  P  Nayar:  Mr  Deputy-
 Speaker,  Sir,  as  I  was  going  through
 the  Bil],  I  really  wondered  why  such
 8  measures  should  at  all  be  sent  to  a
 Jomt  Committee.  I  was  doubtful
 about  the  possible  advantage  of  the
 Bill  being  discussed  by  a  Joint  Com-
 mittee  and  now,  after  hearing  the
 hon.  Minister  reading  his  ably
 prepared  speech,  I  am  convinced  thet
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 he  has  himself  cleared  my  doubts,
 because  as  he  finished  his  speech,  he
 said  that  this  Bill  is  non-controver-
 sial.  What  is  the  purpose  of  sending
 a  Bill  which  the  Minister  himself
 thinks  to  be  cémpletely  non-contro-
 versial  to  a  Joint  Comimittee  I  fail  to

 Dr  B  Gopala  Reddi:  To  look  into

 Shri  V.  P  Nayar:  I  am  coming  to
 that.  The  other  ponit  which  makes  me
 fee)  that  there  will  be  no  purpose
 served  by  referring  this  B:ll  to  a  Joint
 Committee  3४  that  thos  Bill  has  emerg-
 ed  by  and  large  as  a  result  of  detail-
 ed  negotrations  with  the  various
 banks  If  the  hon  Munuster  will  give
 me  an  assurance  here  that  he  will  be
 prepared  to  accommodate  the  amend-
 ments  which  may  be  accepted  by  the
 Joint  Committee  He  ws  nodding
 his  head  saying  ‘no’

 Dr.  B  Gopalg  Reddi:  The  nodding
 may  be  in  the  affirmative  or  other-
 wise

 Shri  V  P.  Nayar:  He  was  saying
 ‘no’  and  nodding.  His  ‘no’  also,  I
 thought,  was  negative.  According  to
 him,  the  Billis  non-controversial.  On
 the  other  hand,  every  provision  of  this
 Ball  has  been  drafted  after  elaborate
 and  protracted  discussion  with  the

 fore,  the  Governments,  unless  :t  is
 openly  stated  here,  cannot  agree  to
 change  one  word  or  delete  one
 comma  from  this  Bull,  because  it  35
 the  resuJt  of  an  agreement,  which  the
 Government  will  say  7  a  gentiemen’s
 agreement.  So,  far  these  reasons,  I!
 think  no  purpose  will  be  served  by
 referring  the  Ball  to  a  Jomt  Commtt-
 tee,  unless  3६  be  that  the  Government
 wants  to.

 Mr  Depaty-Speaker.  The  Govern
 ment  may  make  a  gentleman's  agree-
 ment  with  anybody  If  the  House  and
 the  Committee  think  that  there  are
 certain  modification:  that  are  neces-
 sary...

 Suri  V  P  Nayar:  I  am  only  sub-
 mitting  to  the  House  thet  there  is  no
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 case  for  this  Bill  being  referred  to  a
 Select  Committee,  much  less  to  a
 Jomt  Committee

 Mr.  Deputy-Speaker:  That  he  may
 argue;  but,  why  does  he  want  an  as-
 surance  from  the  hon  Minister”

 Shri  V  P.  Nayar:  Othewise,  there
 38  no  purpose  in  this  छा  gomg  to  a
 Jomt  Committee

 Mr.  Depnty-Speaker-  The  Jomt
 Committee  can  make  any  recommen-
 dation,  the  House  38  sovereign,  here

 Shri  V  P  Nayar:  It  33  only  m
 theory,  but  in  practice

 Mr  Deputy-Speaker:  it  38  not  mm
 theoiy,  but  in  practice.

 Shri  ्,  P.  Nayar:  But  m  this
 every  provision  of  this  Bill  has
 made  after  careful  scrutmy,  efter  ela~
 berate  discussion  and  after  mature
 consideration,  as  you  find  from.  the
 Statcment  of  Objects  and  Reasons  If
 after  that  the  Bill  is  given  some
 shape,  there  35  no  purpose,  unless

 Committee  च्  be  accepted,  m  send-
 ing  this  Bill  to  a  Joint  Committee
 That  3१  my  first  pomt

 Committee,  certamly  he  will  succeed.

 Shri  V  P  Nayar:  What  is  done  in
 this  House  need  not  go  to  the  Joint
 Committee  at  all  I¢  as  waste  of  the
 tume  of  the  House  We  discss  2t  here,
 send  it  to  the  Jomt  Committee,  and
 tt  will  be  reported  back  and  again
 discussed  It  75  my  view  that  in  the
 peculiar  circumstances  of  the  Bill  and
 the  hon  Mimuster’s  athitude,  as  I  see
 by  his  repeated  nodding,  there  is  no
 purpose  at  all  in  sendin.  the  Bill  to
 a  Joint  Committee

 Mr  Deputy-Speaker:  The  hon
 Minister  has  wssured  the  hon  Mem-
 ber  that  there  is  no  mgnificance  in
 hrs  nodding
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 Shri  द  ह  Nayar:  Then,  Sir,  he  may
 continue  his  insignificant  nodding;  I
 do  not  mind.

 This  Bill  provides  another  instance
 of  the  callous  manner  in  which  Gov-
 ernment  try  to  implement  their  own
 decisions.  I  heard  the  hon.  Minister
 refer  to  the  All-India  Rural  Credit
 Survey  report,  and  point  out,  as  a
 justification  for  bringing  this  legisla-
 tion,  that  the  Government  had  taken
 the  decision  on  the  recommendation
 of  the  Rural  Credit  Survey  report.
 We  know  that  if  at  all  Government
 have  taken  any  steps  to  implement
 the  decision  of  the  Rural  Credit
 Survey  report,  it  has  been  a_half-
 hearted  attempt,

 The  Government  were  not  keen  on
 implementing  any  of  these  important
 recommendations  of  the  Rural  Credit
 Survey  Report.  Even  in  this  case,  it
 is  idle  to  contend  that  it  is  because
 the  Government  took  the  decision  in
 954  that  they  are  bringing  this  legis-
 lation  at  present.

 What  does  the  Rural  Credit  Survey
 Report  say?  What  is  the  relevant
 recommendation?  Here  is  the  recom-
 mendation  on  page  403.

 “Integration  Financial,  Legal  and
 Legislative  matters

 L  Amalgamation
 A.  Recommendations
 2.  qa)  There  should  be  established

 a  State  Bank  of  India  by  statutory
 amalgamation  of  the  following;

 (a)  The  Imperial  Bank  of  India
 (b)  The  following  ten  major  State

 associated  banks;
 (i)  The  State  Bank  of  Saurashtra
 (ii)  The  Bank  of  Patiala
 (iii)  The  Bank  of  Bikaner

 (iv)  The  Bank  of  Jaipur
 (v)  The  Bank  of  Rajasthan
 (vi)  The  Bank  of  Indore

 (vii)  The  Bank  of  Baroda
 (viii)  The  Bank  of  Mysore

 (ix)  The  Hyderabad  State  Bank
 (5)  The  Travancore  State  Bank”
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 What  is  amalgamation?  What  is  this
 subsidiary  business?  Even  suppose
 ing  there  is  some  difference  between
 amalgamation  and  converting  a  bank
 into  a  subsidiary  bank  of  the  State
 Bank  of  India,  why  is  it  that  all  the
 Banks  listed  here  have  not  been  in-
 cluded?  We  know  that  the  Govern-
 ment  had  negotiated  with  a  particu-
 lar  Bank  which  he  refered  to,  that
 is,  the  Bank  of  Rajasthan.  I  find
 that,  at  one  time,  in  the  negotiations,
 the  Chairman  of  the  Board  of  Direc-
 tors  of  the  State  Bank  gave  a  state-
 ment  from  Bombay  that  this  Bank
 will  be  amalgamated.  At  the  same
 time,  the  managing  director  of  the
 same  Bank  Shri  D.  L.  Gupta  issued  a
 brief  statement  on  27-9-58  that  the
 State  Bank’s  proposal,  as  I  know
 from  the  statement  given  to  the  press
 on  30th  of  October,  was  acceptable
 to  the  Bank.  Later  on,  they  resiled.
 The  Bank  does  not  now  want  to  be
 in  this  set  up.  Why?  I  would  like
 to  know,  why.  The  hon.  Minister
 said  something  ebout  treasuries,  Why
 is  it  that,  when  the  Rural  Credit  Sur-
 vey,  which  had  an  opportunity  to
 make  a  comprehensive  enquiry,  re-
 commended  this  as  one  of  the  banks
 to  be  amalgamated,  not  even  controll-
 ed  as  a  Subsidiary  bank,  it  has  been
 left  out?  That  is  a  very  important
 matter  which  I  want  the  hon.  Minis-
 ter  to  answer.  Because  I  find  that  in
 this  Bank,  unusually  though,  55  per
 cent  of  the  shares  are  controlled  by
 one  family.  This  has  been  brought
 out  in  the  pamphlet,  A  request  to
 Government  of  India,  Members  of
 Parliament  and  other  prominent
 citizens,  by  the  Rajasthan  Bank  Em-
 ployees  Union,  Jaipur.  This  is  what
 it  says:

 “Even  today  more  than  55  per
 cent  of  the  share  capital  of  the
 Bank  is  owned  by  a_  particular
 family  and  that  perhaps  accounts
 for  bank's  refusal  to  fall  in  line
 with  other  banks.”

 This  is  a  very  serious  matter.  If  we
 want  to  integrate  the  banking  pattern
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 into  something  which  will  be  more
 useful.  It  is  not  for  making  money
 alone  that  the  banks  have  to  be  ama-
 lgamated  or  controlled  by  the  State
 Bank.  The  role  of  a  bank  has  been
 understood  in  a  very  different  man-
 net  today  by  the  Government  them-
 selves  as  we  find  from  the  control
 exercised  by  the  Reserve  Bank  and
 by  the  State  Bank.  It  is  not  a  ques-
 tion  of  profit  alone.  while  on  the  one
 hang  the  Rural  Credit  Survey
 makes  a  positive  mcommendation  that
 this  is  a  bank  which  has  to  be  amal-
 gamated  with  the  State  Bank,  I  think
 the  hon.  Minister  had  no  case  to  state
 before  us  why  this  bank  has  not  been
 ineluded.

 Take,  for  example,  the  Bank  of
 Baroda.  That  is,  again,  one  of  the
 Banks  recommended  for  amalga-
 mation.  It  may  be  argued  that
 the  Bank  of  Baroda  is  a  com-
 mercial  bank,  and  it  is  not  a  bank
 which  3  be  deemed  to  be  a
 bank  with  State  aid.  True.  Why
 i  it  that  in  ‘1954,  this  has  been
 listed  as  one  of  the  State-sided
 banks?  I  presume——I  am  subject  to
 correction—that  after  the  publication
 of  this  report,  something  has  been
 done  by  those  who  control  share  capi-
 tal  of  the  Bank  of  Baroda  to  make
 some  adjustments  in  regard  to  invest-
 ments  of  Government  or  aid  of  Gov-
 ernment,  There  was  sufficient  time
 because  of  the  period  which  the  Gov-
 ernment  allowed  to  lapse  in  imple-
 menting  this  recommendation  after
 they  told  us  that  the  recommendation
 has  been  accepted  in  principle.  It  is
 because  of  the  lapse  of  4  or  5  years,
 sufficient  adjustments  may  have  been
 maade  with  the  result  that  today,  they
 stand  up  and  say,  we  are  a  commer-
 cial  bank,  we  are  not  a  bank  aided
 by  the  Government.  I  want  to  know
 what  was  the  position  in  respect  of
 Government’s  aid  to  the  Bank  of
 Baroda—whether  it  is  the  State  Go-
 ernment  067  not,  I  am  not  concerned—
 as  on  the  date  of  the  publication  of
 this  report,  or  at  least  as  on  the  date
 of  the  acceptance  of  the  recommen-
 dation,  I  am  not  concerned  with  the
 implementation  of  the  recommenda-
 tion.  Therefore,  when  we  have  a
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 Bill  on  which  the  Mover  says
 that  the  Government  are  implement-
 ing  the  recommendation  of  the  Rural
 Credit  Survey,  we  must  be  told  why
 the  recommendation  is  being  accepted
 only  in  respect  of  certain  banks  and
 is  not  accepted  in  respect  of  others.  It
 is  a  very  serious  matter.  If  the  Gov-
 érnment  are  convinced  that  it  is
 better  in  the  interests  of  banking  or
 in  the  interests  of  the  econamy  of  our
 country  to  leave  the  Bank  of  Baroda
 and  the  Rajasthan  Bank  to  themselves
 without  being  made  a  subsidiary  or
 controlled  by  the  State  Bank  in  any
 way,  I  have  nothing  more  to  say.
 Whatever  I  say  will  not  prevail]  ana
 their  opinion  will  prevail  in  the  pre-
 sent  circumstances.  I  would,  ‘there-
 fore,  demand  from  the  hon.  Minister
 an  answer  as  to  why  this  has  been
 done.

 Looking  through  the  provisions  of
 the  Bill,  I  am  very  much  surprised  to
 find  why  even  in  the  case  of  banks
 which  are  now  being  controlled  as  sub-
 sidiaries  insteaqd  of  amalgamation,
 Government  have  chosen  to  control
 them  as  subsidiaries.  Has  it  been  re-
 commended  by  the  Rural  Credit
 Survey?  I  do  not  find  so.  They  have
 elaborately  discussed  the  whole  aspect
 of  it.  Then,  again,  we  must  under-
 stand  that  the  Rural  Credit  Survey,
 when  it  made  its  recommendation,
 made  the  recommendation  without  a
 proper  perspective  of  a  socialist  pat-
 tern  of  society.  The  role  of  banking  in
 a  socialist  pattern  of  society  is
 very  much  different  from  the  role
 of  banking  in  8  society  the
 pattern  of  which  is  not  socialistic.
 In  ‘1954,  when  the  Government  or
 Parliament  had  not  accepted  the
 socialist  pattern  of  society  for  our
 country,  this  report  was  made.  Even  in
 that  context,  when  a  recommendation
 had  been  made  to  amalgamate  all  these
 units  into  one  bank  and  call  it  State
 Bank,  when  we  have  a  socialist  pat-
 tern  of  society  as  our  objective  and
 our  goal,  even  that  much  of  the  re-
 commendation  which  the  Rural  Cre-
 dit  Survey,  after  an  elaborate  enquiry
 into  the  circumstances  which  prevail-
 ed  in  1983-54,  made,  the  Government
 ere  fighting  shy  to  implement.
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 Thus  raises  some  other  questions  If
 it  is  a  question  of  controlling  the
 fank  as  a  subsidiary,  private  inter-
 ests  will  still  have  some  hold.  We
 know,  for  example,  in  the  Bank  of
 Baroda,  which  is  not  a  sybject  matter
 of  this  legislation  now,  which  are  the
 mdustrial  groups  in  control  We
 know  also  that  mn  the  other  banks
 there  are  pmvate  interests  which  have
 their  say.  If  it  is  the  State  Bank,
 they  will  not  have  such  controls
 According  to  these  provisions,  all
 the  employees  of  the  banks  which
 are  now  controlled  as  subsidia-
 nies,  will  continue  with  the  same  pri-
 vileges,  with  the  same  rights,  with  the
 same  habilities  and  with  the  same
 amenities  As  I  said,  when  this  Bank
 is  converted  into  a  subsidrary,  how
 does  it  materially  benefit  the  vast
 majority  of  the  ployees?  I  know
 that  they  are  guaranteed  that  their
 remuneration  will  not  be  below  what
 they  are  getting  now  Is  that  the  pur
 pose?  These  banks  are  net  being
 taken  over  by  the  Government  or
 sought  to  be  controlled  by  the  Gov-
 ernment  for  the  purpose  of  making
 profit  alone  We  have  found  to  our
 dismay  that  private  banks  in  this
 country  do  not  fulfil  the  purpose  for
 which  banks  ought  to  function  in  this
 country,  in  a  developing  economy  The
 Banks  were  catering  only  to  the  needs
 of  certain  groups  who  control  the
 share  capital  They  were  spending
 more  money  on  commerce  very  much
 jess  on  industry,  und  far  too  less  on
 agriculture  We  wanted  to  change  the
 whole  pattern  I  am  told  by  Shr
 Prabhat  Kar  that  the  average  is  2
 per  cent  on  agriculture,  20  per  cent
 on  industry  and  the  bulk  of  the  re-
 sources  of  the  banks  were  used  cnly
 for  commerce  At  that  time,  the  Go-
 vernment  became  alive  to  the  situa-
 tron  and  said,  this  shall  not  continue
 we  must  have  the  banks  to  spend
 more  money  on  agriculture  and  more
 money  on  industry  and  less  money
 on  commerce  in  order  to  develop  our
 economy

 Therefore  the  question  of  making
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 profits  alone  by  Government  banks
 does  not  arise.  If it  isnot  for  making
 profits,  I  cannot  ‘understand  why  this
 measure  has  been  brought  in  like
 this,  use

 State  run  institution,  an  employee

 How  does  it  affect  the  officers?  I
 know  there  is  a  provision  that  as  on
 the  date  of  notification  the  continu-
 ance  of  officers  becomes  a  matter  of
 decision  by  the  State  Bank  That  ७5
 true  But  what  does  it  matter?  A
 large  number  of  them  will  be  super-
 flous  of  thes.  banks  are  treated  as
 branches  of  the  State  Bank  of  India
 If  they  had  been  amalgamated,  you
 do  not  require  a  managing  director
 on  Rs  10,000  per  month  as  pay  with
 perhaps  a  dog  allowance  of  Rs  200
 as  you  see  You  do  not  require  be-
 cause  the  head  offices  of  these  banks
 as  also  the  various.  branches  will
 form  the  branches  of  the  State  Bank
 of  India  At  the  topmost  level,  the
 general  managers,  the  deputy  gene-
 ral  managers,  the  assistant  deputy
 general  managers  and  for  everybody
 there  will  be  no  necessity  at  all  It
 will  result  in  considerable  saving
 also  I  do  not  for  a  moment  say  that
 by  the  saving  effected  in  this  way
 you  can  compensate  the  *  employees
 by  raising  their  pay  to  the  level
 which  prevails  in  the  matter  of  em-
 ployees  of  the  State  Bank  of  India
 Not  at  all  80६  then  it  is  not  the
 purpose  Our  purpose  in  taking  over
 control  ought  not  to  be  for  earning
 profits  alone  We  want  to  divert
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 the  money  to  proper  channels  even
 #  it  35  not  profitable  to  us.  There-
 fore  when  we  know  that  the  bank
 employees  are  not  adequately  paid
 in  these  banks  and  when  Govern-
 ment  are  assuming  more  and  more
 control  over  these  banks,  I  fail  to
 understand  why  by-passing  the  re-
 commendations,  although  they  make
 a  claim  that  It  ig  in  accordance  with
 the  recommendations,  this  measure
 js  brought  By-passing  the  recom-
 mendations  of  the  Rural  Credit  Sur-
 vey  Report,  the  Government  have
 instead  of  amalgamating  the  banks
 tried  to  assume  some  sort  of  a  con-
 trol  even  after  which  the  private  in-
 terests  will  have  a  definite  say  in
 the  matter  of  spending  the  funds  of
 the  bank.

 Then  there  are  some  provisions
 which  appear  to  me  to  be  rather
 strange  although  the  hon  Mhunuster
 says  that  they  have  been  borrowed
 from  the  relative  provisions  of  the
 State  Bank  of  India  Act  Take  for
 example  the  provision  relating  to  the
 tribunals  After  all,  any  dispute
 which  arises  out  of  this  legislation
 has  to  be  adjudicated  upon  by  a  tri-
 bunal  which  35  said  to  be  set  up
 under  the  provisions  of  clause  5  I
 am  only  pointing  out  certain  in-
 stances  because  now  whether  it  35
 purposeful  or  otherwise,  it  goes  be-~
 fore  the  Jomt  Committee  and  I  know
 that  the  Jot  Committee  will  take
 care  of  these  provisinns  Probably,
 these  provisions  relate  only  to  some
 minor  changes  These  are  not
 changes  which  would  affect  the
 gentlieman’s  agreement  between  the
 Government  and  the  banks  But,
 bere  we  know  that  a  High  Court
 Judge  can  be  appomted  from  the  bar
 It  does  not  require  for  the  appoint-
 ment  of  a  High  Court  Judge  that  one
 should  have  retired  as  a  District
 Judge  Correspondingly,  it  does  not
 require  for  the  appointment  of  a
 judge  of  the  Supreme  Court  that  he
 should  have  returned  as  a  judge  of
 the  High  Court.  What  is  the  tribu-
 nal  here?  Here  it  says  mn  clause  5

 “The  Chairman  shall  be  a  per-
 son  who  is,  or  has  been,  a  Judge
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 of  a  High  Court  or  has  been  a
 Judge  of  the  Supreme  Court  and
 of  the  two  other  members.  ”

 There  is  no  chance  at  all  to  have
 one  person  who  ls  or  has  been  a
 judge  either  of  the  High  Court  or
 of  the  Supreme  Court  Even  for  the
 appointmesit  of  a  judge  of  the  Sup-
 reme  Court,  who  has  certainly  more
 responsibility  to  discharge  even  in
 such  cases  an  oppointment  can  be
 made  direct  from  the  bar.  Why  is  it
 that  im  this  case  it  ३5  stipulated  that
 only  a  person  who  has  been  holding
 the  office  of  a  judge  either  of  the
 High  Court  or  of  the  Supreme  Court
 is  to  be  the  Chairman?  I  do  not  know
 The  Jomt  Committee  should  certaln-
 ly  change  it  because  it  is  a  challenge
 which  has  to  be  met

 Then,  if  you  go  down,  in  the  same
 page  you  will  find  the  tribunal’s
 powers  Why  do  we  set  up  a  tribu-
 nal?  A  tribunal,  I  suppose,  35  set  up
 and  ought  to  be  set  up  to  give  a  feel-
 ing  that  there  3५  proper  adjudication.
 There  should  not  be  the  mere  admi-
 nistration  of  law  but  justice  must
 also  appear  to  be  done  What  is  it
 that  we  find  here?  The  tribunal,  al-
 though  it  ४5  called  a  tribunal  and  al-
 though  under  clause  I6(l)  it  says—

 “The  Tribunal  shall  have  the
 powers  of  a  civi]  court  while  try-
 ing  a  suit  under  the  Code  of  Civil
 Procedure,  1908,  m  respect  of  the
 following  matters  »

 up  to  that  it  2s  all  right,  but  what  do
 we  find  in  the  next  sub-clause?  We
 find  that  the  powers  of  the  tribunal
 are  restricted  I  want  to  know,
 why’  I  find  in  clause  16(2)  it  says

 “Notwithstanding  anything  con-
 tained  in  sub-section  (l)  or  in  any
 other  law  for  the  time  being  in
 force,  the  Tribunal  shall  not
 compel  the  Reserve  Bank,  the
 State  Bank  or  any  =  subsidiary
 bank—

 (a)  to  produce  any  books  of
 account  or  other  documents.
 which  the  Reserve  Bank,  the
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 State  Bank  or  the  subsidiary
 bank  claims  to  be  of  a  con-
 fidential  nature;

 {b)  to  make  any  such  books  or
 documents  part  of  the  re-
 cord  of  the  proceedings  be-
 fore  the  Tribunal;  or

 (c)  to  give  inspection  of  any
 such  books  or  documents  to
 any  party  before  it  or  to  any
 other  person.”

 I  am  fortunate  that  because  you
 are  in  the  Chair  I  need  not  labour
 this  point.  What  is  the  purpose  of
 asking  a  person  to  go  to  a  tribunal
 without  giving  him  the  right  to  in-
 spect  the  documents  which  the  other
 side  may  produce?  It  may  be  con-
 fidential,  but  so  long  as  I  have  a  case
 that  certain  documents  have  material
 which  will  substantiate  my  case  I
 fhave  a  right  to  inspect  them.  The
 tribunal  is  prevented  from  doing  so.
 There  is  a  mandate  against  the  tri-
 bunal  that  it  shal]  not  order  it.  I
 ean  understand  a  permissive  provi-
 sion  here.  Usually  in  such  statutes
 ‘we  have  mandatory  provisions  for
 positive  things.  Here,  the  tribunal  is
 prevented  by  a  mandate  from  either
 ealling  for  records  or  for  making
 them  part  of  the  records  or  even  for
 giving  the  right  to  go  through  these
 records  to  the  party  who  is  aggriev-
 ed.  It  is  justice  or  does  it  appear  to
 be  the  dispensation  of  justice?  Do
 you  want  justice  to  be  meted  out?
 IZ  you  want  proper  dispensation  of
 justice,  I  do  not  find  any  meaning  in
 this  provision.  It  is  for  the  Joint
 Committee  to  consider  whether  they
 would  put  their  stamp  on  such  an
 obnoxious  provision  as  this.

 Then  there  is  also  another  matter
 which  is  of  some  concem  to  me.  I
 will  read  the  provision.  But  this  does
 not  support  the  case  for  this  Bill!
 being  discussed  by  the  Joint  Com-
 mittee.  These  are  not  controversial
 matters.  These  are  matters  which
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 can  be  ironed  out  in  this  Howe  if
 we  have  the  power.  So,  you  should

 Mr.  Deputy-Speaker:  The  prefix  is
 there  to  the  whole  argument,

 Shri  द  P.  Nayar:  There  is  another
 provision  which  is  contained  in  clause
 27(g).  It  reads:

 “A  person  shall  be  disqualified
 to  be  a  director  of  a  subsidiary
 bank,  if......  he  is,  or  has  been,
 convicted  of  any  offence  which,  in
 the  opinion  of  the  State  Bank,
 involves  moral  turpitude;”

 Why  should  you  give  the  State  Bank
 the  right  to  find  out  whether  ar
 offence  which  is  committed  is  an  off-
 ence  involving  moral  turpitude  or
 not?  I  am  raising  this  only  because
 I  heard  the  hon.  Finance  Minister,
 Shri  Morarji  Desai,  this  morning
 giving  a  statement  in  respect  of  an
 offence  which  everyone  of  us  will
 consider  to  be  one  involving  the
 greatest  moral  turpitude  when  it  is
 committed  by  a  banker  himself  We
 have  heard  this  morning  the  case  of
 Shri  Shanti  Prasad  Jain  who  has  been
 fined  Rs.  55  lakhs.  Will  a  bad  prac-
 tice  or  will  a  wrong  committed  in
 respect  of  the  foreign  exchange  law
 of  this  country  be  considered  to  be
 an  offence  involving  moral  turpitude?
 I  am  submitting  this  because  I  am
 very  much  concerned  with  it  and  as
 this  morning  I  heard  the  hon.  Minis-
 ter  say  that  the  Government  have  no
 power  to  issue  a  directive  to  the
 Reserve  Bank  to  compel  the  Punjab
 National  Bank  to  throw  him  out  of
 the  managing  directorship.  I  was
 amazed.  I  thought  that  Government
 had  powers  not  merely  to  give  gene-
 ral  orders  but  specific  orders  also.
 If  this  is  the  attitude  that  we  find
 from  his  senior  colleague’s  statement
 this  morning  in  respect  of  an  offence
 which  I  would  consider  as  involving
 the  greatest  moral  turpitude,  I  do  not
 know  how  the  State  Bank  will  de-
 cide  whether  the  offence  involves
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 moral  turpitude  or  not.  It  is  for  Gov-
 ernment  to  decide;  it  is  for  this  Par-
 Yament  to  decide.  Why  should  we
 give  a  bank  the  right  to  decide  whe-
 ther  if  is  an  offence  involving  moral
 turpitude  or  not?  And  the  banks  will
 not  decide  because  even  when  the
 Government  says  that  a  violation  of
 the  foreign  exchange  regulations
 which  has  resulted  in  @  finc  being
 imposed  to  the  extent  of  Rs.  55  lakhs
 should  be  considered  as  one  involv-
 ing  moral  turpitude,  yet  it  is  not
 being  considered  as  one  in  which
 Government  will  be  justified  in  in-
 voking  the  provisions  of  the  Act  or
 at  least  in  making  use  of  their  good
 offices  to  compel  the  Punjab  National
 Bank  to  throw  him  out.  This  being
 the  attitude,  we  find  that  it  is  not
 being  considered  as  a  disqualification,
 because  I  find  from  the  answers  to
 certain  questions  earlier  in  tnis  ses-
 sion,  that  there  are  directors  of  other
 banks—he  is  not  the  only  person;
 there  are  directors  of  other  banks—
 who  have  been  also  similarly  caught
 violating  the  foreign  exchange  regu-
 lations.  Instead  of  treating  that  as
 not  merely  disqualification  but  as
 something  of  a  very  bad  type,  CGov-
 ernment  are  putting  a  premium  on
 such  disqualification.  At  least,  it
 smacks  of  that.

 Shri  Prabhat  Kar:  It  408  rather  a
 qualification.

 Shri  झ  P.  Nayar:  Rather,  70  seems
 to  be  a  qualification,  because  Rs.  50
 or  Rs.  100  crores  may  be  the  pro-
 perty  they  may  hold,  and  probably
 they  may  have  a  feeling  that  as  long
 as  they  are  the  managing  directors  cr
 some  key  persons  in  the  bank,  they
 can  put  more  money.  After  all,  banks
 want  only  money,  no  matter  whether
 the  man  puts  the  entire  economy  into
 Jeopardy  by  his  most  nefarious  prac-
 tices.  That  seems  to  be  the  attitude.
 But  for  the  answer  given  this  morning,
 which  I  wag  amazed  to  hear  from  the
 hon  Minister,  I  would  not  have  rais-
 ed  this  point.  I  do  not  want  the
 statute  that  we  are  going  to  pass  to
 leave  such  powers  in  the  hands  of
 banks,  for  banks  would  mean  those
 90  (Ai)  LED—6
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 who  control  them.  Therefore,  we
 must  declare  it  by  statute  that  these
 are  the  offences,  and  that  these  are
 the  disqualifications.

 There  is  one  more  small  point,  and
 I  shall  have  done.  The  question
 must  be  seen  also  from  the  point  of
 view  of  the  employees.  They  have
 discussed  with  the  bankers:  they
 have  discussed  with  the  bank  man-
 agements.  When  Government  are
 controlling  the  banks  in  the  man-
 ner  of  subsidiaries,  why  is  it  that
 they  do  not  care  to  discuss  with  the
 bank  employees’  unions?  Ever  since
 the  publication  of  this  report.  I
 understand  that  several  teiegrams
 have  been  sent  to  Government.  I
 understand  that  till  now  about  two
 thousand  telegrams  have  been  sent
 by  the  employees  to  the  Government
 of  India;  not  one  or  two,  but  two
 thousand  telegrams  have  been  sent  re-
 questing  Government  not  to  go  this
 way,  but  to  amalgamate  the  bonks  as
 recommended,  not  merely  as  recom-
 mended,  but  as  such  recommendation
 having  been  accepted  by  Government.
 Today,  the  position  is  that  when  you
 want  to  take  over  a  bank,  the  entire
 interest  of  the  employees  is  given  the
 go-by;  the  interest  of  the  manage-
 ment  is  taken  into  consideration,
 given  the  fullest  weight,  and  then
 legislation  is  brought  forward.  This
 attitude  should  completely  change,
 because  the  banking  industry  can-
 not  thrive,  whatever  you  may  do,  if
 the  workers  or  the  employees  are  dis-
 pleased.  The  banking  industry  may
 thrive  if  the  management  is  displeas-
 ed,  because  at  any  time  you  can  taka
 it  over.  But  if  you  have  the  tens  of
 thousands  of  these  employees  kept  in
 perpetual  discord,  then  there  is  no
 chance  at  all  of  the  industry  per-
 forming  the  role  which  it  has  to.

 The  case  of  the  Travancore  Bank
 has  also  been  mentioned.  I  under-
 stand  that  the  Travancore  Bank  has  a
 subsidiary  under  it,  namely  the
 Indo-Mercantile  Bank.  The  hon.
 Minister  has  not  mentioned  the  Indo-
 Mercantile  Bank.  Does  it  mean  that
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 when  the  Travancore  Bank  is  made  a
 subsidiary,  the  Indo-Mercantile  Bank
 would  become  a  sub-subsidiary  of  the
 State  Bank,  or  does  it  have  any
 footing  at  all?  I  would  like  to  get  a
 clarification  because  the  employees  of
 this  bank  have  written  to  all  of  us
 long  ago  that  their  position  is  ano-
 malous.  I  would  once  ‘again  request
 the  hon.  Minister  and  the  Joint  Com-
 mittee  to  consider  whether  it  is
 possible  to  change  the  pattern  of
 this  legislation,  whether  it  is  possible
 to  change  the  nature  of  control  which
 is  sought  to  be  exercised  under  this
 legislation,  so  that  necessary  changcs
 may  be  brought  about  to  contro]  these
 banks  not  as  subsidiaries,  but  ag  real
 branches  of  the  State  Bank  by  an
 amalgamation  which  has  been  _re-
 commended  as  early  as  ‘1954,  and
 accepted  by  Government  §  shortly
 thereafter.

 These  are  the  points  which  I  would
 request  the  Joint  Committee  to  con-
 sider;  and  if  the  Joint  Committee  has
 to  do  something,  these  are  the  only
 possible  fields  where  they  can  make
 any  changes,  because  I  know  that  the
 hon.  Minister  is  not  going  to  budge
 an  inch  in  respect  of  the  other  pro-
 visions  which  have  heen  evolved  as
 a  result  of  protracted  discussion  with
 the  banking  interests.

 Shri  Shankaraiya  (Mysore):  Mr.
 Deputy-Speaker,  Sir,  Before  I  say
 anything  about  the  conversion  of  the
 Mysore  Bank  as  a  subsidiary  of  the
 State  Bank,  I  wish  to  make  a  few
 general  observations.  The  formation
 of  subsidiary  banks  of  the  State  Bank
 in  the  banking  system  has  been  a
 noval  method.  The  All  India  Rural
 Credit  Survey  Committee  had  re-
 commended  that  these  ten  banks
 which  are  either  State-owned  or
 State-aided  or  State-sopnsored  should
 be  amalgamated.  That  principle  was
 accepted  by  Government,  and  the
 policy  was  also  announced,  and  only
 the  formal  putting  into  operation  of
 that  policy  had  been  kept  pending.
 Everybody  expected  that  Government
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 would  stick  to  that  policy  and  see
 that  these  banks  would  be  amalga-
 mated;  and  things  were  moving  in
 that  direction.  I  do  not  know  what
 changed  the  mind  of  Government  to
 change  this  policy  and  formulate  this’
 new  idea  to  convert  these  banks  as
 subsidiaries.  Opinion  in  the  country
 is  for  the  nationalisation  of  these
 banks.  So  far  as  the  nationalisation
 of  other  banks,  the  commercial  and
 bigger  units,  are  concerned,  I  am  not
 questioning  it  or  for  it.  But  so  far
 as  these  ten  banks  are  concerned,  the
 policy  of  amalgamating  them  into  the
 State  Bank  has  now  been  changed,
 and  subsidiaries  are  proposed  to  be
 formed.  Instead  of  creating  an  at-
 mosphere  where  these  banks  will
 either  have  independent  and  autono-
 mous  working  powers  or  will  be  en-
 tirely  run  by  the  State  Bank,  this
 anomalous  position  will  create  further
 troubles,  which  I  shall  elaborate  when
 I  come  to  dea!  with  the  provisions  in
 the  Bill.

 I  would,  at  the  outset,  say  that  in
 the  best  interests  of  the  country,  it
 is  better  that  these  banks  are  amalga-
 mated.  I  do  not  know  why  Govern-
 ment  have  made  a  discrimination
 with  regard  to  the  Bank  of  Baroda
 and  the  Bank  of  Rajasthan.  The  hon.
 Minister  has  stated  that  he  did  not
 want  to  exercise  any  compulsion.  I
 too  agree  with  him,  that  there  should
 be  no  compulsion.  But  taking  into
 consideration  the  interests  of  the
 whole  country,  and  the  working  of
 these  banks,  is  it  not  necessary  that
 a  uniform  policy  should  be  adopted
 in  all  these  cases?

 So  far  as  the  Rajasthan  Bank  is  con-
 cerned,  the  hon.  Minister  hag  been
 Pleased  to  state  that  they  have  not
 agreed,  and  Government  did  not  want
 to  exercise  compulsion.  But,  as  regards
 the  Bank  of  Baroda,  no  reasons  have
 been  given,  and  I  do  not  know  .why?

 So  far  as  the  Mysore  Bank  is  con-
 cerned,  it  stands  on  the  same  footing
 as  the  Bank  of  Baroda.  The  Govern-
 ment  of  Mysore  have  neither  any
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 shares  in  it  not  have  they  supported
 it,  but  it  has  its  blessing.  That  is  why
 the  Bank  of  Mysore  has  been  working
 in  a  free  and  efficient  manner,  and  it
 has  built  up  a  reputation  of  its  own.
 While  coming  to  the  clauses,  I  shall
 deal  with  this  point  again.

 Now,  a  discrimination  has  been
 made  between  bank  and  bank;  while
 the  Travancore  Bank  and  the  Mysore
 Bank  have  been  included  and  all  the
 other  banks  have  been  included,  the
 Baroda  Bank  and  the  Bank  of  Rajas-
 than  have  been  excluded.  The  pro-
 bable  reason  that  may  be  advanced  is
 that  the  Mysore  Bank  has  agreed  to  be
 a  subsidiary.  As  to  whether  it  has
 agreed  to  be  a  subsidiary  or  not,  and
 if  so,  under  what  circumstances,  and
 how  it  has  been  challenged  and  so  on,
 I  shall  refer  to  these  later,  because  a
 writ  petition  is  pending  before  the
 High  Court  of  Mysore.

 Instead  of  discriminating  between
 bank  and  bank,  I  would  submit  that
 Government  would  do  well  in  pursu-
 ing  a  uniform  policy  with  regard  to
 all  these  banks,  and  the  best  method
 would  be  to  amalgamate  them.

 Coming  to  the  Mysore  Bank,  I  would
 say  that  just  as  they  have  left  out  the
 Bank  of  Baroda  and  the  Bank  of
 Rajasthan,  :t  would  have  been  in  the
 fitness  of  things  if  the  Mysore  Bank
 had  also  been  excluded  from  the  ope-
 ration  of  this  Bill  The  Government
 of  Mysore  do  not  own  eny  share,  not
 even  a  single  share,  in  the  Bank  of
 Mysore.  The  Bank  was  started  purely
 by  the  business  people,  and  it  acted
 as  the  agent  of  the  Government  of
 Mysore.  It  has  built  up  a  reputation
 of  its  own,  it  has  got  a  good  reserve,
 tts  management  has  been  efficient  and
 it  has  been  serving  the  commercial  and
 industrial  concerns  very  well.  I  do
 not  know  why  the  position  should  be
 disturbed  and  converted  into  a  subsi-
 dary,  end  how  it  is  going  to  benefit
 the  State  of  Mysore.

 The  resolution  adopted  by  the  Bank
 no  doubt  says  that  they  are  willing  to

 Director,
 a  subsidiary.  Actually,  the

 Directors  of  the  Bank  passed  a  resolu-
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 tion  after  the  circulation  of  a  memo-
 tandum  by  the  Chairman  of  the  State
 Bank  of  India.  Then  that  resolution
 of  the  Directors  was  placed  before  the
 shareholders  and  it  was  adopted.  There
 was  a  writ  petition  in  the  High  Court
 of  Mysore,  and  the  folly  of  passing  that
 Yesolution  was  found  and  realised  by
 the  Management.  Subsequently,  they
 convened  another  general  body  meet-
 ing  where  they  had  to  place  the
 general  proposition  before  the  share-
 holders  and  see  that  it  was  adopted.
 That  resolution  is  also  now  being  chal-
 lenged  in  a  court  of  law,  and  I  do  not
 want  to  offer  any  remarks  on  that
 as  it  is  sub  judice.

 I  may  say  with  confidence  that  the
 Bank  of  Mysore  has  been  serving  very
 well  both  the  business  and  commercial
 units  as  also  industry.  The  conversion
 of  this  into  a  subsidiary  bank  will
 affect  its  working  to  a  very  great  ex-
 tent.

 Coming  to  the  general  operation  it-
 self,  the  Bank  of  Mysore  has  several
 branches  not  only  in  Mysore  State,  but
 also  outside  where  the  State  Bank  also
 has  its  branches,  for  example  in  Bom-
 bay  and  Madras.  If  the  Bank  of
 Mysore  were  to  become  a  subsidiary
 of  the  State  Bank,  will  there  not  be
 a  rivalry  between  the  State  Bank
 branch  and  the  Bank  of  Mysore,  and
 should  such  a  thing  be  allowed?  Simi-
 larly  when  branches  have  to  be  started
 to  expand  its  activities.

 Coming  to  the  question  of  the
 management  of  the  subsidiary  banks,
 the  hon.  Minister  was  pleased  to  say
 that  adequate  representation  had  been
 given  for  the  shareholders  and  non-
 officials  also.  Out  of  nine  directors,
 only  two  are  to  be  elected
 shareholders;  the  rest  are  to
 nominees  of  either  the  Reserve
 or  the  State  Bank.  Out  of
 nominations  to  be
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 extent  of  45  per  cent.  have  only  two
 representatives  as  against  seven:  for
 the  State  Bank  and  the  Reserve  Bank:
 and  even  here,  more  and  more  officials
 are  put  in.

 In  the  matter  of  management  of
 Banks  and  serving  the  commercial  and
 industrial  interests,  only  such  persons
 who  have  local  knowledge  and  can
 take  some  risk  can  act  efficiently.
 Banking  does  not  merely  mean  lending
 credit  and  earning  money  on  safe
 loans.  Sometimes  the  directors  will
 have  to  take  greater  risk  in  financing
 a  concern  under  certain  hard  circum-
 stances.  There  may  be  very  good  com.
 panies—Businessmen  and  Industries  to
 which  the  bank  might  have  advanced
 money,  and  a  stage  may  come  when
 a  further  loan  may  be  necessary  to  see
 that  the  company  or  industry  or  the
 business  may  not  crash.  In  such  cir-
 cumstances,  if  the  local  directors  were
 to  be  there,  they  will,  undoubtedly  in
 the  larger  interest,  advance  a  further
 loan  and  see  that  the  company  indus-
 try  is  kept  alive  instead  of  allowing  it
 to  crash  and  thereby  causing  a  greater
 loss  and  injustice  to  the  country.
 There  have  been  several  such  instanc-
 es.  But  if  the  management  is  entrust-
 ed  to  the  officials,  this  kind  of  flexibi-
 lity  will  become  absent,  this  kind  of
 taking  some  amount  of  risk  will  not
 be  there,  and  the  commercial  and
 industrial  interests  will  be  made  to
 suffer.  The  official  will  be  interested
 only  in  seeing  that  the  amount  is  ad-
 vanced  with  the  greatest  safety  and
 on  the  largest  amount  of  security.  He
 does  not  want  to  budge  an  inch  and
 take  any  risk.  Thereby  he  will  be
 jeopardising  the  progress  of  the  com-
 mercial  and  industria]  concerns  and
 the  advancement  of  commerce  and
 industry  in  the  concerned  State.

 ६६  35  the  personal  interest  and  the
 personal  supervision  of  the  General
 Manager  and  the  staff  in  a  bank  that
 produces  better  results.  This  faci-
 lity  will  be  denied  when  the  banks  are
 converted*into  subsidiaries.

 The  provisions  in  the  Bill  are  such
 that  power  is  given  to  the  officials  to
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 see  that  the  Board  meeting  comes  to
 a  stand-still.  Even  one  director  on
 behalf  of  the  State  Bank  can  see  that
 the  meeting  is  adjourned  or  stopped
 and  block  the  whole  proceedings.
 Clause  34  (4)  states:

 “Where  any  of  the  directors  ह.
 cified  in  clauses  (a)  and  (b)  of
 sub-section  (l)  of  section  25  or
 any  of  the  directors,  being  an  off-
 cer  of  the  State  Bank  specified  in
 flause  (c)  of  that  sub-section  is
 unable  to  attend  any  meeting  of
 the  Board  of  Directors  of  a  subsi-
 diary  bank,  and  the  State  Bank
 or  any  other  such  director  as  may
 be  present  at  the  meeting  considers
 that  the  State  Bank  would  not  be
 adequately  or  effectively  repre-
 sented  at  such  meeting  by  reason
 of  the  absence  of  any  such  direc-
 tor,  the  State  Bank  or  the
 director  present  may  give  notice
 in  writing  to  the  subsidiary
 bank...  ”

 if  one  director  present  there  feels  that
 the  State  Bank  is  not  represented  pro-
 perly,  he  can  stop  the  business  of  that
 meeting.  I  can  understand  the  State
 Bank  saying  it,  but  a  nominee  or  a
 director  nominated  by  the  State  Bank
 who  is  present  there  can  stop  the
 meeting  if  he  feels  rightly  or  wrongly,
 for  good  or  bad  reasons,  that  the  State
 Benk  is  not  properly  represented.

 In  commercial  and  business  matters,
 time  is  of  the  essence,  and  if  things
 are  impeded  and  stopped,  I  do  not
 know  how  much  of  hardship  it  will
 work  on  the  clients  of  the  bank.  There-
 fore,  such  a  provision  cannot  be
 accepted.

 Coming  to  the  executive  committee
 itself,  no  doubt  the  director  who  has
 been  nominated  in  the  Board  can  ex-
 ercise  this  power  as  such,  but  power
 is  reserved  under  clause  85(i)  pro-~
 vigo  to  the  State  Bank  to  depute,  in
 case  the  director  who  is  nominated  to
 the  executive  committee  is  absent  or
 is  unable  to  attend,  any  other  person
 to  attend  the  meeting.  Particularly  in
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 the  management  of  banks,  particularly
 in  the  business  field,  knowledge  based
 on  continuity  and  personel  knowledge,
 is  absolutely  necessary.  If  persons  who
 have  no  previous  knowledge  of  the
 proceedings  and  discussions  in  the
 previous  meetings  are  allowed  to  go,
 and  participate  in  the  deliberations  of
 the  Executive  Committee—because  it
 is  the  Executive  Committee  which  ex-
 ercises  most  of  these  powers  in  res-
 pect  of  advancing  money,  issuing  of
 notices,  calling  for  further  advance  of
 money,  or  securty  etc,  asking  for
 lending  a  helping  hand  and  all  that;
 it  is  the  Executive  Committee  that
 exercises  greater  power—if  there  is  no
 continuity  or  knowledge  of  the  affairs
 of  the  bank  as  such,  and  if  persons  who
 are  deputed  to  attend  the  meetings  are
 new,  I  do  not  know  how  the  proceed-
 imgs  will  be  in  the  interests  of  the
 bank.  Therefore,  such  a  provision  is
 very  unfair  and  unjust  and  it  will  not
 be  in  its  interest  or  for  the  prugress  of
 that  bank,

 5  hrs,

 As  regards  compensation,  Sir,  Il  would
 like  to  say  one  word.  Provision  is
 made  here  as  to  how  compensation
 should  be  computed.  Clause  33  speci-
 files  how  assets  and  liabilities  are  to  be
 computed  as  per  the  principles  enun-
 ciated  in  the  First  Schedule.  While
 assessing  the  assets  of  a  bank,  say,  for
 example,  the  Bank  of  Mysore,  which
 is  to  be  converted  into  a  subsidiary,
 the  reserve  funds  that  are  built  up  for
 a  very  long  time  will  also  be  includ-
 ed.  I  would  like  to  ask  the  hon.  Min-
 ister  to  explain  whether  the  reserves
 built  up  for  such  a  long  time  by  the
 efficient  management  of  the  directors
 till  now  should  entirely  go  to  the  be-
 nefit  of  the  present  sharholders  who
 happen  to  be  fortunately  there  at  the
 time  of  this  conversion  and  who  have
 voted  for  that  resolution.  Why  should
 these  reserves  which  have  gone  to  the
 credit  of  the  bank,  which  have  been
 built  up  by  the  sacrifice  of  the  com-
 mercial  section,  by  the  helping  hand
 of  the  Government  and  others,  go
 entirely  to  the  benefit  of  these  share-
 holders  merely  because  they  happen
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 to  be  the  shareholders  at  this  time  of
 conversion?  Why  should  not  the  re-
 serve  fund  be  carried  over  to  the  new
 bank?  As  it  is,  it  is  not  so  proposed.
 The  present  shareholders  will  be  get-
 ting  greater  benefit  than  what  is  other-
 wise  available  to  them.  They  have  got
 the  shares.  They  are  negotiable.  They
 have  got  a  certain  price  quoted  in  the
 share  market.  It  ig  but  reasonable
 that  they  should  get  that  price,  and
 something  more  also.  But  according  to
 the  computation  of  these  assets  and
 liabilities,  they  will  be  getting  far  more
 than  what  they  deserve.  So  why  should
 not  these  reserves  that  have  been  built
 up  over  a  long  period  be  carried  over
 to  the  new  bank?  Why  should  these
 be  distributed  among  the  shareholders?
 l  would  like  the  hon.  Minister  to  kind-
 ly  explain.

 In  this  connection,  I  would  like  to
 bring  to  the  notice  of  the  hon.  Minis-
 ter  that  when  the  idea  of  nationalisa-
 tion  was  there,  there  were  fluctuations
 in  the  share  market.  Everybody  was
 afraid  that  the  price  of  the  shares
 would  depreciate  and  that  he  would
 lose  something.  There  were  fluctua-
 tions  in  the  market;  there  was  some
 Btability  afterwards.  But  when  the
 idea  of  forming  subsidiaries  came  in,
 a  memorandum  was  circulated  secretly
 to  the  directors.  I  would  like  to  bring
 to  the  notice  of  the  hon.  Minister  that
 when  these  negotiations  were  going  on
 and  when  this  memorandum  was  sent
 to  the  directors,  they  had  knowledge
 as  to  how  the  banks  would  be  convert-
 ed  into  subsidiaries  and  what  benefits
 they  would  derive.  There  was  a  good
 deal  of  transactions.  The  common
 shareholder  could  not  know  as  to  what
 would  happen.  Because  of  the  special
 knowledge  that  the  directors  and  the
 few  that  had  knowledge  of  the  idea
 that  the  banks  that  were  going  ta  be
 converted,  as  subsidiaries  they  corner-
 ed  some  of  the  shares  and  have  kept
 them  in  their  or  even  others’  names.
 They  have  taken  undue  advantage  of
 the  secret  knowledge  that  they  could
 get  and  many  of  the  shareholders  have
 been  deprived  of  the  chance  afforded
 by  that  secret  knowledge.  The  direc-
 tors  who  had  been  allowed  to  continue
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 as  directors  have  corn
 either  in  their  names  or

 A  F
 ip

 :  be
 these  lines,  naturally  they  will  be  tak-
 ing  advantage  of  their  position.  Would
 it  be  reasonable  for  Government  to
 aliow  such  a  thing?  Therefore,  in  the
 larger  interests  of  the  country,  it  is
 desirable  that  these  teserves  should  be
 carried  over  to  the  new  banks,  so  that
 the  new  banks  may  serve  the  country
 with  greater  capital  and  greater  re-
 serves  and  stability.

 Then  there  is  another  point.  Under
 the  Banking  Companies  Act,  the  State
 Bank  or  any  bank  in  the  whole  of
 India  is  not  empowered  to  hold  more
 than  80  per  cent.  shares  in  any  other
 banking  concern.  This  is  as  per  sec-
 tion  9()  of  that  Act.  I  want  to  know
 from  the  Minister  whether  this  conver-
 sion  into  subsidiaries  will  not  offend
 this  provision  of  that  Act.  Here  evi-
 dently  the  State  Bank  will  be  holding
 more  than  50  per  cent—55  per  cent.  is
 fixed—and  so  it  violates  the  Banking
 Companies  Act.  Unless  section  9()
 of  that  Act  is  also  amended  suitably,
 this  conflict  will  continue  and  the  posi-
 tion  will  not  be  correct.

 Also,  the  Banking  Companies  Act
 prohibits  the  formation  and  holding  of
 subsidiary  banks.  If  the  State  Bank
 is  exempted—or  any  exemption  is
 given  to  have  subsidiaries  of  this
 nature—will  that  not  also  offend  the
 provisions  of  the  Banking  Companies
 Act?  3  would  like  a  clarification  from
 the  hon.  Minister.

 With  these  words,  I  would  say  that
 either  Government  should  make  up
 their  mind  to  amalgamate  the  whole
 thing  or  allow  the  banks  to  run  as  they
 are  now.  I  am  particularly  speaking
 of  the  Bank  of  Mysore  because  it  has
 got  a  well  established  reputation.  It
 can  serve  well.  It  has  been  serving
 well  and  Government  would  do  well
 toa  aliow  it  to  continue  as  it  is  by  re-
 moving  it  from  the  purview  of  this
 legislation,  so  that  it  is  allowed  to  run
 and  serve  in  the  best  interests  of  the
 country,  commerce  and  industry.

 State  Bank  APRIL  950  of  India  (Subsidiary  74080
 Banks)  ह...

 Shri  Mohammed  imam  (Chital-
 drug):  May  I  seek  a  clarification?
 Will  those  Members  whose  names  have
 been  included  in  the  Joint  Committee
 be.  allowed  to  take  part  in  the  debate
 as  a  special  case?

 Mr,  Deputy-Speaker:  It  is  only  in
 exceptional  casts  that  they  are  allow-
 ed.  Normally  they  are  not  allowed.

 Shri  Mohammed  Imam:  There  are
 not  many  speakers,  An  exception  may
 be  made  this  time.

 Ch,  Ranbir  Singh  (Rohtak):  There
 are  already  severaj

 Mr.  Deputy-Speaker:  That  would
 be  seen  later.

 श्री  राम  कृष्ण  गृप्स  (महेन्द्रगढ़)
 जनाब  डिप्टी  स्पीकर  साहब,  यह  बिल  जो  कि

 इट्रोड्यूस  किया  गया  है  झौर  जिस  को  ज्वायंट
 सिलेक्ट  कमेंटी  को  रेफर  करने  की  तजवीज
 रखी  गई  है,  बहुत  भ्रहम  है  !  बल्कि  मैं  तो

 यह  कहूंगा  कि  बैंकों  का  नेशनलाइजेशन  करने
 की  तरफ  यह  पहला  कदम  है  ।  इसलिये  में

 इस  तजवीज  का  स्वागत  करता  हूं  भौर  भ्रपनी
 प्वन्द  सजैशंस  आपके  सामने  रखना  चाहता

 हूं  ताकि  सिलेक्ट  कमेटी  उन  पर  विचार  कर
 सके  {

 इस  बिल  के  द्वारा  चन्द  बैंक्स  को,  जिन  के

 इंतिजाम  में  स्टेट  गबर्नमेंट्स  का  काफी  हाथ
 है,  रिकांस्टीट्यूट  किया  जा  रहा  है  |  इस

 रिकांस्टीट्यूडन  का  एक  नतीजा  यह  होगा  कि

 उन  बैंक्स  के  इंतिजाम  के  लिये  नये  बोर्ड  झाफे

 डायरैक्टर्स  मुकर्रर  किये  जायेंगे  जिस  बीज

 में  कि  ह्टेट  बैंक  झाफ  इंडिया  को  काफ़ी

 नुमाइंदगी  होगी  i  इस  सिलसिले  में  मेरी

 सब  से  पहली  तजवीज  यह  है  कि  जब  ये  झाल”

 रेडो  स्टेट  एसोलिएटिड  बैंक्स  हैं.तो  इनको  एमल-
 गामेट  कर  दिया  जाये  तो  ज्यादा  भच्छा  रहेगा
 ऐसा  करने  से  बैंकों  को  नेप्तनलाइज  करने  का

 जो  हमारा  काम  है,  वह  बहुत  सासान
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 जायेगा  यह  बात  मैं  इसलिये  भी  कहना
 चाहता  हूं  भौर  जरूरी  समझता  हूं  क्योंकि
 बक्स  को  नेशनलाइज  करने  से  जो  उनके
 झन्दर  फेपिटल  है,  उसका  पब्लिक  के  कामों  के
 लिये,  देश  की  तरक्की  के  कार्मो  के  लिये,
 डिबेलेपमेंट  के  कामों  के  लिये  इस्तेमाल  करने
 में  आसानी  होगी  भौर  वह  इस्तेमाल  किया
 जा  सकेगा  जहां  तक  स्टेट  एसोसियेटेड
 या  स्टेट  झोंब  बैगस  का  सबाल  है,  उनको  तो
 झलग  रखने  का  कोई  सवाल  ही  पैदा  नहीं
 होता  है  ।

 दूसरी  बात  में  बैंक  आफ  पटियाला  के

 बारे  में  कहना  चाहता  हुं।  प्लान  रेबल  मिनिस्टर

 साहब  ने  भ्पनी  स्पीच  में  कहा  है  कि  यह
 सुकस्मिल  तौर  पर  द्वी  पटियाला  स्टेट  का  एक
 डिपार्टमेंट  था  जब  छोटी  छोटी  स्टेट्स  को

 मिला  कर  पेप्सू  बनाया  गया  तो  उस  वक्‍त
 इस  बैंक  के  जितने  भी  एसेट्स  थे  या  जितना  भी
 कैपिटल  था,  वह  तमाप  का  तमाम  गवर्नमेंट
 शराफ  इंडिया  का  था।  में  यह  इसलिये  कहता
 हूं  कि  कास्टीट्यूजन  की  धारा  २६९५  के  भूता-
 बिक  यह  जरूरी  था  कि  इसके  मुताल्लिक
 कोई  समझोता  होता  t  छेकिन  चूकि  २५
 जनवरी,  १६५०  तक  कोई  इस  किस्म  का
 समझौता  या  एश्रीमेंट  नही  हुआ  इसलिये  कोई
 वजह  मालूम  नहीं  होती  है  कि  इस  बैंक  के

 इंतिजाम  को  झलग  रखा  जाये  t  कांस्टीट्यूशन
 की  धारा  २६४  में  यह  साफ  कहा  गया  है  :

 “As  from  the  commencement  of
 this  Constitution—(a)  all  property
 and  assets  which  immediately
 before  such  commencement  were
 vested  in  any  Indian  State  corres-
 Ponding  to  a  State  specified  in  Part
 B  of  the  First  Schedule  shall  vest

 इसलिये  जब  इस  किस्म  का  कोई  समझौता
 नहों  gor  tt  इस  बैंक  आफ  पटियाला  को  झलग
 रखने  का  कोई  सवाल  ही  पैदा  नहों  होता  है।
 बल्कि  में  तो  यहां  तक  कहूंगा  कि  इतने  धर्से
 तक  जांकि इसे  धलग  ला गया है, गया  है,  यह  इस्लीगल
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 था  शौर  कांस्टीद्यूसन  की  प्राविजन  २६४५
 के  खिलाफ  यह  तमाम  भीज  जाती  है|

 यह  चौज  इसलिये  भी  जरूरी  है  कि  इस
 बैंक  का  जो  इंतिजाम  है  यह  भी  बहुत  माकिस

 है।  पिछले  दिनों  पंजाब  झसेम्बलो  में  जब  वहां
 की  पब्लिक  एकांउट्स  कमेटी  ने  इस  बैंक  के
 बारे में  झपनी  रिपोर्ट  पेश  की  तो  अपनी  रिपोर्ट
 में  यह  कहा  था  :

 मेरे  कहने  का  मतलब  यह  है  ॥:  बहुत
 से  इस  किस्म  क॑  वाकात  हुए  हैं  जिन  की  वजह
 से  पब्लिक  मनी  को  च्फाड  क  रने  की  कोशिश
 की  गई  है  t  उसमें  एक  मिसाल  भी  पेच  की

 गई  है  कि  किसी  एक  फर्म  ने  कुछ  बिल  एक्सचेंज
 करवाये  इन  बिलस  को  जब  एक्सचेंज
 कराया  गया,  तो  उनके  मुताल्लिक  जो  रेलबें

 रिसोट्ल पेश  की  गईं,  उनमें यह  सो  किया  गया

 था  कि  कंटेंट्स  जो  है,  वह  गोल्ड  है,  लेकिन  बाद
 में  साबित  ह्ुभा  कि  वह  सिल्वर  था  झौर  थे
 तमाम  बिल्स  जो  बैंक  के  थे  वे  डिसभानर  हो
 गये  ।  इस  से  बैंक  को  तकरीबस  ४  साख
 ८३  हजार  रुपये  का  नुक्सान हुआ  t  इस  सिये
 भी  यह  चीज  जरूरी  है  ताकि  इन  तमाम
 मसामलात  की  तहकीकात  की  जा  सके  ।  इस
 वास्त  में  जोर  दे  कर  कहना  चाहता  हूं  कि  कोई
 कमेटी  मुकरेर  हो  जो  कि  जांच  पड़ताल  कर  सके

 ऐसा  भी  प्राविजन  हो  ।  इस  बिल  के  अन्दर

 ऐसी  प्राविजन  है  कि  जिन  कक्स  को  रिकॉस्टी:
 ट्यूट  किया  जा  रहा  है,  उनके  एकाउंद्स
 की  पूरी  तहकौकाठ  भौ  की  जा  सके  ।  मे
 समझता  हूं  कि  इस  किस्म  के  एम्वेजलमेंट
 के  कंसिस  ट्रोॉजिशनल  पीरियड  में  झक्सर
 ज्यादा  होते  है,  इस  शस्ते  इस  तरह  की  बातों
 के  बारे  म॑  भी  भोहतात  रहने की  बहुत  ज्यादा

 जदरत है  ताकि  पब्लिक  के  रुपये  का  ल्मयय
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 न  हो  सके  और  तमाम  हालात  सही  तौर  पर
 गवर्नेमेंट  शाफ  इंडिया  के  सामने  झा  जायें

 भेरी  झगली  तजवोज  यह  है  कि  सेक्शन
 ७  म॑  जहां  यह  कहा  गया  है  कि  स्टेट  बैक  आफ
 इंडिया  के  दोयर्स  ५५  परसेंट  हू ंगे, यह  तादाद
 कम  है  शोर  इसको  कम  से  कम  ७५  परसेंट
 कर  दिया  जाये  t  of  यह  बात  इसलिये  कहता
 हूं  ताकि  इन  बक्स  पर  स्टेट  बैक  झाफ  इंडिया  का

 मुकम्मिल  तौर  पर  कंट्रोल  हो  सके  भौर
 प्राइवेट  डायरेक्टर्स  कम  से  कम  रहें  ।  मेरी

 यह  भी  तजवीज  है  कि  जो  उनके  मौजूदा
 डायरेक्टर्स  है,  उनको  तो  बोर्ड  प्राफ  डायरेबटर्स
 में  हगिज  भी  न  लिया  जाये  क्योंकि  अगर  ऐसा
 किया  गया  तो  सब  बातो  के  मुताल्लिक  सही
 तौर  पर  कोई  तहकीकात  नहीं  हो  सकंगी
 ध्रौर  सही  मामलात  का  पता  नही  लग  सकेगा  |

 यही  कारण  है  कि  जब  किसी  भ्रडरटेकिंग  को
 नेशनलाइज  किया  जाता  है  या उसका  इतिजाम

 गबनं  मेंट  अपने  हाथ  में  लेती  है  तो उसका  उसके
 बाद  भी  जो  इं  त्तिजाम  होता  है  वह  तसल्लीबरूश

 नही  होता  है  भौर  उसका  सब  से  बड़ा  कारण  यह
 है  कि  जिन  लोगों  से  इंतिजाम  लिया  जाता  है,
 उन्ही  को  दूसरी  शक्‍ल  में  या  दूसरे  तरीके  से
 उसका  इंतिजाम  सौंप  दिया  जाता  है  ।  मुझे
 पूरा  विश्वास  है  कि  यह  गलती  बेकस  के  मामले
 में  नहीं  दोहराई  जायेगी

 तीसरी  तजवीज  मेरी  यह  है  कि  बैक्स
 को  नेहनलाइज  करने  के  बाद  जो  सलूक
 वहा  पर  काम  करने  बाले  मुलाजिमों  के  साथ
 किया  जायेगा  उसके  बारे  में  कहा  गया  है
 कि  कलाज  ११  में  उनके  साथ  वही  सलूक  होगा
 शौर  बही  उनको  फैसिलिटीस  दी  जायेंगी,
 जो  पहले  किया  जाता  था  या  दी  जाती  थी  ।
 में  इस  राय  के  हक  में  नहीं  हूं।  मेरी  समझ
 में  नही  श्याता  है  कि  बैंगस  को  जब  नेदनलाइज
 किया  जा  रहा  है,  उनके  साथ  वही  सनूक  क्‍यों
 किया  जाये  ।  में  तो  यह  मसझता  हूं  कि
 उसका  एक  मकसद  यह  भी  होना  चाहिये  कि
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 जोबैंकों  के  छोटे पोद  मुलाशमीन  हैं  उनको
 भी  झ्ाराम  मिले,  उनको  भी  वही  फ़ैसिलिटीज
 मिलें  जो  स्टेट  बैक  भाफ़  इंडिया  के  मुलाजमीन
 को  दी  जा  रही  है  ।  जब  झाप  तमाम  कैपिटल
 पर  कंट्रोल  रखने  जा  रहे  हें  भौर  साथ  ही  साथ
 बोर्ड  आफ़  डायरेक्टर्स  में  भी  स्टेट  बैक  झाफ़
 इंडिया  का  नुमायां  हाथ  होगा,  तो  म ेरी  समझ
 में  बही  झाता  है  कि  क्यों  मुलाजमीन  के  साथ

 दूसरी  तरह  का  सपूक  जारी  रखा  जाये  ।
 इसलिये  मेरी  तजवीज  यह  है  कि  क्लाज  ११
 को  भी  एमेंड  किया  जाये  भौर  सिलैक्ट  कमेटी
 इस  मामले  पर  विचार  करे  ताकि  जो  उन
 बेकस  के  मुलाजमीन  है,  उनको  भी  वहीं
 फसि  पीटाज  मिल  सकें,  उनके  साथ  भी  वही
 सलूक  हो  सके  जो  कि  स्टेट  बैंक  झाफ  इंडिया
 के  मुलाजमीन  के  साथ  होता  है  ।

 ब्रासिरी  तजवीज  जो  मेरी  है  वह  क्लाज
 ३८  के  बारे  में  है  जिसको  कि  मै  बहुत  ज्यादा
 अहम  समझता  हु  और  में  समश्ता  हूं
 कि  यह  एक  ऐसी  क्लाज है  जोकि
 नेशनलाइजेशन  की  तरफ  जाती  है।
 इस  क्लाज  में  यह  कहा  गया  है  कि  किसी  भी

 शेड्यूल्ड  बेक  का  इंतिजाम  किसी  भी  वक्‍त
 सबसिडियरी  बैंक  झपने  हाथ  में  ले  सकता  है।
 यह  बहुत  भच्छी  तजबीज  है  ।  इसमें  मै  सिर्फ
 इतना  एमेंडमेंट  चाहता  हू  कि  स्टेट  बैंक  आफ
 इंडिया  भी  किसी  भी  नये  रिकॉस्टीट्यूटिड
 बैंक  का  इंतिजाम  जब  भी  चाहे  झपने  हाथ  में
 ले  सके  श्रौर  सबसिडियरी  बैंक  को  भी  डायरेक्टली
 स्टेट  बैंक  आफ  इंडिया  में  मर्ज  किया  जा  सके  t

 मुझे  पूरा  विष्वास  है  कि  इन  तमास
 बातों  पर  सिलैक्ट  कमेटी  सौर  करेगी  इन
 तमाम  तजवीजों  को  रखने  का  मेरा  मकसद.
 सिर्फ  इतना  है  कि  जब  भी  कभी  हमारी
 गवर्नेमेंट  यह  डिसाइड  करे  कि  हमने  बैंबस
 को  नेशनलाइज  करना  है,  तो  ज्यादा  दिक्कत
 रास्ते  में  न  श्राये  ।  मुझे  पूरा  विध्यास  है  कि
 अगर  हम  ने  उस  तमाम  तजवीजों  पर  विदार
 किया  और  इस  दिल  को  इस  तरह  से  झमेंड
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 किया  तो  जब  भी  बैंक्स  को  वेशनलाइज  करने
 का  प्रोग्राम  हाथ  में  लिया  जायेगा  तो  कोई
 खास  दिक्कत  पेश  नहीं  झायेगी  भौर  यह  काम

 बहुत  भझासानी  से  हो  सकेगा  ।

 मुझे  पूरा  विश्वास  है  कि  सेलेक्ट  कमेटी
 इन  नद  तजवीजों  पर  जरुर  व्रियार  करेगी  y
 Shri  Aurobindo  Ghosal  (Ulubena):

 Mr.  Deputy~Speaker,  before  I  go  into
 the  body  of  this  Bull,  I  would  like  to
 aay  some  words  as  to  the  umportance
 ef  the  expansion  of  banking  system
 in  our  country.  Of  late,  especially
 since  Independence,  the  role  of  banks
 is  being  gradualiy  brought  in  the
 Sphere  of  rural  finance.  This  respon-
 sibility  has  devolved  on  banks  due  to
 the  agricultural  basis  of  the  Indian
 economy  and  also  due  to  the  necessity
 of  co-ordinating  the  credit  facilities  in
 the  rural  sector.

 A  small  history  of  the  past  will  be
 required  in  order  to  understand  the
 trend  of  the  banking  system.  The
 Agricultural  Credit  Department  was
 organised  simultaneously  with  the
 creation  of  the  Reserve  Bank  in  April
 i935.  Before  the  Reserve  Bank  was
 created,  the  Central  Government
 appointed  Sir  Malcolm  Darling  to
 report  on  various  matters  connected
 with  co-operative  finance.  He  submit-
 ted  a  preliminary  report  in  986  and
 a  statutory  report  in  1937.  The  report
 pointed  out  that  the  entire  rural  fin-
 ancing  of  the  agriculturist  was  met  by
 the  moneylenders  and  sowears  and  the
 assistance  of  co-operative  societies  was
 negligible.  his  report  was  directed
 to  supply  credit  facilities  to  the  agri-
 culturists  in  the  rural  sector.  Since
 then  the  co-operative  societies  were
 receiving  some  credit  facilities  from
 the  Reserve  Bank.  Thereafter,  the
 All  India  Rural  Credit  Survey  Com-
 mittee  was  set  up  and  its  report  came
 in  December,  ‘1954.  This  report  reveal-
 ed  that  about  70  per  cent  of  the  rural
 financing  is  met  by  the  moneylenders.
 The  survey  period  was  1951-52,  It
 says:

 “The  Committee  of  Direct‘on  of
 the  All-India  Rural  Credit  Survey
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 summed  up  the  position  in  regard
 to  agricultural  credit  by  saying
 that  it  ‘falls  short  of  the  mght
 quantity,  is  not  of  the  right  type,
 does  not  serve  the  right  purpose,
 and,  by  the  criterion  of  need  (not
 overlooking  the  criterion  of  credit-
 worthiness)  often  fails  to  go  to  the
 right  people.’”

 They  recommended  how  the  co-
 operative  credit  should  be  introduced:

 “The  basis  of  future  policy  lJaid
 down  by  this  Commuttee  was  the
 creation  of  conastions  in  which
 co-operative  credit  would  have
 reasonable  chances  of  success.  For
 this  purpose,  3६  recommended  the
 setting  up  of  an  integrated  struc-
 tured  based  on  three  fundamental
 principles,  mz.,  State  partnership
 at  different  levels,  full  co-ordins-
 uon  between  credit  and  other  eco-
 nomic  activities  especially  market-
 ing  and  processing,  and  admin.s-
 tratzon  through  adequately  trauned
 and  efficient  personnel,  responsible
 to  the  needs  of  the  rural  popula-
 tion.  The  Reserve  Bank  has  been
 assigned  a  crucial  role  in  this
 scheméd  of  integrated  credit.”

 On  the  one  hand  we  find  that  the
 banks  operate  as  the  Government's
 agent  in  business  and  commercial
 affairs  and  on  the  other  hand  they
 will  finance  the  rural  sector  to  the
 benefit  of  the  agriculturists.  So,  the
 banks’  functions  are  wide  and  varied,
 controlling  the  whole  national  life,
 including  food  production,  plans  and
 projects.

 प्रा  this  background  the  only  step
 which  is  right  and  proper  is  the
 natuonalisat  on  of  the  whole  banking
 system.  With  this  possibility  re:  the
 future  of  the  banking  system,  with
 this  prospect  in  view,  the  present  Bill
 falls  far  short  of  the  expectations  of
 the  people  and  the  requirements  of
 the  time.  The  Government  has  tried
 in  tha  Bill  to  associate  certain  major
 State  associated  banks  with  the  State
 Bank  of  India,
 has  also  been
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 not  know  why  it  is  not  being  made
 compulsory.  The  Rural  Credit  Survey
 Committee  has  already  recommended
 the  necessity  of  compulsory  amalgama-
 tion  of  these  banks  wherever  neces-
 sary:

 “The  process  of  statutory  inte-
 gration  which  may  for  legislative
 purposes,  be  conce.ved  as  the
 enlargement  of  the  Imperial  Bank
 of  India  by  amalgamation  with  it
 of  the  State-associated  banks
 would  not  necessarily  cease  with
 the  amalgamation  of  the  particu-
 Jar  banks  here  specified,  For  future
 extension  of  the  process,  as  and
 when  necessary  and  appropriate
 and  subject  to  notification  by  Gov-
 ernment  the  same  statute  should
 contain  provision  for  s  milar  com-
 pulsory  amalgamation  with  the
 State  Bank  of  India,  of  suitable
 relatively  small  banks  whose
 branches  are  so  situated  as  to  be
 complementary  in  point  of  area  of
 operation  to  that  of  the  State
 Bank.”

 Not  only  this.  A  well-known  econo-
 mist,  Dr.  V.  K.  R.  द  Rao,  the  Vice-
 Chancellor  of  the  Delhi  University  and
 the  convener  of  a  sub-committee  set
 up  by  the  Congress  Economic  Com-
 mittee  to  go  into  the  meaning  and
 imphcations  of  socialism  and  other
 prominent  economists  have  advised
 complete  nationalisation  of  banking
 industry.  Dr.  Rao  observes:

 “It  would  be  necessary  both  for
 the  efficient  work  ng  of  socialist
 enterprises  and  preventing  the
 unplanned  and  anarchic  expan-
 sion  of  private  enterprise,  that
 banking  ceases  to  be  e  matter  of
 private  ownership  and  manage-
 ment  and  is  not  only  owned  but
 operated  by  the  community.”

 The  Joint  Committee  should  very
 seriously  consider  the  compulsory
 amalgamation  of  these  banks—not  of
 this  voluntary  type  of  merging  and
 bringing  subsidiary  statutes.  In  this
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 connection,  Rajasthan  Bank  has  been
 mentioned  by  my  hon.  friend,  Shri  दि
 P.  Nayar  and  he  asked  why  Rajasthan
 Bank  has  not  been  included  in  this
 category.  I  do  not  know  whether  it  is
 because  one  party  holdg  more  than  50
 per  cent  of  the  shares  in  that  bank.  I
 would  like  the  Joint  Comm.ttee  to
 consider  that  also,

 I  would  like  to  draw  the  attention
 of  the  Joint  Committee  to  same
 clauses.  Clause  l(!)  seems  to  be
 vague.  It  does  not  state  if  the  conti-
 nuity  of  service  will  be  maintained.
 The  last  portion  of  the  clause  is  very
 dangerous.  The  powers  of  revision  or
 alteration  of  the  terms  and  conditions
 of  service  are  given  to  the  new  bank.
 Clause  11(4)  is  also  very  vague.  It
 should  be  put  in  a  more  specific  way.

 Clause  29(3)(a)  stipulates  that  the
 general  manager  shal!  be  a  whole-time
 Officer  of  the  subsidiary  bank.  In
 spite  of  this  the  provision  goes  on  to
 say  that  the  General  Manager  of  the
 subsidiary  bank  may,  with  the  approv-
 al  of  the  State  Bank  and  the
 Reserve  Bank,  be  a  director  of  any
 other  inst  tution.  If  he  is  allowed  to
 be  a  director  of  any  other  institution,
 he  will  not  be  able  to  devote  his  whole
 time  to  the  work  of  the  subsidiary
 bank.  Therefore,  this  provision  should
 be  deleted.

 I  would  like  to  refer  to  clause  29(8)
 (b).  It  prescribes  the  time-limit  for
 the  office  of  the  General  Manager.  But
 it  is  nullified  by  sub-clause  (4)  which
 entitles  him  to  reappointment.

 Sir,  I  have  no  objection  if  he  is
 reappuinted  in  any  other  subsidiary
 bank.  but  it  must  be  specified  that  he
 is  not  entitled  to  reappointment  in
 the  same  subsid  ary.

 Clause  34(5)  should  be  remodelled.
 Those  who  have  interest  in  loans,
 contracts,  should  lose  their  director-
 ship.  It  is  said  that  they  should  be
 absent  in  the  meeting  where  the  ques-
 tion  of  their  loans  would  be  considered,
 I  would  like  to  draw  the  attention  of
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 the  Joint  Committee  to  this  provision,
 and  I  would  like  to  recommend  that
 this  provision  should  be  remodelled
 to  say  that  those  persons  who  will
 have  vested  interest  or  some  interest
 in  loans  or  contracts  should  not  be
 allowed  to  be  directors  of  that  sub~
 sidiary  bank.

 Clause  35(4)  relates  to  formation  of
 committees.  I  do  not  think  it  is
 advisable.  Provision  has  been  made
 here  for  forming  some  committees
 from  among  the  directors  and  also,  if
 necessary,  with  outsiders.  I  do  not
 think  it  is  adv  sable  to  form  any  com-
 mittee  of  a  subsidiary  bank  with  out-
 siders.  It  should  be  restricted  to
 directors  or  employers  of  the  subsi-
 diary  banks,

 I  would  now  like  to  draw  the  atten-
 tion  of  the  Jomnt  Committee  to  clause
 38(7).  I  want  only  to  refer  to  the
 number  of  years  provided  here.  It  is
 along  period,  I  would  like  to  sugrest
 that  it  should  be  reduced  to  five  years
 instead  of  seven  years.

 By  clause  38(8)  the  effect  of  the
 awards  and  other  legal  dues  of  the
 employees  has  been  nullified.  I  do
 not  know  why  the  dues  which  have
 accrued  to  the  employees  by  dint  of
 some  awards  should  be  nullified  in  this
 way.  I  would  lke  the  Joint  Commit-
 tee  to  look  into  this  clause  also.

 In  clause  40(3)  a  provision  has
 been  made  for  giving  an  interim  divi-
 dend.  When  there  is  a  provision  for
 preparing  the  balance-sheet  every
 year,  I  do  not  know  why  the  provision
 for  giving  an  interim  dividend  has  also
 been  inserted.

 Then,  clauses  49(1),  (2)  and  (3)
 are  quite  unjustified.  The  employees
 who  have  already  been  promoted  or
 have  received  increment  are  affected
 by  these  clauses.  It  will  be  unjustified
 and  fllegal  to  revert  them  to  their
 previous  positions.  Secondly,  there  is
 Provision  for  refund  of  increased
 salary,  compensation  or  gratuity
 Teceived  by  them  from  the  previous
 bank.  To  compel  them  to  return  that
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 will  cause  much  hardship  to  the  em-
 ployees.  I  would  request  the  Jaint
 Committee  to  consider  this  point  also.
 If  you  accept  all  other  liabilities,  why
 should  you  not  accept  the  Liabilities  of
 the  workers  also?

 Lastly,  Sir,  |  would  like  to  refer  to
 clause  52.  है ९. द  s  is  another  clause  which
 is  quite  detrimental]  to  the  interests  of
 the  existing  employees.

 Therefore,  in  conclusion,  I  would
 like  to  draw  the  attention  of  the  Joint
 Committee  to  the  clauses  which  are
 detrimental  to  the  interest  of  the
 employees  and  say  that  they  should
 be  remodelled.  I  would  request  the
 Joint  Committee  to  see  that  the  em-
 Ployees  are  not  deprived  of  any  of
 their  dues  due  to  any  clause  of  this
 Bill.

 hri  T.  Subramanyam  (Bcilary):
 Mr.  Deputy-Speaker,  Sir.  two  broad
 lines  of  approach  have  been  taken
 with  regard  to  this  Bill.  One  is  that
 the  banks  referred  to  should  be
 amalgamated  and  they  should  not  be
 given  a  separate  entity.  The  next
 approach  is  that  they  should  be  kept
 completely  independent  as  has  been
 hitherto,  that  the  status  quo  should
 be  maintained,  they  have  been  do  ng
 useful  work  and  all  that.  The  hon.
 Minister  has  in  introducing  this  Bill
 taken  a  middle  path,  a  golden  mean,
 I  should  say,  and  he  has  stated  in  his
 opening  remarks  that  it  is  a  process
 of  rationalis  ng  and  reorganising  the
 banking  system  of  our  country  so  that
 it  should  be  made  a  more  effective
 instrument  of  rendering  service  to  the
 people  in  our  plan  of  progress  and
 development,  and  the  basic  functions
 should  be  performed  to  a  greater
 degree  of  efficiency.  That  was  the
 remark  which  he  made  in  his  opening
 speech.

 Then,  Sir,  it  ie  true  that  in  some
 places  fears  and  apprehensions  are
 felt.  Let  me  frankly  take  the  case  of
 Mysore.  The  Bank  of  Mysore  was
 sxarted  about  48  years  ago.  It  has
 rendered  very  good  service.  It  has
 helped  many  business  concerns,  coffee
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 planterg  and  other  busmess  houses.
 In  times  of  crisis  and  difficulties  it  has
 gone  to  their  help.  The  needs  of  the
 commercial  community  have  been  met
 by  and  large  in  a  very  satisfactory
 measure  by  the  Bank  of  Mysore.

 Now,  no  doubt,  the  shareholders
 have  agreed,  the  durectorg  have
 agreed,  and  w.th  their  full  consent  the
 present  Bill  has  been  introduced,  and
 it  328  sought  to  be  made  into  a  subsi-
 diary  bank  under  the  State  Bank.
 The  subscribed  capital  is  Rs.  2  crores
 out  of  which  the  State  Bank  will  have
 55  per  cent.  ,

 Sir,  it  is  mteresting,  mn  this  con-
 nection,  to  keep  in  our  consideration
 these  fears  and  apprehensions,  and
 33  our  duty  to  remove  them.  I  feel
 that  in  the  actual  working  of  the  sub-
 sidiary  bank  there  will  be  no  room
 or  justification  for  these  fears.  Then,
 in  this  context,  I  would  suggest  that
 in  Chapter  VI  relating  to  the  business
 of  subsidiary  banks.  more  specific
 clauses  could  be  brought  in  by  which
 the  fears  of  these  people  may  be
 removed.

 They  fear  that  this  will  result  in
 over-centralisation,  mgidity,  dcpart-
 mentalism,  they  will  not  be  respon-
 sive  to  the  general  needs  of  the  pub-
 lic,  that  people  with  local  knowledge
 of  conditions  will  not  be  there,  others
 will  be  brought  in  and  they  will  not
 be  responsive  and  al)  that.  All  those
 fears  are  no  doubt  entertained.  But
 the  hon.  Minister  in  his  opening
 remarks  was  pleased  to  say  that
 people  with  local  knowledge  and
 experience  will  be  associated  with
 the  working  of  the  subsidiary  banks
 and  sufficient  care  will  be  taken  and
 devoted  for  the  development  of  small-
 scale  industries  and  local  industries.
 That  must  go  a  long  wey  to  give
 assurance  to  the  people  that  such
 fears  are  unfounded.  But  still,  Sir,
 by  way  of  abundant  caution  I  would
 request  the  hon.  Minister,  when  this
 matter  comes  up  before  the  Jaint
 Committee.  that  suitable  and  appro-
 priate  amendments  may  be  made  with
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 regard  to  these  clauses  so  that  the
 functions  and  business  of  the  subsi-
 diary  banks  may  be  more  specifically
 and  clearly  defined.  and  the  commer-
 cial  and  industr.al  interests  of  the
 State  concerned  will  feel  assured
 with  regard  to  this  matter.

 Then  there  is  one  difficulty  very
 peculiar  to  the  reorganised  State  of
 Mysore,  and  that  is  this.  In  the  old
 State  of  Mysore  the  Bank  of  Mysore
 has  established  certain  branches  in
 the  various  districts.  But  some  dis-
 tricts  of  Bombay  State,  Hyderabad
 State  and  Madras  State  have  merged
 in  Mysore,  and  under  the  States
 Reorganisation  Act  it  has  become  now
 the  State  of  Mysore.  There  some
 special  difficulties  are  likely  to  crop
 up.  The  State  Bank  has  got  certain
 branches  in  the  other  districts  of  old
 Bombay  State,  Hyderabad  State  and
 Madras  State,  but  in  the  old  Mysore
 State  the  Bank  of  Mysore  has  got
 certain  branches.  I  would  like  to
 know  whether  there  will  not  crop  up
 any  atmosphere  or  climate  in  which
 there  will  be  an  appearance  of  con-
 flict  or  controversy  with  regard  to  the
 development  of  these  two  branches,
 one,  direct  branch  of  the  State  Bank
 of  India  and,  the  other,  branch  of  the
 subsidiary  bank.  What  should  be
 the  attitude  of  the  subsidiary  bank  if
 they  want  to  open  branches  in  places
 where  the  State  Bank  of  India  has
 got  branches?  I  would  lke  to  know
 whether  they  are  precluded  from
 opening  these  branches  altogether.
 Then,  what  should  be  the  future  pro-
 gress?  I  would  like  to  know  whe-
 ther  their  field  of  activity  should  only
 lie  in  places  where  the  State  Bank  of
 India  oy  not  at  all  functioning.  Of
 course,  there  should  not  be  any  dup-
 lication,  controversy  or  con&ict  in
 such  matters  but,  still,  full  scope
 should  be  given  for  the  development
 of  the  subsidiary  banks.  That  is  one
 difficulty.

 Then,  with  regard  to  the  employees,
 clause  II  refers  to  safeguards  that
 are  to  be  provided  for  them.  It  is  a
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 good  thing.  If  amalgamation  had
 taken  place,  of  course,  it  would  have
 been  better  from  their  point  of  view,
 but  as  the  next  best  thing,  as  the
 subsidiary  bank  is  to  be  instituted  or
 constituted,  I  fee]  they  are  sufficiently
 safeguarded.  But  still,  I  should  urge
 on  the  hon.  Minister  to  see  that  not
 only  should  we  give  them  al!  the
 facilities  but  that  they  should  be  made
 to  fee]  that  their  interests  have  been
 completely  saved,  that  they  have  not
 been  let  down  and  that  their  interests
 will  be  fully  protected  by  way  of
 privileges  as  to  pension,  gratuity  and
 other  matters  concerning  their  emolu-
 ments  and  tenure  of  service.

 That  is  all  I  wish  to  say.  I  am
 glad  that  the  hon.  Minister  has
 brought  this  Bill,  and  I  hope  that  in
 the  Joint  Committee  they  will  bring
 in  the  necessary  and  appropriate
 amendments  which  may  be  suggested
 to  give  the  necessary  assurance  to  the
 industrial  and  commercial  public  of
 all  the  States,  concerned.

 ato  'रताधीर  सिह  उपाध्यक्ष  महोदय,
 इस  विधेयक  को  सेलेक्ट  कमेटी  के  सुपुर्द  करने

 का  में  समर्थन करता  हूं।  इन  वैक्स  को  सन्सी-
 डिपरी  बैंक्स  अना  दिया  जाये  या  स्टेट  बैंक
 का  हिस्सा  बना  दिया  जाये,  यह  सवाल  खेरे
 गौर  है  कई  दोस्तो  का  ख्याल  है  कि  उन्हें
 स्टेट  बैक  का  हिस्सा  बना  देना  चाहिये  |  भ्रभी
 श्री  सुब्रह्मण्यूम  ने  जिक्र  किया,  भौर  में  समझता

 हूं  कि  उस  में  भी  खासा  वजन  है,  कि  जो  बैंक्स

 भुख्तलिफ  इलाकों  में  बने  थे  वे  उन  इलाकों
 के  फायदे  के  लिये  बने  थे  इसलिये  उन  को
 सेंट्रलाइज  कर  दिया  जाये  या  कि  डिसेंद्रलाइज्ड
 ही  रक्खा  जाये  ।  सवाल  यही  नही  है,  में
 समझता  हूं  कि  झब  झायगे चल  कर  हमें  यह
 भी  सोचना  होगा  कि  धाया  यह  जो  बक्स  हैं
 उन  को  स्टेट  का  ऐपेक्स  बैंक  बनाना  भच्छा  है
 या  सब्सीडियरी  बैंक  बनाता  झच्छा  है  |
 इस  देश  के  झम्दर  हम  जो  नक्शा  देखते  हैं
 उसमें  हमें  वही  झलक  नजर  दाती  है  जो  कि

 देदा  के  सयासी  जीवन  के  भ्रस्दर  की  रियासतों
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 को  इकट्ठा  करने  का  नक्‍शा  था  ।  मुझे
 सरदार  पटेल  जी  का  वह  जमाना  याद
 आाता  है  जिस  वक्‍त  उन्होंने  रियासतों  को

 इकट्ठा  करने  का  काम  शुरू  किया  था  ।
 श्राज  जो  बैक्स  है  उनको  मैं  देश  के  भ्राथिक
 जीवन  के  लिये  ग्राथिक  रियासत  ही  मानता

 हूं  t  मुझे  याद  है'के  जिस  समय  सरदार  पटेल
 ने  रियासतों  को  इकट्ठा  करने  का  प्रोग्राम
 चलाया  था  उस  वक्‍त  बहुत  से  दोस्तो  को
 एल्तलाफात  थे  ।  कभी  उन्होंने  दो  चार
 छोटी  मोटी  रियासतो  को  इकट्ठा  कर  के
 मत्स्य  यूनियन  बनाया  तो  उस  में  मी  एख्तलाफ
 होते  थे,  कि  जो  रजवाड़े  है  उन्हें  जो  पर्स
 मनी  दिया  जाता  है  वह  ज्यादा  है  या  कम  है  ।
 लेकिन  उन्होंने  इस  झगड़े  की  ज्यादा  परवाह
 नही  की  क्योकि  वह  समझते  थे  कि  उन  के  सामने
 जो  सब  से  बडा  ध्येय  था  वह  देश  को  कंपोलिडेंट
 करने  का  था  ।  वे  इस  देश  की  राजतीतिक
 अ्रवस्था  को  कसोलिडेंट  करना  चाहते  थे,
 झौर  हम  ने  पिछ  में  दस  बारह  साल  के  इतिहास
 में  देखा  कि  दो  दो  तीन  तीन  छोटी  छोटी
 रियासतों  को  मिला  कर  जो  यूनियने  बनाई  गईं
 थी,  थे  धीरे  घीरे  खत्म  होती  गईं  -  आखिर
 में  हमारे  सामने  आज  का  जो  राजनैतिक
 नक्‍्दा  है  वह  सामने  शाया  t  इपी  तरह  से
 मैं  समझता  हू  कि  हिन्दुस्तान  के  झाथिक
 जीवन  का  जो  नक्शा  है  वह  आज  बन  रहा  हूँ
 झौर  इम्पीरियल  बैक्स  को  जो  स्टेट  बैंक्स
 बनाया  गया  वह  में  समझता  हूं  कि  इस  दिक्षा
 में  पहला  कदम  था  देश  के  अाधिक  जीवन
 को  कंसोलिडेंट  करने  का  ।  झौर  शझ्ाज  यह
 दूसरा  कृदम  उठाया  जा  रहा  है।  हो  सकता
 है  कि  इस  में  कुछ  कमी  हो,  कई  दोस्तों
 को  इस  में  कुछ  एख्तलाफ  हो  सकता  है,  मुझे  भी

 कुछ  एस्तलाफ  हो  सकता  है  ।

 Zto  1  गोपाल  रेसी  :  क्यों?

 whe  रणवीर  सिंह  :  हम  सोच  सकते  है
 कि  इसमें  कुछ  तब्दीली हो  भोर  शायद  बकत  के

 मुताबिक  हमें  तब्दीली  करनी  भी  होगी  ।
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 [ate  रणबीर  सिंह]
 इस  ददा  के  झन्दर  ्  झ्ाथिक  रियासतें
 थीं  जिन  में  से एक  भव  से  पहले  देश  की  स्टेट

 बैंक  की  रियासत  बन  गई  धर  भभी  ६०  भाथिक
 रियासतें  कायम  है  ।  इन  €०  रियासतों  में
 से  ८  को  हम  स्टेट  बैंक  का  सब्सीडियरी  मैंक्स
 बनाने  जा  रहे  हैं  |  मुझे  तो  वह  दिन  सामने
 दिखाई  देता  है,  हो  सकता  है  कि  इस  में  कुछ
 साल  लग  जायें,  |जस  रोज  कि  यह  €०
 रियासतें  एक  के  बाद  दूसरी  और  दूसरी  के
 के  बाद  तीसरी,  खत्म  होंगी  भौर  देश  का
 झाधिक  जीवन  कंसोलिडेट  होगा  ।  जो  भी  उन
 के  कामकाज  के  चलाने  बाने  है  वे  मजबूर  होंगे,

 िक  रह  हे  हिन्कुमक्मात के  को  राजे  [र
 थे  बे  मजबूर  हुए,  इस  बात  पर  कि  वे  हिन्दु-
 स्तान  के  कांग्रेस  के  नेताशो  के  साथ  सहमत  हो
 क्यो  कि  उन  का  भी  भला  इसी  में  है  भौर
 देश  का  की  भला  इसी  में  है  ।  इसलिये  इस  में

 मुझे  कोई  शक  नहीं  मालूम  देता  कि  श्री
 मोरारजी  देसाई,  श्री  गोपाल  रेड्डी  झौर  दूसरे
 साथी  जो  वित्त  मत्रालय  में  काम  करते  है,
 वे  एक  के  बाद  दूसरे  बैक  के  इन्तजाम  करने  वालो
 को  किसी  न  किसी  शक्ल  में  जो  उन  की
 झाथिक  रियासतें  हैँ  उन  को  समाप्त  करते  के
 लिये  राजी  कर  लेंगे  ।

 इस  में  कम्पेन्सेशन  का  भी  सिलसिला
 रक्खा  गया  है।  जिन  भाइयों  से  जमीन  ली
 जाती  है,  इस  देश  के  भ्रन्दर  जब  भी  देखते  है,
 जिन  से  नहर  बनाने  के  लिये  जमीन  ली  जाती
 है,  सड़क  बनाने  के  लिये  जमीन  ली  जाती  है,
 स्कूल  बनाने  के  लिये  जमीन  ली  जाती  है,
 प्रस्पताल  बनाने  के  लिये  जमीन  ली  जाती  है,
 चाह  वह  एक  एकड  का  मालिक  हो  चाहें
 पाच  एकड  का  मालिक  हैं,  ३०  एवड  से
 ज्यादा  या  जो  भी  सीलिग  रिझासतें  मुकरंर
 करेंगी  उस  से  ज्यादा  जो  जमीन  ली  जायेगी
 उन  को  हमें  कम्पेन्सेशन  देना  होगा  ।  उन  को
 कश्पेन्सेशन  देने  का  जो  तरीका  है,  बह  इस  तरीके
 से  कुछ  मुख्तलिफ  है  हम  जानते  हैं  कि यह  देश
 किसानों  का  बेदा  है  भौर  भ्रगर  इस  न्याय  को
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 देखा  जाये  तो  जो  बैंक  चलाने  वाले  लोग  हैं
 या  उन  के  जो  सालिक  हैं  उन  के  मुकाबले
 जमीन  जालों  को  कम्पेन्सेशन  देने  की  जो
 स्कीम  है  या  भागे  बनेगी  वह  कुछ  मुस्तलिफ
 होगी  ।  हो  सकता  हूँ  बैंक  के  चलाने  बाले
 लोगों  के  लिये  जो  कम्पेन्सेशन  की  स्कीम

 है  वह  उन  के  लिये  कुछ  घाटे  की  हो  ।  लेकिन
 &  यह  मानता  हूं  कि  वह  देश  के  फायदे के  लिये
 है।  इसी  तरह  से  हो  सकता  है  कि  हम  उन  के
 साथ  कुछ  रियायत  करें  शौर  रियायत  कर  के
 उन  के  हक से  ज्यादा दें,  तो  भी  .मैं  मानता  हूं
 कि  यह  देश  के  भले  के  लिये  है।  लेकिन  मेरी
 उम्र  ग्रें  एक  बात  नही  भ्राती कि  इतनी
 रियायत हम  क्यो  करते  हैँ  |  मुझे वह  दिन
 याद  है  जब  कि  इम्पीरियल  बेक  के  नेशन-'
 लाइजेशन  का  बिल  इस  सदन  में  झाया  था  1
 उपाध्यक्ष  महोदय,  श्राप  भी  इस  सदन  के
 सदस्य थे  और  मै  भी  इस  सदन  का  सदस्य था  ।

 उस  वक्‍त  भी  मै  बे  कहा  था

 उपाध्यक्ष  महोदय  क्या  अब  नहो  है  ?

 झब  भी  तो  उसी  तरह  है

 wto  रतबोर  सिर  प्लाज  भी  दोनों
 मेम्बर  है,  भागे  भी  श्मा  जायें  तो  कोई  ताज्जुब
 की  बात  नहीं  है  भ्रगर  पजाब  के  लोगों  की  हम
 पर  कृपा  रही  ।

 तो  उस  यक्‍त  भी  में  ने  कहा  था  कि

 झजीब  हालत  है  ।  एक  तो  फेस  बेल्यू  होती  है
 झौर  एक  को  हम  ब्लैक  या  मार्कट  बेल्यू  कह
 सकते  है  t  जो  बैंक  हैं  यह  हमारे  भ्राथिक
 जीवन  की  रियासतें  है,  उन  को  खत्म  करने  का
 जो  हमारा  तरीका  है  वह  एक  प्रजीब  ढंग  का  है।
 हम  उनको  बेक  मार्क!  कीमत  देते  के  लिये

 तैयार  हैं  तो  भी  कई  दफा  वे  कहते है  कि  हम
 इस  चीज  को  जामे  नहीं  बढ़ाना  उासत  हे  ।

 शायद गह  किसी  फर  झच्चड  या  बुरे  दिन के
 इन्तजार  में  बैठे  हैं।  नंकिग  इसके  बावजूद
 मैं  समझता  था  भौर  उम्मीद  करता  थ,  चौर
 जब  स्टेट  बैंक  बनाया  गया  था  तो  हमें यहा
 बतलाया  भी  गया  था,  कि  हिन्दुस्तान  के  फायदे
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 के  लिये  यह  काम  हो  रहा  है।  उस  बब्त जो जो
 ज्यादा  मुप्राविता देने  की  हमने  मंजूरी  दी

 वह  इस  भावना से  दी  थी  कि  स्टेट बेंक  देश
 के  जो  co  प्रतिशत  किसान  हैं  देहाती  तोग

 हैं  उनके  फायदे  के  लिए  हम  करेगा  1

 लेकिन भजीब  हालत  हूँ  कि  स्टेट  बेंक  भौर
 रिजबें  बेक  हालाकि  दोनो  इसी  देश  के  बेक

 हैं  भौर  किसान  भी  इसो  देश  के  रहने  बाले

 है  और  ह अ  ८०  फीसदी  किसानो  की
 झावाज  का  इस  देश  के  अन्दर  काफी  दववल

 होना  साहिएे  तेक्िन  इसके  तावजूद  उनकी
 बातों  का.  ओर  उनकी  मांगों  का  कोई
 कपाल  नही  है  |

 रूरल  कडिट  सह  कमेटी  ने  ग्रन्दाजा
 लगाया  था  कि  जिस  समय  ७०  मिलियन
 टन  हिन्दुस्तान  की  खेती  की  कुल  पैदावार  थी

 आटे  वह  अनाज  की  शक्ल  में  हो,  कपास  की
 शक्ल  में  हो  पटसन  की  शक्ल  में  अथवा
 गे  की  दाक्ल  में  हो  !  उस  वक्‍त  ७५०
 करोड  रुपये  की  ज़रूरत  थी  श्राज  जब  कि

 हम  सेकेंड  फाइब  इयर  प्लान में  इसको  ४५
 मिलियन  टन  तक  ले  जाना  चाहते  है  तो  उससे

 हम  धन्दाज़ा  लगा  सकते  हैँ  कि  ७५०  करोड़
 रुपये  की  बजाय  8?  खयाल  में  १२सौया
 १३  सौ  करोड़  रुपयो  की  ज़रूरत  होगी  लेकिन
 कितना  रुपया  वह  स्टेट  बैक  इस  देधा  के  बडे
 बडे  साहुकारों  के  लिये  जिनके  लिये  कि  इस
 राज्य  की  जरूरत  है  जिनके  लिये  कि  राज्य
 की  रक्षा  की  जरूरत  है  ख  करता

 है  भौर  सूद  पर  देता  है  भौर  जिनके  लिये  कि
 फौड  शौर  पुलिस  रखी  जाती  है  शौर  इतना
 खर्चा  किया  जाता  है  उनको  हमने

 मुझावजा  दिया  भौर  ज्यादा  मुझावजा
 दिया  उनके  मुकाबले  में  जिनको  कि  राज्य
 शौर  सिपाहियो  की  ज्यादा  जरूरत  नहीं
 होती  है,  इनके  मुकाबले  में  उनके  साथ  हमने
 भच्छा  सलूक  किया  1  यह  सोच  समझ  कर  ही
 किया  था  झोर  यह  समझ  कर  किया  ह 1 ह  ्दि  यह
 किसान  के  भले  में  होगा  लेकिन  गवर्नेमेंट  की
 जो  फक्शनिंग  है  उससे  बौर  स्टेट  बैक  यह
 विश्वास  नहीं  दिला  सका  शौर  किसानों  के
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 दिल  में  यह  विष्वास  कैदा  नहीं  कर  सका

 कि  यह  स्टेट  बैंक  उनके  मफ़ाद  के  लिये  चल

 रहा  है  ?

 उपाध्यक्ष  महोदय  इस  देश  के  श््दर

 १२  शूगर  कोआपरेटिव  फैक्टरिया  बस  चुको
 हैं  ,  उनको  उनकी  चीनी  रहत  रख  कर  जो
 झुपया  दिया  जाता  है  भ्रौर  किसी  सरमायेदार  की

 “चीनी  रहन.रखने  के  बाद  बैक  जो  -सको  रुपया
 देता  है  जौर  उस  रुपये  पर.जो  ब्याज  लेता  है
 उसमें  और  इसमें  ग्राज  भी  कोई  फक  नहीं  है  1

 भ्राज  हमारे  देश  ने  भौर  इस  सदन  ने  यह
 फैसला  किया  है  कि  बहू  इस  देश  के  श्रन्दर

 स्विस  कोझापरेटिव्स  को  चालू  करना  चाहते  है,
 तमाम  देश  के  कोने  कोने  में  >सको  बढावा  देता

 चाहने  है।  अब  इसको  बढ़ावा  देने  के  लिये  स्टेट
 बैक  और  रिज़र्व  बेक  सबसे  भधिक  पार्ट  झदा
 कर  सकते  है  लेकिन  इन  पिछले  ११  सालो  में
 जो  उसका  रोल  रहा  है  वह  आशाजनक  नही
 है  ।  रिज  बैक  ने  कोई  ५३,  ५४  करोड
 रूपया  कोभापरेटिव  सेक्टर  के  अन्दर  दिया
 भौर  स्टेट  बैंक  का  तो  म्‌ झे  ठीक  से  याद  नहीं
 लेकिन  यह  भी  प्रन्दाज़न  ३०  करोड  के  करीब

 होगा  ।  इसलिये  यह  रफ़्तार  वह  रफ्तार

 नही  है  जिसकी  कि  देश  उससे  अपेक्षा  रखता

 है  ।  झाज  भी  मुझे  कोई  ऐतराज़  न  हो  कि

 जिस  ढग  से  वह  कम्पेंसेशन  देना  चाहते  हैं
 उनको  ब्रेक्षक  दे  दिया  जाय  बशतें  कि  हमें  यह
 यकीन  दिलाया  जाय  कि  यह  जो  बैक  छे  जायेंगे
 यह  हिन्दुस्तान  के  किसानो  के  फायदे  के  लिये
 काम  करेगे  भौर  हिन्दुस्तान  के  किसानो  के  लिये
 उतना  रुपया  देंगे  जितनी  रुपयेकी  उनको  जरूरत

 है  ताकि  हिन्दुस्तान  के  अन्दर  यह  जो  लानत

 बाहर  से  भनाज  मगाने  की  है  वह  खत्म  हो  ।
 आप  जानत  हैं  कि  सन्‌  १६४६  से  सन्‌  १६५८
 तक  १४५६  करोड  रुपये  का  भ्रनाज  बाहर  से
 दाया  है  भौर  उस  झनाज  के  ऊप  कोई

 २६१  करोड  रुपये  कौ  हमने  सहइसिडो  7
 बोनस  दी  है  ताकि गह  सस्ता  बेचा  जा  सके  ।
 में  जानना  चाहता  ह  कि  उसके  मुकाबले  में

 हमारे  देक्ष  क ेकिसान  जो  अनाज  उत्पन्न  करत

 है  भौर  जो  कि  co,  ८१  प्रतिशत है  भोर
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 जिनका  कि  हक़  भी  इन  जैकों  के  ऊपर  है

 उनको  हमारे  बित  मंत्रालय  ने  कितनी  सब्सिडी

 भौर  बोनस  की  मंजूरी दी  है?  यहां तो  सिफ़ें
 रुपया  चाहने  की  बात है  ।  कर्ज  पर  रुपया

 चाहिये  शौर  सस्ते  सूद  कौ  दर  पर  चाहिये
 ताकि  इस  देश  के  भ्रन्दर  भ्रधिक  झन  पैदा

 हो  सके  ।

 ह! ल  हमारे  देश  में  सौर  हमारी  सरकार
 के  झन्दर  एक  मंत्रालय  है  जो  कि  कामर्स

 एंड  इंडस्ट्रीज  का  मंत्रालय  है  शौर  उसके
 द्वारा  जो  भी  इस  देश  में  कोई  बड़ा  कारखाना
 बनाना  चाहे  शौर  उसके  लिये  बाहर  से  मशीन
 श्ादि  मंगाने  चाहे  तो  उसके  लिये  इस  मंत्रालय
 द्वारा  उसको  प्रोत्साहन  दिया  जाता  है  तो
 उसके «  fat  मेरा  कहना  यह  है  कि
 झगर  उतनी  ही  चीज़  उस  कारखाने  से  पैदा
 कर  दें  जिसके  लिये  बाहर  रुपया  जाता

 है  तो  उतना  ही  रुपया  बाहर  के  लिये  मिल
 जाता  है  हमें  किसान  का  रुपया  बाहर  नहीं
 जेज़ना  है  शौर  बाहर  से  भनाज  मंगाने  के  लिये

 हर  वर्ष  जो  हम  भन्दाजन  १२०  करोड़  रुपया
 विदेशों  में  भेजते  है  उसको  बचाना  है  1

 हमको  ताज्जुब  होता  है.  कि  पांचसाला  योजना
 के  अन्दर  सिर्फ़  co  करोड़  रुपया  माइनर
 इरिगेशन  स्कीम्स  के  वास्‍्ते  वित्त  मंत्रालय  ने
 दिया।  मे  नहीं  समझता  कि  यह  वित्त  मंत्रा-
 लय  क्यों  इस  ढंग  से  चलता  है  शौर  किसानों  के
 साथ  में  सौतेली  मां  जैसा  सलूक  क्‍यों  करता

 है  .  हमारी  सरकार  १२०  करोड़  रुपये  का

 बाहर  से  ग्रनाज  मंगाती  है  जो  कि  मेरी  समझ
 में  बाहर  से  मंगाने  से  बचाया  जा  सकता

 है  भगर  वह  रुपया  हमें  दे  दिया  जाय  भौर

 हम  यहां  पर  अनाज  का  उत्पादन  बढ़ा
 लें।  लेकिन  वे  हमको  पांच  साल  में  €०  करोड़
 रुपया  देना  चाहते  है  जो  कि  अपर्याप्त  है  t
 मेरी  तो  पक्की  राय  है  कि  यह  १२०  करोड़
 रुपया  यहां  के  किसानों  को  दे  दिया  जाय
 ताकि  वे  अपनी  पैदावार  काफ़ी  बढ़ा  सकें
 और  यह  देश  झनाज  के  मामले  में  स्वावलम्बी
 हो  जाय  और  यह  १२०  करोड़  रुपया  जो
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 हमारा  हर  साल  विदेशों  में  झमाज  मंगाने
 के  लिये  चला  जाता  है,  जाना  बन्द  हो  सके
 शझौर  वह  रुपया  इस  देश  की  तरबकी  करने
 के  वास्ते  बचाया  जा  सके  ताकि  इस  देश  में

 बाहर  से  मशीनें  मंगवाई  जा  सकें  दौर  यहां
 पर  कारखाने  लगाये  जा  सके

 उपाध्यक्ष  सहोदय  :  ह... द  साननीय
 सदस्य  बिल  के  कलाजेड  की  तरफ़  भा
 जाये  ।

 tdto  रणबीर  सिह  :  वह  तो  मैने

 भद  कर  दिया  कि  मुझे  कम्पेंनसेशन  के  बारे
 में  शिकायत  तो  है  लेकिन  उस  शिकायत  को

 में  भ्रपने  दिल  में  दबा  सकता  हूं  बशतें  कि
 वित्त  मंत्री  महोदय  हमें  यह  यक्रीन  दिला
 दें  कि  स्टेट  बैक  भागे  इस  तरह  से  चलेगा  जिससे
 कि  हम  यह  मुझ्राविज़ा  दे  कर  भी  देश  की
 उन्नति  कर  सके  ।

 भेरे  जिले  के  धन्दर  कोआपरेटिव  सोसा-

 इटीज़  का  पेड  भ्रप  कंप्टिल  ce  लाख  है
 क्रौर  उसके  मैक्सिमम  क्रेडिट  लिमिट  सिफ
 ३०  लाख  ही  मुकरेंर हुई है हुई  है।  भ्रव  भाप  a
 अन्दाज़ा  कीजिये  कि  दूसरे  बैंक्स  का  जितना
 पेड  श्रप  कैप्टिल  होता  है  उससे  कई  गुना  वह

 स्टेट  बैंक  भ्ौर  'रिजर्ब  बैंक  से  कर्जा ले  सकते
 हैं  ।  हमारी  अजीब  हालत  है  हमारा
 दावा  तो  यह  है  कि  हम  कोझ्मापरेशन  को
 ागे  &  जाना  चाहते  है  लेकिन  स्टेट  बैक  की

 पालिसी  यह  है  कि  वह  हमारे  कोझापरेशन को
 पीछे  फेंकना  चाहते  है  ।  मै  चाहता हूं  कि  स्टेट
 बैंक  इस  ढंग  से  थ्ब्ले  जिससे  कि  इस
 देश  की  जो  झाथिक  नीति  है  वह  हमारी
 कामयाब  हो  सके  मुझे यह  चीज़  रह  रह  कर

 बार  बार  याद  जाती  है  कि  स्टेट  बैंक  जिसने
 कि  किसानों  के  साथ  भझच्छा  सलूक  करने  का

 वादा  किया  था,  वह  झाज  भी  अच्छा  सलूक
 नहीं कर  पाया  है।  हो  सकता है  कि  उसकी

 कुछ  मज़बूरियां हों  -  मे  चाहता  हूं  कि  वित्त
 मंबालय  का  ध्यान  इस  शोर  जाय  भौर  वित्त

 मंत्रालय  स्टेट  बैंक  को  मजबूर  करे  जिससे  कि
 स्टेट  बैंक  के  जिम्मे  जो  काम  लगा  है  भौर
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 जिसकी  कि  वजह  के  हम  यह  जो  झाविक
 रियासत्रों  की  खत्म  करना  चाहते  हैं  उस  पर
 सौजी  तौर  से  हम  जा  सकें  मु  इसमें
 और  ज्यादा  नहीं  कहना  है  |  आ्राविर  में  मु
 हू  भाशा  है  कि  यह  झाठ  बैंकों  तक  ही
 आत्म  नहीं  होगा,  बल्कि  जो  बाकी  ८२  बैंक

 हैं  उसको  भी  वित्त  मंत्री  समझा  बुसा  कर

 इससे  ला  सकेंगे  भौर  जो  भाई  बकों  के  मालिक
 और  डाइरेक्टर  है  बहु  देश  की  पश्रावाज  को

 शुनेंे  झर  उनसे  जो  कुर्वाी  की  मांग  कौ
 जा  रही  है  उसके  मुत्राबिक  थे  कुरवा  वी  करते
 को  तैपार  होंगे  ताकि  सारे  बैक  देश  के  बेक

 त  जायें 1

 रह  गया  सबसिडियरी  बैंक्म  की  हैसियत
 का  सवाल,  तो  जैना  मैंने  पहले  आई  किया

 इन  बस  को  ऐपेब्स  बैक  बनाने  का  नका

 हमारे  सामने  होना  चाहिये  ।  हमें  इस  चीज़
 को  नुक्ते  निगाह  से  देखना  चाहिये  कि  शान

 हम  इसको  यही  दक  रखते  ई  लेकिन  1.0

 हमें  इन  बेकस  को  ऐपेबस  बैक  बनाना  है  |
 तो  यह  प्राइवेट  हिस्सेदा रो  को  ४५  फी  सदी

 हिस्से  रखना  झाज  के  लिये  झायद  जरूरी  हा  ।
 लेकित  श्राविर  में  हमें  उन  दिस्पों  का  सो  वा-

 इंटियों  का  ही  हिस्सा  बनाता  होगा  ओर

 मझे  भाशा  है  कि  हमारे  जो  स्टेट  बेंक  शरीर
 जो  डाइरेक्टर  बनेंगे  वे  इसी  लाइन  पर  कान
 करेगे  t

 76  hrs.
 Mr.  Deputy-Speaker:  Any  other

 hon.  Member  who  may  not  be  on  the
 Joint  Committee?  None.  Then
 Shr  Shree  Narayan  Das.

 Shri  Shree  Narayan  Das  (Darhban-
 ga):  Just  a  minute,  Sir.  I  will  go
 to  my  seat.

 Mr.  Deputy-Speaker:  Hon.  Members
 should  be  in  their  own  seats.

 Shri  Shree  Narayan  Das:  Mr.  De-
 puty-Speaker,  Sir,  this  measure  is  one
 Step  forward  in  the  d  rection  of  one
 Strong,  integrated,  State-sponsored,

 tate-partnered  commercial  banking
 institution  with  same  effective  force.
 The  Alj-India  Rural  Credit  Survey
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 ago  that  the  then  Imperial  Bank  of
 India  and  other  State-associated  banks
 should  be  made  one  State  bank,  thag-
 is,  the  State  Bank  of  Ind’a.  The  sug~
 gestion  that  was  made  was  made  with
 a  view  that  the  banking  system  in
 India  shoud  be  s@  organised  that
 they  should  meet  the  requirements  of
 rural  credit  that  है 03  be  required  in
 the  wake  of  developments!  activities
 all  round.  But  the  Government:  ac-
 cepted  the  recommendation  with
 regard  to  the  Imperial  Bank  of  Ind:a
 and  it  was  nationahsed,  The  State
 Bank  of  India  was  formed.  But  al?
 these  banks  which  are  now  going  to
 be  made  subsidiary  banks  of  the  Stare
 Bank  of  India  were  left  out  altogether,
 As  has  been  pointed  out  by  the  hon.
 Min:ster  that  the  Government  was  3५५६
 trying  to  bring  about  some  sort  of  g
 compromise  or  that  they  should  be
 brought  under  the  purview  of  the
 State  Bank  of  India  with  the  conscn¢
 of  those  banks  concerned.  Theretorp
 it  took  some  time.  Better  late  than
 never.  I  think  this  measure  is  a  step
 in  the  mght  direction.

 I  would  just  like  to  refer  to  some  of
 the  clauses.  As  has  been  pointed  out
 by  my  hon.  friend  a’so.  I  do  not  jusg
 realse  why  all  these  banks  are  nat
 going  to  be  amalgamated  with  the
 State  Bank  of  India.  These  banks  are
 going  to  be  subsidiaries,  maybe.  to  al}
 intents  and  purposes  they  w  Il  just  be
 supplementing  the  work  of  the  State
 Bank  of  India.  But  even  then  some
 anomaly  w:ll  exist.  It  would  have
 been  better  if  all  these  State  associate
 ed  banks  were  made  the  branches  of
 the  State  Bank  of  India.  In  that  way
 some  of  the  difficulties  that  will  be
 confronted  hereafter  may  not  have
 been  there.  I  would  just  like  the  hon,
 Minister  to  consider  that.  I  do  no§
 know  whether  by  the  agreements  that
 have  been  reached  with  mutual  con-
 sent,  these  provisions  have  been  frame
 ed,  but  it  would  have  been  better  if
 the  whole  scheme  as  recommended  by
 the  Rural  Credit  Survey  Report  wag
 accepted  and  all  these  banks  werg
 made  the  branches  of  the  State  Bank
 of  India.

 The  framers  of  the  Report  of  the
 All-India  Rural  Credit  Survey  madp
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 (Shri  Shree  Narayan  Das]
 @il  these  suggestions  specially  with
 regard  to  the  Imperial  Bank  and  other
 State-associated  banks  with  the  inten-
 tion  that  all  these  banks  with  their
 dranches  all  over  the  country  should
 meet  the  requirements  of  the  co-ope-
 rative  structure  that  was  going  to  be
 there.  Now,  as  this  hon.  House  has
 accepted  by  a  Resolution  the  whole
 Country  is  going  to  be  covered  by  co-
 Operative  societies  and  in  course  of
 time  there  will  be  co-operative  farm-
 fing.  Therefore  it  is  all  the  more  neces-
 sary  that  the  banks  should  have  their
 branches  all  over  the  country.

 In  this  connection  I  would  like  to
 mention  that  the  intention  with  which
 this  State  Bank  of  India  was  formed—
 it  was  suggested  and  a  programme  was
 drawn  up—was  that  the  State  Bank  of
 India  should  open  its  branches  all
 @ver  the  country  specially  in  rural
 areas  to  meet  the  banking  require-
 ments  of  the  rural  population,  special-
 ly  the  agriculturists  and  small-scale
 industries.  Although  some  progress
 has  been  made  in  the  direction  of
 @pening  branches  in  the  rural]  areas,
 much  progress  has  not  been  made.  I
 know  that  sometimes  though  the  State
 Bank  itself  is  not  very  enthusiastic
 about  opening  some  branches  wher-
 ever  they  are  required,  but  the  State
 Governments  also  do  not  co-operate
 and  when  suitable  sites  or  suitable
 bu'ldings  are  required  by  the  State
 Bank  of  India  to  open  its  branches  the
 $tate  Government,  are  not  forthcom-
 ing  with  the  full  co-operation  that  they
 should.  Therefore  much  of  the  pro-
 gress  in  this  direction  has  been  retard-
 a.
 >  4  know  that  some  of  these  State-
 associated  banks  have  their  branches
 even  at  present.  I  think  with  these
 fanks  having  been  made  as  subsidiary
 banks  of  the  State  Bank  of  India,  some
 of  those  areas  where  these  State-asso-
 giated  banks’  branches  exist  will  be
 Much  benefited.  All  these  banks

 -@xisted  in  the  previous  native  States
 and  they  have,  I  think,  more  branches
 than  the  State  Bank  of  India  itself.

 “Therefore  I  feel  that  the  rural  popula-
 tion  of  those  areas  will  be  much  bene-
 .
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 Then,  I  would  refer  to  some  of  the
 clauses.

 Ch,  Ranbir  Singh:  Only  the  com-
 mercial  people  have  benefited.

 Shri  Shree  Narayan  Das:  As  has
 been  pointed  out  by  one  of  my  hon.
 friends  here  just  now,  for  the  share
 of  the  State  Bank  in  all  these  subsi-
 diary  banks  a  limit  has  been  fixed,
 that  is,  not  less  than  85  per  cent.  of
 the  whole  capital  to  be  owned  by  the
 State  Bank  of  India.  This  is  the  mini-
 mum,  The  State  Bank  of  India  can
 hold  more  shares.  I  wou'd  like  to  sug-
 gest  that  at  least  75  per  cent.  of  these
 shares  of  the  subsidiary  banks  should
 be  held  by  the  State  Bank  of  India.
 That  will  give  more  strength  and  the
 private  individuals  may  be  allowed  to
 hold  shares  in  these  banks.  That  is
 necessary.  But  I  think  there  should
 be  less  of  them.

 As  has  been  pointed  out  by  the  hon.
 Member,  Shr:  Ram  Krishan  Gupta—
 he  also  said  that  those  who  hold  shares
 at  present  or  who  hold  the  posts  of
 directors  in  these  subsidiary  banks  if
 they  are  allowed  to  be  there  again  in
 the  new  subsidiary  banks  that  is  not
 quite  healthy.  Therefore,  for  the  full
 growth  of  these  banks  new  blood
 shou'd  be  brought  in  and  those  who
 have  been  associated  with  them,  al-
 though  they  might  have  some  experi-
 ence  of  the  working  of  the  banks,  even
 then  they  will  not  just...

 Ch.  Ranbir  Singh:  They  may  be
 transferred  to  some  other  branches.

 Shri  Shree  Narayan  Das:  There  is
 no  question  of  transfer.  But  I  would
 like  to  suggest  that  the  intention  with
 which  these  banks  are  going  to  be
 nationalised  so  to  say  is  that  such
 persons  should  be  kept  as  are  in  gym-
 pathy  or  quite  in  tune  with  the  ideas
 with  which  these  banks  are  going  to
 be  re-constituted.

 There  is  a  clause  here  in  which  some
 disqualifications  have  been  laid  down
 for  being  a  director  of  the  reconstitut-
 ed  bank.  We  say  that  Government
 servants  should  not  be  there.  I  would
 like  to  suggest  that  not  only  govern-
 ment  servants,  but  also  those  servants
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 who  are  serving  in  wndertakings  in
 which  the  Central  Government  has  a
 majority  share,  that  is,  the  State
 undertakings,  should  be  disqualified.
 There  are  so  many  State  undertakings.
 Although  in  the  strict  sense  of  the
 term,  these  peop'e  are  not  government
 servants,  even  they  enjoy  the  privi-
 lege.  Therefore,  those  servants  who
 are  serving  in  the  State  undertakings,
 if  they  are  dismissed  by  those  organi-
 sations,  should  not  also  be  allowed  to
 be  directors.  That  should  be  mention-
 ed  there.  That  is  my  suggestion.

 In‘clause  27,  sub-clause  (3),  it  is
 stated  that  the  directors,  when  thev
 are  elected  to  the  Parliament  or  he  :  of
 lative  Assembly,  will  cease  to  be  dir-
 ectors.  I  would  like  to  suggest  that
 no  directors  should  be  allowed  to  con-
 test  the  e’ection.  If  they  want  to  con-
 test  the  election,  they  should  resign
 from  directorship  and  then  contest  the
 election.  Otherwise,  they  may  misuse
 the  position  that  they  enjoy.  Members
 of  Parliament  are  not  allowed  to  be
 directors.  If  Members  are  nominated
 or  elected  to  be  directors  of  any  of
 the  banks,  they  will  have  to  resign
 within  two  months.

 Ch.  Ranbir  Singh:  They  can  be.

 Shri  Shree  Narayan  Das:  Those  who
 are  already  directors,  if  they  want  to
 contest  the  election.  should  resign  first
 and  then  contest  the  election.

 Dr.  8.  Gepala  Reddi:  If  they  are
 not  elected?

 Shri  Shree  Narayan  Das:  They  will
 take  a  risk.  When  they  are  there  as
 directors  of  the  bank.  if  they  want  to
 contest  the  election.  they  should  take
 a  risk,  they  shou'd  resign  first  and
 then  contest  the  election.  Why  should
 facilities  be  given  to  persons  holding
 Tesponsible  posts  in  such  undertakings
 where  the  Government  have  sufficient
 control?  These  directors  should  con-
 test  the  election  on  their  own  risk.
 That  is  my  suggestion.

 Ch.  Ranbir  Singh:  He  applies  to  the
 Managing  director.
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 Mr,  Deputy-Speaker:  Order.  order
 The  hon.  Member  has  to  say  many
 things.  But,  he  stopp:d.

 Shri  Shree  Narayan  Das:  There  is
 provision  in  clause  25  with  regard  to
 representation  of  shareholders:  “two
 directors  to  be  elected  in  the  prescrib-
 ed  manner  by  the  shareholders,  other
 than  the  State  Bank:”  In  this  regard,
 it  has  been  said:

 Provided  -that  if  the  total
 amount  of  the  holdings  of  all  such
 shareholders  registered  in  the
 books  of  the  subsidiary  bank  three
 months  before  the  date  fixed  for
 election  is  below  five  per  cent.  of
 the  total  issued  capital  ”

 Then,  they  will  not  be  elected,  but
 they  wll  be  nominated.  I  would,  like
 to  suggest  that  the  percentage  fixed
 here—five  per  cent—should  be  raised.
 This  is  very  low.

 With  regard  to  clause  9  regarding
 restriction  on  individual  holdings,  I
 would  like  to  suggest  that  it  should
 be  00  shares.  At  present,  the  provi-
 sion  is  200  snares.  It  is  said  that  no
 individual  should  be  allowed  to  take
 more  than  200  shares.  I  would  like
 it  to  be  00  shares  so  that  a  larger
 number  of  non-official  individual
 members  may  be  shareholders  of  these
 banks.  With  these  words,  I  support
 the  Bill

 Shri  Mohammed  Imam  _  (Chital-
 drug):  I  always  dislike  too  much  of
 legislation.  Legislation  is  always  meant
 to  improve  the  existing  state  of  affairs
 or  to  remedy  some  defects  that  have
 been  noticed.

 Mr.  Deputy-Speaker:  Then,  why
 should  the  hon.  Member  have  come  to
 Parliament?

 Shri  Mohammed  Imam:  I  said  that
 I  dislike  too  much  of  legislation.  We
 need  legislation  in  al!  important  and
 necessary  matters,  but  to  have  leg'sla-
 tion  where  it  is  not  necessary  seems
 to  me  to  be  rather  superfluous,  because
 too  many  laws  always  create  disres-
 pect  among  the  masses.
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 {Shri  Mohammed  Imar]
 This  Bull  sceks  to  create  banks  of  an

 amph  bian  character,  which  neither
 beloig  to  the  public  sector  nor  to  the
 private  sector,  where  there  is  dual  res-
 ponsib:hty  or  there  is  no  responsibi-
 lty  on  anyone  if  this  Bill  had  been
 brought  forward  in  pursuance  of  the
 nationalisation  policy,  and  2f  the  hon.
 Minister  had  been  able  to  nationa  ise
 all  the  banks,  I  would  have  been  the
 first  to  support  it  But  this  B:)]  creates
 banks  partly  under  the  public  sector
 and  par.ly  under  the  private  sector
 Again,  :f  this  Ball  had  covered  all  the
 impcrtant  banks  in  the  whole  country,
 we  would  have  supported  :t  But  we
 find  that  differentiation  has  been  made
 between  bank  and  bank  Some  banks
 which  have  been  function  ng  very
 well  are  proposed  to  be  made  as
 subsidiary  banks  of  the  State  Bank;
 and  some  banks  have  been  excluded
 What  I  am  submitting  725  that  the
 pol  cy  of  Government  must  be  uniform
 throughout  the  country,  it  must  app  y
 to  all  I  think  no  discrimination  skould
 be  made  As  I  said,  ultimately,  it
 must  be  the  policy  to  nationalise  them.
 Bu.  the  present  system  which  Govern-
 ment  are  proposing  namely  that  the
 banks  should  be  partly  m  the  public
 sector  and  partly  in  the  private  sector,
 I  am  afraid,  will  not  work  properly,
 because  the  management  will  not  be
 respons  ble  either  to  Government  or
 to  the  shareholders  under  the  present
 arrang-ment

 I  have  had  some  experience  of  such
 concerns  in  the  State  of  Mysore,  some
 concerns  which  were  started  there
 part  y  by  Government  aid  and  partly
 by  private  aid  For  example,  I  may
 cite  the  ९8९९  of  the  Mysore  Spun  Silk
 Mills  and  the  Vegetable  O:]  Mills,  in
 which  Government  took  some  shares,
 and  some  shares  were  taken  by  the
 public  00६  mately,  the  result  was  that
 those  concerns  did  not  work  satisfac-
 torily,  and  now  they  are  about  to  close
 down.  That  is  because  there  is  no
 fixed  réspons.bilty  on  anybody  Gov-+
 ernment  do  not  exercise  any  vigilance
 because  they  think  that  the  concern
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 ig  not  theirs,  the  shareholders  do  not
 exercise  any  vgilance  because  they
 think  that  it  छ  not  their  respons  bi.ity.
 Ultumately,  ne  concern  comes  to  grief,

 ®
 As  regards  the  question  of  nativun-

 alisation,  I  suggest  that  the  present
 system  of  banks,  as  they  exist  in  tne
 various  States,  if  they  are  working
 properiy,  may  be  retained,  ins.ead  of
 trying  to  make  them  subordinate  units
 of  the  State  Bank

 Mr  Depu  y-Speaker:  If  the  hon.
 Member  was  so  opposed  to  this  Bill,
 why  snould  he  have  accepted  memper-
 snip  on  the  Joint  Committee’

 Shri  Mohammed  Imam:  I  am_  not
 opposing  i.  exactly,  but  I  am  only  just
 suggesting  this

 Mr.  Deputy-Speaker:  That  .s  the
 d  fficulty,  because  so  far  as  I  can  see,
 he  may  have  to  pres  de  over  the  dela-
 berations  of  the  Joint  Committee

 An  Hon  Membcr  He  ts  the  prospec-
 tive  chairman

 Shri  Mohammed  Imam  i  Regard.ng
 the  Bank  of  Mysore,  many  rcpresen.a-
 tives  from  Mysore  are  not  quite  will-
 ing  that  that  bank  should  come  witnin
 the  purv.ew  of  this  Bll  It  38  quite
 true  that  many  people  from  Mysore
 do  not  hke  tt,  firstly,  because  the  Bank
 of  My>ore  nas  got  its  own  charm  and
 second  y,  because  it  has  got  its  own
 traditions  It  was  started  43  years  ago
 by  Sir  M  Visveswaraiya  It  is  not  a
 very  big  bank  It  is  a  bank  that  caters
 to  the  needs  of  the  middie  class  peo-
 ple  and  ‘the  small  industrialists  It
 has  been  functioning  very  well  and  is
 being  managed  by  people  who  have
 got  an  intimate  knowledge  of  the  local
 conditions  and  local  needs,  and  it  looks
 sad  that  the  individuality  of  this  bank,
 which  has  got  such  a  tradit  on,  which
 has  ca.ered  to  the  needs  of  Mysore  for
 such  a  long  tame  and  which  has  help-
 ed  the  industrialists  and  merchants  ti
 now,  should  be  effaced  Many  of  us
 would  be  glad  if  it  ware  to  become  a
 first  class  bank,  but  the  very  fact  that
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 it  is  going  to  become  a  subordinate
 bank  hurts  the  feelings  of  many  indus-
 trialists  and  merchants  who  have  been
 eonnected  with  it.

 It  is  true  that  it  has  served  the
 needs  of  many  people,  it  has  served
 them  in  times  of  exigency  and  in  many
 critical  situations.  I  may  give  one
 example.

 Mysore  has  a  number  of  coffee  plan-
 tations,  Once  upon  a  time  their  posi-
 tion  was  very  bad.  and  other  banks
 refused  to  advance  them  money.  No
 bank  perhaps  would  have  advanced
 money  taking  into  consideration  the
 conditions  existing  at  that  time,  but  at
 that  important  tim»,  the  Bank  of  Mysore
 went  to  their  rescue.  and  it  is  because
 of  the  Bank  of  Mysore  that  all  the
 coffee  plantations  revived  and  regain-
 ed  their  former  position.

 I  may  give  you  another  example.
 There  are  one  or  two  textile  mills
 which  were  about  to  be  closed.  They
 would  have  cosed  but  for  the  timely
 help  rendered  by  the  Bank  of  Mysore.

 So,  this  bank  has  been  rendering
 very  useful  scrvice  in  the  State  of
 Mysore.  What  the  people  there  appre-
 hend  is  that  if  it  is  made  into  a  sub-
 s  ‘diary,  it  will  come  under  the  manage-
 ment  of  people  who  are  not  familiar
 with  local  conditions,  and  thus  the
 local  people  may  not  receive  as  much
 sympathy  or  understanding  as  the
 present  bank  has  been  giving  them.
 That  is  the'r  difficulty.  It  is  there  that
 the  question  of  management  comes  in.

 Under  the  present  Bill  it  is  proposed
 to  displace  the  management.  The  dir-
 ectors  shall  have  to  go;  the  managing
 director  and  the  genera!  secretary  will
 have  to  go;  and  their  places  will  be
 taken  by  representatives  of  the  Reserve
 Bank  and  the  State  Bank.  The  repre-
 sentatives  of  the  shareholders  will  be
 Nominated,  and  their  number  will  be
 one  or  two.  So,  the  apprehension  of
 the  people  there  is  that  the  new
 Management  may  not  be  in  a  position
 to  understand  the  local  situation  pro-
 Perly.  They  feel  that  the  merchants
 and  the  trifddie  class  people  may  suffer,
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 and  that  they  may  not  receive  as  much
 aid  as  they  were  receiving  till  now.
 That  is  their  apprehension.

 The  hon.  Minister  must  have  receiv-
 ed  many  representations  from  the  local
 people,  All  these  things  must  be  con-
 sdered  by  the  Government.  If  the
 Government  feel  that  they  are  going  to
 improve  the  present  position  or  if  the
 status  of  the  bank  is  going  to  be  im-
 proved  and  that  it  is  going  to  serve  the
 needs  of  ihe  local  people  in  a  much
 better  way,  then  I  should  have  no
 objection.  But  it  is  felt  by  the  local
 people  that  ih's  changeover  may  work
 to  ther  prejudice.  After  all,  it  is  a
 bank  that  caters  to  the  needs  of  the
 midle  class  people  and  the  smal.  mer-
 chants  and  industrialists,  and  they
 must  not  suffer.  So,  I  submit  in  the
 new  management,  local  representation
 must  be  given.  Local  people  with
 intima‘e  knowledge  of  the  local  condi-
 tions  must  be  associated  with  the
 management,  and  monetary  help  must
 continue  to  be  rendered  in  the  same
 way  as  has  been  done  till  now.

 Regarding  management  and  other
 things,  I  think  we  would  have  oppor-
 tunity  in  the  Joint  Committee  where
 I  am  going  to  suggest  some  changes.
 But  my  contention  is  that  before  tak-
 ing  a  definite  step  regarding  this  Bank,
 it  is  desirable  to  assess  local  opinion,
 the  opinion  of  the  pubic.  It  is  true
 the  shareholders  have  passed  a  reso-
 luton  to  the  effect  that  it  may  be  taken
 over.  But  it  is  not  the  shareholders’
 interest  that  has  to  be  considered;  local
 interests  have  also  to  be  considered.
 Many  local  people,  merchants  and
 others,  say  that  their  interests  may
 suffer,  they  may  not  receive  such  aid
 as  they  used  to  till  now.  So  their
 opinion  must  also  be  taken  into  consi-
 deration  and  a  decision  arrived  at.

 I  request  that  all  these  points  may
 be  considered  and  a  definite  conciu-
 sion  arrived  at.

 Dr.  B.  Gopala  Reddi:  I  am  really
 happy  that  we  Bi  has  been  wel-
 ecomea  by  tne  Houre.  All  those
 matters  of  detail  which  have  been



 141  व  State  Bank

 (Dr.  B.  Gopalg  Reddi.]
 raised  will  certainly  be  examined  in
 greater  detail  by  the  Joinr  Com-
 mittee.

 I  am  reminded  of  the  days  when
 integration,  of  the  States  was  effected
 There  were  some  States  which  also
 pleaded  for  a  little  autonomy.  They
 wanted  to  have  their  own  entity,  to
 be  left  to  themselves.  In  the  matter
 of  States  reorganisation  also,  there
 were  some  States  which  wanted  to
 be  left  out  as  they  were  I  remem-
 ber  there  was  a  strong  feeling  in
 Mysore  that  it  should  not  have
 Coorg,  the  Kannada-speaking  portion
 of  Bombay,  the  Hyderabad  portion
 and  all  that.  Mysore  wanted  tu  be
 left  alone  when  the  reorganisation  of
 States  was  undertaken  If  we  go  on
 consulting  so-called  ‘ocal  opinion,
 sometimes  it  becomes  very  difficult
 to  proceed.  The  local  people  will
 try  to  force  on  Governmen:  or  on  the
 authority  of  Government  that  they
 represent  the  local  upinion  Certain-
 ly,  it  is  not  so.  If  it  is  really  desir-
 able  in  the  national  interest,  a  parti-
 cular  thing  ought  to  be  taken  up,
 because  I  know  there  was  a  strong
 feeling  in  Coorg  that  :t  should  not
 go  with  Mysore  and  it  must  have  its
 own  autonomy  But  we  have  sur-
 vived  all  those  times  and  those
 apprehensions.  Today  Coorg  is  a
 part  of  Mysore  State  and  I  hope  that
 public  opinion  has  fully  been  recon-
 ciled  to  the  Mysore  State

 Therefore.  in  a  matter  like  this,  we
 should  realise  that  it  38  in  sequence
 with  the  integration  arc  recrganisa-
 tion  of  States;  it  is  also  in  seyuonce
 with  the  nationalisation  of  the  कन
 perial  Bank  of  India  and  things  hke
 that  All  those  banks  which  were
 State-sponsored  or  which  were  १078
 treasury  work  in  part  B  States  are
 being  taken  over  by  the  State  Bank
 of  India.  But  the  main  point  made
 out  is:  why  not  straightway  amal-
 gamate,  as  was  .ecommended  in  the
 Report  of  the  Rural  Credit  Survey’
 Why  these  subsidiarv  banks?  That  is
 the  main  point  which  Shri  द  P.
 Nayar  and  some  other  hon.  Members
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 also  have  raised.  This  matter  hoes
 been  considered  at  great  length.  है! उ
 ह ह  not  as  though  we  are  unaware  of
 the  recommendation  in  the  Report  of
 the  Rural  Credit  Survey.  We  are
 fully  aware  of  the  pros  and  cods  of
 retaining  them  as  subsidiary  banks,
 and  what  follows  from  the  integra-
 tion  of  these  banks  with  the  State
 Bank  of  India.  All  these  matters
 were  considered  and  we  thought  that
 we  should  negotiate  with  them  and
 whatever  was  acceptable  in  a  friend-
 ly  way,  without  disturbing  much  of
 their  local  character  ete.  should  be
 agreed  upon.  This  will  serve  our
 purpose;  the  State  Bank  is  going  to
 have  55  per  cant  shares.  It  is  going
 to  be  the  dominant  partner  in  the
 reorganised  banks  Therefore,  w.th-
 out  losing  our  control  or  authority
 we  also  want  to  assoviate  local  eape
 rience,  local  talent,  local  character,
 local  traditions  etc.  in  the  new  set-up.
 If  you  merely  merge  them  with
 the  State  Bank  of  India,  they  lose
 their  identity  and  the  tradition  that
 was  claimed  for  the  Mysore  Bank
 will  be  lost  It  is  not  as  though  the
 Mysore  Bank  alone  has  got  a  tradi-
 tion.  There  are  other  banks  also
 which  are  equally  good  It  may  be
 that  one  or  two  banks  have  not  be-
 haved  wel]  m  the  past  few  years.
 Bu,  by  and  larae,  they  have  built  up
 their  own  traditions  thourh  they
 were  in  httle  States  The  State-
 sponsned  banks  have  been  doing
 tl  isu.y  work  and  they  have  been
 carrying  On  very  well  in  trying  to
 help  the  industrialists  and  commer-
 cial  people  and  things  like  that.
 Therefore,  I  am  really  sorry  that
 hon.  friends  from  Mysore  alone  have
 taken  a  different  view  this  time.  They
 want  that  the  Mvsore  Bank  should
 be  left  alone  It  hat  been  doing  good
 work  and  it  has  been  helping..

 Shri  Basappa  (Tiptur):  Why  have
 the  Rajasthan  Bank  und  the  Baroda
 Bank  been  left  out?  (Interruptions).

 Dr.  8,  Gopala  Reddi:  I  am  coming
 to  that.  It  is  a  really  cteditable
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 thing.  Some  of  mv  hon.  friends  have
 been  managing  directors  and  direc-
 tors.  I  am  really  happy  that  hon.
 friends  from  Mvsore  have  spoken
 very  well  of  the  Mvsore  Bank.  But
 it  is  not  as  if  we  must  leave  alone
 all  good  banks  snd  take  up  only  bad
 banks.  The  State  Bank  of  India
 cannot  take  over  only  the  bad  banks
 and  leave  the  good  banks  alone.  They
 must  take  the  good  and  bad.  If  the
 Mysore  Bank  is  good  we  must  take
 it;  if  the  Patiala  Bank  is  bad  we
 must  also  take  it.  (Interruptions)
 It  is  our  policy  that  the  State-spon-
 sored  Banks  or  those  who  have  been
 doing  treasury  work  should  be  taken
 over—whether  it  is  good  or  bad.
 Therefore,  the  Mysore  Rank  has  also
 to  come  into  the  scheme  and  _  the
 Patiala  Bank  too  has  to  come  into  the
 scheme  and  other  banks  have  to  come
 into  the  scheme.

 Amaigamation  might  have  certain
 advantages;  but,  it  has  certain  dis-
 advantages  also.  This  Bril,  as  it  is
 contemplated,  carries  the  goodwill  of
 the  directors,  of  the  sharcholders  and
 of  the  local  governments  8080

 In  this  connection.  I  may  say  that,
 perhaps,  the  idea  was  mooted  by  the
 Kerala  Government  itself.  (Interrup-
 trons).  I  am  not  twitting  you;  but  I
 am  telling  the  House  for  their  :nfor-
 mation  that  when  we  were  thinking
 m  terms  of  comple'e  merger  of  all
 thee  banks  with  the  State  Bank  of
 India.  perhaps,  the  idca  came  first
 from  the  Kerala  Government

 Shri  द  P.  Nayar:  When  was  it?

 Dr.  8,  Gopalg  Reddi:  After  Shri
 Nambudripad  took  over.  They  said,
 why  take  over  a'l]  the  shares?  While
 completely  merging  with  the  State
 Bank  of  India  why  not  you  retain
 the  local  character  of  :t;  why  not
 you  get  the  experience  and  the  local
 traditions  instead  of  completely
 taking  them  away?  Why  not  you
 allow  us  to  retain  some  shares?  The
 idea  came  from  the  Kerala  Govern-
 ment.  I  am  not  twitting  you.  We
 will  also  consider  about  3t.

 7]
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 There  has  been  the  case  of  the

 Patiala  Rank.  The  Punjab  Govern=
 ment  has  also  pleaded  for  it,  For  the
 Gaurashtra  Bank  the  Bombay  Gov-
 ernment  has  been  pleading  for  some
 sort  of  freedom  and  things  like
 that.  We  get  the  cooperation  of  the
 State  Bank;  wherever'it  is  necessary
 we  get  the  cooperation  of  the  othcr
 managing  directors  and  directors
 and  shareholders  also.  So,  the
 advantages  of  getting  a  subsidiary
 bank  sre  there.  We  need  not  have-
 the  same  pattern  as  in  the  case  of
 the  State  Bank  with  regard  to  the
 Part  B  State  Banks  also.

 There  are  certain  considerations  as
 Mr.  Subramanyam  had  said  By  re
 taining  them  as  subsidiary  banks  we-
 can  allow  these  banks  larger  expen-
 diture,  than  by  merging.  If  people
 are  transferred  and  some  other  people
 are  brought  say,  from  Bombay  ar
 Bihar,  the  whole  tradition  as  lost.
 Today  we  have  the  advantage  ७०  re
 taining  the  old  personnel

 Sometimes  people  say  that  the  pre
 sent  directors  should  not  he  there.  It
 mav  be  that  some  of  them  are  good
 and  their  services  also  must  be  utik
 ised.  We  cannot  say  all  of  them  are
 bad  and,  therefore,  they  must  be  rm
 placed

 There  are  certain  advantages  and
 we  have  to  consider  carefully  aD
 these  The  greatest  of  the  advant>
 ages  is  that  we  have  the  goodwill  of
 these  8  banks.  It  is  a  great  asset  in-
 deed  that  with  their  full  cooperation
 we  are  trying  to  have  this  reorgan
 isation  of  these  banks,  We  should  not
 Jose  sight  of  it

 The  next  controversial  point  that
 was  ra.sed  was’  Why  has  the  Bank
 of  Baroda  been  given  up  m  the
 scheme  and  why  has'  the  Rajasthan
 Bank  also  been  allowed  to  keep  out?
 Shri  Nayar  has  referred  to  this  ques
 tion  particularly..  This  was  recom
 mended  not  by  any  political  party  or
 anything  like  that,  The  Rural  Credit
 Survey  Committee  has  made  this
 recommendation.  It  is  true  thet  in
 3984  or  so  the  Bank  of  Baroda  was
 carrying  on  some  treasury  work,
 They  were  not  perhaps  willing  tw
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 me  anto  the  picture  and  subse-
 quently  they  fave  Ieft  away  the
 treasury  work.  They  have  become
 just  like  other  banks-—Punjab  Na-
 tional  Bank  or  the  Tank  of  India  or
 the  Indian  Bank,  pureiy  commercial
 banks.  They  have  shed  off  all  their
 treasury  transactions,  Many  things
 have  happened  since  954  and  today
 the  Bank  of  Baroda  is  like  any  other
 commercial  bank.  No  Government  is
 hav'ng  any  shares  in  it.  So,  it  can-
 mot  come  into  the  scheme  of  things

 As  regards  the  Rajastham  Bank,  :
 f  still  carrynmg  on  some  _ésiittle
 treasury  work  at  ३  few  piaces.  This
 is  the  smallest  of  these  banks  We
 have  gone  into  the  share  capital  and
 the  deposits  they  have  received  for
 the  last  two  or  three  years,  It  is  a
 finy  little  thing  and  wre  need  no
 @ompel  it  {f  ६६  is  unwilling  to  come
 into  the  picture.  As  5000  8५  thus  Sill
 ts  passed,  we  propose  advising  the
 Rajasthan  Government  not  to  allow
 f&  to  carry  on  even  this  very  little
 treasury  work.  We  think  it  not
 worth  while  compelling  it  when  we
 @et  al)  the

 agg
 of  the  eight

 big  banks.  ,  why  shoud  we  com-
 fel  it  and  say  we  shall  nationaiise  it
 After  all.  there  is  no  ercat  advantage
 in  nationatising  «tt.  If  it  35  a  very
 ig  bank,  serving  a  big  area,  per-
 hape  we  coulj  have  thought  of  t.
 But  it  is  such  a  small  thing  and  with
 tts  share  capital.  deposits  «nd  types
 ef  transactions  being  what  they  are,
 &  is  not  worthwhile  compe'img  it.
 So.  it  was  Ieft  evt.  The  Bank  of
 Bairoia  was  left  sut  for  other  reasons.
 All  the  other  big  banks  ncn  as
 fin  de-abad  Bank,  the  Mysore  Bank,
 the  Travancore  Bank,  the  Patiala
 Bank,  etc.  are  coming  in  for  this
 purpose,

 Shri  Harsh  Chanéra  Mathur
 (Pali);  There  may  be  a  wrong  im-
 pression  that  ft  caters  to  the  whole
 f  Rajasthan  thouch  in  fact  i  fs  |
 Wmaller  bank.  The  Bikencr  Bank

 =
 Jaipur  With.  are  the  main

 v

 APRIL  a  1959  ४  India  (Subsidiery  7476
 Banks)  Bil

 Dr.  B.  Gopala  Reddi:  When  I  went
 to  Rajacthan,  I  went  into  .hat  ques-
 tion.  My  hon.  faeng  is  perfectly
 right;  it  does  not  cater  toa  big
 area;  After  this  Bill  is  rassed,  there
 will  not  be  any  private  bank  which
 will  be  carrying  on  the  treasury
 work.

 The  State  Bank  is  of  course  going
 to  take  55  per  cent  of  the  things  and
 45  per  cent.  w.ll  of  course  be  thuore-
 tically  held  by  shareholders.  The
 Governments  also  might  retain  some
 shares.  The  Kerala  Government
 would  i:Ke  to  retain  some  shares;
 likewise  the  Punjab  Government
 would  hke  to  retain  some  shares  in
 the  case  of  the  Patiala  Bank.  I  do
 not  think  there  will  be  any  great
 danger  that  the  55  per  cent  dircctors.
 will  be  overawed  by  the  presence  of
 the  munority  representatives.  Wher-
 ever  the  holding  is  less  than  five  per
 cent,  they  will  not  be  alowed  to
 elect  their  representat  ves;  they  will
 be  nominated  by  the  Stale  Govern-
 ment  If  there  are  more  than  five
 per  cent,  they  can  certu.nly  elect
 them  Even  the  State  Bink  of  India
 is  not  complc  ely  natiowsised  The
 Reserve  Bank  has  got  a  large  num-
 ber  of  shares.  There  are  some  pri-
 vate  shareholders  also  tolay  in  the
 State  Bank  of  India  Of  cuurse,  30  328
 true  the  Reserve  Bank  has  got  today
 92  per  cent  of  the  shares  and  only  8
 per  cent  are  in  the  hands  of  a  few
 people  like  Tata  and  others  If  they
 elect  about  two  peop  e  f-om  Bombay
 circle,  they  come  and  sit  with  the
 other  drectors.  It  adas  to  the  rich-
 ness  of  the  directorate  instead  of  im-
 pairing  or  hampering  or  obstructing
 it  in  its  po'icy  that  it  wants  to  pur-
 sue.  Therefore,  there  are  certain
 advantages  in  retaining  these  rubsi-«
 dary  banks  instead  of  amslgamating
 and  we  achieved  what  we  wanted  t6
 achieve  but  retain  the  local  charac-
 ter  280  and  trv  to  zet  the  ठ0लैग्णडीह
 of  the  banks.  This  process  of  taking
 over  or  reorganisation  of  the  banks
 is  not  necessarily  to  give  any  ह...
 cular  advantage  to  the  eniolaweag,
 The  employess  should  2k  unneess
 sarily  get  any  advantage,  They
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 should  not  also  be  unnecessarily  put
 under  any  disadvantage.  Simp  y
 because  we  want  to  reorgauise  some
 of  the  S.ata  Banks,  t  stiou’d  not  be
 gaid  that  all  the  employees  should
 have  the  sca’ez:  of  pay  vbtaining  in
 the  State  Bank  of  India.  The  Tra-
 vancore  Bank  has  een  geting  on
 beautifully  well  with  their  cwn
 scaies  of  pay.  Because  we  have
 Ppassei  some  legislation  here,  why
 shoud  they  sujidenly  go  un  by  50
 per  cent  or  400  per  cent  and  be  on  a
 par  with  the  State  Bavk  employees.
 It  is  not  necessary.  That  does  not
 follow  at  all.  It  is  not  to  give  higher
 enoluments  io  the  State  bank  शान

 po
 that  we  are  passing  ths  Bill,

 ut  it  is  in  pursuance  of  a  big  na-
 tional  policy  that  the  Sicte  Bank
 should  have  full  contro:  o!  them,  it
 must  expand  and  it  must  help  the
 co-opera  ives  and  things  like  that.  It
 is  ia  pursuance  of  a  general  policy
 thst  this  is  beng  done  and  not  to
 help  the  emp'oyere,  m  maging  cirec-
 wore  and  things  like  that.

 Sir,  this  is  not  the  ‘4ist  time  that
 my  hon  friend,  Ch.  Ra.bir  Singh
 complains  that  the  agricuiturists  do
 not  gct  any  help.  The  Stace  Bank  is
 certanly  trying  to  help.  Whenever
 a  lani  morigage  bank  is  _  started,
 especially  a  preferential  tyre.  they
 take  a  certain  percentage  of  deben-
 tures  shares—'en  per  cent  or  so—
 invarinbly.  ‘Fhey  are  trving  to  give
 a  helping  hand  to  the  tand  mortgage
 banke.  Whatever  is  rossible  within
 their  own  purview  to  help  the  शडडिए1"
 cu'turists  they  are  dong.  The  agri-
 culturists  must  get  their  finance  from
 the  local  credit  socreties,  the  land
 mortgage  banks  and  things  like  that.
 lam  sure  when  these  land  mortgage
 banks  and  credit  societies  are  formed
 in  larger  numbers  the  agriculturists
 will  certainly  be  benefited.

 Then,  Shri  V.  ह  Nayar  asked,  why
 should  there  be  a  servng  High
 Court  Judge  or  a  retired  High  Court
 Judge,  why  shou'd  not  there  be  eny
 member  of  (he  Bar.  We  wanted  to
 Bive  a  sorte  of  prestixe  to  the  Tribu-
 nal,  an@  thesefope  we  sald  that  a  ह.
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 tired  High  Court  Judge  or  a  serving
 Haigh  Court  Judge  would  be  better.
 Otherwise,  Shri  Nayar  himself  would
 say:  “Oh!  they  are  हपपाड  to  appoint
 a  lawyer  or  anybody  else  wh»  is  in
 their  party,  serving  their  interests
 and  things  like  tnat.’  It  was  in
 order  to  allay  such  misarprehensions
 we  wanted  to  see  that  somebody  who
 has  not  been  with  the  Government
 and  who  has  been  holding  a_  high
 post  previously  alone  should  be  the
 Chairman  of  the  Tribunal

 Shri  द  P.  Nayar:  Neither  the
 High  Court  nor  the  Sup:eme  Court
 has  such  restrictions.

 Dr.  B,  Gopala  Reddi:  A  man  who
 is  a  Judge  in  the  High  Court  has  a
 disciplined  mind,  a  judicial  mind.

 Shri  V.  है  Nayar:  The  fact  that  a
 man  is  selected  te  the  Benen  either
 in  the  High  Court  or  in  the  Supreme
 Court  does  not  in  anv  way  suggest
 that  he  is  incompetent.

 Dr.  B.  Gopala  Reddi:  On  the  other
 hand,  the  bu.k  of  the  Judges  are  re-
 cru  ted  from  the  Bar  and  the  de-
 mand  is  that  the  number  must  be
 raised.  Certainly,  if  they  are  eleva-
 ted  to  the  Bench  and  thev  are  there

 ,for  a  number  of  years,  they  get  a
 little  detachment,  develop  8  jujicial
 mind  and  lend  dignity  to  the  office
 they  hold  Therefor>,  the  Tribu:al
 also  will  be  served  wel  by  such
 eminent  people.

 Sir,  the  other  points  may  be  congi-
 dered  at  the  Joint  Comm  t  ee  stage.  I
 am  generally  happy  that  it  has  re-
 ceived  the  approval  of  various  sec-
 tions  of  the  House.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  to  provide  for  the
 formation  of  certain  Government
 or  Government-associated  banks  as
 subsidiarier  of  the  State  Bank  of
 India  and  for  the  constitution,
 management  ang  contro]  of  the
 subsidiary  banks  so  formed,  and
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 for  matters  connected  therewith,  ox
 incidental  thereto,  be  referred  to  a
 Joirtt  Committee  of  the  Houses
 consisting  of  45  members,  30  from
 this  House  namely

 Shri  C:  Bali  Reddv,  Shri  M  R
 Krishna,  Dr  Ram  Subhag  Singh,
 Shr:  Shree  Narayan  Das,  Dr  M  S
 Aney,  Sushri  Mawben  Patel,  Major
 Raja  Bahadur  Birendra  Bahadur
 Sngh,  Shri  Amar  Smgh  Damar,
 Shri  K  G  Wodeyar,  Shri  T  Gana-
 pathy,  Shri:  M  Palaniyandy,  Shri
 Bahadur  Singh,  Shm  S  R  Damani,
 Dr  Pashupati  Mandal  Shri  Vishnu
 Sharan  Dublish,  Shri  Lachh:  Ram,
 Shri  Panna  =  Lal.  Shri  Kanhu

 ‘Charan  Jena,  Shr:  K  S  Rama-
 Shri  B.  R  Bhagat,  Shri  Prabhat
 Kar,  Shri  P  K  Kodiyan,  Sh  J  M
 Mohammed  Imam,  Shri  Ram  Chan-
 dra  Mayhi,  H  H  Maharaja  Pratap
 Keshar;  Deo,  Shri  Subiman  Ghose,
 Shri  Lasram  Achaw  Smgh,  Shr:
 Balasaheb  Salunke,  and  Shri
 Morarj:  Desai,

 and  45  members  from  Rajya
 Sabha,

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Commu‘tee  the  quorum
 shall  be  one-third  of  the  total
 number  of  members  of  the  Joint
 Committee,

 that  the  Comm  ttee  chall  make  a
 report  to  this  Hous>  by  the  first
 day  of  the  next  sessiun,

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relating
 to  Parliamentar;  Committees  will
 apply  with  such  variations  and
 mod  fications  as  the  Speaker  may
 make,  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  707६  Committee  and
 communicate  to  thus  House  the
 names  of  members  to  be  appoint-
 ed  by  Rajya  Sabha  to  the  Joint

 :Committee

 The  motion  was  «dopted
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 SUSPENSION  OF  FIRST

 TO  RULE  74

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddl):
 रे  beg  to  move:

 “That  the  first  proviso  to  Rule
 74  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha
 in  its  application  to  the  motion
 for  reference  of  the  State  Bank
 of  India  (Amendment)  Bill,  ‘1989,
 to  a  Joint  Committee  of  the
 Houses  be  suspended”

 Fad
 Deputy-Speaker:  The  question

 “That  the  first  proviso  to  Rule
 74  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha
 in  its  application  to  the  motion
 for  reference  of  the  State  Bank  of
 India  (Amendment)  Bill  ‘1959,  to
 a  Joint  Committee  of  the  Houses
 be  suspended”

 The  motion  was  adopted

 16.46  hrs.

 STATE  BANK  OF  INDIA  (AMEND-
 MENT)  BILL

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr  B.  Gopala  Reddi).
 १  beg  to  move

 “That  the  Bill  further  to  amend
 the  State  Bank  of  India  Act,  1955,
 be  referred  to  a  Joint  Committee
 of  the  Houses  consisting  of  45
 members,  30  from  this  House,
 namely

 Shri  ट  Bah  Reddy,  Shri  M.  R.
 Krishna,  Dr  Ram  Subhag  Singh,
 Shr:  Shree  Narayan  Das,  Dr  M  s
 Aney,  Sushri  Maniben  Vallabb-
 bhal  Patel,  Major  Raja  Bahadur
 Birendra  Bahadur  Singh’  Shri
 Amar  Smgh  Demar,  Shri  K  G.
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 Sheran  Dublish,  Shri  Lachhi  Ram,
 Shri  -Panna  Lal,  Shri  Kashu
 Charan  Jena,  Shri  K.  8,  Rama-
 swamy,  Shri  Ram  Shanker  Lal,
 Shrl  B,  R.  Bhagat,  Shri  Prabhat
 Kar,  Shri  P.  K.  Kodiyan,  Shri
 J.  M.  Mohammed  Imam,  Shri  Ram
 Chandra  Majhi,  H.  H.  Maharaja

 Pratap  Keshari  Deo,  Shri  Suvi-
 mam  Ghose,  Shri  Laisram  Achaw
 Singh,  Shri  Balasaheb  Salunke
 and  Shri  Morarji  Desai;

 and  48  Members  from  Rajya
 Sabha;

 that  in  order  to  constitute  a
 sitting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shal]  make
 3  report  to  this  House  by  the  first
 day  of  the  next  seasion;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  rela-
 ting  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  members  to  be  appointed
 by  Rajya  Sabha  to  the  Joint
 Committee.”

 6.48  hrs.

 (Sart  MonaMmMep  IMAM  in  the  Chair]

 I  do  not  think  that  it  is  necessary
 for  me  to  make  a  long  speech  on  this
 Bill.  It  raises  no  major  or  contro-
 versial]  issues  and  only  seeks  to  amend
 the  State  Bank  of  India  Act,  in  order
 to  facilitate  the  interpretation  of
 some  of  its  existing  provisions.

 Apart  from  purely  verbal  amend-
 ments  which  are  of  ea  drafting  nature,
 the  amendments  of  substance  are  only
 four  or  five.  I  will  briefly  indicate
 their  purport.

 VAISAKHA  9,  7887  (SAKA)  of  India  (Subw-  74729
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 The  existing  constitution  of  the  State
 Bank  of  India  provides  for  a  Central
 Board  consisting  of  twenty  members
 and  for  four  local  boards  in  addition.
 Each  of  the  four  local  boards  is  com-
 posed  of  the  members  of  the  Central
 Board,  elected  or  nominated,  who  are
 ordinarily  resident  in  the-area  covered
 by  the  local  head  office,  but  includes
 besides  four  other  members  of  whom
 one  is  elected.  while  the  other  three
 are  nominated.  There  is  a  provision
 in  the  Act  preventing  an  officer  of  the
 State  Bank  itself  from  being  appointed
 to  serve  on  any  of  these  boards  or
 their  committees,  but  the  Chairman,
 the  Vice-Chairman  and  the  two
 managing  directors  have  been  specifi-
 cally  exempted  from  the  operation  of
 this  disqualification.

 It  is  now  proposed  that  a  legal  of
 technical  adviser,  who  draws  a  regular
 salary  from  the  bank  should  also  be
 enabled,  like  the  Chairman.  Vice-
 Chairman  and  the  managing  directors,
 to  be  a  member  of  the  various  boards.
 The  object  in  view  is  to  enable  the
 Central  Government,  in  consultation
 with  the  Reserve  Bank,  to
 nominate,  where  this  proves  to  be
 necessary,  a  qualified  lawyer,  econo-
 mist,  investment  adviser  oor  other
 technical  officer  to  any  of  the  boards,
 notwithstanding  the  fact  that  he  may
 be  drawing  a  salary  from  the  bank.
 The  appointments  in  pursuance  of
 this  amendment,  I  need  hardly  add,
 will  only  be  made,  where  the  merits
 and  standing  of  the  person  in  question
 clearly  justify  such  a  course.

 The  original  Act  establishing  the
 State  Bank  of  India  provided  for  the
 establishment  of  pension  and  super-
 annuation  funds  for  its  employees.  It
 is  proposed,  in  pursuance  of  these
 powers,  to  frame  regulations  for  the
 purpose  of  providing  retiring  pensions
 to  the  fresh  entrants  to  the  bark’'s
 service  after  the  151:  July,  1955,  and  a
 pension  fund  will  be  separately  con-
 stituted  for  this  purpose.  In  view  of
 the  fact  that  the  employees  concerned
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 insurance,  within  the  meaning  of  that
 expression  as  defined  in  the  Insurance
 Act,  1988,  On  the  strength  of  this
 interpretation,  it  may  also  be  hefd
 that  the  business  of  constituting  and
 Managing  such  a  fund  wil]  have  to  be
 entrusted  to  the  Life  Insu-ance  Cor-
 poration.  The  draft  amendment  seeks
 to  overcome  this  difficulty,  and  will
 make  it  clear  that  the  State  Bank  of
 India  can  estab  ish  a  pension  fund  as
 originally  contemplated.

 Section  35  of  the  State  Bank  of
 India  Act  provides  foy  the  acquisition
 by  the  State  Bank  of  India  of  the
 business  of  other  banks,  if  the
 terms  and  conditions  of  such
 acquisition  are  acceptable  to  the
 Centra]  Board  of  the  State  Bank  and
 also  to  the  management  of  the  inst:-
 tution  transferring  the  business,  and
 if  the  scheme  for  transfer  has  m  addi-
 tion  been  avproved  by  the  Reserve
 Bank  and  sanctioned  by  the  Govern-
 ment  of  India.

 A  scheme  for  the  transfer  to  the
 State  Bank  of  the  business  of  the
 Cooch-Behar  Bank  was  sanctioned
 under  this  section  in  December,  1957.
 Another  scheme  in_  relation  to  the
 Man'pur  State  Bank  was  sanctioned
 in  May,  1958,  We  have  now  under
 consideration  the  question  of  taking
 over  the  business  of  some  eight  or
 nine  other  munor-associated  banks,
 and  as  the  provisions  contained  m
 section  35  can  be  used  m  relation  to
 any  bank,  it  is  possible  that  some
 banks  which  are  not  assomated  with
 the  State  may  also  have  to  be  dealt
 with  in  future  under  this

 section.  =
 In  the  light  of  the  experience  gained

 in  regard  to  the  nature  of  the  pro-
 blems  encountered  in  utilising  the
 provisions  of  section  35,  it  appears  to
 be  necessary  to  simplify,  in  some
 respects,  the  procedure  contemplated
 by  this  section.  The  @raft  amend-
 ments  contain  severa]  minor  proposals
 from  this  point  of  view.  The  legal
 valsdity  of  a  scheme  sanctioned  under
 this  section  will  hereafter  be  absolute.
 fhe  transfer  and  vesting  of  the  bus!-
 nem  in  accordance  with  the  schemes
 will  2086७  be  automatic,  The  employees
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 of  the,  concerned  banks,  who  are  being
 taken  over  by  the  Stete  Bank  in
 pursuance  of  a  scheme  of  transfer.
 will  not  derive  an  unintended  benefit
 at  the  expense  of  the  bank  or  its
 depositors  and  shareholders,  by  reason
 only  of  the  fact,  that  on  a  technical
 interpretation,  their  canditions  of
 service  may  be  iess  favourable
 because  of  the  loss  of  any  particular
 amenity  or  condition  of  service  which.
 they  might  previously  have  enyoyed.

 The  procedural  formalities  under
 the  Companies  Act  and  the  Banking
 Compamies  Act,  for  the  winding  up  of
 banking  companies.  will  also  be  relax-
 ed  or  waived  in  future.  in  order  to~
 facilitate  the  liquidation  of  the  insti-
 tutions  which  have  made  over  the
 whoe,  or  practically  the  whole,  of
 their  business  to  the  State  Bank.  and
 have  merely  to  be  struck  off  from  the
 Register  of  Companies  thereafter.

 These  amendments,  it  73  hoped,  will
 eliminate  delays  in  formulating  and
 implementing  schemes  under  section
 35  and  will  in  addition  save  uneces-
 sary  expenditure  for  the  institutions
 concerned.

 The  House  will‘reco‘lect  that  the
 State  Bank  of  India  and  its  proposed
 subsidiaries  have  been  or  will  be
 entrusted  with  several  functions,
 which  may  not  be  remunerative  from
 a  purely  commercial  point  of  view.
 Section  36  of  the  State  Bank  of  India
 Act  according  y  provides  for  the  esta-
 blishment  of  an  Integrat'on  and  Deve-
 lopment  Fund,  to  finance  the  losses,  if
 any,  involved  mn  undertaking  these
 functions.  The  fund  is  fed  by  the
 dividends  received  on  the  statutory
 minimum  of  55  per  cent  of  the  State
 Bank  of  India’s  shares,  which  the
 Reserve  Bank  is  required  ६०  ho'd  at
 any  time.

 The  Integration  and  Development
 Fund  of  the  State  Bank  of  India
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 atrangements  which  were  arrived
 Detween  the  Reserve  Bank  and  the
 State  Bank  in  ‘1958,  is  the  loss  which
 has  been  incurred  by  the  State  Bank
 on  the  new  branches  established  in
 accordance  with  the  requirements
 under  section  ३36  of  its  Act.  This  loss
 is  to  be  shared  in  accordance  with  a
 formula,  which  provides  that  only  the
 excess  of  the  estimated  loss,  if  any,
 éver  a  minimum  figure  will  be  debit-
 ab’e  to  the  Fund,  the  losses  withm
 this  minimum  being  borne  by  the
 State  Bank  of  India  itself  finally  and
 without  any  reimbursement

 It  has  not  been  necessary  under
 these  arrangements  to  reimburse  to
 the  State  Bank  any  sum  towards  the
 losses  incurred  by  it  on  its  new
 branches  in  respect  of  the  period  upto
 the  end  of  December.  1956.  But  in
 resvect  of  the  year  1957,  a  sum  of  Rs.
 8°95  lakhs  has  been  paia  in  February,
 1959,  and  it  is  possible  that  further
 sums  may  be  payable  to  the  State
 Bank  in  future.

 The  amendment  of  section  $6,  which
 has  been  included  in  the  present  Bill,
 provides  that  these  payments  to  the
 State  Bank  will  not  be  treated  as
 income  profits  or  gains  for  the  pur-
 poses  of  taxation.  There  is  abundant
 justification  for  this  amendment.  Any
 attempt  to  realise  taxes  out  of  this  pay-
 ment,  on  the  ground  that  it  is  income,
 will  avpreciadiy  reauce  the  amount
 which  is  actually  reimbursed  to  the
 State  Bank,  and  in  is  obvious  that
 this  has  never  been  the  intention.
 The  amendment  proposed  will  clarify
 this  intention.

 Sir,  as  I  have  already  pointed  out
 at  the  beginning  of  this  speech,  I  have
 Nothing  to  say  in  regard  to  the  other
 amending  provisions  in  the  Bill.

 I  move.

 “Mr.  Chairman:  Motion  moved:

 “Theat  the  Bill  further  to  amend
 the  State  Bank  of  India  Act.  1955,
 be  referred  to  a  Joint  Committee
 of  the  Houses  consisting  of  45
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 members;  36  from  this  House,
 namely:

 Shri  C.  Bali  Reddy,  Shri  M.  RB.
 ‘Krishna,  Dr.  Ram  Subhag  Singh,
 Shri  Shree  Narayan  Das,  D-.  M.S.
 Aney,  Kumari  Maniben  Vallabh-
 bhai  Patel,  Major  Raja  Bahadur
 Birendra  Bahadur  Singh,  Shri
 Amar  Singh  Damar,  Shri  हथ  6.
 Wodeyar,  Shri  T.  Ganapathy.  Shri
 M.  Palaniyandy,  Shri  Bahadur
 Singh,  Shri  S.R.  Damani,  Dr.
 Pashupati  Mandal,  Shr:  Vishnu
 Sharan  Dublish,  Shri  Lachhi  Ram,
 Shri  Panna  Lal,  Shri  Kanhu
 Charan  Jena,  Shri  K.  S.  Rama-
 swamy,  Shri  Ram  Shanker  Lal,
 Shri  8.  R.  Bhagat,  Shri  Prabhat
 Kar,  Shri  P.  K.  Kodiyan,  Shri
 ह  M.  Mohamed  Imam,  Shri  Ram
 Chandra  Majm,  H.  H,  Maharaja
 Pratap  Keshari  Deo,  Shri  Subi-
 man  Ghose,  Shri  Lais-am  Achaw
 Singh,  Shri  Balasaheb  Salunke
 and  Shri  Morarji  Desai

 and  45  members  from  Rajya
 Sabha;

 that  in  order  to  constitute  a
 sitting  of  the  Joint  Comm’'ttee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  =  shall
 make  a  report  to  this  House  by
 the  first  day  of  the  next  session;

 that  in  other  resvects  the  Rules
 of  Procedure  of  this  House  rela-
 ting  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Raj;a  Sabha  do
 join  the  said  Joint  Committee  and
 communitcate  to  this  House  the
 names  of  members  to  be  appointed
 by  Rajya  Sabha  to  th:  Joint
 Committee.”

 Any  hon,  Member  wishing  to  sp2ak?
 I  do  not  find  any,  so  I  shall  put  it  to
 vote.
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 Shri  Surendraaath  Dwivedy
 (Kendrapara):  Probably  hon.  Mem-
 bers  wil}  like  to  speak  on  it
 tomorrow,

 Mr.  Chairman:  No,  now.  There  are
 five  minutes  more.  If  they  are  anxious
 to  speak,  let  them  take  part  in  the
 debate  now.

 hri  Naushir  SBharucha  (East
 Khandesh):  In  that  case,  I  shall

 Mr.  Chairman:  All  right.

 Shri  Naushir  Bharucha:  Sir,  I  have
 got  nothing  to  urge  by  way  of
 opposition  so  far  as  this  Bill  is  con-
 cerned  but  I  would  like  to  know  from
 the  hon.  Minister  as  to  in  what
 manner  so  far  as  clause  6  is  concern-
 ed,  namely,  the  question  of  taking
 over  the  banks,  the  procedure  is
 likely  to  ‘be  simplified.  If  we  turn  to
 the  notes  on  clause  6,  which  have
 been  circulated,  we  find  that  so  far
 as  clause  6  is  concerned  is  this:

 “Section  35  of  the  State  Bank
 of  India  provides  for  the  acquisi-
 tion  by  the  State  Bank  through
 negotiation  of  the  business  of  any
 existing  bank.  It  has,  however,
 been  found  from  actual  experi-
 ence  that  the  procedure  for
 acquisition  which  is  now  pres-
 cribed  is  elaborate  and  time-con-
 suming  and  it  is  proposed  accor-
 dingly  to  re-draft  the  clause  to
 simplify  the  procedure.”

 Now,  if  you  turn  actually  to  this
 clause  6,  }ou  will  find  that  there  is
 hardly  any  simplification  of  the  pro-
 cedure  for  taking  over.  Take  for  ins-
 tance  the  question  of  negotiations.  I
 think  there  isnothinginthe  new  Bill
 which  is  going  to  shorten  the  negotia-
 tions.  Negotiations  have  got  to  take
 place  and  if  the  negotiations  take  place
 then  it  is  bound  to  take  time.  All  that
 it  seeks  to  do  is  that  it  shortens  the
 procedure  by  saying  that  the  neces-
 sary  documents  may  not  be  prepared,

 Banks
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 May  I  point  out  that  this  will  land
 us  in  some  difficulties,  The  first  diffi-
 culty  is  this.  Now  let  us  see  exactly
 what  clause  6  lays  down.  The
 procedure  it  lays  down  is  that  the
 terms  and  conditions  relating  to  such
 acquisition  if  agreed  upon  by  the
 Central  Board  of  the  State  Bank  and
 the  Directorate  or  management  of  the
 banking  institutions  concerned  and
 approved  by  the  Reserve  Bank  shall
 be  submitted  to  the  Central  Govern-
 ment.  So,  in  the  preliminary  stage
 nothing  is  shortened.  The  negotia-
 tions  may  drag  on  and  both  the
 Boards  of  the  State  Bank  as  well  as
 the  bank  taken  over  may  agree.  Then
 the  thing  is  submitted  to  Government.”
 Government  will  take  its  own  time
 to  decide  whether  it  approves  of  this
 or  not.  Then  further  procedure
 follows:

 “Notwithstanding  anything  con-
 tained  in  this  Act  or  any  other
 law  for  the  time  being  in  force
 or  any  instrument  regulating  the
 constitution  of  the  banking  insti-
 tu‘ion  concerned  the  terms  and
 conditions  as  sanctioned  by  the
 Central  Government  shall  come
 into  effect  from  the  date  specified
 by  the  Central  Government  in  this
 behalf  in  the  order  of  sanction
 and  be  binding  upon  the  State
 Bank  and  the  banking  institution
 concerned  as  well  as  upon  the
 shareholders  also,  as  the  case
 may  be  or  the  proprietors  of  the
 banking  institution.”

 T  do  not  think  that  in  this  way  you
 ean  short-circuit  the  taking  over  af.
 the  bank  because......

 Mr.  Chairman:  The  hon.  Member
 would  perhaps  like  to  resume  his
 speech  tomorrow.

 Shri  Naushir  Bharucha:  Yes.  Sir.
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 Mr.  Chairman:  Now,  the  House  will
 take  up  the  half-an-hour  discu  <ion.
 Shri  Harish  Chandra  Mathur,

 Shri  Harish  Chandra  Mathur
 (Pali):  Mr.  Chairman,  Sir,  this  half-
 an-hour  discussion  arises  out  of  the
 unsatisfactory  answers  given  by  the
 Ministry  of  External  Affairs  to  my
 question  regarding  the  border  raids
 on  Rajasthan  on  the  8rd  April,  which
 I  asked.  When  the  hon.  Parliamen-
 tary  Secretary  replied,  he  said  that
 certain  dacoit,  who  was  getting  a
 refuge  in  Pakistan  along  with  certain
 Pakistani  accomplices  entered  our
 territory......  and  came  right  into...

 Mr,  Chairman:  The
 Minister  is  not  here.

 concerned

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddl):
 I  am  here;  he  is  coming.  The  hon.
 Member  may  go  on.

 Mr.  Chairman:  I  thought  the  Fin-
 ance  Minister  had  gone.

 Dr,  B.  Gopala  Reddi:  The  Home
 Ministry  is  going  to  rep!y  for  the
 External  Affairs  Ministry

 Shri  Harish  Chandra  Mathur:
 l  could  appreciate  some  arrangement
 between  the  Home  Ministry  and  the
 External  Affairs  Ministry  so  far  as
 border  incidents  are  concerned,

 Dr.  B.  Gopala  Reddi:  Finance  is
 also  concerned.

 Shri  Harish  Chandra  Mathar:  I  am
 very  glad  that  Finance  is  also  taking
 ३  little  interest  in  the  matter.

 Then  I  asked  the  Parliamentary
 Secretary,  how  is  it  that  the  dacoits
 Came  so  much  into  the  interior  as  to
 Teach  the  Jodhpur  district,  because

 APRIL  29,  958  Dacoits  from  Pakistan  14130

 Jodhpur  district  is  not  a  border
 district,  I  could  understand  if  it  was
 Barmer  or  Jaisalmer  district.  Jodhpur
 is  not  a  border  district.  I  asked,
 could  he  explain  how  the  dacoits
 came  so  much  into  the  interior  and
 reached  Jodhpur  district  and  kidnap-
 ped  persons  lke  that.  He  had  no
 answer  to  give.  My  further  questions
 also,  whether  they  had  any  policy  in
 this  matter,  and  whether  the  Centre
 accepted  any  responsibility  in  the
 matter,  he  failed  to  answer.  Then  I
 asked,  has  the  Centre  fixed  up  any
 arrangement  and  whether  they  have
 come  to  any  agreement  with  the  State
 Government  in  setting  up  proper
 enforcement  divisions.  He  said,  he
 did  not  know.  He  wanted  notice  to
 that  also.  I  asked  a  third  question  as
 to  what  happened  about  the  scheme
 which  had  been  submitted  by  the
 State  Government  of  Rajasthan  to
 enforce  border  arrangements.  Also
 to  that  question,  he  had  no  answer  to
 give.  There  were  further  supplemen-
 taries  asked  whether  they  had  taken
 the  villagers  living  in  the  border  into
 confidence  and  whether  they  had
 been  armed.  That  question  was
 dodged.  He  stated  that  it  was  a  larger
 question  and  cannot  be  answered  in
 the  ordinary  course  of  a  question.  ,
 This  raises  very  serious  doubts  in
 our  mind.

 The  unsatisfactory  nature  of  the
 State  of  affairs  will  be  gauged  by  you
 when  you  know  that  these  border
 incidents  are  growing  every  day.  Even
 the  Ministry  of  External  Affairs,  in
 their  annual  report,  have  found  it
 expedient  to  make  a  mention  of  the
 deterioration  in  the  situation  because
 of  the  border  incidents.  They  have
 stated  that  if  we  can  take  care  or  if
 Pakistan  paid  better  attention  to  these
 border  incidents,  if  there  was  better
 response  from  that  side,  the  other
 relations  would  improve,  and  border
 trade  might  develop—what  is  going
 on  today  is  just  smuggling,  not  border
 trade—and  better  understanding  could
 develop,  and  all  that  sort  of  thing.
 What  is  our  Governmefit  doing  about
 it  at  all?

 *Half  an  hour  discussion.
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 This  is  such  a  large  question.  J  will
 not  take  advantage  of  this  to  cover
 the  whole  ground.  |  shall.  restrict  my
 remarks  only  to  the  border  incidents
 between  Rajasthan  and  Pakistan.  The
 situation  has  deteriorated  very  consi-
 derably.  I  might  sumbit  that  even
 du-ing  the  last  four  months,  there
 have  been  as  many  as  62  such  inci-
 deits.  That  is,  on  every  alternate
 day,  there  is  one  incident  or  the  other,
 only  on  the  Pakistan-Rajasthan
 border,  confined  to  that  area.  I  am
 leaving  out  the  eastern  border  alto-
 gether.  The  s‘tuation  has  deteriorated

 ‘to  this  extent.  Almost  every  alter-
 nate  da},  there  is  an  incident.  Only
 the  other  day  or  day  before,  answer-
 ing  a  question,  the  External  Affairs
 Ministry  have  given  us  figures.  What
 are  the  reasons?  Why  is  it  that  the
 s.tuation  has  deteriorated  to  this
 extent?  May  I  know  what  steps  have
 been  taken  by  the  Government  77
 this  matter?  Even  the  President  of
 Pakistan  has,  during  the  recent  few
 days,  given  expression  to  very  strong
 feelings.  He  desires  that  there  should
 be  friendly  relations  between  the  two
 countries,  Whatever  our  differences
 with  the  Pakistan  Government  may
 be,  it  could  be  said  to  the  credit  cf
 that  Government  that  the  present
 regime  has  injected  a  ce~tain  amount
 of  efficiency  and  integrity  into  the
 administration

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon);
 Is  that  the  reason  why  there  are  80
 many  more  dacoities  now?

 Ch.  Ranbir  Singh  (Rohtak):  That  is
 a  material  point.

 Shri  Harish  Chandra  Mathur:  The
 hon.  Minister  may  be  a  j.ttle  patient.
 if  that  efficiency  and  integrity  is  to
 be  reflected  in  the  sincerity,  regard:ng
 the  stopning  of  these  border  inci-
 dents,  then  there  should  be  no  border
 incidents.  But  it  appears  to  me  that
 in  spite  of  this  efficiency,  the  border
 incidents  have  increased.  I  wish  the

 ‘hon.  Deputy  Minister  would  under-
 stand  my  point.  If  the  desire  is
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 there  to  stop  these  border  incidents,
 if  there  is  the  sincerity,  to  stop  these
 border  incidents,  have  not  the  least
 doubt  that  the  administration  at  the
 other  end  would  be  capable  of  stop-
 ping  these  incidents,  but  as  it  is,  it
 ony  reflects  that  there  is  no  desire
 on  the  vart  of  the  Government  on  the
 other  side  to  call  off  these  incidents.
 I  wish  it  is  pointedly  brought  to  the
 notice  of  the  administration  in  Pak-~
 istan,  They  are  talking  about  the
 efficiency  and  integrity  of  their
 administration.  I  understand  it  is
 reflected  in  certain  matters.  But  why
 is  xt  that  it  xs  not  reflected  in  the
 border  incidents?  Why  75  it  that  after
 this  regime,  the  number  of  border
 incidents  has  increased  so  consider-
 ably?  It  is  only  natural  that  when
 the  number  of  border  incidents  rises
 like  this,  and  people  are  kidnapped
 and  held  to  ransom,  there  33  a  deep
 concern  on  our  part.  It  is  not  panic;
 I  know  the  people  in  Rajasthan  are
 steady  and  calm,  and  there  is  no
 panic  on  our  side  of  the  border.  But,
 definitely,  we  do  feel  very  much  con-
 cerned  that  such  things  have  been
 havpening,  and  we  have  been  very
 ineffective  an  our  arrangements,  and
 we  have  not  been  abe  to  deal  the
 situation  as  effectively  as  we  ought
 to  have  done.

 I  wish,  in  the  first  instance,  that
 we  should  appeal  to  the  Government
 of  Pakistan,  we  should  approach  them,
 and  we  should  ask  them  to  stop  those
 border  incidents,  but  if  they  are  m
 no  mood  to  be  helpful  in  thig  matter,
 if  they  are  का  no  mood  to  call  off
 these  incidents,  27  they  are,  on  the
 contrary,  in  a  mood  to  encourage
 these  people,  2f  they  are  only  wanting
 to  give  refuge  to  these  dacoits,  if  they
 permit  these  dacoits  to  go  with  the
 looted  property  and  take  no  action
 against  them,  I  think  this  Government
 owes  a  certain  responsibility  to  the
 people  in  genera]  and  to  those  people
 who  live  in  these  border  areas  to  give
 them  proper  protection.  Yt  may  be
 said;  ‘What  can  this  Government  do?
 The  State  Government  are  having
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 their  police  and  their  patrol’.  My
 pointed  complaint  is  that  so  far  as  the
 Rejasthan-Pakistan  border  is  con-
 cerned,  there  are  no  proper  arrange-
 ments  from  our  side.  The  reason  for
 My  saying  so  is  this,

 Let  the  hon.  Minister’s  attenfion  be
 pointedly  drawn  to  this  fact  that  dur-
 ing  these  seven  months  or  so,  so  far
 as  the  Punjab-Pakistan  border  is  con-
 cerned,  there  have  been  only  seven
 incidents;  as  against  these  seven  in-
 cidents,  during  the  same  period,  there
 have  been  as  many  as  62  incidents
 on  the  Rajasthan-Pakistan  border.
 Why  is  that  su?  It  clearly  indicates,
 so  far  ag  I  can  see,  that  our  arrange-
 ments  on  the  Rajasthan-Pakistan
 border  are  not  at  all  adequate.  My
 complaint  gets  reinforced  further
 when  I  know  well  that  the  Rajasthan
 Government  have  been  asking  for
 certain  assistance  from  the  Central
 Government;  they  have  submitted
 already  certain  schemes,  and  they
 want  that  those  schemes  should  be
 countenanced:  and  they  want  that
 something  should  be  done  to  reinforce
 the  arrangements  on  the  Rajasthan-
 Pakistan  border.  I  do  not  wish  that
 the  Centre  and  the  State  should  not
 be  able  even  to  arrive  at  an  agree-
 ment  in  such  a  minor  matter.  It
 is  no  good  telling  the  Rajasthan
 Government  that  it  is  their  respon-
 sibility,  that  police  is  their  res-
 vonsibility,  that  law  and  order  is
 their  responsibility,  and  the  Centre
 cannot  go  bevond  a  particular  rigid
 formula.  Let  us  face  facts.  and  the
 facte  are  that  while  on  the  Punjab-
 Pakistan  border  there  have  been  only
 seven  incidents  during  this  period,
 thera  have  been  62  incidents  on  the
 Rajasthan-Pakistan  border,  and
 almost  every  alternate  day,  as  I  have
 submitted  already.  T  cannot  over-
 emphasise  this  point:  I  have  suffi-
 Clently  pin-vointed  the  matter  and
 Theve  underlined  that  the  arrange-
 menty  on  our  aide  are  also  not  ade-
 GQuate  and  the  Centre  should  under-
 stang  thetr  remonaibilitv  in;  this
 ™atter,  Thee  should  be  able  to  tell
 WAH  LEDs

 VAISAKHA  9,  88  (SAKA)  Dacoits  from  I
 Pakistan

 74734

 ug  what  adequate  steps  they  have

 Ch.  Ranbir  Singh:  It  may  be
 due  to  the  efficiency  of  the  Punjab
 Government  and  the  inefficiency  of
 the  Rajasthan  Government.

 Shri  Harish  Chandra  Mathus:  it  is
 a  very  pertinent  question,  that  possi-
 bly  the  Rajasthan  Government's  police
 administration  is  not  very  efficient.  I
 will  give  a  fitting  answer  to  that  by
 saying  that  the  Rajasthan  Govern-
 ment  has  dealt  with  the  dacoity  situa-
 tion  in  the  entire  State,  except  for  a
 pocket  in  Dholpur.  effectively.  They
 have  completely  liquidated  the  dacoits.
 It  was  such  an  immense  problem  be-
 fore.  and  during  the  last  three  or  four
 years  they  have  completely  liquidated
 the  dacoitg  and  the  situation  is  com-
 plete  under  their  control,  and  we  feel
 absolutely  safe  in  moving  from  any
 place  to  any  other  place  in  the  State.

 When  the  hon.  Home  Minister  paid
 a  visit  to  Rajasthan,  a  complete
 account  of  the  achievement  of  the
 State  Government  was  given  to  him.
 The  internal  administration  of  Rajes-
 than  was  exceptionally  good  and  the
 hon,  Home  Minister  spent  about  I%
 hours  distributing  prizes  to  the  people
 who  had  done  an  excellent  job  of
 work.  So,  I  do  not  think  that  the

 hac  been  able  to  contro!  the  law  and
 order  situation  so  actively  in  the  other
 sector  has  failed  to  take  any  effective
 steps  so  far  as  the  border  is  concerned.
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 (Shri  Harish  Chandra  Mathur]
 and  every  day  there  is  a  berder  in-
 cident  which  ig  definitely  a  natural
 concern  of  ali  of  us.

 Shri  Achar  (Mangalore):  On  a
 point  of  order,  Sir.  Are  we  too  entitled
 to  discuss  the  poliee  administration  of
 Rajasthan  or  Punjab  and  compare  the
 one  with  the  other?

 Mr.  Chairman:  The  hon.  Mover’s
 complaint  is  that  no  proper  arrange-
 ments  are  made  for  the  Pakistan-
 Rajasthan  border,  and  he  wants  the
 Central  Government  to  make  the
 Necessary  arrangements  in  that  bor-
 der.  It  is  not  about  the  internal  ad-
 ministration.  There  is  no  point  of
 order.

 Shri  Harish  Chandra  Mathur:  An-
 other  very  important  factor  is  that
 the  people  are  not  taken  into  confi-
 dence.  I  do  not  know  why  it  is  so.
 I  have  a  strong  feeling  that  if  the
 people  of  the  border  area  are  taken
 into  confidence  and  if  certain  people
 are  armed,  they  will  be  able  to  look
 after  themselves  very  well.

 I  speak  with  a  certain  amount  of
 personal  experience  in  this  matter.
 Immediately  after  independence  we
 had  certain  trouble  over  the  Jodhpur
 border  which  also  runs  over  900  miles.
 We  had  one  incident,  a  second.  The
 Jodhpur  Government  reported  the
 matter  to  the  Centre,  notes  were  ex-
 changed,  nothing  was  coming  out  But
 then  the  Jodhpur  Government  took
 certain  measures,  very  strong  mea-
 sures,  with  the  लल्हछॉ  that  for  six
 months  there  was  not  one  single  in-
 cident.  I  want  the  hon.  Minister  to
 check  up  from  records  whether  it  is
 not  a  fact  that  for  six  months  not  a
 single  incident  took  place  on  the  efi-
 tire  border  of  Jodhpur  State  with

 pica
 which  extends  over  300

 Shrimati  Lakshmi  Menon:  And  after
 that?
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 Shri  Harish  Chandra  Mathur:  It  is
 simply  because  we  could  take  certain
 very  strong  administrative  measures,
 and  I  might  even  go  to  the  extent  of
 saying  now,  after  these  ten  years,  that
 I  absolutely  ignored  the  policy  and
 the  feelings  of  the  Centre  in_  this
 matter,  and  I  had  made  arrangements
 apout  it.  I  still  fee]  that  if  the  people
 ate  taken  into  confidence,  this  thing
 can  be  done.  Ag  a  matter  of  fact,  it
 ig  the  weak  policy  of  this  Govern-
 ment  which  is  responsible  for  this
 attitude.  The  Rajasthan  Government
 also  moves  with  a  certain  hesitation.
 The  people  do  not  go  with  any  con-
 fidence,  they  have  a  certain  hesita-  .
 tion.  I  think  if  you  can  take  away
 that  hesitation,  the  people  will  be
 able  to  do  the  needful  in  this  matter.

 As  I  submitted,  I  speak  with  a  cer-
 tgin  amount  of  confidence  in  this
 matter  and  with  a  certain  amount  of
 practical  knowledge  on  this  subject.
 Why  is  2t  that  we  have  not  been  able
 to  put  an  end  to  this  state  of  affairs?
 Any  weak  policy  does  not  help  any-
 pody.  It  ig  not  appreciated  in  that
 area;  it  is  not  appreciated  on  the  other
 side;  it  38  not  appreciated  anywhere
 Let  us  understand  this.  We  may  be
 very  friendly,  but  friendliness  does
 mot  mean  tolerance  of  such  a  state  of
 affairs.  Let  us  give  a  feeling  to  the
 people  on  the  other  side  that  it  is
 not  paying  to  come  and  do  al]  these
 things  this  side.  This  feeling  must  be
 created,  that  it  is  nat  advantageous  to
 do  all  these  things  and  that  it  is  not
 a  paying  business.  Only  if  we  can
 create  that  sort  of  feeling,  onTy  if

 these  things  will  come  to  a  stop.

 opinion  of  Ratasthan  ought  to  be
 certained.  Why  is  ft  that
 esnment  which  has  tackled  Gaccity
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 within  the  State  so  effectively  is  fail-
 ing  to  control  the  situation  on,  the
 border?  The  opinion  of  that  Gov-
 ernment  itself  ought  to  be  ascertained.
 ‘What  do  they  think  about  it?

 Shri  Harish  Chandra  Mather:  I
 presume  he  has  done  it.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  My
 hon,  friend  who  wanted  to  raise  this
 discussion  is  entitled  to  praise  himself
 for  his  work  while  he  was  a  Minister
 in  Jodhpur...

 Shri  Harish  Chandra  Mathur:  I  was
 not  a  Minister.

 Shri  Datar:  I  will  say,  ‘while  he
 ‘was  in  an  important  position  in  a
 former  Indian  State’.  He  is  also  entiti-
 ed  to  praise  the  efficiency  and  work  of
 the  Rajasthan  Government.  I  would
 agree  to  a  large  extent  with  what  he
 has  said  so  far  as  the  latter  question  35
 concerned.  But  I  fail  to  understand
 Why  after  praising  himself  and  the
 Rajasthan  Government,  he  has  gone  to
 the  extent  of  criticising  us  without
 any  justification  at  all.  I  would  point
 out  how  in  this  particular  case  we
 are  not  responsible  at  all  for  what-
 ever  has  unfortunately  happened.

 Shri  D.  C.  Sharma  (Gurdaspur):  He
 was  not  praising  the  Rajasthan  Gov-
 ernment  so  much  as  the  Jodhpur  Ad-
 ministration.

 “Shri  Harish  Chandra  Mather:  |
 wish  they  learn  something  from  it.
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 whole  thing  has  almost  been  over-
 coloured,  perhaps  unconsciously,  but
 whatevey  he  hag  said  is,  to  a!  large
 extent,  far  from  truth.

 ‘Take,  for  exmaple,  his  statement
 that  there  have  been  such  kidnappings
 or  Qacoities  almost  every  alternate
 day.  That  statement  is  entirely  in-
 accurate.  May  I  point  out  to  him  that
 from  the  ist  of  January,  49590  to  the
 end  of  the  ‘1959,  that  3s,  during
 the  last  three  months,  there  had  been
 only  six  cases  of  dacoity  so  far  as  this
 border  is  concerned:  We  have  to
 take  that  fact  mto  account.  Other-
 wise,  according  to  him,  there  ought
 to  have  been  at  least  45  or  5D  cases
 of  dacoity.  That  is  not  correct  at  all.

 Now,  we  should  take  into  account
 the  circumstances  in  this  particular
 case.  What  happend  was  that  there
 75  ONe  village  known  as  village  Seedha,
 where  the  first  case  of  kidnapping  took
 place,  One  Shri  Ramchander  Mahajan
 was  kidnapped.  It  is  at  a  distance
 of  60  miles  from  the  Indo-Pakistan
 border,  That  may  be  noted  because
 he  Wanted  to  know  the  distance.  After
 kidnapping  this  particular  person  in
 the  afternoon  of  one  day  and  while
 they  were  going  back,  they  kidnapped
 another  person  on  the  way,  in  a
 jungle.  That  should  be  stated.  That was  near  village  Sevra,  where  one
 Shri  Bhawan  Singh  was  kidnapped,  at
 a  distance  of  50—60  miles  from  the
 border,

 Therefore,  so  far  ag  both  these  cases
 of  kidnapping  are  concerned,  they
 ‘were  about  50  miles  away  from  the
 border.

 The  next  point  is  that  so  far  as
 Rajasthan  is  concerned,  we  have  a  700
 mile  border.  That  also  is  a  circum-
 state  which  should  be  noted.  है...
 ther,  what  happens  is  this.  There  are
 certain  difficulties  of  terrain.  There
 ate  about  50  to  5D  miles  of  desert  on
 both  sides  and  there  are  no  good
 Toads  also.  All  the  same,  may  I  point~
 out  that  we  maintain  a  large  num-
 ber  of  check  posts?  It  would  not  be
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 (Shri  Datar]
 m  public  ainterests—and  my  hon.
 frienti  will  also  agree  that  I  should
 not—mention  the  actual]  number  of
 check  posts  so  far  as  this  border  is
 concerned.  We  have  got  a  number  of
 check  posts.

 Then,  the  Rajasthan  Government
 have  maintained  what  328  known  as  the
 Rajasthan  Armed  Constabulary.  A
 number  of  these  persong  are  all  along
 the  border.  That  also  3s  a  circum-
 stance  which  should  not  be  forgotten.
 Under  these  circumstances  you  will
 find  that  the  Rajasthan  Government
 have  their  own  ordinary  police  ma-
 chinery  also  in  addition  to  this  These
 have  been  stationed  at  various  um-
 portant  points  along  the  border  Thuis
 is  the  position  so  far  as  actual  facts
 are  concerned

 This  is  a  law  and  order  question
 and,  ordinarily,  under  the  Constitu-
 tion,  it  73  the  duty  of  the  State  Gov-
 ernment  to  maintain  the  police  be-
 cause  the  border  is  also  a  part  of
 the  State—the  Rajasthan  State  This  35
 the  constitutional  position

 It  may  also  be  stated  thaf  this  2s
 not  a  border  incident  as  such  There
 are  dacoits  on  this  side  and  there  are
 dacoits  on  that  side,  and,  gérierally,
 these  dacoits  collude  together  In  this
 particular  case,  we  have  an  Indian
 dacoit  accompanied  by  a  West  Paks-
 tani  dacoit  They  colluded  together
 and  kidnapped  these  persons

 Shri  Harish  Chandra  Mathur:  They
 came  from  Pakistan  and  went  back
 to  Pakistan.

 Shrimati  Lakshmi  Menon:  Not
 from  the  border.  ‘

 Shri  Datar:  I  may  tell  the  House
 that  of  the  two  persons  kidnapped
 one  has  been  released  and  come  back.

 Shrimati  Lakshmi  Menon:  On  pay-
 ing  a  ransom  of  Rs,  5,000

 हतों  Datar:  That  should  not  be
 forgotten.
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 Though  the  constitutional  obliga-
 tion  in  respect  of  avoiding  all  these
 incidents  like  dacoities  and  Kidapping
 or  maintaining  law  and  order,  even
 along  the  border,  is  on  the  Rajasthan
 Government,  may  I  point  ण्  here
 that  the  Government  of  India  have
 been  helping  them  very  substantially,
 continuously  from  950  onwards.  In

 we  have  given  to  the  State  Govern-
 ment.  Whenever  the  State  Govern-
 ment  had  some  difficulties,  they  have
 approached  the  Central  Government
 and  we  have  helped  them,

 Only  recently,  this  question  was
 taken  up  by  the  Rajasthan  Goverti-
 ment  and  there  was  a  meeting  We
 discussed  all  these  questions  and  a
 certain  formula  of  further  help  to  be
 extended  to  them,  if  necessary,  is
 also  being  evolved.  That  is  a  point
 which  should  also  be  kindly  noted,

 Then,  my  hon  friend  made  an  un-
 forunate  and  wrong  allegation  that
 people  are  not  being  taken  into  confi-
 dence  So  far  as  the  villages  on  or
 near  the  border  are  concerned,  here
 has  been  a  more  or  less  free  isstie  of
 fire-arms  to  the  villagers  If  this  cir-
 cumstance  is  noted,  my  hon  friend
 will  agree  that  in  this  particular  case
 there  38  nothing  of  which  we  can  be
 afraid  There  is  nothing  which  would
 give  cause  for  anxiety

 I  am  prepared  to  accept  this  posi-
 tion  that  the  Rajasthan  Government
 have  a  tough  time  so  far  as  these
 questions  are  concerned  But,  they
 are  trying  their  best  to  handle  these
 questions  as  efficiently  as  possible.
 I  would  agree  with  my  hon.  friend.
 They  are  trying  their  best  for  the
 solution  of  such  questions  and  for  the
 maintenance  of  law  and  order.  As  I
 have  stated  on  a  number  of  occasfons
 the  Government  of  India  had  to  con-
 sider  the  request  for  financial  grants
 so  far  ag  these  matters  were  concern-
 ed.  You  are  aware  that  we  hed  a
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 Second  Finance  Commission.  There
 aiso,  When  the  requirement  of  the
 State  Governments  had  to  be.  fully
 sscertamed,  this  particular  point  that
 they  had  a  700  mile  long  border  with
 West  Pakistan  was  also  considered  and
 their  requirements  were  fully  taken
 into  account  and  then  certain  arrange-
 ments  were  evolved  by  the  Second
 Finance  Commission.  This  factor
 would  show  that  the  Government  of
 India  are  anxious  to  hélp  the  State
 Government,  even  though—I  may  re-
 peat--there  is  no  constitutional  obliga-
 tion  on  our  part  to  do  so.  After  all
 Rajasthan  jis  a  State  Government  and
 it  has  to  contend  with  a  number  of
 problems.  There  is  this  long  border
 and  therefore,  the  Government  of
 India  came  into  the  picture  and  help-
 ed  them  in  numerous  ways  including
 financial  assistance.  If  all  these  cir-
 cumstances  are  taken  into  account,
 you  will  agree  that  there  is  no  rea-
 son  for  entertaining  any  misgivings,
 much  less  any  panic  in  this  respect.
 In  general,  the  number  of  dacoities
 in  Rajasthan  are  gradually  coming
 down.  In  the  year  ‘1956,  there  were
 91;  in  3957  there  were  6l  and  in
 ‘1958,  there  were  75.  These  are  the
 cases  of  dacoities  in  respect  of  the
 whole  of  Rajasthan  area.  Let  not  my
 friend  make  exaggerated  allega-
 tions...

 hri  Harish  Chandra  Mathur:  You
 are  worsening  the  siutation.

 Shri  Datar:  They  are  entirely
 wrong.  I  have  got  here  figures  even
 for  the  previous  years.  The  number
 wag  not  so  much  as  the  hon.  Mem-
 ber  would  have  this  House  to  beBeve
 If  there  are  six  cases  of  kidnapping,
 ry  it  an  abnormal  circumstance,  es-
 pecially  against  700  miles  of  border.
 May  I  point  out  that  there  is  no  sub-
 Stance  in  this  particular  contention
 and  even  in  respect  of  this  particular
 unhappy  ineident,  one  man  has  come
 back.  So  far  as  the  other  nian  {s  con-
 tered,  he  is  there.  I  may  also  say
 that  whenever  international  gangs  of
 ducoite  operating  in  India  and  Pakis-
 tan  do  such  things,  in  every  case,
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 we  have  taken  up  this  matter:  first
 the  officers  of  the  corresponding  locali-
 ties  or  districts  take  this  up.  They
 often  meet  and  come  to  certain  con-
 clusions,  Scondly,  we  have  taken  thus
 up  on  &  dipiomauc  level  also  with  the
 Pakistan  Government  through  our
 High  Commissioner  at  Karachi  and
 We  expect  that  would  release  such
 kidapped  persons.  In  the  circum-
 stances,  I  would  mform  the  hon.
 Member  through  you  that  there  is  no
 substance  mm  his  contention  that  the
 situation  is  very  bad  and  calls  for  an
 urgent  enquiry  and  further  help  from
 the  Government,

 Thaker  Das  Bhargava
 (Hissar):  The  hon,  Minister  told  us
 that  the  villages  were  armed.  May  I
 know  whether  the  village  from  which
 these  two  villagers  were  lodnapped
 wag  also  armed?

 Shri  Harish  Chandra  Mathur:  Let
 him  answer  both  questions  together.
 I  would  hke  him  to  correct  himself
 because  this  particular  incident  about
 which  we  have  held  the  discussions  is
 not  a  case  of  dacoity.  It  is  an  incident
 of  kidnapping.  Let  him  remember  it.
 When  I  cited  this  incident,  I  gave
 the  figures  from  the  statement  placed
 on  the  Table  of  the  House  only  the
 day  before  and  here  is  this  statement
 in  my  hand  which  shows  that  during
 these  four  months,  there  have  been
 62  incidents  on  the  border  of  Rajas-
 than.  He  has  particularly  chosen  to
 say  about  the  dacoities;  it  does  not
 include  all  the  tnstances.  Here  is  8
 statement  I  have  got  and  it  gives
 figures.  From  nowhere  else  did  I
 get  these  figures;  it  was  placed  on  the
 Table  of  the  House.  There  were  62
 incidents  during  these  four  months.
 Sven  incidents  were  mentioned  in  the
 Punjab  border.  I  think  it  was  not  fair
 on  the  part  of  the  hon.  Minister  to
 say  that  I  had  made  a  wrong  state-
 ment.  I  have  not  stated  that  there
 had  been  62  dacoity  cases.  The  parti-
 cular  case  which  I  am  referring  to  is
 one  of  kidnapping.  ..(Interruptions.)

 Shri  Datar:  There  are  many  ह...
 things.  They  need  not  be  depended



 74743  Raide  dy

 [Shri  Datar]
 apon.  He  has  brought  in  all  the
 figures  in  respect  of  ail  possible
 offences  committed  an  the  border.

 Shei  Harish  Chandra  Mather:  I
 may  mention  that  i  am  referring
 to  the  statement  placed  by  him  on  the
 Table  of  the  House.  What  more  apeci-
 fic  proof  does  he  want?

 Shri  Datar:  So  far  as  kidnapping  is
 concerned,  Sur,  I  may  tell  you  that
 2  persons  were  kidnapped  during  the
 year  2958  of  whom  46  have  been  re-
 leased.  This  is  the  correct  pgpition.

 Pandit  Thakur  Das  Bhargava:  The
 hen.  Minister  has  been  pleased  to
 mention  that  ag  a  matter  of  precau-
 tion  they  have  armed  these  villages,  I
 wanted  to  know  whether  this  village
 has  been  armed.

 Shri  Datar:  Sir,  it  should  also  be
 taken  into  account  that  this  is  an  in-
 terlor  willage.  So  far  as  border
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 Villages  are  concerned,  I  have  already
 Stated  that  the  Government  of
 Rajasthan  are  following  a  liberal
 Dolicy  in  the  issue  of  firearms  to
 Villages  on  the  border.

 Shri  C.  K.  Bhattacharyya:  There  is
 one  paint,  Sir,  in  the  hon.  Minister’s
 Statement  which  evoke  some  curiosity.
 We  heard  him  say  that  dacoits  on
 both  sides  could  agree  among  them-
 selves  to  disturb  the  order  of  the
 State.  How  is  it  that  the  administra-
 tion  on  both  sides  cannot  agree  to
 maintain  the  order?

 Shri  Datar:  That  is  what  we  are
 trying  our  best  to  do.  We  are  trying
 our  best  to  agree,  both  at  the  district
 level  and  also  at  the  national  level.

 u  32  brs.

 The  Lok  Sabha  then  adjourned  all
 Eleven  of  the  Clock  on  Thursday,
 April  80,  959/Vatsakha  10,  488
 (Saka).
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 Election  petitions
 Briquette  brick  manu-

 at  Neyveli
 Kolar  Gold  Fields,

 Mysore...

 [Dasty  Dregs  }

 WRITTEN  ANSWERS  TO
 QUESTIONS—comed.

 Corvsans  US.Q  Subject
 No.

 atl  Training  end Re
 search  in

 in
 and  Applied

 73968  rd  pied

 13968-13969,  ३7०5  Sale
 of  Ferro

 73969  Khandelwal  Ferro
 Alloys  .

 3706  Sale  of  Ferrn-  manga-
 inte  nese  by  M/s.  Cam-

 73970  batta  Ferro-  Man-
 genese  Ltd.

 33970  3707  Extension  of  services
 3708  Recruitment  of  Sche-

 duled  Castes
 ‘13970-71  candidates  in  De-

 3397  fence  Services
 (Civil) 73977

 nda १3972  3709  State  Bank  of  I
 3770  Falling  of  fans  in

 73972  cinema  houses  of

 7397773  3711  Craft  schools  in
 Manipur  .

 awe  ‘3712  Suspension  bridges
 in  Manipur

 f 3973°74  3773  Science
 ane

 Delhi.  .

 73974  उ774..  Taxes  from  Non-
 23974  resident  Indians

 3974-75
 ३75  Stone  image  at  Kutab

 1  1  16  Development  of  mar- ”
 ket  in  है);

 73975  (Tripura)
 77  Multipurpose  schools 37707

 in
 73975  3778  Crude  oil

 379  Iron  pillar at  Dhar
 73976  3720  Small  Savings  Scheme

 3722  Social  Welfare  Target
 2  Trans  depart-

 1397677
 372

 ment,Delhi  |
 3723  Welfare  of  scheduled

 1397-78  castesin  Punjab
 $  of  ह... ह

 139;  8  3724  tien
 23978  chal  Pradesh

 3725  Educated
 pampaly- 73979

 s
 mentin

 3726  Removal  of  untouch-
 23979  ebility  in  Punjab

 73980

 13980-81

 33987
 73987

 73983
 73982-83

 73983

 73983-84

 73934

 73985

 ‘13985-86.
 13986-87

 33997

 739  7
 13987-88

 73988
 1398589

 79989

 1399-90

 T3990

 ३3997-97

 73997

 7997



 1alsg  (Dany  Duar  }

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 US.  Subject  Convsens
 No.

 3727.  Kotdwar-Hardwar
 Laldhang-Fedua
 Road.  ‘T399I~92,

 3728  Hotels  in  Himachal
 Pradesh  .  २3993

 3730  Propegati
 gation  of  Sans-
 at  73994

 ३7397  Basic  Education  in
 Public  Schools  73994

 PAPERS  LAID  ON  THE
 TABLE  13994-95,

 The  following
 papers  were

 laid  on  the  Table  :
 (x)  A  copy  of  the  Second

 Annual  Report  of  the
 State  Trading  Corpo-
 ration  of  Ind:  id  Limit-
 ed  for  the  period  end-
 ing  the  30th  June,
 1958,  along  with  the
 Audited  Accounts
 under  sub-section  Qn)
 of  Section  639  of  the
 Companies  Act,  7956

 (2)  A  copy  of  the  Bombay
 Khar  Lands  Develop-
 ment  Board  (Recon-
 stitution)  Order,  r959,
 published  in  Notfi-
 cation  No.  G.S.R.  367
 dated  the  36.h  March,
 19S9>,  under  sub-sec-
 tson  (5)  of  Section  4
 of  the  Inter-State
 Corporations  Act.

 1957  «
 (3)  A  copy  of  each  of  the

 following  Notifi-
 »  cauons  under  sub-sec-

 tion  (4)  of  Section
 438  of  the  Sea  Cus-
 toms  Act.,  1878  —s
 ()  G.S.R.  No.  44!

 dated  the  8th
 April,  1959.

 (fi)  G.S.R.  No.  442
 dated  the  80
 April,  1989)
 making  certain
 further  amend-
 ment  to  the  Cus-

 Duties

 (i)  G.S.R.  No.
 zy  daed  the  te

 April,  7959५
 ॥  (ADLSD—8.

 Drawback  (Fixed
 Rates)  Rules,
 3958

 tv)  G.S.R.  No. wo)
 dated  the  ही
 April,  19595
 further  amend-
 ment  to  the  Cus-
 toms  Duties
 Drawback  (Brand
 Rates)  Rules,
 958

 MESSAGE  FROM  RAJYA
 SABHA  "

 Secretary  reported  a  message
 from  Rajya  Sabha  that
 Rayya  Sabha  had  no  re-
 commendations  to  make
 to  Lok  Sabha  in  regard
 to  the  Finance  Bill,  19595
 passed  by  Lok  Sabha  on
 the  22nd  April,  1959.

 STATEMENT  RE.  DE-
 MANDS  FOR  EXCESS
 GRANTS  FOR  1955-56.

 The  Minister  of  Finance
 (Shri  Morar  Desai)  pre-
 sented  a  statement  show-
 ing  Demands  for  Excess
 Grants  in  respect  of  the
 Budget  (General)  for
 1955-56

 REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS
 BILLS  AND  _  RESOLU-
 TIONS  PRESENTED.

 Forty-Fourth  Report  was
 presented

 REPORT  OF  ESTIMATES

 COMMITTEE
 PRESEN-

 Fifty-fourth,  Fifty-fifth  and
 Sixueth  Reports  were
 presented

 REPORT  OF  PUBLIC
 ACCOUNTS  COM-
 MITTEE  PRESENTED
 Seventeenth  Report  was
 Presented.

 73996

 33996

 3996

 73996-97

 33997



 BILL  PASSED
 Further  discussion  on  the

 motion  to  consider  the

 by-clause  consideration
 the  Bill  was  pasted

 SU6PENSION  OF  RULE

 suspension  of  First  Pro-
 viso  to  Rule  74  of  the
 Rules  of  Procedure  and
 Conduct  of  Business  in
 Lok  Sabha  fn  its  applica-
 tion  to  the  motion  for  re-
 ference  of  the  Stare  Bank
 of  Indis  (Subsidiary
 Banks)  Bill  to  2  Joint
 Committee.  The  motion
 was  adopted.

 MOTION  TO  REFER  BILL

 70d  or  COMMITTEE

 SUSPENSION  OF  RULE
 The  Minister  of  Revenue

 and  Civil  jiture

 (  Rayer  ह"... 2६

 7397

 13997-1424

 1404044

 T4045—-T4T  Ig

 14ig2

 Conese
 SUSPENSION  OF  RULES—contd,

 Rules  of  Procedure  and
 Conduct  of  Business  in
 Lok  Sebha  in  its  appli- cation  to  the  motion  for

 gierence
 of  the  State

 ik  of  India  (Amend-
 ment)  Bill  to  हि...

 jttee.  The  motion
 was  adopted

 MOTION  TO  REFER  BILL
 TOA  JOINT  COMMITTEE

 Bank  of  India  (Amend-
 ment;  Bill  be  referred  to
 a  joint  Committee  The
 discussjon  was  not  con-
 cluded.

 HALF-AN  HOUR  DISCUS-
 SION

 Shri  Hansh  Chandra  Ma-
 thur  raised  a  half-an-
 hour  discussion  on  poimts
 arising

 athe  3
 pry  itr given  on  the  pril,

 ?
 $9

 poeta  ego 0.  3649  ह्
 ng.

 raids
 by  decoits  from  Pakistan

 The  Manister  of  State  in  the
 Ministry  of  Home  A  ffairs
 (Shri  B.  N.  Darar)  re-
 phd  to  the  debate.

 AGENDA  FOR  THURS-
 DAY,  APRIL,  30,  ‘T9s9f
 VAISAKHA  10,  88I
 (SAKA)

 Further  discussion  oy  the
 mouon  to  refer  the  State

 Bengal  Finance
 Tax)  (Delhi  Amend-
 ment)  Bill.

 (14820-28

 ‘14t29-46


